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LOJ( SABRA DEBATES 

LOK SABHA 

Monday, March 5, 1979/Phalguna. 14, 
1900 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair) 

ORAL ANSWERS TO QUESTIONS 

Central Grants for Fishing Trawlers 
in Kerala 

.182. SImI p. K. KODIYAN: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be please:i to state: 

(a) whether the Kerala Govern
ment have requested lhe Centre for 
financial grants for the construction 
of fishing trawlers by the State Fish
ing Devel()pmf~nt Corporation; 

(b) if so, the main features of the 
scheme submitted by the state Gov
ernment and the extent of financial 
assistance asked for; and 

(c) the decisions taken thereon? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. 

(b) and (c). The Kerala Fisheries 
Corporation sent a proposal for con
structing three combination vesaela of 
57 ft. length at a cost of Rs. 69 lakhs. 
After examination, sanction was 
issued for construction of two vessels 
of 65 ft. length at a cost of Rs. 65.50 
lalths. Due to certain technical c:Uffi
culties the Corporation decided to con-

:. struct 8 vessels of 431 ft. within the 
\ \ sanction iaued. 

2 

SHRI p. K. KODIYAN: Mr. 
Speaker, Sir, from the reply the hon. 
Minister has just now given it Seems 
that there is no proper study of the 
real requirements of the vessels for 
fishing in outer coastal areas. Now. 
the State Government had sent a pro
posal for construction of three combi
nation vessels of 57 ft. length and the 
Centre sanctioned Rs. 65 lakhs for 
construction of twO vessels' of 65 ft. 
length and the Corporation decided to 
construct 8 vessels Of 43! ft. each. I 
do not know whether the Centre has 
any idea and whether it has studjed 
the proper requirements of vessels in 
vario~ zones within the exclusive 
eccmomic zone for the purpose of 
fishing. What kind of vessels are 
required in this particular area? 

SHRI SURJIT SINGH pARNALA: 
After receiving the proposal it was 
examined in the Ministry and it was 
felt that the expenditure on 65 ft. 
vessel would be more economical for 
operation. So, that was sanctionei. 
We have certain data available with 
the Integrated Fisheries Project, 
Cochin, also. Later, when the State 
Government has some difficulties be
cause the designs were not available, 
they ccmsulted the Integrated Fisheries 
Project.. Cochin, and went in for 8 
vessels Of 431 ft. length. 

SHRI P. K. KODIYAN: India hal 
declared an exclusive economic zone 
of 200 miles around our sea coast. NoW, 
I would like to ask the hon. Minilter 
that in view of this declaration, what 
is the additional potential 01 ftshiDa 
that has come to us and secondly the 
trawlers that are now used tor deeP
sea fishing are mainly concentrated in 
me eastern rallon in the Ba,. of 
Senaal, operatlnl mainl,. from ViIa-
khapatnam and Calcutta. Of coune. 
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a few trawlers are also in operation 
from Bombay and Porbunder, but the 
bulk of these trawler. are now in 
operation in the eastern zone. 

MR. SPEAKER: This is going to be 
exclusive fishing! 

SHRI P. It. KODIYAN: In another 
area of Kerala coast, the south 
western coast, within the exclusive 
economic zone no trawlers are in 
operation. 

MR. SPEAKER: The question is a 
very limited one, Mr. Kodiyan. 

SHRI p. K. KODIYAN: Therefore, 
I want to know whether the Govern
ment would consider the question of 
introducing deep-sea fishing in the 
south western coast, that is, Kerala
Karnataka coast. 

SHRI SURJIT SINGH BARNALA: 
Sir, now we have an economic zone, 
200 miles all alMg the coast which is 
about 6000 kilometres long, a very 
vast area has come within our exclu_ 
sive jurisdiction and we are trying to 
find out what is the total fish resources 
available there and for that, a survey 
will have to be conducted. We are 
deploying some survey vessels and 
already some work has started on this. 
We have got complaints that the 
western coast has been over-exploited 
so far. And my hon. friend is noW 
saying that all the trawlers are work
ing on the eastern coast in the Bay 
of Bengal, none coming to the west 
coast. I have often complaints from 
the Kerala coast alsa that there is 
over-exploitation of fish resources. I 
do not know why my hon. friend is 
asking this. 

SHRI VAYALAR RAVI: Mr. 
Speaker, Sir,. the fishing industry has 
developed as one of the major indus
tries fetching about Rs. 220 crores of 
foreign exchange as well as it has 
developed as a natianal industry in 
the country as a whole. So. it needs 
a nattonal policy. But fisheries are a 
State subject. You leave it complete
ly in the hands of the States. I am 

not disputini that point. You l. 
spending a lot of money on reaearc .. 
in fishing. 

MR. SPEAKER: It does not arise 
from the questiM. 

SHRI VAYALAR RAVI: The point 
is simple. Kerala submitted a project 
for the trawlers. Likewise many 
fisheries Corporations may submit pro
jects. Do you have any national 
policy regarding fishing and what do 
yOu propose to do in this regard? • 

SHRI SURJIT SINGH BARNALA: 
We cannot interfere much in the 
States' spheres and We cannot acquire 
more powers from the States. The 
States are asking for more powers. It 
is within their domain to have 
trawlers, country-crafts, co~ntry fish
ing boats. There is some dlspute go
ing on already. We are trying to 
solve their problems. We have sent 
some guidelines to all the Sta~e ~ov_ 
ernments so that with these gUl.ielmes 
they may frame their laws for coastal 
fishing. That is what we are doing. 

SHRI VASANT SATHE: In view of 
the fact that fishing is one of the most 
important national occupations in 
many respects, I would like to kno\'\', 
when the Government is going to bring 
forward a comprehensive Marine Lite 
Bill. nOW that big zones are coming 
in our jurisdiction so that we can re
gulate in what regions, big trawlers 
can operate. in what regions motor 
boats can operate, and in what 
regions the regular routine fishing 
boats ~ the fishermen can operate. 
That should be done so that one dOes 
not encroach on the other. This is 
what is causing the hardship. . Will 
the GOvernment think in terms of 
bringing forwRro1 a comprehensive 
Marine Policy Bill? 

SHRI SURJIT SINGH BARNALA: 
Fir!;t of 1\11, this question does not 
arise frem the original question. But 
r would like to inform the hon. Mem
bCr that w" have sent t.he /nlide1ines 
to the various States. They have to 
pass their own legislation because 
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. territorial waters are withhl' their 
I domain and it is a tttate subject 8IaiD. 

Some of the States have informed us 
that they are working on the Bills 
also. 

We are also ~Ykg to frame a model 
Bill. It is with the Law Department 
now. As SOOn as it is ready, we will 
send· it to the States. 

.... 3{'IIW 11ft : ~ ~ ot ~ 
rJ' ~ ~ w *' ~tat t«ltl., 3l'h ~ 
~~\1ITmil~ot~q. 
~~ <lit ~ ~ ~ II1'v-IT if 
~ t, ~ "'I«t~q; ~ '"I 
i~~mmt~q"mq", ~~~ 
~rni'"I~~ot~~ 
i ~ i'q,ltl(~'" gI~{ijq4rc: 1I1( qlbll., <:tR 
~tf-q-~~~I<fm~ 
~Q'l~<ncfi~~~~ 
~ ~-« ~~ cfi iWT ~ *I' 
et ~ ~ ;f'- ?(f,l(lk'f J~{ijq4w:e 
Cflj( ql(':(I., i ~ ~ m ~, ~ 
armr cf, ~ P.T qr+r ~ ~ ? 

-it~~~:~~~ 
~ ~ Cf).,~0'l(1.,{ij 3Th ;ry;r-4~~.1I~\TC 

~' 3l'h 4cfi "I~ 'it ~ ~ i' I 
~' ~ et ~ rf;.:rr ~ ;nff 
il ~¢ m ~ *' ~ ~ 
Q- aJTIt <;;;t ~ :;n;i- ::ilTIf -r 1 ~ ~ 
a:r ~ '1"r.t .1I~ "6 ~ ~ Cfi., ~ .. ~., " 
am ~!ttl(l" t'I ~ n'tf';;Cfl1' iif'1'Ii1l lIiT i I 

News Item Captioned ''Dream House 
that Never Was" 

+ 
*184. DR. BlJOY MONDAL: 

SHRI G. M. BANATWALLA: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state: 

(a) whether Gov0rllm:mt·s ;-ttte:.
tion has been drawn to the press it"nl 
appearing in Hindustan Times dated 
the 29th January, 1979 under the 
heading "Dream House that never 
was"; 

(b) the number of plots and flats 10 
Ifar allotted by the DDA since it WIll 
set up; and 

(C) how much profit DDA 
earned So far? 

have 

?onnur arl't 3tI'III\f W1« ~ arl't ~ 
"" ;f ffi'I" q (~ mr m-{) : 

(~) ;;ft, ~ I 

(~) ~30,245 (Pt I!I'CII(R) 
~35,552 (\1 I!I'CIifR) 

~ ~ 59 ~ !!}r arrcmr 
~3ti' CfIi ~ ~ ~ f'etn:rr Jt1:IT 
i'l 

(If) ~ ~art ;f'-, tffi'ci' <fiT ~ 
q ~ oft 1Tt if ~f'<r; Cf):JJ ~ 
~3ft ;f'- 3~ lf1m m ~ll<f if'" I 

Q'<n11r, ~ ~ *" ~ ~ rrrN
~ ~ ~ 'ffi17 ~ ;;fr if I 

DR. BIJOY MONDAL: I would like 
to know whether it is a fact that DDA 
acquires land at less than Rs. 8 per 
square metre from the owners and 
sells at more than Rs. 100 per square 
metre, and whether it is also a fact 
that in some cases these plots are 
auctioned at ex.orbitant prices at 
more than Rs. 500 per square metre. 
What is the total annual administra
tive expenditure of the DDA? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): It is correct that the DDA 
acquires land at a much lesser cost. 
But about 40 per cent of the land is 
left fOr community service and then 
developmental activities are also 
undertaken. The cost of these also 
goes into the cost of the land which 
is sold to the beneficiaries. 

, DR. BIJOY M'ONDAL: I would like 
to know whether it is a fact that third 
class materials are used in the con
struction of flats. I have heard some
body saying that Delhi is a paradise 
for the contractors. My question is 
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whether the Government is wU1iDI to 
inquire inta this. 

SHRI SIKANDAR BAKHT: This is 

too general a ~ for anything to be 
said. If there is any specific instance, 

we shall certainly inquire into that. 

• .wt.~.~:~~~ 

~ ~ ~ ,'i'1n' ~ ~ ;;ri' a."l'ii'c-r 

~~i'\nf*~~~ 
~ ~ ct ~"h"(.:4 ~ ~ ~ 
"t ? 

SHRI SIKANDAR BAKHT: I will 

require notice for this. 

.~~:Jt-ft~;:f~ 

~arerQt'1 If'-~~~~ 

~.~.~. ;f ~ ~ ~ ~ t' \r-f 

~m~~~i'?crrf<rn~ 

~ m ~ ~ W 'i\t; 61.iT.~. 

~ *" m tf m "t qr 4'dl~~ ~ (if <fft 
qr ~ T<nft m CffT ~ CffT cnri! 
~~~~~m"t?~~ 

~~\n1~'iil~~qr~ 

~~~I 

• 'r\:i"''111! ~ : ~ ~ 4t tffiI'" 

~m"t I ~<Nat~~ I 

~ ~ ~ 't'", ~ ~ ~ ~ ~ t 
it. iT.~. ~ ~3JT i ~ t ~ ~ 
~ ~ r, ~ ~ m <t <it i', ~ 
I!IJJJ ~ m <fit !{c:ii,\ti ~ tTirr "I 
~ct~~~~nRm.c 
~ q ~ i' I . • • (III' .. /tif) ••• 

eft ~ tat : nRm ~ m cr1I' ;nPu 

~~"m~~I~R~ 
~ ;rtr ~ tA" ~ rrrrh-~ 
qr~1 

& 

.. " • .. , all' : If-~ Qr ~ (" .. 
ntI' ~ ~ ~ .n qN qt I .. 
q VT ~ ~ qt=- """ I 

;;ri' ~ ~ '" art't ;;ri' f1I'm -It \f8i 

.~"~~*~I\'1R~ 
'" I tArl R ~ ro i', ~ ~ ("If 

Q"'1I!~ij" 15 m ~ {l ~ ~ 
rn- I 79-80 \f ~ 'q(' * 20 ~ ~ 

m-CfiT~~i'1 

Availability and Requirements of 

Teesta Water 

.185. SHRI K. N. DASGUPTA: Will 

the Minister of AGRICULTURE AND 
IRRIGATION be pleased to slate: 

(a) what is the monthly average 

discharge available ill cusecs from the 
Teesta river in West Bengal near B.G. 

Railway bridge; 

(b) what is the monthly average 

requirement of Teesta water in 
cusecs for irrigation purposes in 
North Bengal districts as suggested 

in the Project report on Teesta Bar
rage under construction; and 

(C) how many cusecs of Teesia 
water are demanded by Bangladesh 
during dry season? 

THE MINISTER OF AGRICUL.. 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) to 
(c). A statement is laid on the Table 
of the House. 

Statement 

Reliable data regarding water avail
ability are not available. However, the 

data regarding availability at Ander

son Bridge and requirements of India 

and Bangladesh are liven below: 
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(a) to (e). Reliable data regarding water availability are not available. However, the data 
regarding avallability at Andenon Bridge and requirementa of India It Bangladesh are given below :-

June. 

July 

Mon~ 

August 

September 

October . 

November. 

December 

January • 

February 

March 

April 

May. 

SHRI K. N. DASGUPTA: Will the 
han. Minister be pleased to state as to 
how many acres of land in West 
Bengal will be irrigated as a result 
of the completion of the first phase 
of Teesta Projects? . 

SHRI SURJIT SINGH BARNALA: 
In the first phase, 13.5 lakh acres of 
land will be irrigated. 

SHRI K. N. DASGUPTA: The hon. 
Minister has given figures for the full 
12 months. If it is so, whether it is 
a fact that the figures given for the 
5 lean months are correct? Whether 
availability of water fram Teesta river 
will be sufllcient for irrigation pur-
poses in the State? 

Aver~ 
availabili

ty 

36039 

47090 

49554 

38321 

234M 

11592 

7339 

5885 

5259 

63 14-

B453 

15872 

Require- Require- Require-
menta menta menta 

of India in of Stage I of Bangla
ultimate of the In- desh pro-

Stage dian Teesta ject .. 
without proj ect indicated 
storage (under in her 

construc- report 
tion) 

(CUSECS) 

17672 11126 6610 

15600 10100 7400 

15600 10100 7400 

16686 10743 7400 

18521 10968 8085 

8494 5032 7930 

4594- 2723 3580 

4594- 2723 3655 

4933 2924 3755 

5102 3022 5260 

6854 4059 6135 

9025 5359 6935 

. -----.--

SHRI SURJIT SINGH BARNALA: 
There are lean months and in these 
lean months,. the availability of water 
is low from Teesta river. But we are 
trying to give the maximum possible 
water. 

SHRI AMAR ROY PRADHAN: It 
has been admitte1 in the reply of the 
hon. Minister that the reliable data is 
not available. But a data regarding 
the requirement of water by India 
and Bangladesh is available. If yOU 
kindly stUdy this, you will find the 
availability of water in lean months. 
The total availability of water from 
Teesta river is 11,573 cusecs only iri 
February aOO March lean months. The 
total requirements of water by India 
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la 9035 cusecs and by Bangladesh also 
about 9000 cusecs. Whether the hon. 
Kinister kindly state what is the latest 
position of Indo_Bangladesh Govern
ments agreement regarding distribu
tion of Teesta river water? Whether 
the Teesta Mahananda Irrigation pro
ject is only for monsoon months 
alone? 

SHRI SURJIT SINGH BARNALA: 
Many questions have been integrated 
in his supplementary. Anyway I will 
answer the question. The average 
availability of water in the lean 
months, that is, January and Febru
ary, is 5885 cusecs and 5259 cusecs 
respectively. According to that, the 
requirement of India after the com
pletion of First Stage, will be 2723 
cusecs in January and 2924 cusecs in 
February. But no agreement with 
Bangladesh on the sharing of water 
has been reached SO far. 

SHRI AMAR ROY PRADHAN: I 
have asked what is the latest positian 
of Indo-Bangladesh agreement. 

MR. SPEAKER: He has said that 
no agreement has been arrive:i at. 

SHRI JYOTIRMOY BOSU: Dr. K. 
L. Rao, one of the ablest Engineers. 
had prepared a master plan for Teesta 
River project, which was being con
templated and which had reached 
certain' stage also. Will the hon. 
Minister kindly enlighten us as to 
what extent that Master Plan has been 
taken into consideration and what 
is the proposal of the Government at 
present? 

SHRI SURJIT SINGH BARNALA: 
I require notice for this. 

SHRI JYOTIRMOY BOSU: I want 
one clarification, when he says that 
he will require notice. I just want 
to be enlightened . . . 

MR. SPEAKER: He has sufficiently 
enlightened. I do not know whether 
anybody 'Woulci be able to eDl.iIhteD 
more than this. ~ 

Free aDd compulsory Eduoatloa 
+ 

·186. SHRI A. R. BADRI 
NARAYAN: 

SHRl P. M. SAYEED: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether the Centre has suggest
ed for provision of free and compul
sory education to children up to 14 
years during the International Year 
of the Child; and 

(b) if so, how many States have 
taken steps in this direction? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER): 

(a) Yes, Sir. The National Plan of 
Action for International Year of the 
Child 1979 has recommended that from 
1979 free educatiOn should be provid
ed at least up to class VIII for all 
children. 

There are Compulsory Elementary 
Education Acts in 16 States and 8 
Union Territories. 

(b) In fulfilling the Constitutional 
directive relating to the universalising 
elementary education, education is 
already free in classes I-V for all 
children in Government schools and 
schools run by local bodies in all parts 
of the country. It is also free in clas
ses VI-VIII in all States except Orissa, 
U.P. and West Bengal where Boys' 
education is still not free. 

SHRI A. R. BADRI NARAYAN: Sir, 
in the year 1950, a solemn assurance 
was given that within 10 years, there 
would be free and compulsory educa
tion to all school-going children. In 
the year 1979, we find that 2/3 of the 
child population between age-group 
of 11 and 13 are still out of school 
and between age-group of 6 and 10 are 
without education. Between the age of 
10 and 14 they have gone for work 88 

small labourers and the total num
ber of child workers to-day ia to the 
extent of 10.' millions. Even after 
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29 years of independence, still we 
fIDd that the target has not been 
il'eached and we are still talking of 
penal laws-punishing the parents and 
punishing the employers. By passing 
prohibition laws we have not removed 
drinking. By .suppression ot! Immoral 
Traffic Act we dmnot prevent prosti
tution. My question is, it is not 
enough if we pass laws. We have 
got to go into the question-why has 
the pace of education slowed down 
so much? Has the Government con
sidered the disease underlying and 
the remedy for improving the educa
tion of children? Has Government got 
any proposal? 

DR. PRATAP CHANDRA CHUN
DER: Basically what the hon. mem
ber has commented is absolutely true. 
It is true that we had adopted in our 
Constitution. in Article 45, that edu
cation should be free and compulsory 
within ten years from 1950 up to the 
age of 14 years. But we have not 
been able to do so. Government is 
quite conscious of the fact and in the 
coming Plan we are proposing to uni
versalise elementary education and for 
that several steps are proposed to be 
taken. 

There will be more availability of 
schools. Where due to financial rea
sons children are not able to come 
to school, we are trying to provide 
free meals, free uniform and the con
tents of education are going t.o be 
changed by introduction of socially 
useful productive work content so 
that parents might also know that this 
education will be useful for the whole 
family. 

SHRI A. R. BADRI NARAYAN: Is 
the Government aware that just by 
passing the laws, they cannot force 
the parents to send them to the 
schools? Has the Government consi
dered that it is a plus point to the 
parents if the children do not go to 
school, because it is an economic pro
position? They get money by doing 
labour. For the econOmically weaker 
section in particular, there is no at
traction fOr going to school. Some 

sort of incentive or attraction must 
be given and nursery schools must be 
the foundation for going to primary 
school. Has the Government consi
dered whether they should populariBe 
it on T.V., and will carryon publicity 
and .propaganda, that Government will 
give incentive to the children and that 
are they going to fill up the lacuna 
relating to the economic proposition 
which I have suggested? 

DR. PRATAP CHANDRA CHUN
DER: As I have already said, Gov
ernment is contemplating giving some 
special aid to children in the shape of 
free meals, free uniform, free educa
tion, etc. It is absolutely right that 
even many facilities are provided, 
many children do not remain in school. 
After three years, or four years of 
schooling, about 60 per cent of child
ren drop out. So, it is really a socio
economic problem, not confined to 
education only. 

SHRI P. M. SA YEED: From the 
answer given by the hon. Minister, 
one will definitely misunderstand ex
actly what is the pOSition. However, 
for the benefit of the House I will 
quote his answer-

'There are Compulsory Elemen
tary E(lucation Acts in 16 States and 
3 Union Territories.' 

'In fulfilling the Constitutional di
rective relating to the universalisins 
elementary education, education is 
already free in Classes I-V for all 
children in Government schools and 
schools run by local bodies in all 
parts of the country. It is also free 
in classes VI-VIII in all States ex
cept Orissa, U.P. and West Bengal 
where Boys' education is still not 
free.' 

My question is according to 1971 
census nearly 10.7 million child 
workers were there. Out of this 8.5 
million i.e. 80 per cent were from the 
agricultural sector. Again it is also 
a fact that the enactment of legisla
tion has not adequately protected the 
interests of the children in the matter. 



The 'es for National Labour Com-
m.i _how a downward trend of 
child workers in factories in the last 
1wo decades. It is only because of the 
-enforcement of the Factories Act that 
the child workers were shifted to the 
unregulated sectors. 

MR. SPEAKER: Please come to the 

question. 

SHRI P. M. SAYEED: The hon. 
Minister has already stated that this 
is a socio-economic problem because 
in spite of giving all incentives for 
children, they are not coming to the 
schools. I want to know from the 
hon. Minister, in order to compensate 
"the parents since only the children 
are sent for labour whether the Gov
ernment is prepared to give a sort of 
stipend to boys within an age limit 
of 14 which will attract the children 
and ~o fulfil the target of the Gov
ernment to impart education free up 
1:0 the age of 14. 

DR. PRATAP CHANDRA CHUN
DER: There is no contradiction in the 
two parts of the answer. In some 
States there is Compulsory Education 
Act, but in others even without the 
Act, free education is being provided. 
It is absolutely true that many stu
-dents are not availing themselves of 
this because of economic :>nd other 
!reasons. In West Bengal also, may 
I add, the Government ther-e has de
cided to provide free education for 
boys also from 1979. We haVE not re
ceived : he latest information whether 
that has been implemented. However, 
there is adequate provision fc,r giving 
stipends to children coming from 
weaker sections of the community, 
Scheduled Castes and Scheduled Trib
es. but that comes within the compet
ence of the Home Ministry largely. 

~. 3m. ~. ~ : ;n"<4~ ~ 
1T ~ ~1:I'1f ~ ~ ~ (' ~ 
~tmrn~~~~~<ri~ 
~ m ~ ~ ~ 1fT molT, 

~ ~ ~ ~ "11'1 i(i4€fittl GiTft 
~~~~?~~~ 
~1JIqj~? ~qf"eti~~~ 
~ W"-'i ~ ~~, 8Pn,~, qri 

hnIrt tA" • ~ Ii a:q "'If' .t .tl n1If 
~ .:v tit ~ ~ til ~ If'-
~ "i(1"' .. d' ~ ~ ~ ~ ~ 
~~q;rttl~~","," 
~i'~~~.~'tiT~ 
~~~i',"~~~ 
~ ~ ~ i', ~ lfi qfU" ~ tm " 
~ 11'TN ~ lfi qfU" ~ ...-tt=- wnn- I ut 
~~#t~~miIT", 
i. ~'1q;ftq..e ~ arr fit i ~ ~ 
~lfim~~t~~ 
~<nd?~~~~. 
~~m~f,~..n 
~~rnmrl~ 
~~t~~("~~ 
~ i ~ m ~ """, 'fq'j' ~ 
'it ~:a(J~i('" '" anq" n m itt tT -r ,. 

.... 1nmI'qq:~,~1I1 
~~nif"eti~~" 
~~lfif3lft~~q 
JITPrl~~~~rl~~ 
~~~~i~ 
~;nfr~tmfrl ~ 
~~~f'€fI~~ 
~<M~~~lRrt 
r I ~ ~ ~"":*il~'i ~ lR III 
~~lfftil~m~~ 
~rl 

~ ~. ~. ~ : 3flm;T ~ ~ 
t:Rt~d~~('~ 
ri ~ <t:rr Cf.T ~ ~3IT i' 
~ <f. onr ~ 31ft ~ ~-
~ ~ ffirr if ;;IT m ~ ~ 
mrrr.,if ~~.~"'* <t~, 
~ ttmi ct ~ \PI' ~ <ri ;;i'!fiit '" 
mrl"~ct~,~~ 
<f. ~ ~ ~ ~ €fiAl(it~~~fft ~ vr.t 
<f. ~ I ~ ~ ffit ~ t q \iI, ... ,1t 
~ ~ ~ m:l1'l' lfi 3ITV1l lR ~ 
Q c,d .. I4i<tK'ft ~ ~ III ~ ~, ~ 
~ m ifnT 25 rn cf;t IIiT trit ~ 
i ? 31711' arN ;f ~ ~. lft {"(1'" ~ 
1ft ~ t.1~lt1n'll IIiT ~ t, "1 mT • 
~1t1r~~anq"~~,,", 
Ti'r I 
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* .......... : tv till 'IT 'lit 
'""qtfl~~~tM 
;rat f t. f1f n 'lit 2S rn ~ qm 
!f W I ;n;r~ Q,\~ltI., ~ tt ~ 
1I1Itof 1I'l ti ~ I 

Refuree. uprooted from Chbamb, 
JllID.mu 

"'187. SHRI ABDUL AHAD VAKIL: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) what is the total number of re
fugees uprooted from Chharnb in 
Jammu (J&K) state; 

(Ib) whether J&K Government has 
&liked for Central assistance for re
habilitating these refugees; and 

ee) if so, what are the details 
thereof? 

t;nriar am ~ "' ~ 3th ~ 
~*~~ (.mr~): 
(~) ~ (~ 3Ii't ~ ~) ~ ~ 
~ ~ 17,000 ~ ~ ~ -t I 

OJ) ~, ;nff I 

(If)) JflA" ;nfl'-~ if 
SHRI ABDUL AHAD VAKIL: So 

far as the problem of the refugees in 
Chhamb area is concerned. they are 
the people who have been uprooted 
during the last war between India 
and Pakistan in 1971, and also in 19£i5 
and prior to that also. All these 
peole have been suffering for the last 
so many years. They have been hold
ing demonstrations also. Will the 
Minister assure this House that these 
unfortunate people, who have all 
along suffered and who are being put 
to unnecessary trouble would be re
habilitated? Is there any time bound 
programme with the Government for 
the sameT 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND BE-

HABILITATION (SHRI SIKANDAR 
BAKHT): I mght remind the hon. 
Member that he has not been able to 
diHerentiate between refugees and 
refugees who are in Jammu. The 
question is only in relation to the 
refugees of Chhamb. 18,000 of them 
had come in the wake of the last wal'r 
out of which a thousand persons be
longing to the villages Seri Palai, 
Battal and Dhakkar, which fell on our 
side of the line of control had returned 
to their original villages during 1974. 
and they had been given the necessary 
rehabilitation assistance. 3900 families 
from out of the Chhamb refugees re
main. Of them, more than 3400 fami
lies have been settled down already. 
Out of the balance 463 families, 150 
are ready to move, but they have not 
been to move during these days 
because of the agitation going on in 
Jammu. SO, it is a question of 290 
families Or so which remains to be 
solved. Not more. 

SHaI ABDUL AHAD VAKIL: So 
far as the information supplied to me 
is concerned these details are not 
given therein. The original answer 
given by the Minister is: 

"(<1) About 17.000 persons were 
uprooted from Chhamb in Jammu 
(J&K). 

(b) No, Sir, the Rehabilitation 
Scheme is directly administered by 
the Central Government through 
Chhamb Displaced Persons Reha
bilitation Authority." 

The information given by the Mi
nister now is something different. 
These people have been pestering, all 
along and in fact one of the reasons 
for Jammu agitation is that these 
people are not being rehabilitated. I 
believe that very recently the Chief 
Minister of the State along with the 
representatives of the displaced per
sons met the Minister concernej in 
Delhi. I do not know what tran~pired 
between them. I would like to ·mow 
whether there is any time bound pro
gramme with the Government for the 
rehabilitation of the displaced persoDS 
jn Chhamb area. 
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SHRI SIKANDAR BAKHT: With 
due respect, I will again repeat that 
the category of refugees about which 
he has asked is entirely different from 
what he has asked in the question. 
The question was: 

.. (a) What is the total nurr.ber of 
refugees uprooted from Chhamb in 
Jammu (J&K) State?" 

It does not relate to 1947 retugees. 
It appears that the Member is fram
ing his qu£'Stion keeping in mind the 
refugees of 1947, which is not the 
question asked. In fact the question 
which has been put", 

SHRI ABDUL AHAD VAKIL: One 
clarification. Possibly. the Minister is 
not aware that Chhamb had been 
invaded in 1971 and was taken over 
by Pakistan. As a result of that, these 
people have been uprooted and they 
are living in Jammu as i'efugees. 
Whether there is any time bound pro
gramme for these refugees? 

SHRI SIKANDAR BAKHT: The 
position is that the remaining, families 
who have to be rehabilitated from 
Chhamb area, were offered for re
habilitation to the Dam area and 
they have refused to go there. The 
Government is trying to find out alter
native site and the rehabilitation pro
cess is going to be completed very 
soon. 

.~~:~CJR~~ 
.tm~~~~~~ 
~~c6tmr~~Cfiii~ 
i ~ ~ fq,UQ'%'cT ~ ~ ~ 'tl 
'3IttJ ttl n <t-rr ~?U! ~t'Hf ~ ~ m- mT 
i rl rl tr ~ <rl $\el~.r2" ~ 
trr <hr 'i ~ m ~ ~CIQ'%lcr <fit ~ 
j{(OC,~4'e,ij 4' ~ en ~ ~ ~ 'tl 
~ lnt<f Efl'T'<t CJR ~ ~ ? 

SHRI SIKANDAR BAKHT: The 
question does not arise. 

................ ' ..... "" 
.... hi r .. kftwr 'IT tn'NT 

.188 ... ~ \III1i' m : ~ ~ ~ 
~ ~ f;,...,~'nIti \iI,.,.it1 'RIf;t. 
mrr ~ ~ ~~ tJl m ., 
~~~: 

(q;)'~c6m~' ~. 
3R!7hr ~ ~ ~ (~) n 
~ ~ CJR rrf &1'0'''''' T 'fRo ~ ~ 
i, 

(&') ~ ~ ~ lT1n' ~ 
~ ~ or 3rlfCfT ~ ~ ~ 
.rrntr~~~or~ ill' 
m i am ~ #" ~ CJR ~, 
~~~~~~ 
~ ~ #" ~ CJR~, ~ 
~&'mFr~~~i 
~ ~ ~,~-~ tJl nit 
~; 

(IT)~~~ ~~ 
CfiI4R<!., c6 ~ or ~ ~ 'd ~ 
~~~j 

(~)~~~<fit~~. 
;;m1m~~i',~~,~~ 
~ CfilT1JI' iF ; 

(&) ~ ~ Cfi''4~IJfii1 ~ ~ 
~ or m;ftur ~ ~ ~ 
~ ~ lT1n' t am ~~tl Cft1 8iCfJ,...,T 
<t ~ ~ ~,q'(4<~HII f ; 

(;r) ~ ~, ~ ~ ij1"'4ITf (,;)j~ 

<fit ~ tt ~ tmWr ~ ~ 
3fh ~ tt, (If '"' m ~ I -m-

(D) ~ ~ (If n c6 ~ 'I'R"UI' t' ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURl!: AND 
IRRIGATION (SHRI BHANU PKA. 
TAP SINGH): (a) A statement 1Ddl
eating the quantities of foodpalDs al-
located and released to dif!erent statal 
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under FoOd for Work PrOjp'.amme ia 
placed on the table of the HOUle. 

(b) 'By and large all the Statea par
ticipating in the FOod for Work Pro-
gramme have made proper utilisation 
of the foodgraiJs given to them under 
the scheme. There waa once a com
plaint about contractors in Orissa di. 
verting foodgrains to open market. 
Steps have, however, been taken to 
streamline the procedures so that such 
complaints do not arise in future. 

(c) Reports received from the 
various state Governments do indicate 
that the programme has been well 
received by the people and it has 
been able to generate considerable em
ployment opportunities for the rural 

populatiOn and, has alao reaulted tD. 
creation of considerable durable cmn
munity assets in the rural areas. 

(d) Yes Sir. It baa been decided to 
continue the programme durin, the 
next year. 

(e) to (g). According to the reports 
received from Rajasthan Government, 
considerable rural development work 
has been done in the State. A total 
quantity of 2,28,000 M.T. of foodgrains 
has already been relealled in favour 
of the State Government. Further 
releases will depend On the utilisation 
reports to be received from the State 
Government and the budgetary sup
port required for the programme made 
in the State budget. 
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ftI" 61 {1IR c;.r -tt: ~ ~ i' I ;V 
..,.. .t 2 tmI" 28 "" c;.r R'Iri ~ ;;rr 
~i'l ~1Wii';yf~i~;r~ 
'IT "'"' ~ i' ? qt (V n1f ~ q 
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'RI .t qt qi ta .u{ ri nit i' , If ;;rr;r.n' 

~ (" ~ m ~ ;yf 33 RTt c;.r 

..t(" t q ~ " antr ct ;fit ? 
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nit ~ ~ ~ rn- 'Il ~ antr ~ 
.,. rt ~ , ~ qI'tf t f'!& ~ $lf'Jl'l 

~\m'drl~~~(' 
''''mi~~~wm~ 
'Il ~ \rn' d r ~ ",f'1d'1ijijl~ 
<tit am- ~"""'IJl ~ ~ nit i' ~ ~ 
ill' ~ ? 

.. ~ nT1r ~: <ii?O"1I{ ~ ~ 
lt~~~i'f<ii~m-W 
~~~;nff~mft~~<f~ 
IffiI'T ~ am ~4.ftt ~ ft '¥tt<H-
~ ~ ~ ctinft r I ~ <f en Ii'" 
~ ~ r ~ Q\illc6l(I"I ~ ~ ~ 
tffl wt ~ t I irtf " (j\ijE'4f.1 ~ 
'IT ~ t am- 33 RTt ~ Q\ilI~"II" 
'IT V1mr t , crt ~ ~ Ii'" Cfi! 'In ~ 
~, ~ q ~ ~ I aNt' """" 
~qtt.~~~1TfU 
t ~ ~ ~ tmr.e ~ ~iHU. ;lltl., 
etrc fq, <fie ~ IfRr \3IT ~ i' \rl \3ITlt 
f1I"~~#rl~lARf~ 
~\ilt,;Jl(I" $I' e'fc:t",<fie \3IT ITfU i' qr 
emi~~i'~~ ~ ~ 
#rl 

ftnIt 'l'1I -.rpr .-r-t a ..IT R' f1i'I" .". 
~ ;yf ~f;t'1it Q i' ni ~ .. 
'ffilT ;r ~ V/1Q I {V JfIiIi1t i Y'n'oft' 
~ Pf1I" t ~ ;;rr "' i' I ~ 
~ ~ i ~ ~,crt ure't otfeIt 
f'ltl "'I~ ij t ~ ~ ~ ~ il<ti i fi 
f1T i, \Wi't ~ ~ ~ *" ~ t , 

.~_m:~~,rf' 
~ aft i ;;rror-rr ~ ~ ~ antr wnri 
c;.r~ ~ ~~~rt~, 
~ 3TN'Il 11m' # ~41~C4t ., 
~~t~~~iq 
;;w~~~~i~~ ~ 
~rl'flYi'~~I~ ~ 
Cfi!~~~ct~~~~ 
qI'1f ~ eti'1f m ~ ~ Cfi! ~ ~ ~ 
~ ~ 'Q~q~I.1 ~ ;nff rl 'flY t ~ 
~ tf 3l7T'{ ~ ~ 3TN ~ "' tit 
~~l~arnromlf~~ 
IfRr ~ ~ Ii'" ~ ~ tflf # rl, 
m mr ~ ~ ~ m ~ -m:-, m-
4!dlttl!!~ ~ Cfll ~ ~, m ~ ~ 
eft antr ~ <fiii ~ m ;orr d r 
~ Cfi! ~ \Wi't ~ ~ wi' ~, 
\Wi't~tttn'r~~~~~ 
~~rqm3TTU~~
~ ~ ~ ~ ~ 8'if 4T"if ~ m 
~3TN~~;rl~~~~ 
~tt~mr? 

"~1nIN~:m~~~ 
~3lT '{mT ar;;r ~ ~ $I' ~ t 
'«! Cfi1T ;orr ~ i' ~ \iIt ~ l(q e oftC4 
tiTro'or ~ ~ ~ ;;mrm I ~ 
~m~~onfri'l~ 
~~~ot,~~otit 
~ mlf ~ ~ ~ c6 3IT9Tt 1ft 
~~ 2 n, 50~3H'1Ic:a:/;::e ~ 
i',~~ot,~~~~
~~~:r~tM~i'I~ 
~"~::r.r~Ef~m 
~ T'<ii 'fte -I q .f4 rc: it ~ srcm !!1ft 
~~I~~c6~~ 
~ ~ 3r-mI' it tN I 
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wet n Q'1II'.~.:.;r. 'iii' ~ i' ~ 
it \1oAiT ~ 'Iifat trii \ft ~ 
f/', atf'q"'I~'" 'IT a1.,fq"'I~'" rjTr ~, 
WV'Ifrr f1f ~ m r I am ~ q 
tfi' ~ ~ t ~ ft hi: if\: Eiit4t'ca\ 
ers,fPc:ch' ~ r tn*' ~.Ift;r. r I 

• Ift'!T """ m : ~ ;;r7IlJ ;rfr r 
-q Ii q\1: t4 i 1 

SHRI K. MALLANNA: May I know 
from the hon. Minister, what is the 
basis or what are the principles adop
ted for the allotment of food g,rains? 
How many employees have benefited 
from the schemes and how many man 
days in a year have been generated. 

SHRI BHANU PRATAP SINGH: 
There is no basis or principle guiding 
these allocations because in th,~ first 
instance we were trying to persuade 
the Government to' take up this wO'rk 
and whatever they asked for, they 
were given. The difference in alloca
tior.ls is the difference of interest shown 
by the State Governments in the pro
gramme. 

As far as the number of man days 
generated is concerned, it is 400 mil
lion man days in a year. 

DR VASANT KUMAR PANDIT: It 
is a ~ery important programme and 
now you are entering the secOnd year 
of this programme. Will the Govern
ment have a comprehensive study of 
how the programme progressed in the 
first year and will we have some 
norms for future programme so that 
not only money is given but the cons· 
tructive work is done out ef the work 
which is being planned by the State? 
Will the Government have a complete 
surveyor send a team to' all the States 
to find out whether We can evolve some 
norms? 

SHRI BHANU PRATAP SINGH: 
Yes Sir We are considering to' set 
up 'a C~mmit tee to assess the value 
of the scheme. 

MR. ,SPEAKER: Regarding Ques
tiO'n No. 189, it is better to postpO'ne 
it. Notice will ,be given second time. 

nilNIt' "" dt .. h ... " .. """ ~ 
~ 

... 191. • 1llI". 1llI". vhaoft : "'"' I{'I"k 
am ~ 1f:;fT ~ m- ..,ct ~ ~ 
~: 

( ... ) ~ ~ mcm of" ~ "'1'l 
q~ «41,...,1 ~ ~ ~ ~f.,\'.tt:qtt rn • 
~ i!1W it *' ~ ~ sm;r m 
....tt ~..,ct t; 
(8")~~~~ ~ If' 
~ 3m" ~ ~ qf.«4I,...,1 ~ ~ m 
~~~~'fiT~~ 
~ ~ f' ; 3Tii-

(If) ~~. \'rl'~~~i? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) to 
(c) A statement is laid on the table 
of the House. 

Statement 

(a) Although Central assistance is 
released to the States for their Annual 
Plan in the shape of Belck loans and 
Block grants fer the plan as a whole, 
and is not related to any speci1ic 
scheme/sector or Head of Develop.. 
ment, advance plan assistance of Rs. t 
crores was given during 1975-76 and 
a further sum of Rs. 2 crores was re
leased for this project in 1977-78. The 
Rajasthan Govenment have informed 
that they are already making special 
effO'rts for early completion ef the 
Rajasthan Canal Project. Stage·I ef 
the project has almost been completed 
and work on sta~,e-II is in full swing. 

(b) and (c). The Rajasthan Canal 
Project Stage-II together with the 
Command Area Development com· 
ponent has recently been preposed to 
the Saudi Fund for Development for 
a~sislance. This Fund has not yet com
mitted any assistance for the project. 
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~~~f'n1f~~;t~ 
'" iet; f\f ~ ~ ~ rn- ~ ~ 
tl1"ftt~~~rn~~~ 
fit i I ~ ~ *" 3IN"f" ~ ~ 
i t. lCJ77-78 ~ ~ <rl ~ rn .'t 
~ ~ q~(;ql;;j"ll <t ~ ~ ~ 
ift i I ~ q~ ;ql;;r'11 395 ~ rn tWt 
f'am,","*"~wm~*q 
qf(;Q1S1'11 ~ ~ ~ i I ~ ~ m
trl;;rrrr~ ~ ~ nm ~ ~ ~ ~ 
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MR, SPEAKER: Question No. 18S
Mr. Rajshekhar Kolur. 

BHRI RAJSHEKHAR KOLUR: Sir. 
the reply is not propely given, I 
wanted to know how much work is 
being entrusted to the contractors 
.after calling for tenders and how 
much is being done departmentally. 
He has not touched it. I also asked 
about the progress made so far. 'So 
far' means up to February 1979, not 
up to October 1978. 

Progress of Upper Krishna Project 

*195. SHRI RAJSHEKHAR KO
LUR: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state: 

(a) how much of the work is being 
undertaken departmentally and how 
much entrusted to contractors after 
calling for tenders, in regard to the 
upper Krishna Project; 

(b) the progress made so far in 
respect of different items of the pro
ject work; and 

(c) the target for completion of the 
project? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) to 
(c;. A statement is laid on the Table 
of the Sabha. 

statement 

(a) to (c). The first stage of the 
Upper Krishna Project in Kamataka 
State, which is currently 'Wlder exe-
cution, envisages the construction of 
the Naryanpur Dam, the Almatti 
Dam to a partial height, a 78 ~m, 
long left bank canal from Narayan
pur Dam and a 50 Km. 10111 lett bank 
canal from the Abnatti dam. 



The major works relating to the 
two dams are being executed OD COD-
tract baw. The major masonry 
works on the Narayanpur canal are 
~lso being done on contract. The 
,excavation work on this canal is being 
done partly on piece work basis, and 
partly by conlract. The tunnels are 
proposed to be executed on contract 
basis. 

The progress, according to the re
ports received upto 30th September, 
1978, is as follows: 

Excavation 

Banking. 

Ma~onry and concrete 

Almatti Narayan-
dam pur 

(partial dam 
height) 

65% 

44% 

On the Narayanpur Canal, 72 per 
cent of the excavation in the reaches 
0-36 Km. and 41-55 Km., 73 per cent 
of the lining in the first 18 Km. 
length and 14 cross drainage works 
.out of the total of 47 in the first 32 
Km. length have ,been completed. 
About 20 per cent of the approachJ 
-exit cuts to the Rajankolluk and 
'Gundalgeri tunnels was also done. 
Work on the Almatti canal has not 
yet been taken up. 

The St9ge I work on the dams and 
the Nar9yanpur left bank canal and the 
.Shahpur branch canal are scheduled 
to be completed by 1983 to serve 
105,000 hectares. The rest of the 
canal system is propo3ed to be com
pleted by 1986, to increase the irri
gation facilities to 4.27 lakh hectares. 

SHRI RAJSHEKHAR KOLUR: Sir, 
the statement is not clear. The 
question is, how much of the work 
is being undertaken: departmentally 
and how much is entrU3ted to con
tractors after calling for tenders in 
regard to this Upper Krishna Pro
ject. The statement reads like this: 

"The major masonry works on 
the Narayanpur canal are also being 
done on contract. The excavation 

4358 ~I. 

work on tbJs caul II beinI dODe 
partly on piece work basis, and 
partly by contract." 

The information furnished to me is:l 

. "The progress, according to the 
reports received upto 30th Septem
ber, 1978." 

The Rajankolluk tunnel has been 
completed long back. And I wanted 
to know the present progress and 
what is the reason for giving the 
work to different persons on some 
tenders and on some piece work 
basis. And this is assisted by the 
World Bank. That is why I am an
xious to know from the Minister the 
reason for giving the same work to 
different persons. 

MR. SPEAKER: Partly by tenders 
and partly by piece work. 

SHRI SURJIT SINGH BARNALA: 
This project is being executed partly 
by contractors and partly by the 
lowest tenderer after calling for glo
bal tenders. For World Bank pro
ject:3, we have to float global tenders 
,and accordingly tenders are floated. 

SHRI RAJSHEKHAR KOLUR: In 
both Sahapur and Shorapur taluq, 
for provision of irrigation facilities. 
irrigation projects at a cost of Rs. 260 
crores have been sanctioned. 'rhe 
Government has agreed to supply 
water to the cultivators in the year 
1980. But no construction work hu 
been taken up in Hunsgi, in Shorapur 
taluq and in Suhapur-Jewargi taluqs. 
The hon. Minister has mentioned that 
the work will be completed in 1986. 
When the construction work has not 
been taken up so far, how does he 
expect that this project would be 
completed in 1986? Whether this 
Government is going to give water 
to the cultivator in 1980. after the 
completion of the first-stage of the 
project? 

SHRI SURJIT SINGH BARNALA: 
I have received the information t~at 
the work will be completed by this 
time. That is why the information 
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THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
and (b). A statement is laid on the 
table of the House. 

Statement 

(a) and (b). The Genga Flood 
Control Commission was Get up by 
the Central Government, in April, 
1972 with headquarters at Patna for 
the Preparation of a- comprehensive 
plan for flood control in the Ganga 
basin and to oversee its implementa
tion in a coordinated manner through 
the concerned State Governments. 
The other functions assigned to the 
Commission cover preparation of 
annual programme of works, ensur
ing quality control of works, review
ing maintenance and operation of the 
works and technical scrutiny of pro
ject reports and estimates costing 
more than Rs. 50 lakhs prepared by 
the State Governments before these 
are considered by the appropriate 
authority; 

The Commission prepared an out
line plan for flood control in the 
Ganga basin amounting to Rs. 1043 
crores, by June, 1973. The State 
Governments are carrying out sur
Veys aud collecting bydrological and 

other data on schemes identuied 1D 
thi:s outline plan. Baaed on the data 
received. so far in the Commjaaioa. 
detailed comprehensive plans 1.8 the 
sub-basins of Ghagra and Gomti in 
Uttar Pradesh, Adhwara and Karoh 
Kam1a Balan basin in Bihar and 
Mahananda basin in West Bengal 
have ,been got ready, and master 
plans are under various stages of 
preparation. Pending the preparation 
of the master plan, schemes for flood 
control, drainage and anti-erosion at 
vulnerable places are being carried 
out by the State Governments under 
the advice of the Commission. 
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:Master plans are under various stages 
of preparation. I Pending the prepa
ration of the master plan, schemes 
for flood control, drainage and anti
'erosion at vulnerable places are being 
carried out by the State Govern
ments under the advice of the Com
mission. 
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WRITTEN ANSWERS TO 
QUESTIONS 

All India. 

In Gujarat Sta~ 

N.A-not available. 

Charter of Demands from All india 
Posts and Telegraphs Industrial 

Wo$ers' Union, Calcutta 

·190. SHRI SAMAR MUKHERJEE: 
Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether the Government have 
received a 17-point Charter of 
Demands from the All India Posts 

......... Allotted to ........ -
1- PenoD8 

-183. SHRI F. P. GAEKWAD: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABI
LITATION be pleased to lay a state
ment showing: 

(a) the total number of house-sitea 
allotted to the rural landless since the 
present Government assumed power 
in Centre as against during emer
gency; 

(b) the total number of rural land
less who got physical possession out 
of the house-sites allotted to them 
during the period; and 

(C) the number of house sites allot
ted to the rural landless and physical 
possession given to them in Gujarat? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). According to 
information available with the Cen
tral Government, the position with 
regard - to the allotment of house 
sites is given in the table below:-

-' .--------
No. of rural No. of rural 

landless allotted hou- landless ~ven 
use sitros. physical ~on of 

house sites, 

During Alter During Alter 
emergen emergency emergency emergency 

38.52,257 5.59,746 N.A. N.A. 

92.488 87,389 92,488 1,36,320 

and Telegraphs Industrial Workers' 
Unio'n, Calcutta; and 

(b) if S0, nature of action taken 
on these charter of demands? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIO'N"S (SHRI NARHARI PRASAD 
SUKHDEO SAl): (a) Yes, Sir from 
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the Alipore Branch of the Union on 
2nd February, 1979. 

(b) A copy of the Charter of De
mands is placed on the Table of the 
Sabha. Most of these Demands are of 
general nature concerning not only 
P&T Department but also other Cen
tral Government Offices and non
industrial workers. There are some 
demands which concern industrial 
workers of Telecom. Factories only 
and these are being examined in con
sultation, to the extent necessary 
with the Ministries jDePartments con
cerned. 

Statement 

Copy Of the Charter of Demands re
ceived from the Alipore Branch 
Union of the All India Posts and 
Telegraphs Industrial Workers' Union, 
Calcutta. 

l. Bonus. 

2. Increased rate of Night Allow
ance from 1st January, 1973. 

3. Expansion of Telecom. Factory 
and Store3, Stoppage of farming out 
orders, more work load and more 
recruitment. 

4. Leave at par with regular Es
tablishment (Earned Leave and Hall 
Pay Leave). 

5. All stagnation of Industrial wor
kers to be removed and fixed up 
higher scale of pay. 

6. Compulsory Insurance scheme 
extended upto 60 years, and the re
tiring age to be taken into account 
for benefit and should be paid Rs. 
5,000/- either death while in service 
01' retirement. 

7. Implementation of the ~xpert 
Committee report in consultation 
"ith the Union. 

8. Minimum three promotional 
avenues should be given automati
cally during the service periods 
which (a) 1st promotion shou.d be 

within 10 years (.b) 2nd promotion 
should be within 15 years (c) 3rd 
'promotion !Should be within 20 years. 

9. Payment of H.R.A. from 45 to 
48 hours. 

10. Conversion of Industrial wor
kers of stores organisation into regu
lar Class III and Class IV cadres, as 
already converted in the case of In
dustrial workers of the Senior Elec
trical Engine~r. 

11. 20 per cent selection grade pro
motiunal avenue to be created in all 
cadres. 

12. ProvisiOn of full time doctor 
and ambulance van. 

13. Direct Recruitment of Appren
tices after completion of training in 
the Telecom. Factory. 

14. Milk and Vitamin food should 
be supplied to the industrial workers 
who are working in hazard condition. 

15. Fixation of pay to the precision 
workers as per implementation in the 
Telecom. Factory, Bombay. 

111. Cadre of Galvaniser 'B' should 
be treated as skilled. 

17. Appointment of dependent sonL 
daughter/wife in case of deceased 
and retired employees. 
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Gap between Agricultural Research 

and its application in Field 

*193. SHRI R. MOHANARANGAM: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether in spite of the impres
siVe agricultural production achieved, 
there still remains a considerable gap 
between the advances developed in 
our agricultural research laboratories 
and the dissemination and application 
Qf the results in the field; 

(b) the various bottlenecks which 
have been identified in this regard; 
and 

(c) the measures taken to assist the 
Indian farmer who is second to none 
in adopting improved practices? 

THE MINISTER FOR AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. Some gap exists between 
results achieved in Agricultural Re
search Laboratories and their appli
cation on the farmers' fields, which 
iit is felt, is inevitable. 

(b) Every possible effort is being 
made to ensure quick transfer of 
technology from the 'research labora
tories to the farmers' fields. It is a 
continuing process and problems in 
this regard are being dealt with as 
they are eneountered. 

(c) (i) In order to improve upon 
the existing agricultural extension 
system, the Departments of Agricul
ture are being strengthened at every 
level by adopting a new approach 
known as "Training and Visits Sys
tem" in variOUs states in the country. 

(ii) A massive programme of "Far
mers Training and Education" by 
establishing 150 Farmers Training 
Centres (FTCs) to support the agri-

culture production programme baa 
been undertaken in selected districts. 

(iii) Krishi Vigyan Kendras are 
being set up in selected districts. 

(iv) National Demonstration Pro
gramme has been taken up by the 
Agricultural Universities in various 
States. 

(v) Operational Research Projects 
are ,being undertaken to test, adapt 
and demonstrate the new agriculture 
technology at farmers' fields in a 
cluster of 3-4 villages or watershed 
areas. 

(vi) Mini-kit Demonstration pro
gramme on important crops is being 
organised at farmers' fields. 

(vii) Proper coordination between 
research and extension is being en
sured through regular consultations 
and committee3 at various levels. 

Central Constructional Aid to tbe 

Flood Affected Districts of Bihar 

-194. SHRI ISHWAR CHAUDHRY: 
Win the Minister of AGRICULTURE 
AND IRRIGATI,ON be pleased to 
state: 

(a) whether Central Government 
have allotted some money for cons
truction of colonies in aU the flood
affected districts of Bihar; and 

(b) if so, the details regarding the 
money So far released as well as the 
details regarding the procedure of its 
distribution? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
The Central Government have allo
cated an advance Plan assistance of 
Rs. 4.46 crores for repair/reconstruc
tion of houses/huts damaged by 
floods in Bihar in 1978, but no funds 
have been allotted for construction 
of colonies in flood affected districts. 

(b) An amount of Rs. 44.92 crores 
has been allocated as advance Plan 
assistance to the State Govt. of Bihar 
fOr different items including repair! 
reconstruction of damaged houses/ 
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huts and Rs. 12 crores have been re- f 
leaaeci so far by the Ministry of Fin- . 
ance on the basis of the ways and 
means position and the pace of ex
penditure reported by the State Govt. 

The Govt. of Bihar have reported 
that house building grant for arepair 
of houses damaged by flood and other 
natural c,ilamities is a part of relief 
operations in the State. The magni
tude of damage on individual houses 
is assessed block-wise under the 
supervision of Revenue Circle Offi
cers, and on the basis of the reports 
furnished by them, the Distt. Col
lectors sanction the grant for the 
above purpose upto Rs. 300/- per 
family. 

Research to Maximise Pulse 
P~uctiOD 

*HII6. SHUI P. VENKATASUBBAI
AH: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleas
ed to state: 

<a) whether the country js facing 
shortage in production of pulses; and 

<b) whether there is any proposal to 
start separate research stations to 
evolVe public strains of pulses to 
maximise production of pulses in the 
country? 

THE MINSTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, there 
m a shortfall in the availability of 
pulses Vis-a-vis the demand for 
them. 

(b) The Government is seized of 
the problem and every effort is being 
made to increase the availability of 
pulses both by intensifying research 
activity to develop better yielding 
strains of the major pulses along 
with a suitable package of manage
ment practices and by supporting an 
intensive pulse development pro
gramme In all the States. ICAR is 
!planning to establish additional re
search centres in order to introduce 

~ improved pulse production techno-. 
• logy under (a) irrigated farming 

systems, particularly in the command 
areas of major irrigation projects, 
(b) rainfed conditions and (c) inter
cropping systems. 

Tenements Constructed in Delhi 

*197. SHRI KANWAR LAL GUP
TA: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to lay 
a statement showing: 

(a) how many tenements have been 
constructed by D.D.A., Central Gov
ernment, Delhi Administration and 
other local bodies in Delhi during 1977 
and 1978 and how many of them have 
been allotted; 

(b) how many tenements are going 
to be completed by the aforesaid 
agencies during the year 1978-79. end
ing 31st March, 1979; 

(c) what was the target for these 
two years; 

(d) has the target been achieved and 
if not, the reasons therefor; and 

"(e) what is the requirement of the 
dwelling units per year fOr Delhi and 
how many new tenements have been 
constructed during the last three 
years? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER 
BAKHT): (a) to (c). The details are 
furnished in the !Statement laid on 
the Table of the Sabha. 

(d) No, Sir. These houses are 
being constructed under a crash pro~ 
gramme and it took some time to 
build the requisite tempo of activity. 
Hence the shortfall. 

(e) It is estimated that about 
40,000 dwelling units are required to 
be constructed annually to meet the 
increase in demand for houses in 
Delhi. 21,643 tenements have been 
constructed during the last 3 yeaTS. 
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Statement 

, 
Agency 

J977 J978 
.------_-~-_____ Allotted 81. 

No. Target No. 
actually 

construct
ed 

Target No. during 
actually J 977 & 

construct- J978 
ed 

J978-79 

No. to be 
construct. 
ed upto 
3J-3-79 

-------_. __ ._- -
J D.D.A. 4696 283J J99 J2 4740 7477 log89 

2 Cemral Government . 750 228 1835 88J IIog" 268 5 

3 .. Delhi Administration 468 4-68 II2 II2 580 374-@ 

4- N.D.M.C. 134- J34- 24- 24- 62 1707 

5 M.C.D. (Slum Tene-
ments) 1000 832 1000 Nil 820 1384-

• Figure.. arc-for 1976-77 and 1977-78. 
@Work in progress. 
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Brea4 Basket C_cept evolve. b7 the 
Jutltute lor Tecbno-Econ8m1c Studies, 

MacJras 

·200. SHRI P. V. PmRIASAMY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) the details of "Bread Basket" 
concept evolved by the Institute for 
Techno-Economic Studies, Madras and 
as reported in the 'Economic Times' 
dated 4th February, 1979; 

(b) whether the Chairman of the 
Institute has concluded that this 
concept is within t.he realm of possi
bility for the people of India; and 

(c) if so, the action proposed to be 
taken thereon? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA) : (a) 
to (c). The information is being 
collected and will be laid on the 
Table of the Sabha. 
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Alleged Meddling in Functioning of 

Mairs of Unlvenltles 

1801. SHRI MADHAVRAO SCIN_ 
DIA: Will the Minister of EDUCA. 
TION, SOCIAL WELFARE AND 
CULTURE !be pleased to state: 

(a) whether facts about meddling in 
the functioning of the afi'ail"s of Uni
versities by some unknown persons 
has been brought to the :'lOtice of 
Government; 

(b) if so, whether Government pro
pose to take action alZainst those per
sons and bring them to book: and 

(c) if so, details thereon and action 
proposed to be taken thereot? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
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(DIl PRATAP CHANDRA OHUN
DEB): <a> The functioning of all uni-
versities in the country are r~gulated 
in accordance with the provisions 
contained in theif acts af incorpora
tion and the statutes and ordinanees 
framed thereunder. No facts relating 
to the interference in the functioning 
of these bodies by Ulllknown persons 
have come to Government's notice. 

(b) and (c). Do not arise. 

Enhancement in the Limit of House 
Building Advance 

1802. SHRI A. MURUGESAN: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state: 

(a) how many applications were re
ceived yearwise for the grant of en
hancement of house buildini advance 
during the perioci from 1970-71 to 
1978-79, within the prescribed period 
of 18 months from the date of drawal 
of the first advance; how many appli
cations were sanctioned foT' the en
hancement of advance and the amount 
paid; and 

(b) how many applications were 
received for enhancement after 18 
months o'f the prescribed period after 
the drawa} of first advance and how 
many applications were granted en
hancement of advance and the total 
amount paid? 

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN_ 
KAR): (a) The statistical information 
regarding the number of applications 
received, yearwise, for grant of en
hancement of House Building Advance 
during the period from 1970-71 to 
1978-79, within 18 months from the 
drawal of the 1st instalment as also 
the number of applications which 
were sanctioned and the amount paid, 
has not been maintained. In fact, 
request for enhaneement is for res_ 
toration of any cut made at the time 
Of original sanction of House Build-

in, Advance due to increase in the 
COI!t of construction and is acceded to. 
if sUibmitted within the prescribed 
period. 

(b) As stated above, no statistical 
information was maintained in regard. 
to the number of applications receiVedl 
for enhancement beyond the pres
cribed period. 

Resolution of Convention on Potato· 
held in JIIUundur 

1803. SHRI BHAGAT RAM: Will\ 
the Minister of AGRICULTUP,E AND. 
IRRIGATION be pleased to state: 

(a) whether he is aware ab:>ut th~· 
sufferings of potato growers due to de
pressed sale of potatoes; 

(b) whether he is also aware about 
the resolution passed by the conven-· 
tion held on 8th January, 1979 at 
Jullundur to demand guarantee ond 
support price of potatoes at the rate 
of Rs. 60.00 per quintal, more pur
chase centres, setting up of a potato 
development board etc.: anc'! 

(C) the reaction of the Government 
thereto? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. 

(b) and (c). Punjab Government 
has not received the resolution pass
ed by the convention held on 8th Jan_ 
uary, 1979 at Jullundur. However, as 
a result of a meeting of Chief Minis_ 
ter, Punjab with Punjab Kisan Asso
ciation the State Government 11ave 
asked MARKFED and NAFED to offer 
a minimum price of Rs. 50.00 per 
quintal to farmers and have agreed 
to meet losses if any that may result 
from operation under Government 
direction. They have also increased 
the number of purchase centres from 
13 to 20. 

The Agricultural Prices Commission 
has also submitted its report fot' 1978-
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79 sesson for potatoes. This is under 
·the consideration of the Govel"nment. 

U,G.C. Grants in states 

1804. SHRI PABITRA MOHAN 
PRADHAN: Will the Minister of 
EDUCATION, SOCIAL WELFAnE 
AND CULTURE be pleased to lay on 
the Ta'ble the principles on which 
University Grants Commission makes 
provision for grants to <ililerent 
States; 

(a) the total amount of grants 
.given to the different States for the 
last three years, year-wise; and 

(b) the total amount of grants given 
10 the State of Orissa for the year 
1976-77, 1977-78 and 1978-7!)'! 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): The University Grants Com
mission does not sanction develop_ 
-ment grants 'to the State Govern
ments. However, grants are sanction
'ed to various universities on the Oasis 
of recommendations made by the 

Visiting Committees/Expert Com-
mittees which assess the develop:nent 
needs or each University after taking 
into account its level of development 
and future needs. Colleges which 
-apply for development assistance and 
which fulfil certain conditions of eligi
bility relating to student strength and 
faculty are also sanctioned grants, in 
accordance with the norms laid down 
by the Commission for different pur-
poses, like building, equipment, stei! 
·etc. 

(a) and (b). Grants sanctioned tG 
'Universities and Colleges located in 
different states, State_wise, during 
the last three years ending 1977-'18 
are shown in the statement laid on 
the Table of the House. [Placed in 
LibT4'1'11 • See No. LT-4032/'79] 

Inter-State water cUspate. IlJeUled 
between Govemments 01 Orissa and 

Andhra Pradesh 

1805. SHRI GIRIDHAR GOMANGO: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether it is a fact that the 
Governments of Orissa and Andhra 
Pradesh l'ettled the inter-State water 
disputes; 

(b) if so, the names of the river 
disputes disposed off and the. quantum 
of water shared by the States; 

(c) whether the question of sub
mission due to Gotta barrage on river 
Vansadhana was also discussed by 
both the States; and 

(d) if so, total number uf villages 
likely to be submerged in both the 
States and decision taken thereof? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
and (b). The Governments of Orissa 
and Andhra Pradesh had an inter
State meeting on 15th December, 1978 
and have taken decisions on pending 
issues between the two States as 
follows:-

(i) Nagavali river: Orissa can 
plan its projects utilising upto 20 
IMC. Andhra Pradesh can plan its 
Thotapalli reservoir scheme to use 
16 IMC. 

(ii) Jhanjavati river: The yield 
will be shared on 50 : 50 !basis. 

(iii) Bahuda river: Orissa can 
use all Bahuda waters in its terri
tory but will make. available 1.5 
IMC to Andhra Pradesh during 
June to December every year. 

(iv) Vamsacl.hara river: The 
Neradi project will be taken up as 
a joint venture and Andhra Pra
desh will send the project Report 
to Orissa for incorporating the 
latter's requirements. 

(v) Godava.ri river: Orissa can 
use all the waters of the Sabari 
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river upto the point where the rIver 
Salbari forms tlie common boundary 
between Orissa and Madhya Pra
desh upto Gobindapalli, Satiguda 
Parasanapalle and Potteru Project 
sites. Orissa ,::an turther use 40 
IMC in these reaches (of which not 
more 2 IMC should be on the Sileru 
below Balimela Dam) and another 
27 IMC lower down upto the con
fluence of the Sileru and Sabari. 
Andhra Pradesh can construct the 
Lower Sileru Irrigation Scheme. 

Andhra Pradesh can construct the 
Polavaram Project sO that the maxi
mum submission at Motu/Kanta does 
not exceed R.L. 150 ft. due to all 
effects including backwater effect. 
Orissa can lift 5 IMC from the Pola
varam Lake. 

(c) and (d). There is no mention 
of the Gotta barrage or its submerg
ence in these decisions. 

Pay Scale of Junior Technical Assis
tant in Central Marine Fisheries Re

search Institute 

1~.SHRIC.K.CHANDRAPPAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether the Government are 
aware that Junior Technical Assis
tants in the Central Marine Fisheries 
Research Institute under I.C.A.R., are 
,etting the scale of pay of Rs. 330-
560; 

(b) whether the Government are 
also aware that several of these em
ployees are M.Sc. degree holders and 
jf employed in a college they would 
have drawn Rs. 700-1600 pay; 

(C) considering this and the pre
Bent scale of Rs. 300-560. whether 
the Government would provide a 
better pay scale to this category of 
employees and more promotional faci
lities to those among them who are 
academically qualifted far it; and 

(d) the reaction of the Government 
on this problem? 

THE MINISTER OF AGRICUL.. 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. 

(b) Some of these employees are 
M.Sc. degree holders. A.ll M.Scs. 
irrespective of their acadamic record 
Or with any class or division in M.Sc. 
cannot be appointed in Colleges in 
the scale of Rs. 700-1600. The mini-
mum qualification prescribed for the 
POSt of Lecturer in Colleges in the 
scale of Rs. 700-1600 is a ~onsi.;tently 
good academic record with at least 
1st or high second class at t.he Mas
ter's degree and an M. Phil degree or 
a recognised degree beyond the Mas_ 
ter's level or published work indi
cating the capacity of a candidate for 
independent research work. 

(c) and (d) Pay Scales under tech
nical personnel have been rationalised 
and the technical personnel are assess. 
ed every five years for promotions and 
advance increments irrespective of 
availability of vacancies. For ICAR 
employees with M.Sc. qualifications, 
age relaxations have been allowed 
so as to make them eligible to 
compete for the ARS Examina
tion for appointment to Grade 
S-l scinetists in the pay scale 
of Rs. 700-1300. Technical personnel 
who possessed M. Sc. qualific3tions 
in the pay scale of Rs. 425--700 and 
who were in ICAR service on 1-10· 
1975, have already been inducted in 
grade S-1 in the scale of Rs. 700_ 
1300, subject to their suitability. 

Promotion of Indian Languages 

1807. SHRI YUVRAJ: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state: 

(a) whether his Ministry has for
mulated a scheme to provide financial 
assistance to voluntary organisations 
and educational institutions for the 
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promotion of Indian languages exclud. 
ing Hindi and Sanskrit; and 

(b) if so, the names of those langu. 
ages and the names of voluntary orga
nisations and educational institutions 
to which financial assistance would 
be provided as also the quantum of 
financial assistance to be given? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION SOCIAL 
WELFARE AND CULTURE (SHRI. 
MATI RENUKA DEVI BARAKA
TAXI): (a) Yes, Sir. 

(b) The assistance is given on the 
basis of projects sulhmitted. No funds 
are earmarked, as such, for any orga. 
nisation or for any language. 

Funds for Improvement of Irrigation 
in West Bengal 

1808. SHRI RAJ KRISHNA DAWN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) what is the amount of funds in 
rupees sanctioned by the Government 
to improve the irrigation system and 
mode of farming for the fi00i1 affected 
State of West Bengal and whether the 
amount sanctioned is suffici€'nt Or not; 
and 

(b) if not, whether the Government 
are planning to approve further funds 
for the improvement of irrigation in 
the State? 

THE MINISTER OF AGRICUL. 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
and (b). Rs. 14.20 crores for agricul
ture and Rs. 13.33 crores for irriga
tion have been sanctioned by the 
Central Government to the Goyern. 
ment of West Bengal. The state 
Government have asked for additional 
Central assistance over and above 
this. A Central team was deputed to 
the State during Felbruary, 1979, to 
review the progres of expenditure 
and to hold discussions with state 
officials. The team has asked for cer
tain partiCUlars from the State C'..ov-
ernment. Its report will be finalised 

on receipt of these particUlars from. 
the State Government. 

lutroduction 01 Regional Laapq .. as; 
Media 01 Instruction in UnivenltJes 

1809. SHRI V ASANT SATHE: Will 
the Minister of EDUCATION 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether the working group <ap
pointed by the University Grants 
Commis~ion on introduction of regio
nal languages 8s the media of instruc
tion in the universities has submitted 
its report to the Government and if 
so, important findings/recommenda_ 
tions made by the working group; 

(b) the action taken/proposed by 
the Government to encourage regio
nal languages as media of instruction 
at the university level education; 

(C) what is the total number of 
universities in the country and how 
many of them have switched over to 
regional languages as media of ins
truction as on the beginning of the 
current academic year; ann 

.(d) in switching over to the regio
nal languages as media of instruction 
what precautions have been taken to 
ensure that those who cOlllplE.>te their 
courses with regional language as 
media are not put to disadvantage on 
this account in Central services in the 
Public/State sector undertakings and 
the State Government services? 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) Yes, Sir. The Working 
Group noted that an increasing nU'ID
ber of students are opting fo!' the re
gional languages as the medium of 
instruction and examinations. Accord
ing to the Working Group, the cons
traints in speedy switch_over to re_ 
gional languages are: publication of 
books and reading materials lag be<
hind thOSe available in English~ 
apprehensions about the employment 

prospects; continued use of English 
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as the medium of lD8truction at tb8 
,postgraduate level and in professional 
courses etc. The Working Group 
recommended that refresher courses 
should be organised for teachers 
using regional languages as the me
·dium of instru\!tion, particularly to 
improve their ability to communicate 
the fundamentals and that efforts 
.should be made to step up the avaH
ability of quality books, refer'ilnce 
materials, monographs, learned artL 
des, etc., in the regional languages 
.and widely disseminate information 
regarding their availability. The Uni
versities should make provision for 
remedial courses in the languagp.s 
used as media of instruction on a 
purely optional basis, and the effort 
:should be to turn out a student who 
is effectively bilingual, proficient in 
·the regional language, as well as the 
link language, English/Hindi. 

(b) The Commission has circulated 
the report to all universities in Jan
uary, 1979. They have been requested 
to formulate specific proposals for 
support from the University Grants 
Commission. Steps are also being 
taken to encourage the preparation 
and publication of books an:i reading 
materials in the regional languages. 

(c) 83 out 0'1 the 115 universities and 
institutions deemed to be universities 
are using regional languages as the 
media of instruction in various 
courses at different levels on July 1, 
1978. 

(d) The Union Public Service Com
mission has decided to i.ntroduce a 
compulsory paper in regional langu_ 
ages in the scheme for I.A.S. etc. 
examinations. Candidates are also 
allowed the option to answer other 
papers through the medium of re
gional languages, and candidates opt
ing fOr regional languages as the 
media of instruction will not suffer 
any disability in recruitment on that 
account. 

BOUIdIlC Plants 

1810. SHRI SURENDRA BIKRAM: 
Will the Minister of WORKS AND 

. HOUSING AND SUPPLY AND RE
H~IUTATION be pleased to state: 

(a) how many houses of different 
• categories the various State Govern
ments are expected to construct unde! 
Central Government duri.ng the year 
1979-80; 

(b) what will be terms and condi
tions for such houses for public both 
for outright purchase and on hire pur
chase basis; and 

(c) has Government got 01:.:-, policy 
of giving preference wtiie ailotting 
stleh houses? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE_ 
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Central financial 
assistance for all State Sector Plan 
Schemes, including housing, is releas
ed to the State Governments in the 
shape of 'block loans' and '·block 
grants' without their being tjed to any 
particular scheme or head of deve
lopment. The State Governments are 
free to utilise funds for various State 
Sector programmes, including hous
ing, according to their requirements 
and priorities. 

(b) Houses are construct~d under 
various schemes and the terms and 
conditions ore fixed by the state Gov_ 
ernments. 

(e) With a view to cncotlroging 
construction of more houses for the 
lower income groups, the State GOY

ernments have been rC'Cluested to 
arrange their house building pro
grammes in such a way U13t tenE'
ments/house3 are constructed for 
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di1rerent income lroupe in the follow m. proport!owr:-

(i) For families with.monthly income upto RI. 350 75% of the tcnCJDcnta,lbOUllllo 

(ii) :o~~es with monthl)· income ~ RI. 350 

. . . • " 15% of the tcnementi/boUSCIo 
III (iii) For families with monthl), incom~ bct~n Rs. 600 & 

Rs. 150<). . . . . . . . IOn~ 

Acceptance of Proposal of Agricultural 
Prices COmmission to raise !Uustard 

Price 

1811. SHRI C. K. JAFFER SHA. 
RIEF: Will the Minister of AGRI
CULTURE AND IRRIGATION be 
pleased to state: 

(a) Whether it is a fact that the 
proposal of Agricultural Prices Com. 
mission to raise mustard price l-,a! 
been accepted by the Govcrmr..cnt; 

(b? the details regardin).! the pro
ductlon of mustard in 1 Hi': -73; and 

(c) whether Governmen: have taken 
steps to protect the interests of inter
State migrant workers? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SUR.JIT SINGH BARNALA): (a) 
Yes, Sir. Government has accepted 
the proposal of the Agricultural 
Prices Commissi(m to raise the support 
price of mustard seed of lair average 
quality to Rs. 245 per quinhl for the 
1978..79 crop from Rs. 225 per quintal 
fixed for the 1977-78 crop. 

(b) The all India production of 
rape-seed and mustard during 1977_ 
78 is placed at 16.2 lakh tonnes as 
compared to 15.5 lakh tonnes in 1976_ 
77. The increase in production in 
1977-78 has been accounted for main_ 
ly by Rajasthan, Madhya Pradesh, 
Punjab, Haryana and Orissa. 

(c) A compact Committee was ap
pointed by the Ministry of Labou. in 
February 1977 to go into th~ qucstion 
of Dadan labour of Orissa (i.e. labour 
recruited in Orissa for work outsidc 
the State) and to recommend mea
sures for eliminating abuses of this 
system. This Commission has recom-

of the tenementalhoUSCIo 

mended suitable legislation for int. 
State migrant workers. The matter 
has been examined in conSUltation 
with the State Governments and other 
interests concerned and a Bill on the 
subject is proposed to be mtroduced 
shortly. 

Post Oflice Building at Village Kolkl. 
Upleta, Rajkot 

1812. SHRI DHARMASINHBHAI 
PATEL: Will the Minister of COM
MUNICATIONS be pleased to state: 

(a) whether demands have heen 
made for posting an additional post
man to facilitate smooth delivery of dak 
in Kolki village of Upleta Taluka of 
Rajkot District of GUjarat and for 
construction of a building for thp. Post 
Office which is presenUy housed in a 
rented building; it so, when, and the 
nature thereof; 

(b) whether the Kolki Gram Pan
chayat has donated land for the above 
building; if so, when and the area of 
land allotted; 

(c) when an additional postman is 
proposed to be posted there and the 
post office building constructed; and 

(d) the estimated expenditure in-
volved in the construction of thill 
building and when the expenditure it 
likely to be sanctioned? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) No demand has 
been received either by Senior Sup
erintendent of Post Offices, Rajkot or 
Postmaster General, Gujarat Circle 
Ahmedabad, for posting of additional 
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postman for Kolki Post Offtce and for 
construction of a Post Offtce buUdin,. 

(b) No land has been donated. by 
Kolki Gram ~nchayat for the Post 
Office building. 

(c) There is no justification of 
additional postman at present. There 
are no plans at present to construct 
a post offiCe building. 

(d) Does not arise. 

Facilities for Sports In Delhi Schools 

1813. SHRI T. S. NEG!: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to state: 

(a) whether it is a fact that suffi
cient facilities are not being provided 
in Higher Secondary Schools and 
Central Schools in the Union Territory 
of Delhi for giving encouragement to 
sports and E'Ven the sport.c; day is not 
being celebrated every year; and 

(b) if so, what action Government 
propose to rectify the situation and 
to give encouragement to the pros
pective sportsmen? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA 
CHUNDER): (a) ·No, Sir. As per 
informatiOn supplied by Delhi Admi
nistration, sufficient facilities are 
provided for students to give encour
agement to sports activities in Schools 
of the Directorate of Education, Delhi 
Administration, Delhi. In the Central 
Schools run by Kendriya Vidyalaya 
Sangathan also such facilities are 
available. Sports 'Day is also celebra
ted every year by Delhi Administra
tion schools. As regards Kendriya 
Vidyalayas, all the schools celebra~ 
Sports Day, as far as possibie. 

(b) Question does not arise. 

ProvIIima of AlltomatJc TeJepbeae 
kcba.a,8 .In Maharashtra 

1814. SHRI VIJAY KUMAR N. 
PATIL: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether the Government have 
decided to provide Automatic Tele
phone Exchange facilities for all the 
District Headquarters in Maharash
tra; 

(b) if so, whether the Automization 
of some of these places is held up 
because of pending construction of 
building; and 

(c) whe1her any time bound pro
gramme has been fixed fOr providing 
automatic Exchanges at these district 
Headquarters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRl NARHARI PRASAD SUKH
DEV SAl): (a) Yes, Sir. Government 
proposes to automatise telephone ex
change at all District Headquarters in 
India over next 10 years. 

(b) No, Sir. Automatization is 
being taken up in a phased manner 
based on availability of suitable 
equipment. Buildings are being 
planned accordingly. 

(c) Due to limited availability of 
equipment it has not yet been possible 
to do so. Equipment production is 
planned to be augmented. 

Tenements in Kalkaji, New Deihl 

1815. SHRI MALLIKARJUN: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
T A TION be pleased to refer to the 
reply given to USQ No. 1990 on the 4th 
December ]978 re;!arding use of Re
habilita:io'n Ministry's tenements in 
Kalkaji Colony for commercial pur
poses and state: 

(a) when the action against the de
faulting party was instituted and its 
outcome; 



(b) whether Ule residence in ques
tion is still be1ng used for Ginning. 
purposes thus posini a hcalt~ huzard 
to the residents in the nt:.ighbourhood 

.and also causing pollution; and 

(c) the reasons for th~ failure of 
the statl of Land and Development 
Office to bring the defaulters ~:.J book? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY 
AND REHABILITATION (SHRI 
SJ;KANDAR BAKHT: (a) to (C). On 
-detection of misuse in the prenuses, 
the Land and Development Office 
issued notice to the loesseeon 3rd 
April 1973. In reply, the lessee stated 
inter alia that he had initiated legal 
proceedings against his tenants for 
their eviction. It was only On 25th 
April 19i8 that a further misuse of 
running of a cotton ginning mill came 
to notice. Pending decision on the 
question of cO:1yc;siclI1 of leasehold to 
freehold system. issuance of further 
notice's and pu"ith·e actions. particu
larly in Rehabilitation colonies. !>tand 
temporarily suspended. The question 
of slackness on the part of the Land 
and Development Office does not arise. 

.Paplent of Seniee ~es aDd Kei.as-
tatemeat Charges to Kaiyu 

Municipality 

1816. SHRI R. K. MHALGI: Will the 
Minister of COMMUNICATIONS be 
pleased to refer to reply given to 
Unstarred Question No. 669 on the 
23rd November, 1978 regarding Pay_ 
ment of Service charges and reinstate
ment charges to Kalyan Municipality 
and state: 

(a) progress made in sortin~ out the 
discrepancies fO'Jnd in the bills (j~ ~cr

vice charges rncl reinstntement charges 
of und"'rground telephones submitted 
by Kalyan :vIunicipal Council; 

(b) whether the authorities ;,ne: effi
cers of both the b0dies have e\'er sat 
together to sort out the matter instead 
of sending communications to ('3ch 
·~th ... l'· 

(C) wAetber GOvernment bave paid 
up any nOll-convention ad hoc amoUllt 
to the Municipal Council; 

(d) if so, the amount; and 

(e) when this matter is likely to be 
finally concluded? 

THE MINISTER OF STATE IN 
THE MI~ISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) to (e). The in
formation is being collected and the 
same will be laid on the table of the 
House. 
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10. "44IQ'l;fct(" ~. ~. ~ ~ (b) The office is proposed to be .. 
11. lri'. ~ aftft ~ up at Cochin. 

12. 11ft t1lf ~ n- ~ (e) Opening of a full fledged 
Foreign mail sorting office (to deal 
with outward airmails) is not justifieci 
at present. ~ . \ 
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Proposal fOr a Foreign Mail Sorting 
Office In Kerala 

1818. SHRI VAYALAR RAVI: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

~a) whether Government ;Jropose to 
set up a foreign mail sorting office- in 
Kerala; 

(b) if so, the location for the same: 
and 

(C) if not, the reason for not setting 
up an office? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI NARHARI PRASAD sUKH
DEV "SAl): (a) Yes. A limited Foreign 
Airmail Sorting Office (to deal with 
incoming airmails only) is proposed 
to be set up in Kerals. 

4358 LS-3. 

AlJu::nt'nt of Plots In Pitampul".l, DeW 

1819. SHRI MAHI LAL: Will the 
Minister of WOltKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state: 

(a) whether a policy decision had 
been taken by the Government to allot 
plots measuring 84 Square 'l1eter3 in 
Pitampura to all those applicants who 
could not secure plots in the draws til 
lots held earlier and in pursurance of 
the said decision all the applicants bad 
been asked to give their option in this 
regard; 

(b) whether all those persons whd 
gave their option have since been al
lotted plots; 

(C) if not, by what time plots are 
likely to be allotted to all such persons; 
and 

(d) the reasons for the delay in the 
matter which has been pending since 
early 1977? 

THE MINISTER OF WORKS 
AND HOUSING AND SUPPLY 
AND REHABILITATION (SHRI 
SIKANDAR BAKHT): (a) While no 
policy decision as such, has been taken 
efforts are being made to allot plots 
in Pitampura. Those. who do not 
succeed in the draw of lots 
in Pitampura, would in be adjusted 
the Haiderpuri Residential Scheme. 

(b) No, Sir. 

(c) and (d). The main reason for 
delay is on account of non-availability 
of plots which are situated in low 
lYing pockets and require more time 
for development. About 200 plots are 
under demarcation in Pitampura. As 
soon as these a!re ready for allotment. 
a freSh draw of lots will be held for 
the persons who remained unsuccess
ful in the draw held on 6th Febru&!7 
1979. 
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Tau FIsh ID Kerala Waters aDd Its 
ExplOitatloa 

1821. SHRI OM PRAKASH TYAGI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether Government are aware 
that tuna and other kinds of best fishes 
are available in large number in Wes
tern Indian ocean in Kerala State unc! 
Government can earn foreign ex
change worth hundreds of crores "f 
rupees by exporting them; 

(b) whether Government are also 
aware that resources and effort.. made 
lor fishing by Government are negligi
ble; and 

(c) if so, the reasons for this igno· 
rance; and 

(d) the measures being taken by 
Government for increasing their re
sources and efforts in this regard? 

THE MI~ISTER OF AGRICULTURl!: 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, Sir. 

jThe Government is aware of tuna 
J and other re30urces in Western 
lndian ocean and their potential for 
earning forejgn exchange. 

(b) and (d). Along the Kerala coast, 
tuna is an incidental catch, there 
being no fishing specifically for tuna. 
However, an organised fishing for tuna 
in the coastal waten exists in Laksha_ 
&!weep uJand! ",·here the Government 
UBisted in the introduction of about 
150 mechanised boats. The technology 
for flsbing tuna in tbe open ocean is 
DOt full, known. Economic viability 
crt tuna ftshing in Indian waters is also 
net established. Bteps are being taken 
to procure suitable veSIeD or explo
ratory-cum-experimental fishing of 
tUn&. 

1822. SHRI VIJA Y KUMAR 
MALHOTRA: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state: 

(a) in what way the complaints rela
ting to excesses in the Emergency at 
the Delhi University have been dealt 
with by the Go\'ernmental enquiry at 
the level of Prime Minister: 

(b) whether the complainants have 
been informed of any remedial action 
taken by the Government; and 

(c) whether Government have se. far 
initiated any action as a result of the 
probe in the complaints received from 
the academic community of Delhi Uni
versity? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA 
CHUNDERI: (al The Prime Minister 
is making a preliminary enquiry into 
complaints against the Delhi Univer
sity. The report of this enqUiry has 
not yet bE'en received. 

(b) and (c). Do not arise. 

Models of GObar Gas Plants 

1823. SHRI L. L. KAPOOR: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) efforts made in popularising 
Gobar Gas Plants in the country during 
the last two years; 

(b) whether any research bas been 
made to provide ordinary brick mortor 
tanks suited for rural area: at very 
low cost; 

(c) the constraints in providing 
Gobar 'Gas Plant as a model in every 
village in tbe country within one year; 
and 

(d) whether such plants eouId also 
be installed in cities where refuse could 
be used for operating these plRnts? 

THE MINISTER 01' AGRICULTURE 
AND IRRIGATION (SHBI SUBJIT 
SINGH BARNALA): (a) The pattern 
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of Central subsidy for setting up of 
gobar gas plants was revised in 1977-78 
to make it ~tractive for people of 
hilly and tribal areas and for small 
and marignal farmers. Presently it 
includes subsidy at the rate of 50 per 
cent of the capital cost of the plants 
set up in hilly and tribal areas and ill 
other areas 25 per cent for small and 
marginal farmers for small size (2 and 
3 cum) plant~ and 20 per cent to 
others. The scope of the programme 
was enlarged t:)y providing 33 per cent 
of capital cost as subsidy for settin~ 
up of community-gas plants. The 
Reserve Bank of India has amended 
their rules to facilitate liberal financ
ing of gobar gas plants programme 
through Cooperative and Land Deve
lopment Banks. The Agriculture 
Refinance and Development Corpora
tion has extended refinance facilities 
for setting up of gobar gas plants. 
Promotional measures such as demons
trations, training of extension per
sonnel, publication of promotional 
literature, etc. are being undertaken 
by the Central Government. as well as 
Khadi and Viblage Industries Com
mis~ion and by many State Govern
ments. 

(b) Yes, Sir. A cheap model of 
~obar gas plant named as 'Janata Bio
gas plant' has been developed in which 
there is no need of steel gas holder 
which is a must in the conventional 
type. 

(c) Some of the major constraints 
in providing gobar gas plants in every 
viJ.la~e in one year are lack of trained 
man-power for installation of gobar 
gas plants and for providing maint
enance and follow up services in every 
village; lack of financial resources; laCk 
of easy availability of raw-materials 
and non-suitability of present techno
logy in colder areas. 

(d) No, Sir. However WOrk in this 
direction is in progress at some 
research institutes. 

Meet of Gifted SklmmecJ Milk oa 
Price of the Liquid Milk 

1824. SHRI S. R. REDDY: Will the 
Minister of AGRICULTURE ANI) 
IRRIGATION be pleased. to state: 

(a) whether Government's attention 
has been drawn to the 'Financial Ex-· 
press' dated 22nd January '79 that the' 
gifted skimmed milk powder from the
European Economic Community ia 
adversely affecting the State Govern
mfnts to save the industry which is 
still to grow; 

(b) whether the Mother Dairy and 
the Delhi Milk Scheme which have been 
the major single buyer of liquid milk 
from Punjab, Haryana and Rajasthan 
are noW refusing to buy this as they 
find the EEC gifted skimmed powder 
much cheaper; and 

(C) whether there has been loss t() 
the Punjab Corporation in thi3 regard! 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BAHNALA): (a) Yes. Sir. 
There is no truth in the Statement 
that the gift of Skimmed Milk powder 
by the European Economic Community 
is adversely affecting the indigenous 
industry. 

(b) The Delhi Milk Scheme and the 
Mother Dairy are not refusing to buy 
liquid milk from the State Govern
ment Agencies/Cooperatives in the: 
States of Punjab, Haryana and Rajas
than. 

(c) SinCe Delhi Milk Scheme and 
Mother Dairy are not refusing t() 
accept milk from the Punjab Dairy 
Development Corporation, the 
question of incurring loss on thi~ 
account by the Punjab Corporation. 
does not arise. 

~"f ~ W'n ~ ~ ~ 'm IIff' 
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Allotment of Plots by DDA In La.
renee Road. Delhi 

1826, SHRI RAM KISHAN: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILlTA
TIO~ be pleased to state: 

(a) whether Delhi Development 
Authority has allotted some plots for 
Post and Telegraph Office and CGHS 
dispensary in the Lawrence Road 
residential colony; 

(b) if so, the details therp.d; 

(C) whether Delhi Development 
Authority is going to provide for Bank 
and Supf'r Bazar in the C-7 market of 
Uawrence Road colony; and 

(d) if not. the reasons th~rp.for? 

TH~ MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILIT ATIO~ (SHRI SIKANDAR 
BAKHT): (a) No, Sir. 

(b) Does not arise. 

(c) and (d), An offer for allotment 
of an office unit in local shopping 
centre at C-7, Lawrence Road has been 
made to the PUnjab National Bank f(lr 
opening its branch. No request lor 
allotment of space in the said COM

plex has been received from the Super 
Bazar. All and when a request is 
J'lecJeivedi, t:he quefltian of. allotment 
will be considered by the D.D.A. 
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statement of Chairman. National Dairy 
Development Board on Cooperative of 

Oilseed Produeers 

1828. SHRI EDUARDO F ALEIRO: 
SHRI C. N. VISWANATHAN: 
SHRI V. ARUNACHALAM: 

Will the Minister of AGRICULTURE 
A:"l'D IRRIGATION be pleased to 
state: 

~'" 

I. (a) whether attention of 'L";uvernment 
~.('.' has been drawn to the statement I)f 
• Chairman of the National Dairy DE'!
fi velopment Board (NDDB) reported 1:-y 
~ News Agencies on 19th January. 1!l79 
~, that his life had been thrE'!ater.ed by 

the "Oil Kings of Gujarat" consequent 
, upon the massive project being imple

, men ted bv the NDDB to org1mise the 

oil seed producers on the AD'ind pat
tern of Milk Cooperatives which would 
lead to their elimination !. ,:;m The 
scene; 

(b) whether he is also reported to 
have stated that the swift manner iB 
which the project was being imple
mented had taken 'the oil kings' by 
surpri.;e and the NDDB had to fight 
against powerful interest; 

(C) whether he has further stated 
that the entire edible oil !radc in the 
State with turn over of Rs. 3.50 crores 
was controlled by a small numter of 
families related to each other; and 

(d) if so, the reaction of Government 
to these statements? 

T-.E MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHR£ 
SURJIT SINGH BARNAI.A): (a) to> 
(d). The. Government has seen only 
the Press reports but there has been 
no official communication in this 
behalf from the Chairman, National 
Dairy Development Board. 
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Demonstration by Deihl University 
4'1'eachers 

1831. SHR~ RAJ NARAIN: Wiil the 
Minister Of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state: 

(a) whether about 2000 teachers of 
Delhi University had staged a demons
tration at the office ()If the Vice-Chan
cellor of Delhi University in support 
of their demands; and 

(b) if so, the action taken by Gov
ernment on their demands? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAp CHANDRA CHUN
DER): (a) and (bL According to the 
informatiOb furnished bv the Univer
sity of Delhi a demonstration was stag
ed by about 250--300 teachers in front 
of the Vice-Chancellor's office on 30th 
January, 1979 and they submitted a 
memorandum containing their de
mands to the Vice-Chancellor. All 
the demands mentioned in the memo
randum are already under examlna
tio'"1 at various levelos in consultation 
wit.h the University Grants Commis
sion and the concerned Ministries of 
the Government. 

Mannln&, of Mother Dairy Booths 

1833. SHRI AHSAN JAFRI: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) the number of Wother Dairy 
booths functioning in Delhi and the 
1".umber of such booths proposed to be 
installed during 1979-80; 

(b) the number of Ex Servicemen 
appointed as Concession aries to man 
Mother Dairy booths in Delhi, th~ir 
terms of appointme.nt and the number 
of those cancelled during 1978-7!1 with 
reasons of terminating their appoint
ments; and 

(C) whether the Mother Dairy has 
t!fopped or has proposed to stop supply 

of Polypack Milk SuPply through 
Mother Dairy booths and has decided 
to or propose to sell these pocks 
through general provision shops; and 
if so, the justification for this propo
sal? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRJ; 
SURJIT SINGH BARNALA): (a) 
Presently, there are 212 Mother Dairy 
booths functiObing in various parts 
of Delhi and it is proposed to instal 
another 88 booths. 

(b) Each booth is manned by one 
ex-serviceman and as such a total 
number of 212 ex-servicemen are man
hing 212 booths on date. 

The relationship of Mother Dairy 
vis-a-vis Concession aries is being 
governed by the Agreement (contrac
tual in nature) executed in this be
half, the terms Of which are as under: 

(j) The Concessiohaire has to 
make security deposit through de
mand draft with the Mother Dairy 
fOr the dUe performance and obser
vance of the various terms and con
ditioliS of the Agreement. 

(ii) The Concessionaire shall 
maintain the booth and its machine
ry anottecl. to him in proper condi
tion. 

(iii) The Concessionaire shall make 
payment for the supply of milk 
daily by cheque drawn in favour of 
Mother Dairy, Delhi. 

UV) The ConceSSionaire shall get 
commissiOb @2 paise per litre 011 

the sale of standardised milk. 

(v) The Concessionaire shall en
sure vending of correct quantity of 
rniJ,k through the machine. He shall 
maintain the same quality of milk 
as sold to him by Mother Dairy. 

(vi) The Concessionaire shall deal 
with the customers a'nd the Dalry 
officials visiting the booth with clue 
courtesy and politeness. 
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(vii) The Concessionaire ,hall 
maintain proper hygienic and clean
m, conditions at the booth. 

(~ii) The Concessionaire will not 
act against the interest of the 
Kother Dairy. 

(ix) The ConcessiO'naire shall work 
at the booth as Commission agent 
and not as an employee of the 
Mother Dairy. 

(x) If any dispute or difterence of 
opinion arises between the Conces
sionaire and the Mother Dairy, the 
same should be referred to the sole 
arbitration Of the Mother Dairy 
Management Committee. 

From the period April. 1978 till 
date, Agreement of 16 Concessionarlea 
had to be cancelled becauSe of follow
ing reasons: 

(i) Violation of the lerms and cor-ditions of the Agr!'ement ;-

(a) Adulteration 01 milk wilh water 8 

(b) Man--handled Dri\"er-("um-~aleman 
on duty and lodged false complaint 
with Plllice authorities and also acted 
against tht· iuttrest of ,he Dairy. 

(.i) Resignalion by (;oncessiol1airt"s. 

~.ii~ Due to death of Concessionaire 

6 

(c) Mother Dairy has stopped the 
sale of miI.k in polypacks from a few 
of its booths a~d started its sale 
through nearby shops. Mother Dairy 
proposes to shift the sale of sachet 
milk from its booths to the shops gra
dually dUe to the reasons given be
low. However, the retail price of milk 
Ia polypacD at shops has been bed 
ame as ex-booths : 

(i) The refrigeratiOn system for 
booths is designed to maintain the 
temperature of the standardised 
milk received from the Dairy at 
40 to 50. At present, Mother Dairy 
is selling about three ~akh litres of 
milk per day from its 212 booths 
a'ild the average sale per booth is 
about 1400 litres Per day which is 
above its rated capacity. The addi
tional cooling load of milk in poly
packs resulted in high rate of com
pressor failures. This has created a 
situation in deteriorating the quality 
of both standardised and mnk in 
polypacks. In order to maintain 
the quality of milk supplied to the 
customtts, it was found necessary 

Total 16· 

to separate the sale of milk in poly
packs from standardised milk from 
the booths. 

(ii) Mother Dairy booths have li-
mited storage capacity and are not 
designed and equipped to store and 
sell milk in polypacks. 

(iii) DUe to i'l1creased sale of 
standardised milk from the bOOths, 
customers had to wait fOr a longer 
time to take supply of milk in poly
packs. In order to reduce the wait
ing time of the customers, it was 
found necessary to separate out the 
sale of milk in polypacks from the 
booths. 

(iv) customers buying standardia
ed milk from the booths were often 
PUt to incMlvenience as the conces
sionaire had to stop the sale of 
standardised milk in order to re
ceive supply of milk in polypaeke. 
The delivery of milk in polypackJ 
had to be made during sale hours 
to avoid inconvenience to the Con-
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cessionaires, most of whom were 
already coming to the booths twice 
a day after I sale hours to take sup
ply of standardised milk. 

(v) In order to overcome the 
above problems, it was decided to 
sell the miltk in polypacks from 
shops near the booths instead of 
from the booth itself. It is observed 
that the sale of milk in polypacks 
has increased by 30 per cent wheN 
the sale has been shifted to shops 
from the booths. Sale of milk poly
packs from the shops has also re
sulted in reducing the problems i'l1 
saJ.e Of standardised milk from the 
booths. 

setting up of Museum 01 Man 

1834. SHRI ANANT DAVE: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state: 

(a) whether the cont:oversy created 
by Etiucation Ministry and Science and 
Technology Ministry about the setting 
up of 'Museum of Man' either at Bho
pal or New Delhi has been settled; and 

(b) if so, the decision taken by Gov
E'rnment in the matter? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAp CHANDRA CHUN
DER): (a) and (b). There has been no 
controversy between the Department 
of Science and Tech'l1ology and the 
Ministry of Education about the loca
tion Of the National Museum of Man. 
It has been decided to set up this Mu
seum at Bhopal. 

Sugcestions ., Gujral Committee on 
Thiree Language Formula 

1835. SHRI P. M. SAY.I£!<:D: 

SHRI R. V. SWAMINATHAN: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether it is a fact that Urdu.: 
panel. has suggested changes in three
language formula; 

(b) if so, whether th~ re':'lmmenda-
tions of the Inder Gujra} Commiltee_ 
have been accepted by the ·tiovernment: 
in this, regard; and 

(c) whether Union (;';ver~IITlent h;,:\'e 
('c,nsidered and likely. t, make al,y 
c}>anges in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION SO
CIAL WELFARE AND CULTURE 
(SHRlMATI- RENUKA DEVI BAR
KATAKI): (a) Yes, Sir. 

(b) and (c). The recommendations 
of the Committee aTe to be examined 
in consultation. with State Govern
ments. 

m cj .... eli t
" 114/;;,,11 .. hI' ~ at ¥1\'N d 

~/atW:qd .... 'iill'iEtIl41 ~ ~ 
nr.r 

1836. ~. 41i!I~q ... ~ ~ : ~. 

1'onnur3lhammrW1n~3Ih~ 
J#t u.il onrrrf CfiT <\ 'i1fT ~ ~ : 

(Of;) JJTlftor ~ ~ Cfl ~ 
"" 'ttt~iHI ~ ~ '" '1I~~:q« Toi-
mm;: Cfl €4~'tdil r Cfl ~ ~ m 
~ 1977.7'8 ;f- ~ ~ ~ 
~ ;ft IT<fr ,3Th' 

(~) ~ ~ iiIi'n' ~ t ~ 'lfiOi 
~ari' if.M' ~ ;f- <ft' ~ m ~ 
SiIfn ~ ~ ? 

~3Ih~W1n~am~ 
~ ('" h, .. ""! ( ~ : (Of;) tfl.1T (8") 

3IT<m1 ~ ~~~t I 3ITmf~ 
~~~~~3fi'Cfl~~ 
wcrni' crl ~ ~ ~ 
"~ "lIfllr" d'lIT .. ~ ~" et 
~;f-<ft~~~~~~. 
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tn ~ ~ t ~ 0i1T'" rtdT I ~ 
~ 3fflmf trmr ~ ~ ~ 
qilf4%r1 .. T ~ ~ ~ ~ ~ arq;fi 
"I1"''l'4'''t1larT ~ ~3fT lfi ~ 
~1f~rl 

411"1~"'1!fi 3ITm1 ~ ,anc;Iri1)~ r 
m3fT'i1"T-'!m~~~q(~ 
1i\'lr t ~ i ~ ~ ~ ~ m. \J'1:f 
qr~q;nl 

CommoDwealth Association (or NOD-
F~al Education in I)eveloplD~ coun

tries 

1837. SHRl PIUS TlRKEY: 
SHRl SHYAM SUNDER 

GUPTA: 
DR. BIJOY MONDAL: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE A.."'lD CULTURE 
be pleased to state: 

(a) whether there is any proposal 
under Government's c:onsideration fot' 
creation of a Commonwealth Assoc~a
tion to provide infonnation and ~raI?
ing inputs for non-formal educatlon In 
the developing countries; 

(b) if so, broad outlines of the pro
.,Gsa1; and 

(d how far it will be useful to this 
country? 

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) No such proposal is un
der consideration of the Government. 

(b) and (c). Do not arise. 

Full Employment Programme 

1838. DR. VASANT KUMAR PAN
DIT: Will the Minister of AGRICUL
TURE AND IRRI'GA TION be pleased 
to state: 

(a) het" many blncks h&ve l:een 
_lected lor the Inteerated Rural 

Development Programme and what 
aeencies would provide full EmplOY
ment; 

(b) the financial allc,catio~s thudcr, 
block-wise for the year 1979-1980 and 
IP8l: and 

(c) the blocks fer full employmellt 
st'lected in Madhya Pradesh (o~ the 
above 3 years and the hrgets of em
J.·:oyment so fixed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATIO~ (SHRI BHANU PRA
TAP SINGH): (a) 2300 blocks have 
been selected under the Integrated 
Rural Development Programme dur
ing the current financial year. The 
<:.i1ocation of these blocks among the 
States and UniO\1 Territories is shown 
in the Annexure to this. OUt of these 
2300 blocks, 2000 blocks haVe been 
selected from areas covered by one or 
more of the three special programmes 
Of SFDA, DP AP and CAD and the 
existing agencies have been ehtrusted 
with the execution of the programme 
in the selected blocks. In 300 new 
blocks. not covered by these program
mes, these agencies, wherever exist
ing, shah implement the programme. 
In case \10 such Agency exists, the 
programme will be implemented by 
Block Agency or any other Agency 
considered suitable by the State 
Govt. for this purpose. 

(b) During the current financial 
yeoar, an amount of Rs. 5 lakhs per 
block has beeoa allocated by the Gov
ernment of India for the blocks select
ed from SFDAiCAD areas and Rs. 4 
lakhs for the blocks selected in DPAP 
areas. In the case of DP AP areas, the 
States wiI1 haVe to add a sum of ItS. 1 
lakh, bringing the total allocation per 
b10ck in a DPAP area also to Rs. 5 
lakhs. In respect of 300 new blocks 
\1ot covered by these programmes, the 
initial allocation per block is Rs. 2 
lakhs. However, additional funds can 
be provided to theSe new blocks if 
suitable programmes are identified anI! 
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can be implemented. Details regard
ing the allocation to be made during 
the yean 1979-8p and 1980-81 are yet 
~o be ftnalised. 

(c) In the areas covered under 
SFDAIDPAPICAD, 126 blocks have 
been selected in Madhya Pradesh for 
intensive development during the cur
re't1t financial year. These blocks are 
proposed to be 'continued during the 
rmnaining years of sixth plan'. 

In addItIon, 58 blocks have been 
so lected under the programme from 

areas not covered by the three spe
cial programmes mentioraed above. 
Additional new blocks to be allocated 
to Madhya Pradesh in the remaining 
years of Sixth Plan are yet to be fina
lised. The objective of the program
me is to generate additional employ
ment and raise the i\1come level of 
identified target groups consisting of 
snv.ll and marginal farmers, Agricul
ture Labourers, Rural Artisans and 
persons beloonging to Scheduled Castes 
a\1d Tribes. However, no specific em
ployment targets have been fixed un
der the programme. 
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DrlDkiDc Water la VllIqes 

1839. SHRI D. B. PATIL: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILnA
TION be pleased to state: 

(a) whether it is a fact that the 
Government of India have maintained 
lists of villages from the point of 'dew 
of drinking water faCilities cn the 
t-asis of mformatio:'l supplied ty the 
States; 

(b) what is the number and percent
age of such hard villages and the total 
Dumber of villages State wise; 

(C) whether the GO\'ernment of Mah
arashtra have requested the Govern
ment of India to reo',ise the list of 
Maharashtra State; 

(d) if so. whether this request h~s 
been granted Or refused: and 

(e) if refused, what are the reaSOD, 
for such a refusal? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDER 
BAKHT): (a) Yes, Sir. 

(b) A statement giving the num
ber of problem village3, their percen
tage to the total number of State
wise is attached. 

(c) Yes, Sir. 

(d) and (el. Under the Centrally 
sponsored Accelerated Rural Water 
Supp:y Programme, 100 per cent 
grant-in-aid is given by the Centre 
to the States for coverage of pro
blem villages identified in 1972. The 
intention is to cover, on first priority, 
only those problem villages confor
ming to the criteria laid down when 
the ':>cheme was started in 1977-78 
for villages identified in the 1972 
survey. Hence any revision or re
laxation in the norms or enlargE!
ment of list of villages could be 
considered only after the coverage 
of first priority villages identified in 
1972. The State Government has 
been informed accordingly. 

Statement 

"'u",ber ,,( ProM,,,, ;'illo!Jfi a5 p~r 1'171 S'/fl":V a"d t/uir puctlilagr 10 Ih, 10101 ,wmb" 0: l'illll.l!'" Slalr-wist. 

---------
SI. Stat" Lnion T"rritor\' 

No. 

._---_._---------------
Total :'\0. 

of 
"illal!'(" 

:'\". of P~rc('nt· 
prohlf'm ag~ 
villa/Otf's a§ 
lX'r 1972 

Survry 
----- _. ----. --- .. --_. - - ..... _._------ ---------

3 ~ 

Column Column 
2 

27·221 61 33 

22,224 7GI 9 

67.566 35000 

18.275 3000 

6,73' 4'9' 

16,9,6 9400 

6.503 4000 

26,826 8252 

1,268 15 1+ 
70,883 '4020 
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!a 3 4 5 

" MaharJhtlla 35,778 5233 14'63 

12 Manipur 1,949 1100 56'44 

13 Meghalaya 4,583 3306 72' 13 

14 Nagaland, 4,960 2B14 84'79 

15 Ori.sa 46,992 4619 9'83 

16 Puniab 12,188 ::1340 '9'20 

17 Rajasthan 33,30 5 4277 12'84-

Irl Sikkirn 

19 Tamil Xadu 14,/24- 2585 ,8'30 

20 TripJlra 4·727 :l~q6 7/'84-

21 Uttar Pradesh 1,12,56 1 15nB 13'75 

22 W'''I JJc'ngal 31l,20B 12451 32 '59 

23 Andallliul & Xicuhar hlands 39° 70 13'9:-

24 Arunachall'rad,'sh 2,971 245 1 82'44-

2' J Chandigarh 26 

26 I><'lhi 243 qS sr)' 67 -_ ....• __ ... 
27 Dadra & Xag-ar Ha\Tli 72 i2 100'00 

2B G"a, Daman allli Diu. 40 9 :l.p 5R'92 

:19 Lak,hadw<'l'p 10 

30 t.lizuram ... 693 

31 Pondidll'rry 331 75 22'5 2 

- ---- -------- ------- ....... ------- .. _.--------- ... _--- .,--_._.-
TOTAL 5,75,B55 1,52 ,-475 

------- - -- -----
5'76 I' 53 
lakhs lakh, 

@In Ih., ca'" of Kt'rala the total number ofvillag-cs as per c"nsu~ in C"l. 1 indicates Re\'enue 
villages while figure ill CuI. :2 cunsists uf Groups of habitation/hamlets within revenue vilJag('s . 

... Included ill A&sam. 

~'"~ tm~ ~ ~ 
~ ~ari' wi ~ *' ~ 

1840, 11ft """" ~ ~ • 
11ft ~ """ ~ : 
.wr~": 

~ ~ am tnt( Il'-.ft ~ ~ ~ 
'{m~~: 

(.) Oflrr ~ " f ~ ri;nr qt ~ 
~ M ~ tmft ~ ~arf Cfft 

~ ~~, 1973 ~ ~ ~ i; 
31ft 
1(8')~rim~~~m 
~~~~i? 

~ :am ~ *"'" * m'I' ~ 
(-'i ~ nN m) : (Clti) 31ft (8") 

1.12-19'18 ~ ~ ~ ~ ~ ~ 
~ ~ it 5 rn 1rlir ~ ~~
..tt rrt tit I' 
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"" 1I't 1I'tIm 

1841 .• ~ "'" ~ : ~ 
. .,m- am ~ Jt-;ft q ~ ~ ~ 
~~: 

(~) ~ ~ ~ i' ~ ~ !I'1f ~ ~ 
~~~lR~70~lfl\r~ 
~rilfi~;m 

(~) ~ ~. ~ ~ 'ITT 1f ~ ~ 
~ IOIf6i"" '41 i ? 

~ 3fh ~ ~ ~TTar ~ 
(. ~ '""'" ~) : (ifi) m (8") 

~ ~ ~ tn M ciT \1Trl 
~ m ~ ,3C~~\i~ ~ ~ ~ 
~'fTimIf~;r;fr~ I ~~ti. 

~~~If~~~ 
"1'f1r:Q6'41 70 ~ mr ~ ~ ~ 
~ ~ rio im 1"1 ", I 'II ... Iq 3!i'1 ~ 
;f ~ ~ q;:W ~ 3!i'1 ~. 
1979 ~ lNlf ~ ~ ~ ~ ;f 
~ 62 ~ ~ 70 ~ ~ ~ rt 
~ m r I ~ i ~ <i 1'.ibH1 
~~~~~rnmri"~ 
~ ~ If ~ 3Mfu ::r. qfrr.r m 
~ ~ .;:"j ;:~ rt :J I 

~ ~ 'fTim <ri ~ :f;t i ~ .;. 
'F'Q' ~. ~ of ~. 1978 ~ ~ 
hf;;r ~ ~ &TM17 n-;f ~ ~ 
~ ~ i :m ~ 3Tiffi' 10 r.v<i m 
~ ~ ~ 41",*1111<4111 i iJi4' ~ 
~ ff.;ri ~ ~fr ~ '!f, ~ 
~ =r.r-=t ~ m ~ ::iT trt i I 

Drlnkinr water supply projects in 
Himachal Pradesh 

1842. SHRI DURGA CHAND: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABI
LITATION be pleased to state: 

(a) the total expenditure incurrp.c! 
On drinking water projects in Himll
<:hal Pradesh during tht! last five 
years, year-wise; 

(b) the amount allocated by the 
Central Government by to the Hima-
chal Government for the purpose dur
·ing the last five years, year-wise; 

(c) the number of villages which 
have been covered under drinking 
water projects in each district of 
Himachal Pradesh during the last five 
years. year-wise; 

(d) what is the amount propoeed 
to be alloeated to Himachal Pradc'lh 
for the purpose durin& the Sixth Five 
Year Plan; and 

(e) whether any special study is 
being m3de for providing drinking 
water facilities to the villages in 
Himachal Pradesh on account of ter
rdin difficulties in the hilly areas? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to «('). The informa
tion is being collected and will be 
laid on the Table of the Sabha. 

Public Call Office in Andbra Pradesh 

1843. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) the number of long distance 
public Telephones which would be 
installed during the year 1979 in 
Andhra Pradesh; and 

(b) how many of them will be in 
rural areas of the State? 

THE MINISTER OF STATE IN 
THE MINI.STRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) It is expected 
to open 800 long-distance Public 
Telephone3 in Andhra Pradesh dur
ing the year 1978-79. 

(b) All the 800 public telephones 
will be in the rural areas of the 
State. 
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CGuervation of IaDd 4ur1nr VI Plan 

1844. SHRI K. MALLANNA: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether the Central Soil and 
Water Conservation Research Insti
tute has prepared a blue print for 
the conservation of 9.9 million hec
tares of land during the Sixth FivE' 
Year Plan; and 

(b) if so, the details regarding the 
involvement of outlay, the utilisation 
of semi-arid and red soil for raising 
Kharif crops? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) No, 
Si.r. 

(b) Does not arisE'. 

Dharna by empl'ayees Of F.e.I. 

1845. SHRI BHAUSAHEB THO-
RAT: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state: 

(a) whether the employees of Food 
Curporation of India are staging 
"Dharna" outside his residence since 
November/December, 1973, to press 
for their demands; and 

(b) if so, what are their demand:;, 
and reaction of the Government 
thereto? 

THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND IRRIGATION (SHRI BRANU 

PRATAP SINGH): (a) No, Sir. Some

time ago some of the contractors' 
labourers, backed by the FCI Workers' 

Union, were staging a "DHARNA" out

side the residence {If the Minister ot 
Agriculture & Irrigation, which has 
since been given up_ 
4358 LS-4 

(b) The demand was for depart
mentalisation of labour. The Food 
Corporation of India adopt such sy&-
tern for the handling and clearing ot 
foodgrains etc. as is considered to be 
mOst efficient and economical. A 
large number of Storage Depots are 
hired by the Food Corporation l.,f 
India. This question has much wider 
policy as well as financial implica

tions and has to be considered care
fully hefore a decision can be taken. 

Delay in execution of Warna Project 

1847. SHRI ANNASAHEB GOT-

KHINDE: Will the Minister of AGRI

CULTURE AND IRRIGATION be 

pleased to state: 

(a) whether the excecuti:>n of Warlla 

Project in Maharashtra State is being 

delayed for want of funds; 

(b) what is the schedule of the 

completion of this project and whe

ther the same is being rigidly follow

ed; and 

(c) will the Government ensure that 

the project which is already inordi

nately delayed, is not dilly-dallied on 

any pretext? 

THE MINISTER OF AGRICUL

TURE AND IRRIGATION (SHRI 

SURJIT SINGH BARNAL): (a) Ag

ainst a budget provision of Rs. 450 

lakhs. the State had spent over Rs. 

513 lakhs upto December, 1978. 

(b) and (cl. The State Government 

has intimated that it is proposed to 

complete the work on the dam by 

1985-86. The State Government is 

taking suitable steps to expedite the 

project. 
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1MB. SHRI It. LAKKAPPA: 
SHRI HUKMDEO NARAlN 

YADAV: 

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state: 

<a> estimate of production of food-
8I'ains during the current financial 
"ear; 

(b) comparative figures for last 
7ftI'; 

(c) estimated needs of food for the 
country's population; 

(d) whether there is surplus in food 
production; and 

(e) whether the Minister is aware 
of reports that in real terms no food 
IlUI'Plus has been achieved by the 
country but such surplus only appears 
because large sections of the popula
tion are ill-fed or under fed because 
of their poverty; if so, what is hi! 
reaction in the matter? 

THE MINISTER OF AGRICUL
TURE A:r-.rn IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) and 
(b). Estimates of production of food

grains are collected according to the 
agricultural year, July-June. Final 
estimates of production of foodgrains 
for the current year would become 
available after the close of the agricul
tural year. Le., seme time in July-Au
lUest, 1979. Accordini to preliminary 
estimates, food grain output in the 
eurrent year might marginally exceed 
the record level of 125.6 million tonnes 
aclrieved in 1977-78. 

(c) to Ce). The average per capita 
1I"i.1iJTIum cllnsumption requirement of 
foocigrains as estimated by the Na
tional Institute of Nutrition is placed 
at 157 Kgs. per year. However, on ac
count of the shorta.e of substitutable 
foodstu1fs notably foods of animal 
origin, fruits and vegetables, fats etc., 
the actual consumption of foodgrains 

in the country .. evidenced from the 
following figures of per caPita avalla
blllty baa been generally higher: 

1976 

1977 

Year 

-----.--
Per capita availability 

in kp. 

1978 (Provisional) 

While a part of the increased produc
tion in 1977-78 would have gone into 
private stocks after removal Of zonal 
restrictions and greater freedom for 
private trade in foodgrains, consider
ing the lack of adequate purchasing 
power among the poor classes and 
the year to year fluctuations in availa
bility of substitutable foodstuff, it is 
diffiCUlt to say whether there is any 
significant real surplus iQ foodgrain 
production at present. 
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200.00 150.00 136.526 31 ~,78 

140.00 105.00 Btl.3S 99 ~T, 79 

260.00 195.00 117.75 12 ~,78 

270.00 202.50 85.556 42 ~,78 

310.00 232.50 388.48 11 ~,79 

50.00 35.00 15.7!! 1F' ~if<, 78 

100.00 75.00 72.73 W"Il' ~,78 

75.00 75.00 75.90 11 ~,78 

180.00 135.00 74· 93 781 ~,78 
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1 2 3 I 6 7 

16 ~ 100.00 75.00 149.16 81 ~. 78 

17 ~ 250.00 187.50 213.95 39 ~ 78 

35.00 32.09 70.55 25 ~ 78 18 ~ 

19 ~ 

20 ftIJu 

290.00 217.50 234.36 981 ~ 78 

87.00 65.00 54. 19 ~ ~ 78 

21 ~m 500.00 275.00 310.09 93~, 78 

500.00 375.00 378.62 200 ~tI", 79 

23 qff'Aft 15.00 15.00 6.00 6~, 78 

40.00 30.00 11.431 ~ ~, 78 

25 f1nirof 25.00 IS.50 6.S2 ~ ~, 78 

15.00 7.50 9.56 'J:If ~, 78 

25.00 IS.50 22.82 'lOll" ~, 78 

2S ro:.n 16.00 12.00 7.24 ~, 78 
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Selection Grade to Tcacbel"!l in Deihl 

1851. SHRI SHIV NARAIN SAR
SONIA: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL
TURE be pleased to state: 

(a) whether the Teachers of DeULi 
schools were to be given selection 
grades w.e.f. 5th September, 1971; 

(b) whether a number of teache!"!l 
have not been allowed these grades 
80 far, particularly in Ramjas insti
tutions and other such schools; 

(c) whether the Ramjas Man83e
ment, wbi\itl run, a number of schools, 

has written a number of letters to 
the Delhi Administration (Director 
of Education) but no action is being 
taken upon them; 

(d) whether it is a fact that the 

cases of Selection Grades are lying 
with the Delhi Administration since 

long, and the Government are not 
replying in pite of dozen reminders, 

and 

(e) if so, reasons and what actioD 
the Government propose in this rail-

pect? 
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DEB): (a) to (e) The requisite infor
mation ia being collected from the 
Delhi Administration and will be laid 
on the Table of the Sabha as soon as 
possible. 

Allocation lor programmes relatlnJ to 
women 

1852. SHRI DALPAT SINGH PA
RASTE: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether Central Government 
has asked the State Governments to 
earmark a reasonable percentage of 
plan allocation for programmes re
lating to women ant:! also to see that 
women get an adequate share of bene
fits flowing from developmental 
efforts; and 

(b) if so, the reaction of the State 
Gove!'Ilments thereon? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA
KATAKI): (a) Yes, Sir. 

(b) Six State Governments have 
replied so far to indicate that the 
matter is being looked into for tle~d
ful action. 

Conference 01 Education Experts 01 
Commonwealth Countries 

1853. SHRI SUKHENDRA SINGH: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) details of the discussions held 
in Delhi at the recent Conference of 
Education Experts of the Common
wealth countries during January, 
1979; and 

(b) outcome thereof with particular 
interest to our country? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAp CHANDRA CHON
DEB.): (a) The aim of the Common
wealth ConferenCe on Non-Formal 
Education for Development held in 
Delhi during January-February, 1G79 
was:-

(i) to assist member states to 
examine the contribution of nOD
formal education to development in 
the last fiVe years and to identify 
the problems which at present 
impede it; and 

(ii) to assist in the development 
and improvement of existing prog
rammes taking advantage of 
regional and Commonwealth co
operation. 

The Conference concentrated on 
the problems of rural areas, in parti
cular. the I"drop-outs", "push-<>uts"; 
and "left-outs" of society, i.e., the 
unschooled and underschooled chil
dren, adolescents and youth and the 
adult illiterates. Special attention was 
paid throughout to the problem of 
non-formal education for women and 
to matters such as co-ordination and 
co-operation at local, national and 
Commonwealth levels. It also dis
cussed professional and technical 
problems relating to:-

(i) motivation in non-formal edu
cation: 

(ii) cofttent, teaching and learn
ing in non-formal education for 
children outside schOOl; 

(iii) content, teaching and learn
ing for adult illiterates; 

(iv) evaluation and research 
components of non-formal educa
tion: 

(v) multi-media communication 
in non-formal education; 

(vi) interaction of formal and 
non-formal education; 

(vii) continuing educatiOn fOr 
neo-literates; and 
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(viii) the non-formal education 
eomponent Of other development 
services. 

It further analysed and identified 
programmes of action at National and 
Commonwealth levels. 

(b) The Conference enabled Indian 
experts associated with various cn
going programmes of non-formal edu
cation in the country to exchange 
eXpe!'ience with their counterparts 
from other Commonwealth countries. 
The experts had an opportunity of 
learning from one another about the 
problems in planning. administration. 
implementation and evaluation of 
non-formal educa!ion programmes and 
about innovative practices adopted 
in the different countries in over
coming the existing difficulties. 
During the Conference, India's poli
cies on non-formal education both for 
the out-of-school children as well as 
for adult illiterates were welco:ned by 
the other Commonwealth countries 
where similar programmes were being 
undertaken. The experience gained 
during the Conference would be of 
value in the implementation of the 
various programmes in India. 

NatioaaUsation of Private and Public 
Educational IDstitutions 

18M. SHRI G. Y. KRISHNAN: 
!mRI C. K.. J'AFFER 

SHARJElI': 

Will the "linister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether it is a fact that the 
Third Joint Convention of the States 
Units of the All India Youth Federa
tion and All India Students Federa
tion has demanded Nationalisation of 
all private and public educational in-
stitutions; and 

(Ib) if 10, the reaction of Govem
ment thereon? 

THE MINISTJ:R OF EDOCATION 
SOCIAL WELFARE AND COLTiiiB 
(DR. PRATAP CHANDRA CHUN. 

DER): (a) and (b) Government have 
been receiving the demand for na
tionalisation of all private and pub
lic educational institutions trom some 
quarters from time to time but no 
such proposal is under the considera
tion of the Government. 

Manacement of Rashtrlya SaDIkrlt 
SansthaD, Delbl 

1855. SHRI DIN EN BHATTA-
CHARY A: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state: 

(a) whether the Government have 
made any enquiry into the allegations 
against the mamlgement of Rashtriya 
Sanskrit Sansthan. New Delhi by an 
independent body; 

(b) if so, names of the persons who 
conducted enquiry; and 

(C) if not, :he reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA
KATAKl): (a) and (b). The Govern
ment have not received any allega
tion against the management of the 
Rashtriya Sanskrit Sansthan, New 
Delhi which would warrant an en
quiry by an independent body. Some 
allegations were, however. made 
against certain officers of the Sans.. 
than and these were enquired 'by the 
appropriate authorities. Out ot them, 
four were fOund to be of serious na
ture and had been entrusted fOr in-
vestigation to the Central Bureau of 
Investigation. 

(c) Does nat arise. 

EmpIoJ-. (»-OperaUve IIoa.Ie BaIJd-
bar SIDdeC7'. MIDbt~ 01 BeIlabUltatloa 

1856. SHRI R. L. P. VERMA: 

SHRI M. KALYANASUN
DARAM:: 
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SHRI C. K. JAFFER 
SHARIEF: 

Will the Mipister of WORKS AND 
HOUSING AND SUPPLY AND RE. 
HABILITATION be pleased to state: 

(a) whether it is a fact that a num
ber of members of Rehabilitation Min
istry Employees Cooperative House 
Building Society for the last 20 years 
have not been allotted plots although 
the initial payment of Rs. 10 iakhs 
was deposited with the Government; 
and 

(b) the officials responsible for this 
and action proposed to " taks 
against them and by what tiae tile 
plots are likely to be allotted .. Ute 
members of the Society? 

THE MINISTER OF WO~ AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT~: (a) and (b). Allotment 01. 
land was communicated to tile S0-
ciety, and Rs. 10.00 lakha were de
posited by it as part payment. The 
allotment itself has since beetl fOlll1. 
to 'be not in order and Goyer .. ent 
are examining the matter .freall. 

Post of Reclstrar at I.I.T. Kan .. r 

1857. SHRI MANOHAR LAL: Will 
the Minister of EDUCATION, SO_ 
CIAL WELFAA.E AND CULTURE be 
pleased to state: 

(a) whether it is a fact that under 

the provisions and statutes of U.T. 
Kanpur, there is one sanctioned post 
of a Registrar; 

(b) if so, whether there are now 
two persons working as Registrars; 

(c) if so, since when they hU'e 

been appointed and their duties; 

(d) the consideration which weigh

ed with the U.T. authorities for ap-

pointing two Reg'1strars against one 

sanctioned post and much against the 

rules of the Institute; and 

(e) whether Government will con

sider abolition of one post of Regia
trar and if not, the reasons for the 
same? 

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE (DR. P. C. CHUNDER): 
(a) Yes, Sir. 

(b) No, Sir. However, an officer 
holding substantively the post of D~ 
puty Registrar (Finance) has been 
giVen the designation of Registrar 
(Finance) as personal to him conse_ 
quent to his promotion under an 
Assessment Scheme prevalent in the 
Institute. 

(c) The present Registrar was ap_ 
pointed to the post on 1-12-1975. The 
duties of Registrar are enumerated 
in section 19 of the Institutes of Tech
nology Act, 1961. 

The designation of Registrar (Fin.. 
ance) which is personal to the pre
sent incumbent, came into effect from 
1-4-1973. The duties of the Registrar 
(Finance) are essentially the llama 

as those of the post of Deputy Re.. 
gistrar (Finance) and relate to maiD
tenance of accoUJrlts and financial ad. 
Yice. 

(d) and (e). In view of the position 
stated above, does not arise. 

BecOpitlOD of SanthaU Script 

1858. SHRI AMAR ROYPRADHAN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether it is a fact that Gov· 
ernment propose to give recognition to 
Santhali script for medium of educa
tion; and 
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(b) if so, when, and if not, the rea- . 
SODS therflfor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION. SOCIAL 
WELFARE AND CULTURE (SHRI 
MATI RENUKA DEVI BARAKA
TAKI): (a) No. Sir. 

(b) The Government. as a policy. 
do not grant recognition to any script. 

AutoDomous status to Colleges la 
Orissa 

1859. SHRI GANANATH PRA-
DJIAN: Will the Minister of EDL'CA· 
TION. SOCIAL WELFARE AND CUL
TURE be pleased to state: 

(a) whether University Grants Com-
mission has received any proposal 

from the Government of Orissa to 

£ive autonomous status to some colle

ges in Orissa; and 

(b) if so, the details thereof :md the 
decision taken on the proposal? 

THE :-'UNISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER) 
(a~ and (b). It is for the University 

concerned to conler autonomy on the 
colleges affiliated to it, if there is pro
vision for this purpose in the Universi
ty Act. According to information re
ceived by the Un;versity Grants Com· 
mission from the Government of Oris
sa. the Acts governing the three Uni
versities in the State, namely. Utkal. 
Sambalpur and Berhampur. have been 
amended to provide for autonomous 
colleges. The Utkal University has 
subsequently informed the Commission 
that they propose to confer autono
mous status on the 'Revenshaw College, 
Cuttack. The University has been in
formed that the Commission will have 
no objection to the proposaL 

ProearemeDt of Sucar for BuJrer 
Stock 

186U. SHRI YASHWANT BOROLE: 
Will the Minister o! A~ICULTURE 
AND IllRIGATION be pleased to state: 

(a) whether Government have de
cided to create a buffer stock Of five 
lakh tonnes of sugar; 

(b) what shall be the procurement 
system and by what time entire 5 lakh 
tonnes stock shall be collected; and 

(c) how is it preferable to expol·t of 
sugar? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULURE AND 
IRRIGA TION (SHRI BHANU PRA T AP 
SINGH): (0) Yes, Sir. 

(b) The modalities of acquisition 
holding and prici~ are under con
sideration In consultation with the 
Ministry of Finance and the Depart
ment of Civil Supplies and Co-opera
tion. 

(c) The export of sugar is regulated 
by the International Sugar Agreement. 
of which India is a Member. India's 
ouota in effect during the current 
y'ear under the Agreement is only 6.5 
Jakh tonnes and it is not possible to 
export sug .. r in excess of this limited 
quantity. The decision to create a 
buffer stock of 5 lakh tonnes has been 
taken as a supplementary measure in 
order to impart greater liquidity and 
viability to the sugar industry to en
able them to discharge primarily their 
obligations towards cane growers. 

bsue of New TelephOne Directory 
Consequent on Changes in Telephone 

NllDlbers in Delhi 

1861. SHRI JANARDHANA POO

JARY: Will the Minister of COM

MUNICATIONS be pleased to state: 

(a) whether there has been numer
ous chanles in the telepbnne numbers 
in Delhi and the Telephone Directory 
has become obsolete; and 

(b) if so, when t.he new directory is 
likely to be printed? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI NARHARI PRASAD SUKH
DEV SAl): (a) !Yes, Sir. There have 
been numerous changes in numbers 
in Delhi. 

(b) The Hindi Telephone Directory 
has just been published and is avail
able on request. The English Direc
tory is under print and will be avail
able to the public within two months 
time. 

P.M:s Directive on Acceleration 
Land Distribution 

1862. SHR! S. B. PATIL: 

SHRI P. VENKATASUB-
BAIAH: 

of 

SHRI MUKUNDA MANDAL: 

SHRI C. R. MAHATA: 

SHRI R. V. SWAMINATHAN: 

Will the Minister of AGRICULTULE 
AND IRRIGATION be pleased to state: 

(a) whether Prime Minister addres
sed a letter to the Chief Ministers 
stressing the need of vigorously imple
menting the Land Ceiling Laws to ac
celerate the programme of distribution 
of surplus lands to the Landless peo
ple within the target date and E;xpres
sed his dissatisfaction regarding the 
lack of progress in the field; and 

(b) if so their reaction? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) In his letter 
of the 4th January 1979 the Prime 
Minister has stressed the ~eed to step 
up the distribution of ceiling surplus 
lands and for completing this work in 
the c:.urent plan period. He has also 
stressed the need to ensure that the 
land so distributed is brought under 
cultivation in order to improve the 
economic condition of the poorest sec
tions of rural society. 

(b) All States are taking steps to 
take possession of and distribute the 
ceiling surplus land as quickly as possi
ble. 

CoDIItracUon of Five Star Botels ID 
New DeIhl 

1863. SHRI NARENDRA SINII: 

SHRI NIHAR LASKAR: 

SHRI M. V. CHANDRA SHE
KHARA MURTHY: 

SHRI S. R. DAMANI. 

SHRI BALASAHEB VIKHE 
PATIL: 

SHRI ARJUN SINGH 
BHADORIA: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) whether recent construction of 
a Hotel (five star) in New Delhi resi
dential locality has encouraged further 
constructions of similar Hotels for 
which Government is considering to 
give permission; 

(b) if so, whether such construc
tions have been opposed by the Bodies 
associated with the Master Plan for 
Delhi; and 

( c) if so, his reaction thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No, Sir. 

(b) No, Sir. 

(c) Does not arise. 

Sutlej-'Yamuna Link Project 

1864. SHRI DHARM VIR VASISHT: 
Will the Minister of AGRICULTURE 
AND lJR·RIGATION be pleased to state: 

(a) whether the Government had 
initiated any steps to resolve the dead
lock between Haryana and Punjab 
State Governments over the Sutlej
Yamuna link project; and 

(b) if so, the details of th£' same? 

THE MINISTER OF AGRICULTURE· 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (8) and lb)-
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Meetings have been held to arrive at 
an understanding with reiard to the 
construction of Sutlej-Yamuna Link 
Canal through Punjab territory. This 
canal is required by Haryana to con-
vey its allotted share in the waters 
made available as a result of Beas 
Project and as determined by the 
Notification issued by the Government 
of India in March. 1976. The Govern
ment of Punjab have l'epr~sellted 

against this allotment of share. Ellorts 
are prese:!ll,}" being made to reSOlve 
the ditlerences on both the issues with 
the assistance of the Prime Minister. 

NaUonaUsatioa of SUlar IDdustry 

1865. SHRI ;\1 RAM GOPAL REDDY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether GO\'crnment propose to 
nationalise sugar industry in the coun
try; and 

(b) if so. the reasons therercr and 
when the decision in this regard is 
like:y to be taken? 

THE ~H~ISTER OF STATE IN THE 
MINISTRY OF AGRICUTLURE AND 
IRRIGATION (SHRI BHANU PRA T AP 
SINGH: (a) No. Sir. 

(b) Does not arise in view of reply 
to (a) above. 

Reconstitution of U.G.C. 

1866. PROF. P. G. MA VALANKAR: 
Will the ;"Iinister of EDUCATION. 
SOCIAL WELFARE AND 'CULTURE 
be pleased to state: 

(a) whether the University Grants 
CommIssion has been recently recon· 
stituted; 

(b) if so. full facts regarding 
names, qualifications experience, etc .• 
of the new Members appointed on the 
said Commission; 

(c) whether the said Membership 
is increased and if so, to what number 
and wby; and 

(d) whether the existing Member
ship i6 found adequate and satisfac. 
tory and duly representative In charac. 
ter and needs? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (aJ Seven new members have 
rt.'l·ently been appointed in place of 
those whose term expired. 

(b) The names and qualification etc., 
of the new members are as follows:-

1. Prof. Amalesh Tripathi M.A., 
A.M. (Columbia). Ph. D. (Lon
don). Head of the Department 
of History. Caleutta University 

~. Prof. C. \", Subramaniam, M.A., 
MSc, Ph. D .• D. Sc.. F.N.T .• 
F. A. Sc., Director. Centre of 
Advanced Study in Botany, 
University of Madras. 

:.l. Prof. (Miss) Usha H. Mehta. 
B A. LL. B., Ph D.. Head of 
the Department of Civics and 
POlitics. University of Bombay. 

4. PrOf. Mrinal Miri. M. A .. Ph. D. 
Head of the Department of 
Philosophy. North-Eastern 
Hill University. Shillong. 

5. Dr. A. R Kidwai. M. Sc. (TIll. 
nois), Ph. D (Cornell). forr
me-Iy Chairman. Union Pun
jab Service Commission. 

6. Shri Justice H. R. Khanna, 
B.A. LL. B.. formerly a 
Judge of the Supreme Court 
and now Chairman. Law Com
mission. 

7. Shri Ram Lal Parikh. M.A .• 
formerly Vice-Chancellor, 
Gujarat Vidyapith and now a 
Member of Parliament (Rajya 
Sabha). 

(c) No. Sir. 

(d) The U.G.C. Review Committee 
bas made certain recommendations re
garding the membership of the Com
miSSion. No decillion has yet been 
taken on thelle recommendatiora. 
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Irrlptlon 8ebemes In Bayal8eema 

1867. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state: 

(a) whether any major irrigation 
schemes were taken up in Rayalseema 
during Fifth Plan period; 

(b) if so. the projects taken up; and 

(c) if not, whether the clearance is 
not eiven to the projects by the Plan
ning Commission? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) and (b). No. 
nE'W major schemes were taken up in 
.Rayalseema during the Fifth Plan. 

(c) The Government of Andhra Pra
desh have proposed two new schemes, 
namely molie:-rllsation of Kurnool
Cuddappah Calla! a'lel Srisailam iRight 
Branch Call:!!. The project for the 
modernisation of K. C. Canal was re
ceived in .Janllar.\·. 1!1i7 and comments 
of th", Commi~sinn were sent to the 
State Government in November, 10i7. 
The State Government intimated in 
January, 1!Ji9 Ihat fhe pruject proposals 
are being revised in the light of the 
comments of the Commaad Area De
velopment Authority. The modified 
proposals are awaited from the State 
Governme.al 

THE Srisailam Right Branch Canal 
estima ted to cost Rs. 161.20 crores was 
received in Central Water Co~mis
sion in December, 1!J78 and is at pre
sent under examination in the various 
specialised Directorates of the Com
mission. 
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Differential Prices for Procurement of 
Paddy 

1869. SHRI K. KUNHAMBU: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether there is a proposal to 
introduce differential prices for pro
curement of paddy; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTUiRE & 
IRRIGATION (SHRI BHANU PRA
TAP SINGH). (a) and (b). Govern
ment fixed th~ procurement price of 
coarse variety of paddy which is uni
form throughout the country. Prices of 
other varieties are fixed by the State 
Governments keeping in mind the 
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traditional varietal and price difference 
between them. 

Workinl' Group on Irrlptlon 
JII'OII'UDDIe 

1870. SHRI NIHAR LASKAR: 

SHRI R. V. SWAMINATHAN: 

SHRI P. M. SA YEED: 

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether a massive outlay ot 
Rs. 8200 crores is required for the 
creation of the proposed additional 
potential of irrigating eight million 
heactare during the sixth plan; 

(b) J! so. whether the ?vUnistry had 
set up a working group to determine 
the Size of the irrigation prolramme 
for the plan period; 

(C) if so. whether they haVe sub
mitted their report; and 

(d) what are the other recommenda
tions? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SNGH BARNALA): (a) to 
(c). The Working Group constituted 
by the Department of Irrigation to for_ 
mulate the programme for majOr and 
medium irrigation during the Medium 
Term Plan (1979-83) has assessed the 
requirement of funds at Rs. 8,200 
crores for a target of creation of addi
tional irrigation potential of 8 million 
hectares. 

(d) The Working Group has suggest
ed a two-pronged strategy as under:-

Ci) Creation of additional IrrIga
tion potential by completing on-go
ing and new projec:s. 

(ii) Effecting more efficient use of 
waters available in the existing irri
gation sYstems. 

For creation of additional potential 
the Working Group has suggested 
devotion of maximum elIort on com-

pletion of on-going schemes. Simulta_ 
neously, it has recommended takinl up 
Of new schemes within the national 
perspective of irrilation development 
with high priority to schemes i~ 
drought prone, backward and tribal 
areas. To have adequate pipeline of 
well investigated projects for execu
tion, streng'hening of investigation 
organisations and formulation of a 
time-bound programmes for investiga
tiM of new schemes has been suggest
ed. The need for stepping up the 
operational efficiency of existing irriga
tion systems has been stressed by the 
Working Group. Referring to the 
considerable wastage of \vater in the 
existing systems, which causes problem 
of water logging and drainage conges
tion. paucity of water in tail end areas 
of systems and gross under utilisation 
of created irrigation potential on 
several projects. the Group has suggest
ed improvement and modernisation of 
these systems, including lining the 
channels where necessary, in a phased 
manner in the next 15 years. The 
Working Group has suggested ear
marking of substantial out1ays for :he 
modernisation programme. The Work
ing Group has also stressed the need 
for finalisation of detailed programmes 
for next five years; identification of 
new schemes including rr.odernisation 
schemes; preparation of irrigatiOn sub
plans fOr backward, tribal hilly and 
other high priority areas; strengthen
ing investigation organisations and 
improving the quaHty of investigation; 
preparation of details works program
me, spelling out quarterly/year-wise 
physical and financial targets and 
requirements of materials, labour and 
equipment for each major item of 
work; strengthening of construction 
organisations and streamlining adminis
trative procedures; establishment of 
cost control cells and monitoring units; 
and preparation of annual operation 
programmes 'for majOr systelT'.B to 
optimise the benefits; evaluation of 
project performance; and provision of 
adequate funds fOT operation and 
maintenance; and the preparation of 
detailed plans for water resourcel 
development in each state. 
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I 
Lad Mal' %n.ftIlCQle Boue, New 

Delbl 

1871. SHRI SKARIAH THOMAS: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) whether the Central Government 
has not yet returned a part of the 
land nt:ar Travancore House, to which 
it belongs; 

(b) whether as II consequence the 
Kerala education society Higher Se
condary School situated near Travan
core House, is in danger of being de
recognised by the Delhi Administra
tion; and 

(c) if so, the steps taken to return 
the land to the Government of Kerala 
for the construction of play ground 
etc. for the school? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir. 

(b) No, Sir. The period of recogni
tion of Kerala Education Society 
Higher Secoadar~' S.hool, Canning 
Road, New Delhi has been recently 
extended b~' the Director of Education, 
Delhi Actministration upto 30th April. 
1981. 

(C) In view of reply to par: (b), 
que!:tion does not arise. Howe\'er. the 
land in question v,'ould be made avail
able to 'Government of Kerala as and 
when suitable alternative accommoda
tion for Security Police Lines is avail
able. 

Incentives for learninr Hindi 

1872. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of 
EDUCATION SOCIAL WELFARE 
AND CULTURE be pleased to state: 

(a) whether Government are con
Sidering to enlarge the existing schemes 
of incentives fOr learning Hindi by 
the non.Hindi speaking people in the 
country; and 

(b) if so, what are the ouWoes 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE: (SHRI
MATI RENUKA DEVI BARKA TAKI): 
(a) and (b). The Government are of 
the view that existing schemes, with 
minor modifications in implementation, 
provide sufficient incentive for the 
non-Hindi speaking people in the 
country to learn Hindi. 
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IBteulve MIlk JtI'Oda" ~ 
III Karaataa with World Bull: Aid 

1875. SHRI M. V. KRISHNAPPA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) main features of the intensive 
milk production programme launched 
in Bangalore and other places in 
Kamataka with aid from World Bank; 
and 

(b; investments made for the pr~ 
gramme and results achieved? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRl 
SURJIT SINGH BAR.~ALA): (a) Main 
EeatuTe •• 

The Karnataka Diary Development 
Project aims to increase over a period 
of 5 years, milk production within 1800 
Dairy Co...operative Societies, spread 
over 8 Districts of (i) Bangalore 
(ii) Mysore (iii) Hassan (iv) Tumkur 
and parts of other four districts (i) 
Kolar (ii) Mandya (iii) Coorg and (iv) 
Chickmagalur and grouped into 4 
Unions namely: Bangalore, Mysore, 
Tumkur and Hassan. The project 
envisages establishment of processing 
plants and product making units with 
capaC'i~ics given below:-

(a) Bangalore 3· 5 lakh Iitres capacity including the expansion of the 
current unit. 

(b) Mysore) 

(c) HaJ!Jan 

(d) Tumkur 

(e) Milk Powder Plan~. 

(f) Cattle Feed-Plant .. 

(I) Chilling Centres. 

(b) ~ breed Bull t'arm -

(i) Ce nlral Frozen Semen Bank 

60,000 Iitres per day capacity. 

60,000 litres per day capacity expandable to one lakh 
LPD 

60,000 litres'per day capacity expandable to on~ takh 
LPD 

10 toPnel capacity per day-one 

100 tonDel capacity per day-two 

30,000 litrs per day-two 

One 

One 
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(b) I......." ..... MIl",." AIIIiMd lUI 3'" DII., 1978 

INVESTMBNTS 

S.No. Partic:ulara 

I. Dairy Cooperative Societies. 

II. Unions 

III. 

IV. 

V. 

VI. 

i. Towards investment 

II. Operations Expenacs. 

iii. FWJ(is to Unions. 

KDDC 
(i) KDDC Expenditure 

(ii) Consultancy . 

Training and Extension . 

UAS (FVS) Programme 

Purchase of Cattle 

VII. Purchase or Vehicle (Institute of Animal Husbandry and VB) 

TOTAL 

Expenditure from 
Inception till Dec •. 

1978 
(in RI.) 

35,65,209-92 

65, 15,654-22 

8, I I,) 5,822-56 

26,14,947-00 

34,87,089-34 

14,37,068-00 

-------------------------
ACHIEVEME TS 

SI.No. Detail. Achieve- Achieve-
ments mentl 
during since 

De-cemher inception 
1978 

, ____________ , __ • _. ____ 0 __ • __ -

1 DCS 

I' 1 DCS Registered 12 759 

I'll DCS made functional 696 

I' 3 Members enrolled 3,000 97, 127 

1'4 Share Capi tal coll~cted (Ra.) 30,000 10,88,761 

1'5 Milk routes opened 55 

I' 6 Cattle feed sold {Tonnes} 144- 4,370 

1'7 Milk Procured (Tonnes) 5,954 90,6olt 

1'8 Amount paid to producen (Ra.) 89,37,594 
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II INPUTS 

II'. DOS covered under AI • • 
11'11 DCS covered under Vety. Aid • 

II' 3 Animab treated iD weekly viai .. II'. Emergency cues attended. 

II' !I AI done. 

II' 6 Prquancy diagnoised 

II' 7 Mobile and Emergency Units in operatioo. 

3 EXTENSION AND TRAINING 

S -. Society Staff trained. 

SOli Management Committee Members trained. 

S· S Farmers IInlt to AMUL 

S· 4 Film shOWI conducted. 

So ,,8 
46 574 

11,563 I,Sg,.50 

sSg 6,1140 

3;8811 64,1109 
Sgll 118,359 

15 

III 

5 

-----------_._---- .---------.---------
Plant Construction: 

The land requirements fOr all the 
Dairy Plants and Feed Mills have been 
indentUied and acquisition proceedings 
are reported to have been initiated in 
almost all cases. 

Acquisition proceedings to an extent 
of 29-00 acres of land for Mother Diary 
Bangalore has been finalised. In case 
of New Diary, Tumkur and for Cattle 
Feed Mill in Tllmkur, land acquisition 
proceedings have been finalised. 

BangaloTe diaTli BangaloTe 

Civil works are being executed by 
KDDC. Construction of Weighing 
Bridge is under progress. Under ex
pansion programme, 7 prepack 
machines have been installed. Fur
ther 6 cream separators with a capa
city of 5,000 lts. per hour have also 
been commissioned. 2 Silos with 
30,000 Lts. Capacity has been created 
and commissioned for storing milk, 6 
milk tankers with a capacity of 13,000 
Lts. and 3 Milk tankers of 9,000 Lts. 
capacity have arrived and are collect
ing milk from chilling centres and 
Dairies. The Butter makine machine 
-with a caJ;18city of 2,000 kgs/Hour has 

been installed and commissioned. The 
work regarding 50 tonnes capacity of 
Deep Freeze cold storage is comrr...is
sioned and the rest 200 tonnes capacity 
of Deep Freeze is under progress. 

Bulk Vending Booths 

Construction of Bulk Vending Booths 
is progressing. 

Cattle Feed Mill Bangalore 

Construction work has been started. 
So far, approximate value of work 
done is Rs. 60,000. 

Expansion of Mlisore Darill 

One prepack Machine has been 
installed during December, 78 and 
i Ltr. Pack of milk is being sold. 
construction work is progressing. 

Product Plant, Mandllu 

Site has been selected at Gejjalagere 
village in Maddur Taluk and the 
acquisition proceedings have been 
initiated. 

Chilling Centre, Mandtla 

A new Chillin, Centre in Mandya 
has been established. 
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New Dai1'1/, Tumkur 

Construction work is progressing 
according to the Schedule. 

Chilling Centre SiTa 

A new Chilling Centre at Sira has 
been erected and commissioned'. 

New Dlliry, Hassan 

Required Notification under the 
Land Acquisition Act has already been 
published. Voluntary possession of 
about 19-2H acres of land has been 
taken and the same has been handed 
over to NDDB to start the construc
tion work. 
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Anomalies in Pay scales or School 
Headmasters 

1878. SHRIMATI PARVATHI KRI
SHNAN: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether Government have re
ceived a memorandum from the Delh' 
Middle School Headmasters Associa. 
tion on 22nd December, 1978 regard
ing anomalies in their pay structure~ 

and 

(b) if so, the details and action 
taken if any by the Government t() 
ameliorate their grievances? 

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) Yes, Sir. 

(b) Delhi Middle School Head
masters Association on 22nd Decem
ber, 1978, presented a petition to the 
Rajya Sabha, through a Member of 
Parliament. The main point made in 
the petition is that some of the Train
ed Graduate Teachers, junior to the 
Middle School Headmasters and work
ing under theIr., are getting higher pay 
because they haVe got selection grade 
which is higher than the ordinary 
grade of a Middle School Headmaster. 

The matter of removing this anoma
ly has been under consideration for 
quite some time but it has not been 
possible to arrive a~ a satisfactory 
solution So far. It is, however, felt 
that in the service career it so happens 
that an officer gets certain benefits 
earlier than anticipated due to some 
rules and circumstances as compared 
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with his senior colleagues. But seniors (a) whether the State of Orissa has 
also get the benefit at one stage or the approached the Central Government 
other. to provide Public Telephones and 

Telegraphic facilities at all block head
quarters and other approaches with a 
population of 5000 Or more in rural 

SelectioD ~rade to N.F.C. Instructors and backward areas; and 

18;9. SHRI HALIl\lUDDlN AHMED: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTUR.E 
be pleased to state the criteria fixed 
to grant selection grade to Hie N.F.C. 
Instructors taken over on 1 st Novem
ber, 19i2 as Jr. P.E. T's. in Delhi Go\'
ernment Schools by Directorate of 
Education. Delhi? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): On winding up the scheme 'Of 
NFC/NDS Instructors, 339 National 
DiSCipline Scheme Instructors rander
ed surplus under the scheme in the 
Grade of Rs. 110-200 and Rs 150-
240 were absorbed under the Directo
rate of Education, Delhi and apPOinted 
as fresh entrants as Jr. Physical 
Education Teachers in the grade of 
Rs. 220--430 w.e.f. 1-11-1972. This 
scale has since been revised to Rs. 
425-640 in terms of Third Pay Com
mission recommendations. In view of 
this they have been ranked Junior to 
the persons who were working as 
Jr. P.E.Ts in pay scale of Rs. 425-
640 under the Education Directorate 
prior to their absorption. So far, 
Selection Grade has been granted only 
to those Jr. P.E.Ts appointed upto 
17-6-54. N.F.C.IN.D.S; Instructors will 
be considered for selection grade at 
the appropriate time alongwith others 
as and when Selection Grade vacan
cies become available. 

Pab1lc Telephone aDd Tele&1'uh Faci· 
UtiM at. Block HeadQuarters in Orissa 

1880. SHRY K. PRADHANI: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(b) if so, the reaction of Central 
Go\'ernment in extending its co-opera
tion in this regard? 

THE MINISTER OF STATE FOR 
COMMUNICATIONS (SHRI NARHARI 
PRASJ\D SUKHDEV SAl:: (a) and (b). 
No spe~ific request has been received 
from the Orissa State Government to 
prO\'ide public telephones and tele
graph facilities at all Block Head
quarters and places with a population 
of 'j,OOO or more in rural and back
ward areas. However, the Central 
Government has itself evolved a 
policy for PToviding telephone and 
telegraph facilities at all Block Head
quarters and places with a population 
of 5,000 or more in ordinary areas and 
2,500 or more in hilly and backward 
areas all o\·er the country. Action is 
being taken to implement this policy. 
It is expected to proyide telephone 
and telegraph facilities at all such 
places during the current Plan period 
1978-83. 
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Rules regarding opening of branch 
Post Offices/Sub-offices and Recruit

ment Of Staff in Rural Areas 

1882. SHRI MUKUNDA MONDAL: 
Will the Minister of COMMUNICA· 
TIONS be pleased to state: 

(a) what is the policy of the Gov· 
ernmellt for enhancing postal services 
in the rural areas and recruitment III 

. staff thereto; 

(b) what factors are considered [or 
opening branch-post offices and sub
offices in rural areas; 

(c) whether the Government is con. 
sidering any modification of the exist
ing rules in regard to opening ot 
branch-post offices and sub-offices 3n:! 
recruitment of staff; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI RRASAD 
SUKHDEV SAl): (a) During Sixth 
Five Year Plan period (1978-83) 

Govt. have launched a programme 
for expansion of postal facilities in rU
ral areas and recruitment of additional 
staff by ope.ning 25U00 new branch 
post offices, providing postal counter 
facilities thr~ugh mobile post offices 
to 50,000 villages, installing 2,50,000 
letter boxes and appointing 50,000 
Extra Departmental Agents to improve 
daily delivery services to villages and 
to ensure efficient clearance ~f lelter 
boxes. Under all these schemes. total 
employment is expected to be 1 lakh. 
The Extra Departmental Staff are reo 
cruited from amongst the local vil
lagers having prescribed educational 
and age, qualifications and some other 
source of income (in the ::ase of 
Branch p.ostmasters only) preference 
being given to Scheduled Castes and 
Scheduled Tribes. 

(b) The factors considered for open. 
ing of a branch post office in rural 
areas and its upgradation to sub-post 
office are given in the Statement. 

(c) to (e). The norms for opening 
of post ·offices in rural areas have been 
revised and liberalised recently. There 
is at present no proposal to modify 
the method of recruitment of Extra 
Departmental Staff for Branch :-'ost 
Offices. 

statement 

Norms for opening Cl branch post office 
in Rural area and its upgradation to 

sub Post Offices. 

Opening of ERtra Departmental 
Branch Post Offices in rural areas 

Every Gram Panchayat village hav· 
ing no post office within a distance 
of 3 K.Ms. is eligible to have its own 
post office, provided the proposed post 
office is expected to earn a minimum 
income of 25 per cent of its estimated 
cost. 

If it is a non-grain Panchayat vil
lage, it should, in addition to the 
above two conditions, have a mini
mum population of 2000. 

In hilly. backward and tribal areas, 
the minimum income criterion i3 fixed 



only 10 per cent of the cost. The 
population criterion in the case of 
DOD-gram panchayat villages in such 
areas has been ftxed at 1000. The dis· 
tance criterion is however the same 
for all areas viz. there should be 110 

post office already existing within 3 
Kms. of a proposed post office. 

Upgradino of eRtra. departmental 
branch post office 

All extra departmental branch post 
Offices having public call offices or 
telegraph facilities are to be upgraded 
to extra departmental sub post offices. 

All extra departmental branch post 
offices having a work-load of between 
4 and 5 hours are also to be upgraded 
to extra departmental sub post offices. 

Upgrading to departmental sub post 
offices 

An E.D. Branch office is eligible to 
be upgraded to a departmental S.O. 
if the sub CJffice with which it h in 
account has more than 20 Branch Offi
ces already in account with it (the mb 
office). The Branch Office could also 
be ungraded if it has over 5 hours 
of work, irrespective of the number 
of Branch Offices in account with its 
account (or sub) office. In any case, 
On upgradation, the loss on the new 
departmental Sub Office should not 
exceed Rs. 1000 per annum in rural 
areas. 

Advene effeet of Urban Laad <Ceil1nl 
and ReruIatlon) Act 1976 on industrial 

Units 
1883. SHRT D. D. DESAI: Will the 

Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA~ 
TJON te plE'81'ed to state: 

(a) whether the implementation ot 
the Urban Land (Ceiling and Regula· 
tion) Act has adversely affected the 
ability of industrial units to mortgage 
their land against loans from banks; 

(b) if so, whether industries hav~ 
eomplalMd against it; and 

Written Ani"''''' 

(c) if so, steps taken to help the 
industries in this regard? 

THE MINIS'1"F..R OF WORKS AND 
HOUSING AND SUPPLY AND BE-
HABILITA'J.'ION (SHRI SIKANDAR 
BAKHT): (a) te. (e). Under the 
guideline issued by the Govf'rnment 
of India governlng exemption to 
vacant land in excess of the ceiling 
limit for industrial purposes, the land 
hol'ler can mortgage it without po~;:s
sion for raismg f.I kan from a ftnanc.iul 
institution for running the existing in 
dustry on the land und/or for its ex
pansicn. 
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Appointment Of Hindi Omcers in Post. 
and Telep-apbs Department 

1885. SHRI SHANKER SINHJI 
VAGHELA: 

SHRI MUKHTIAR SINGH 
MALIK: 

Will the Minister of COMMUNI
CATIONS be pleased to state: 

(a) whether it is a fact that some 
Hindi Officers have recently been ap
pointed in various offices of Posts and 
Telegraphs Department; 

(b) if so, their number; 

(c) what was the mode of selection 
of these officers; and 

(d) whether applications were called 
for from amongst the eligible depart
mental candidates? 

TTIl!.: MINISrEr~ OF STATI: IN 
THE MINISTRY OF COMMUNIC·\ 
TIONS (SHnI NARHARI PRAS.LO) 
SUKHDEV SAl;: (a) Yes, Sir. On 
(Id-hoc basis . 

(b) 18. 

(c) Records of s('rvice of 1'!1I,~II:I~e 

qualified departmmtal officials who 
applied were sanC'tioned by c hi~h 
level Screening Committee, formed 
for making F~lft.1jon of candidatel for 
appointment as Hindi Officers on ad-
hoc basis. 

(d) Applications already obtained 
from eJigible dt.;"lltmental candi btelf 
were avauabjr and selection 'were 
made out of them. 
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DemareatiOD of Allotted Plots III DeIhl 

1886. SHRI K A. RAJAN: Will th! 
Minister cf W" H1{S AND HOUSrNcJ 
AND SUPPLY A.ND REHABIL':T!\
TION be pleased to state: 

(a) whether his att.ention has been 
drawn to a letter published in Patriot 
of 5th February, 1979 regarding plot 
allotted by the Ministry and not so far 
demarcated in the layout plan: 

(b) if so, the steps being taken to 
See that those ~lots are demarcated in 
the layout plan to !!nable the Munici
pal Corporation to pass the building 
plans; and 

(c) reasonB for the delay in getting 
these plots demarcated in the layout 
plan for so many years? 

THE MJNISTFR OF WORKS A!\D 
HOUSING AND SUPPLY AND 
RZ: • .l\I.)LITA" .eN (SHRI SIK.\N·· 
D,'Ui BAKHT). c) Yes, Sir. 

(b) and (cL Jrformation is bt'inJ! 
ccllc~led and will be: laid on the T~:'le 
Ilf the Hous':! 

Panctionln, of Sucar Industry after 
Decoatrol of Sugar 

1887. SHRI S. R. DAMAN!: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether Government have 
conducted any survey about the func
tioning of sugar ind'.1stry after the de
control of sugar, l.f ~o, the details 
thereof; 

(b) what i.s the estimated J:roduction 
of sugar dUring the current year; and 

(c) whether it is a fact that the 
augar industry was suffering losses 
even after decontrol of sugar and if so, 
tbe estimated losses hr the current 
year and also carry forwards? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PR,ATAP SINGH): (a) No, Sir. How
ever, a close watch is being kept over 
the sugar situation in aU its aspects 

such as production, availability, con
sumption, prices etc. 

(b) 65 lakh tonnes. 

(c) Information about the losses is 
not available with the Government. 
The lossiprofit depends upon the cost 
of production of each factory and the 
sales realization obtained over the 
entire year's operations. 

Increase in Fellowship Emoluments 
-~ 1888. SHRI DAJIBA DESAI: Will 

the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state: 

(a) whether the GovE:rnment have 
received any representation from the 
research students all 0ver the country 
to increase their fellowship emolu
ments; 

(b) if so, what are their actual de
mands; and 

(e) what steps the Government haVe 
taken to meet out thdr demands in 
this behalf? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) and (b). Some represen
tations have been received from the 
associations of research scholars in 
certain universities, demanding an in
crease in the value of research fel
lowships, administered by the Uni
versity Grants Commission. 

(c) The University Grants Commis
sion has appointed a Committee to 
review its scheme of research fellow
ships. 

Rise in the Prices of Building Material 

1889. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) whether he is aware that steep 
rise in the prices l,f building ma
terials during the past three years has 
made it impossible for the families in 
the lower income groups to build their 
own houses; 
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(b) if so, what is tht' exact posi
tion; and 

(C) what positive :rteps, if any, have 
been or are being taken in this re
gard? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). Prices of almost 
all the building materials have shown 
increase during the last three years. 

Government is giving due consi
deration to promote the use of locally 
available building materials and low 
ccst housing nesigns, construction 
techniques and materials. Stress is 
also being laid on such measures by 
adoption of which economy in the 
conl'lumption of costly and scarce 
materials like cement, steel and first 
class timbers could be achieved. 

For the rural poor, the National 
Bl1ilctngs Organisation has evolved a 
house design which can be construc
ted at fI cost of lel's than Rs. 1500 
when built through self-help. For 
the urban poor, the National Build
ings Organisation has evolved a de
sign which can bt, constructed at a 
('(,st of less than Rs. 3800. 

The average cost of a house for the 
economically we~ker sections, financ
ed by the Housing and qrban Deve
lopment Corporation Ltd., a Govern
ment of India Undertakin~, has dec
lined from Rs. 9711 in 1074-75 to 
Rs. 6521 during 1977-:78. 

KidnapPing fOr purpose of Reggh)g 

1890. SHRI BEDABRATA BARUA: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE: 
be pleased to state: 

(a) whether Government have re
ceived reports about kidnapping and 
then maiming and blinding of children 
for being utilised by Wicked elements 
Ifor the purpose of begging; 

(b) whether any enquiry ,has been 
made to find out the origin of so 
many maimed and muti!ated beggars 
in the st>reets; and 

(c) if so, what action halO been taken 
to prevent such r.acket? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRI DHANNA SINGH GULSHAN): 

(a) There has been no report about 
kidnapping and maiming of children 
for purposes of begging ill ree~nt 
years. 

(b) and (c). Do not arise. 

Registration for D.D.A. Flats 

1891. SHRI C. R. MAHATA: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABI
LIT A TION be pleased to state: 

(a) whether it is:1 fact that at 
present registration for allotment of 
D.D.A. fiats is closed for the general 
public; and 

(b) if so, the detaiis in this regard 
and when Government propOse to 
open the registration for the public? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir. 

(b) Tbe DeiIJi Devel')9,,1'~nt Au
thority has so far floated thl'('~ Gene
ral Registration Schemes and two 
Spc cial Registration S.~hemes-One 
~ch€me for the Retir~d Public Ser
:unt~ and another lor persons be
longing to Scheduled Castes and Sche
du~~d Tribes. In addi';i, 11, it floated 
two self Financing Hous:w,! S.:I:cmes. 

u"lhi Developmeni . Alit"'. rity do 
not propose to opr- 1 registration till 
tllCY (;evelop some mor!;' schemes. 

Crushing Of SugarcUle 

1892. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRJ_ 
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CULTURAE AND IRRIGATION be 
pleased to state: 

(a) the estimated total quantity of 
sugarcane production during the 
current seaSOn and the quantity of 
sugar estimated to be produced by 
the sugar mills during this year; 

(b) whether sugar mills will crush 
the entire quantity of sugarcane made 
available to them during this year; 
and 

(C) if reply to part (b) of the ques
tion be in negative, what action is 
Government taking to enSure crush
ing Of entire quantity of sugarcane? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) According to 
available reports the production af 
sugarcane during the current 1978-79 
season may be around last year's 
level of 181.6 million tonnes or margi
nally lower. The sugar Production 
for 1978-79 season is estimated at 65 
lakh tonnes. 

(b) and (c). The current crushing 
season 1978-79 is progressing satisfac
torily and sugar production upto 
15-2-79 at 30.2 lakh tonnes represented 
an increase of 1.1 lakh tonnes over 
the level of production in the corres
ponding period last year. Government 
are keeping a close watch over sugar 
production and the off-take of sugar
cane by the sugar industry. 
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Alleged Irregularities Committed by 

Director, I.S.M., Dhanbad 

1894. SHRI A. K. ROY: Will the Mi-
nister of EDUCATION, SOCIAL WEL
F ARE AND CULTURE: be pleased to 

state: 

(a) whether he is aware of the de
cision to set up a fact finding Commit

tee to enquire into the alleged irregu

larities and excesses cummitted by 
the Director Of the Indian School of 

Mine8, Dhanbad; if so, facts in details; 

(b) whether there is a time limit for 
completing that enquiry; and 

(c) if so, steps tak~n thereof? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) The Executive Board of 
the Indian School of Mines Dhanbad 
appointed a Fact Fnding Committee 
under the Chairmanship of Shri 
J. G. Kumarmangalam, Chairman, 
Executive Board, with two other 
members of the Board as members. 
The Karmachari Sangh of the School 
subseqaently represented through 
Members of Parliament to include out
siders also in the Fact Finding Com
mittee. This was agreed to by the 
Chairman of the Committee, who in
vited two of the members suggested 
by the Karmachari Sangh to serve on 
the Committee. They have recently 

....... -
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conveyed their acceptance to serve on 
the COmmittee; 

(b) Yes Sir, three months. 

(c) The Chairman is arranging the 
meeting of the Committee soon. 

Openinr ot Technological Universitit-s 

1895. PANDIT D. N. TIWARY: Will 
the Minister of EDUCATION. sa
CIAL WELFARE AND CULTURE be 
pleased to state: 

(a) whether it is a fact that the 
Southern Regional Committee of the 
All India Council of Technical Educa
tiOn has recommended for opening of 
Technological Universities in all the 
States of the country; 

(b) whether any scheme has been 
forwarded to the Government of the 
same; and 

(c) if so, the reaction of the Gov
ernment in the matter:' 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) Yes, Sir. 

(b) No, Sir. 

(c) The recommendations of the 
Southern Regional CQtnmittee will be 
place1 before the All India Council for 
Technical Education .for consideration 
at its next meeting likely to be held in 
May, 1979. A view in the matter can 
be taken only after the recommenda~ 
tions of the Council become available 
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Animal Energy Resouriles tor 
Agricultural Production 

1897. SHRI K. RAMAMURTHY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) the principal features of the 
l1urvey conducted by the Director of 
Indian Institute of Management, 
Bangalore for harnessing the animal 
energy resources in the country; and 

(b) the steps propose~ to be taken 
to utilise the animal energy resources 
available in the country for boosting 
agricultural production? 

THE MINISTER OF AGRICUL. 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a' 
The Ministry of Shipping & Transport 
sponsored a Project for the socio-eco
nomic survey of bullock cart opera
tions in January, 1978 at the Indian 
Institute of Manageme~t, Bangalore. 
The detailed results are expected to 
be available by the end of 1979. Based 
on the pilot studies carried out" the 
Director Indian Institute of Manage
ment, Bangalore, has made the follow_ 
ing projections about the total freight 
carried by carts in the rural and uf_ 
ban areas: 



MARCH 5, 1979 Written A nsu~eiS 148 

Particulars 

I. CArts (in millions). 

II. Average freight (in tonnes) 

In predomiDDtly 

Rural Areal Urban 
Areas 

12 3 

I 
Ul. Average disTance over which freight moved (km./days) 10 

IV. Averag:- number of days of USe in the )'f"ar' • 52 260 
(one day (five days 
per week) per week) 

N.~a :-The figures of average freight are drawn from district-level pilot stuJics. 

The survey bas indicated that the 
v~lage carts, about 12 million in num
bE>r, carry 0.5 tonne of freight over an 
average distance of 10 kilometers dUl"
if'g 52 days in the year, the rural uti
]isation index being one day carting in 
the week. 

A fair proportion of the carts are 
owned and used by farmers to carry 
between farm and bam their varied 
outputs-mostly agricultural produce 
:'Ond inputs such as manure. fuel fer
tilisers and dry fodder. The total 
number of people employed in the 
bullock cart transportation system. 
directly or indirectly, part time and 
full time may be of the order to 200 
lakhs. As fanning operations are 
seasonal, a good deal of idle time from 
ploughing is used in carting: either the 
animals are hired out or the owner 
U/ieS them himself. According to a 
study conducted, 53 per cent of bullock 
time in Coimbatore and 70 per cent in 
Trichi District were taken up by the 
cart. The transport input in the sugar 
industry is intensive. 1/3rd of the 
time is taken in ploughing which ap
pears to be national average. The pro
portion of bullock time to the total of 
other forms of energy used-·The Per
Sian Wheel, in gur making and for oil 
extraction by the Ghani in the North 
Indian plains are comparable. 

(b) The Director, Indian Institute of 
Management. Bangalore, has sent a 
proposal for the establishment of an 
Animcll Energy Development Corpora
tion for consideration of the Indian 
Council of Agricultural Research. 

A meeting was convened under the 
Chairmanship of the Director-General 
I.C.A.R., to discuss the various aspects. 
of the proposal for utilisation of the 
animal energy resources available in 
the country for boosting agricultural 
production, in which representatives 
from thE:! Ministry of ShIpping & 
Transport, Deptt. of Energy, Deptt. of 
Science & Technology, Deptt. of Agri
culture & Rural Development, the 
I.c.A.R., a Member from Gandhi Peace 
Foundation and the members from the 
Indian Institute of Management, Ban
galore participated. It was Observed 
that due to the cost escalation of non
renewable forms of energy, India is 
fortunate to possess a large asset of 
animal energy for farming and trans
port operations. Several leAR Re
search Institutes and agricultural uni
versities are engaged in research on 
improvement of the bullock cart de
signs, yoke/harness and Il8ricultural 
implements so that maximum energy 
can be derived from the draft animal. 
In order to coordinate the research and 
developmental activities in prolress on 
all aspects of animal ener,y develop-
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ment, it was proposed to consider the 
establishment ot an ., All India Coor
dinated Repearch Programme on Ani
mal Energy" and a "National Research 
and Development Bureau for Animal 
Energy" with the primary objective of 
dissemination of known technology. 
Prof. Ramaswamy was requested to 
revise the proposal in view of the 
neC'essity for coordinating different 
activities on animal energy. Necessary 
steps will be taken to improve the 
utilisation of the animal energy re
sources available in the country and to 
coordinate the work for the dissemina
tion of known technology. 

Committee on Utilisation of Kaveri 
Waters 

1898. SHRI K. GOPAL: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether a Committee was c1p
pointed to go into the utilization of 
Kaveri waters by Southern State~; 

and 

(b) if so, the PTogr(,Sg made by the 
Committee so far? 

THE IVII~ISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) In pursuance 
of an understanding reached amongst 
the States of Karnataka, Kerala and 
Tamil Nadu in August. H176 about the 
use and development of Cauvery 
waters, a Committee of technical re
prese:1tatives of the Central and state 
Governments was set up by the Gov· 
ernment of India in October, 1976 to 
go into the various issues relating to 
the manner of sharing of Cauvery 
waters in lean and good years. 

(b) The Committee has held several 
meetings during which the State repre. 
sentatives expressed divergent views 
on certain issues. The Committee has 
not, therefore. liS yet finalised its de
liberations. 

1899. DR. MURLI MANOHAR 
JOSHI: Will the Minister of AGRI. 
CULTURE AND IRRIGA TION be 
pleased to state: 

(a) whether 'Great Indian Bustard' 
is now an almost extinct species of 
Indian Wild Life and if su, the reasons 
thereof; and 

(b) whether the Government are 
considering proposab to prc('ure 
maintain and multiply various rar~ 
species belonging to Wild Life now 

facing extinction; if so, the details 
\hereof? 

THE MINISTER OF AGRICUL
TURE AND LRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) No, 
Sir. 

(b) There are no proposals for the 
procurement of various rare species 

belonging to Wildlife facing extinc
tion. To maintain and multiply the 
endangered species of Wild Life, Gov
ernment has already taken adequate 
measures "t the National level for the 
preservation and conservation of Wild 
Life. Some of the important steps 
being taken are as follows:-

1. With the enactment of the Wild 
Life (Protection) Act, 1972, which 
has nO'W been adopted by almost all 
States, special legal protection has 
been given to the endangered 
species from exploitation and 
stringent punishment provided for 
infringement of the provisions of 
the Act. 

2. Export trade of most of the 
threatened species has been controll
ed, particularly since India became 
a party in 1976 to the Convention 
on International Trade in Endanger
ed SpeCies of Wild Fauna and Flora. 

3. The habitat in which Wild Life 
can prosper is being increased by 
constituting larger areas as National 
Parks and Sanctuaries where all 
possible protection is being afforded 
to Wild Life. 
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4. FOr ensuring effective and 
scientific management of sanctuaries 
national parks and other wild life 
areas, separate wildlife wings in the 
States/U.T.s. within the Forest De-
partment are being established. 

5. Some of the Zooloiical Parks 
are being encouraged and assisted 
in undertaking captive breeding of 
SOme of the endangered species. 

Shortaces at Ropar Central 
Warehoasln, Corporation 

1900. SHRI BIRENDRA PRASAD: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether it is a fact that 7,500 
bags of fertilizers, SOO quintals of 
wheat, 4 fumigation covers costing 
Rs. 3000 each and 4 new tarpaulines 
costing Rs. 500 each were found short 
at Ropar (Punjab) Central Ware
housing Corporation and it bas been 
detected on enquiry by the Ware
house ~anager and report has been 
submitted in November, 1978 to 
Regional ~anaging DJ'ector C.W.C. 
New Delhi; and 

(b) whether the Government will 
take this matter seriously and fix the 
responsibility on the official concerned 
and take action in accordance with 
law? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE & 
IRRIGATION (SHRI BHANU PRA
TAP SINGH): (a) and (b). No such 
report has been received by the 
Regional Manager, ewc, New Delhi 
so far. The matter is however under 
investigation. 

Progress in Construction of 
Zlmrani Dam 

1901. SHRI BHARAT BHUSHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) the progreSS made in the cons
truction of Zimrani Dam; 

(b) when the actual work will be 
completed; and 

(c) whether the Government have 
assessed increase in cost of construc
tion during the next five years? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) and 
(b). Works of Gola barrage, feeder 
channels and minors are in progress. 
These are expected to be completed tIY 

June, 1980. Detailed investigations 
and designs of works in respect of 
Zimarni Dam are in progress 'It pre-

sent. The construction period for the 
dam is estimated to be 7 years after 
it is started. 

(c) The estimated cost of Gola 
barrage feeder channels and minors is 
Rs. 56!) lakhs and no increase in this 
is anticipated. After the detailed in
vestigations of th Zimrani Dam are 

over, the estimated expenditure in 
respect of this part of the project 
would be known. 

~ *" .Irijil,\'~ *" ~ illl'lil"" .. 
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~ ~ ~ '¥lTrur "'fCOll\lq; ~ 
~ ~ '¥lr'"IT ~ m i, 

(m ~ n, ~ 3l9'l1Q"'Y ~ ~ tfi 
~ nr 'nlctll\'lCl ~ {1rrnr ~ R ~ 
~, ari't . 
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Central Funds for MaJnteoance of 
Mabarashtra 80usJ1lI' Board Colonies, 

Bombay 

1904. SHRI SUBRAMANIAN SWA· 
MY: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 

REHABILITATION be pleased to 
state: 

(a) whether the Central Govern
ment are aware that tenants of the 
Maharashtra Housing Board colonies 
in Bombay are suffering due to lack 
of maintenance and also to the 
absence of any ownership policy; 

(b) whether the Maharashtra Gov
ernment has approached the Centre 
for funds fo.r maintenance and repairs 
at any time during the last three 
years; and 

(c) if so,. the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) As per the report re
ceived from the Maharashtra Govern
ment. it is true that tenants of the 
Maharashtra Housing Board colonies 
are sutrering due to lack of main
tenance_ However. the scheme for 
sale of tenements to the occupants 
has been finalised. 

(b) No. Sir. 

(c) Does not arise. 
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Management of Sugar Mills taken 
over by Government 

1907. SHRI B. K. NAIR: 

SHRI M. RAM GOPAL 
REDDY: 

Will the l\Iinister of AGRICULTURE 
AND IRRIGA TIOS be pleased to 
state: 

(a) the complete list, as of date, of 
the sugar mills the managements of 
which have been taken over by the 
Government under the new Act; 

(b) the arrears of cane prices 
owed by the respective managements 
to the cane-growers at the time of 
take over and the amounts, if anY, 
outstanding as of date; and 

(c) the steps taken by Government 
to realise from the managements the 
arrears owed and still outstanding? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU FIRA
TAP SINGH): (a) and (b). The names 
of the sugar undertakings taken over 
by the Government and the amount of 
cane arrears owed by the respective 
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managements to the cane growers at 
the time of talqe over and the 
amount outstanding at present are 
indicated in the statement attached. 

(c) Payment of cane arrears to the 
cane growers is the responsibility of 
the respective sugar undertakings. 
However, to enable the undertakings 
to clear the cane arrears expeditious~y 

loans to the extent of Rs. 297 lakhs 
has already been sanctioned by the 
Government and are in the process of 
being disbursed. Efforts are also 
being made to obtain necessary 
credit from the banks to strengthen 

the financial position of the under

takings so that the cane arrears are 

cleared within a short period. 

Statement 

N,me of, he Sugu Mills 

I. The Ajudhia Sugar ~fills Raja-Ka-Sahaspur, 

Cane arrears (figo.lres in lakhsl 

Before Take Over After Take Over 
(as on 31-1-79)' 

IQ77-78 19711-79 
"& season 

1977-78 1978-79 
& season 

earlier earlier 
season season 

2 3 4 5 

Di~tt. Moradabad (U.P.) 113'10 

II. The Laskshmi Sugar & Oil. Mills. Hardoi, Distt. 
Hard"i (U.P.) 99.94 

"3. The Dl'oria Surgar Mills Ltd., Deoria, Distt, 
D.:oria (U. P.) 

4. Shrl"e Sitaram Sugar Co. Ltd., Baitalpur, Distt. 
Deoria (U.P.) 

.. ~. Th" Ra7a Ruland Sugar Co. Ltd., Rampur, Distt. 
Rampur (U.P.) 

00. The Rai Rahadur Narain Singh Sugar Mills Ltd., 
Lhaksar, Dist. Saharan pur (U.P.) 

7· The Jijamata Sahkari Sakhar Karkhana Ltd., 
Shankarnagar, Dislt. Buldana (Maharashtra) . 

·8. Shr!'e Satpuda Tapi Parisar Sakhar Karkhana 
Ltd.. Purushottarn Nagar, Distt. Dhulia 

(Maharashtra). '" 

'g. Shri Keshoraipatan Sahkari Sugar Mills Ltd., 
Keshoraipatan. Distt. Bundi (Rajasthan) . 

II o. The Cauvery Sugar and Chemicals Ltd., Cauvery 
Factory, Pattaivaytalai, TiruehirapalJi (Tamil 
Nadu) 

12'39 

94'32 

44'26 

4 1 "9' 

0'37 

23·g8 

12'39 

9'85 

41 '02 94'32 4 1 '02 

17'91 44'25 

63'57 61'34 

41'91 23'53 

0'37 

-Order orthe Lucknow B?nch of the Allahabad High C')~~t -;tting aside the take over Notifica
tion is under apJ)f'al in the Suprem~ Court, 
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Damap to Crop due to rain in 
Tamil Nadu 

1908. SHRI R. V. SWAMINATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether during the last week 
of December, 1978 heavy rain fall in 
Madras uprooted lakhs of people and 
there was heavy damage to the stand
ing crops; 

(b) if so, the total loss suffered; 

(c) kind of assistance Centre has 
rendered ta the affected people and 
to the State Government; and 

(d) whether the state Governments 
demand has been fully met by the 
UnioD Government? 

THE :\IINISTER OF AGRIC"C'L· 
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) and 
(bl. According to thc report received 
from the Go\'t. of Tamil Nadu due to 
heavy raim in the last week of Decem
ber 1978 about 2 lakh people li\'ing in 
731' slums in :\ladras city and about 
1.89 lakh per,ons living in 931 villagcs 
in adjoining Chengalpattu Distt. were 
affected. Paddy in n:~a5 acres, 
groundnut in 1:i200 acres, tRagi in 145 
acre~, Chillies in 580 acrcs, Cotton in 
250 acres, Onion in :150 acres and 
Tobacco in 50 acres grown in Chengal
pattu South Arcot and Madurai Distt. 
were damaged. 1.17 lakh acres of 
paddy grown in South Arcot, Tiru
chirappali and Madurai were Submer
ged. 

(c) and (d). No request has been 
received from the State Govt. for assis
tance to be rendered to them and 
affected people. 

Deeision on Bavi Beas Water Dispute 

1909. SHRI MUKHTIAR SINGH 
MALIK: 

SHRI SHANKERSINHJI 
VAGHELA: 

DR. BIJOY MONDAL: 
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state: 

(a) whether Government of Bar
yana have approached tor submit
ted any memorandum to Central Gov
ernment to annaunce the decision on 
the Ravi Beas Water dispute between 
Punjab and Haryana States; and 

(b) if so,. the time by which Cen
tral Government is likely to announce 
the decision? 

THE MINISTER OF AGRICUL
TURE & IRRIGATION (SHRI SURJIT 

SINGH BARNALA): (a) and (b). 
The God. of lIaryana have approach
ed thc Central Govt. for assistancc in 
ohtainin,: the concurren('e of Punjab 
Go\'('rnment for construction of the 
Su!lej Yamuna Link Canal passing 
through Punjab territory to enable con
\'(,Y:lnl'C of Haryana's share of waters 
m~de available as a result o( Beas 
Pro.icct. The allocat ion of these waters 
between Punjah and HaT,)lana was 
d('tcrminf'd by the Notifkation f)f fhe 
Government of India dated 24th March, 
1976. Thc Government of Punjah have 
represented against the share allotted 
to Haryana. Mf'etings have heen held 
to bring out an understanding and 
eflorts are at present being made to
resolve the differences on hoth the 
issucs with the assistance of the Prime
Minister. 

Installation of Automatic Telephone 
Exchange at Sub-Divisional 'I own of 

Bhagalpur 

1910, DR. RAMJI SINGH: Will the 
Minister of COMMUNICATlONS be 
pleased to state: 

(a) whether Government's atten
tion has been drawn to the complaints 
received in respect of the working of 
hand operated telephone exchange at 
sub-divisional town of Bhagalpur; 

(b) if so, the reasons for delay in 
installing an automatic telephone ex
change there; 
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(c) the number of residential 
quarters required for the P. &r: T. em
ployees and the progress made during 
the last two yearS in the construction 
thereof; and 

(d) the time by which the building 
for the automatic telephone exchange 
will be constructed? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) Yes Sir. For bet
ter supervision over the working of 
Bhagalpur telephone system a Divisio
nal Engineer Telegraphs has been post
ed at Bhagalpur with effect from Ja
nuary 1979. 

(b) Due to limited supply of requi
site eqUipment, automatic exchanges 
are being planned and set up in a 
phased manner. Subject to any un
foreseen circumstances it is hoped to 
commission an autrunatic exchange at 
Bhagalpur in 1983. 

(c) (i) 74 qU:1rters are available at 
Bhagalpur for the stafl strength of 
about 420 gi ving an availability of 17.6 
per cent against the All India average 
of about 6 per cent. 

(ij) Construction 01 12 type III quar
ters is under process. 

(d) The preliminary action for build
ing construction is already in hand. 
The construction will be matched with 
availability of equipment, to achieve 
the target given at (b). 

Export of Rice to Mauritius 

1911. SHRI C. N. VISVANATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state: 

(a) whether an agreement has 
been concluded fOr exoprt of 24000 
tonnes of riCe to Mauritius; 

(b) if so, the priCe at which the 
rice is to be sold to Mauritius; 

(c) the kitld and quality of rice 
proposed to be exported and the 
4358 LS-o. 

price at whiCh they are to be pro
cured in India; and 

(d) whether Government will pro
cure rice for this purpose from the 
Food Corporation of Tamil Nadu or 
from private parties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PHA-
TAP SINGH): (a) to (d). Yes, Sir. An 
agreement had been concluded on 23-
10-1978 for supply On commercial basis 
to Mauritius a quantity of 24,000 ton
nes of Indian Raw Rice IR-8 (long bold 
variety) with brokens upto 35 per cent. 
The procurement price of the said 
variety t\f rice is Rs. 147 per quintal 
exclusive of incidentals and cost of 
gunnies. The supplies wiil be made 
from the eXIsting stocks of the Food 
Corporation of India. It is not in the 
public illterest to disclose the sale 
price. 
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(11") IRI' ~ ;f ~;fhll ~ .t ~ 
~'WiT~~i'~~1IT 

~ m ~ ~ ~ arl't ~ tT,' 
~ ~ ~ ~ ~ !fit 3l1"Pctltti Ell 

rlrft ? 

I{riwr 3th ~ ~ *' ~ att& 
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1. WR smr 
J. qv1f 

3.~ 

4.~ 

5.~ 

6,~ 

7.~ ~~ 

,8. ~ ~ 'IimfI1: 

'.,: 9.~~ 

10. ~ 

11 ..rtr.rt (tft'o ato) 

12. IfSII' .t:smr 
13.~ 

14. ~o (0 qqio n 
15.~ 

16.~ 

17.~ 

18.~ 

19, nn: m 
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4,73,350 

2,01,390 

3,37,960 

1,820 

3,05,820 

1,89,380 

990 

5,800 

1,72,870 

37,680 

4,15,720 

2,19,780 

57,610 

33,240 

6,75,370 

4,11,000 

2,79,810 

5,56,110 

3,34,100 

47,09,800 

Teaching Of a South indian Lanpap 
in Hindi speaking States 

1916. SHRI O. V. ALAGESAN: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state: 

(a) what are the Hindi lPealdn, 
States which have included the teach-



a6J Wnae. A" ...... 

... of a South Iadlan Iantuale under 

the S-lanlUBP formula and what is 
aa. DUDiber of teachers appolllted by 

each one of the States for the pur
pose; and 

(b) what are the non-Hindi speak
ID. states which have provided for 
the teaching of Hindi under thf' 3-
language formula and what is the 
Dumber of teachers appointed by each 

eae of the States far the purpose? 

THE MINISTER OF STATE IN THE 

IIINISTRY OF EDUCATION, SOCIAL 

WELFARE AND CULTURE (SHRI

MATI RENUKA DEVI BARAKA
TAXI): (a) and (b). The p01itiOl'l in 

168 

reaud to teach1q of a South lDetJen 
IanguIIe by HlndJ. .... Jriq Sta&e8 aDd 
.for teaching of Hindi by noa·Hlndi 
speaking Statal under the t.hree lanJU
age formula II given in the .tatement 
attached. 

The information in reaard to the 
number of teacher~ appointed by the 

various State Governments for teach. 

ing of a South Indian laniuaie in 

Hindi speakini States and for teach
ing of Hindi in non-Hindi _peakina 

States is not readily available and is 

beiug collected and will be laid on the 

Table of the House. 

Statem..t 

Posilitia of implnrwntolitm qf ,h,. ltlllfUag' Formula in 'hI SlIlln tmd Union Territories IJS Dn 1-9-1978 

Sta~1 Union 
Territory 

Languages taken up Classes/Stages from which the 
language!! are taken up 

3 

----------------_._----_._.---
Andhra Pradesh. (i) Telugu, Hindi, Urdu, Kannada, Tamil, Hindi from class V except in the 

Oriya, Marathi & Gujarati case of Hindi Medium schools 
where instructions in Hindi may 
be .tac~d. 

(ii) Hindi or Telugu or any modem Indian 
language or English 

(iii) English 

(i) Mother tongue or regional 
language 

(ii) Englilh 

(ill) Hindi,. (for Assamese) or Allamese (for 
non-Assamese). 

From Cla.s V except in the case 
of English Medium School. 
where instruction in En~Jish 
may be .tarted earlier. 

Three-Iangu~ formula i. bein g 
implemencid only in Clusel V 
to VII. 

-- --.-----.--------------------
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• s 
------------

GIVar&t 

Haryana 

(i) Mother toG,. t'rom c:Ja. I to X 

(ii) Sanskrit (for Hindi-speaking) or Hindi Jrom Class III to X. 
(for Dan-Hindi -apc:akiDs). 

(iii) English . • from C1ass_ V to X. 

(i) 'Regional Languae or Mother tongue. From Standard I. 

(ii) Hindi 

(iii) Engliah 

(i>..Hindi 

(ii) English 

from Standard V. 

in Standards VIII & IX. 

• from Class I. 

• from Class VI. 

(iii) SanskriL or Urdu or Punj abi or Telugu in c1assea VII & VIII. 

Himachal Pradesh ... (i) Hindi 

(ii) English 

(iii) Urdu 

from Class I 

Urdu as third language besides 
English and Hindi from CJuaea 
VI to VIIl. 

Jammu & Kashmir (i) • .<\ssan Urdu 

(ii) English 

Karnataka 

Kuala 

(iii) Urdu/Hindi or Punjabi 

. _ (i) Kannada or English or Urdu or Tamil 1 
.' '. or Te1ugu or Marathi or Hindi. 

(ii) English or any oCnine other langu- ~ 
ages. • 

(iii) Hindi or any of nine other languages. J 
.... ti) MOLher tongue or rcgionallanguages) 

i.e. Malayalam, or Tamil or 
Karulada or Urdu or Gujarati or 
KOllkani. 

(ii) English 

(iii) Hindi 

from Classes I to V. 

from Classes VI to X. 

from Classes VI to X • 

Three-language formula is being 
implemented in Classes I to X. 

Three languages arc being taught 
from Std. 5 to 10. 

First Langauge-

Malayalam. Tamil. Kannada or 
Gujarati. 

SlCond LangtJQgI-

English from St. 5 to 10 

Third Langllllgl 
Hindi from St. 5 to 10. 

Madhya Pradesh , (iLMothertongue 

.... 
, . 

(ii) ,Ca) Hindi lfor non-Hindi speaking) 
(b) Sanskrit (Hindi speaking) 

1 Thrce-Ianguage formula in vogue 
onl y at the Middle .cboollevcl 
i.e. from Classes VI to VIII • 

(iii) Engliah J 
-. -- ------------,-----------------



• 
Maharuhtra 

Manipur 

Meghalaya 

Napland 

Punjab 

Rajaathan 

Sikkim 

Tamil N&du 

MAIeR 5, 1979 

(i) Combination of Marathi, Hindi, UrdU.l 
English, Sanskrit, Gujarati, Kannada, 
mostly. ~ 

(i) !\brathi (ii) English (iii) Hindi J 

Written Answer. 172 

Three language formula is bein, 
implemented in Standards V to 
X. 

from Class I. (i) Mother tongue 
(ii) English • from Class III. 
(iii) Hindi from Classes VI to X. 

(i) English • In !\Iiddle & Secondary stagel. 

(ii) Hindi 

(iii) Mother-tongue (Assamese or Bengali Mother longue and English upto 
orHindiorUrduor Khasi orGaro) Secondary stage. 

(i) Mother tongue . 

(ii) English 
(iii) Hindi 

(i) Oriya 
(ii) English 
(Iii) Hindi 

(i) Punjabi 

(ii) Hindi 

(iii) Englisb 

(i) Hindi 

(ii) English 

from Cla~~e5 I to II I. 

• from Class I. 
from Class IV. 

(N.B. English i. medium of in
struction from Class IV 
upwarci~). 

Three-language formula is being 
implemented in Grades 
VI to X (English is 
introduced from Grade 
IV). 

from Class I. 

from Class IV. 

from Class VI. 

(iii) Sanskrit or Urdu or Sindbi or Gujaratil Three-language ~formula is being 
or Punjabi or MaIayalam or Tamil}- implemented in Middle and 
or Bengali' J Secondary ItaIlCI. •• 

(i) Mother tongue 1 Hindi & English are compulsory 
I from Class I in addition to 

(ii) Hindi 

(iii) English 
J>- mother tongue. Medium or 

instruction-English in .u 
stageI. 

• (i) Regional language or mother tongue ) 

(ii) English ~ J 

p",., A. Regional languqe 01' 
mother tongue where it II 
different from regional laup 
age. It shall be taught fivIII 
Standard I. 

hrI B. ~ or any adler 
North-Indian languqe. It 
Ihall be tauabt from Itandard 
III. 
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Tripura 

Uttar Pradesh 

West Bengal 

Aftlnachal 
Pradesh 

Andaman and 
Nicobar Islands 

Chandigarh 
Adminiltration 

Dadra" &: Nagar 
Haveli 

Delhi 
AdmiDiatradoo 

II 

(i) and (ii) as in West Bengal 

(iii) Hindi or any of the other fifteen 
languages. 

IJ~' Three-language formula is com-
pulsory for Classes VI to X. 

(i) Hindi 

(ii) One of the fifteen languages, 

(iii) English 

1 , 
J 

(i) One of the seventeen languages includ-1 
ing Bengali. 1 

(ii) English or Bengali if English is first 1 

Three-language formula is being 
implemented in Classes VI to 
VIII. 

(iii) (:)a::jt~m a Classical group of l' 
languages. Three languages are compulsory 

for Classes VI to X. 
(b) One from a modem group of 

foreign languages. 
(c) a modern Indian language other 

than first language. 

(d) Bengali, for thOle who do not offer " 
it as first or second language. J 

(i) English 

(ii) Hindi 

(iii) Assamese or Sanskrit 

(Central Board of Secondary Education 
Pattern). 

from Class r 
from Class I 

from Classes VI to VIn, 

(i) Hindi • from Class I. 
(ii) EnglWt • from Class III 
(iii) Hindi or Urdu or Tamil or Bengali from Classes VI to VIII. 
(i) Hindi ') 

J Three-language formula is being 
(ii) Punjabi implemented in Classes IV to 

X. 
(iii) English 

(i) Gujarati or Marathi , from Standards I to IV 

(ii) Hindi 

(iii) English 

(i) Any Modem Indian language. 

(ii) English 

(iii) Hindi (In combination or higher 
and lower levela). 

from Standard V. 

from Standards VI to x. 

I Three-language formula Is being 
followed in Middle and Secon-

) dary atqeI. 

(i) Mother tongue or ODe or the modern 
Indian languages. from Standard I. 

f'rom StaDllerd nl. (li) Marathi or Konkani or Englilh or 
HiDdi 

(Iii) Hindi or English from Standard V. 
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Labbadweep 

Mizoram 

Same as Kerala 

(i) ~{izo 

(ii) English 

·iii1 Hindi 

!I 

. Same as Kerala. 

1 I Three-language formula is beintr 
~ implemented at the Middle J stage. 

Pondichcl' • (i. I~,mjicherrv & Karaikal areas imple- As in Tamil Nadu. 
ment like Tamil Nadu. 

:ji Y.lnam jmplem~nts like Anjhra Pr4J~sh As in Andhra Pradesh. 

:,111: ~{:1he implcm,~nt:l like Kerala As in Kerala. 

-- - --- --------------------
Development Schemes for Cities in 

Madhya Pradesh 

1917. SHRl RAGHUBIR SINGH 
MACHHAND: Will the Minister of 
WORKS AND HOUSING AND SUP
PLY A~D REHABILITATION be 
plE!Qsed to state whether Madhya Pra
desh Government have submitted two 
integrated urban development schemes 
for Khajuraho and Durg Bhilai cities 
and if so, when and the reasons for 
delay in according approval thereon? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRl S:KANDAR 
BAKHT): Yes, Sir. The project pro
posals were received in March, 1977. 
These did not conform to the guide
lines framed for a3sistance at that 
time, since only cities with a popula
tiOn of more than 3 lakhs were 
eligible for assistance. The guidelines 
were revised subsequently to cover 
cities with population over 50,000 and 
the state Government was requested 
to revise the projects according to the 
revised guidelines. Due to uncertainty 
about the continuance of the scheme 
in the Central and centrally sponsor
ed Sector, the programmes of new 
cities are not being considered at 
present for assistance under Integrated 
Urban Development Programme. 

IlIlProviD, lot of Children 

1918. SHRI EDUARDO FALEIRO: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state the mea"ures Go
vernment propose to take to improve 
the lot of the children during the 
current year? 

THE MlNISTER OF STATE :N 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRlMATI RENUKA DEVI BARA
KAT AKI): The Government of India 
has drawn up a National Ploan of 
Action for International Year of the 
Child, which has been approved by the 
National Children's Board under the 
presidentship of the Prime Minister. 
The Nationoal Plan of Action envisages 
undertaking of specific programmes in 
the fields of:-

(i) health and nutrition 

(ii) education 

(iii) social welfare 
(iv) legislation 

(v) publicity 

(vi) fund-raising 

General theme of the International 
Year of the Child in Indi. is "Reach
ing the. Deprived child" signifying that 
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emphasis duripg the year is on the 
-children of Scheduled Castes/Sche
duled Tribes and economically weaker 
section of society in rural areas and 
urban slums. 

Programmes of Health and Nutri
tiOn cover those of Immunisation; 
Maternity and Child Health Services; 
Multipurpose Health Workers; Nutri
tion; SchOOl Health Programme; 
Training; Research. 

Programmes in the field of Educa
tion cover Pre-Primary and Elemen
tary Education; Pre-school Education 
for weaker sections; Mobile Schools; 
Children's Literature: Teachers' Train_ 
ing; Orientation Courses for Women; 
Education of Handicapped Children; 
Pre-Vocational Training Community 
Education. 

The Programmes of Social Welfare 
cover programmes for working 
mothers; day-care centres; creches; 
balwadis; anganwadis; and ICDS 
programmes. 

Legislative programmes envisage 
enactment of Children Acts in States 
which do not have such laws; enforce
ment of Children Acts; enactment of 
legislations on child labour; enactment 
of laws on equality and non-discrimi
nation in respect of persons born out 
of wedlock. 

Publicity progmmmes cover Radio/ 
TV Programmes; documentary films; 
newspapers, printed publications; 
issue of commemorative postal stamps 
and coins. Publicity and information 
programmes also cOver National! 
State/districtlblock level contests for 
primary/middle/secondary schOol chil
dren and non-school going children. 

Fund-raising fOr children's pro
grammes cover both the National 
Children'S Fund at the Centre and the 
State Children's Funds at the level of 
State/Union Territory. 

The National Plan of Action has 
also operational guidelines that specify 
the role of the Government of India, 
State Governments and the voluntary 

organisations in the implementation of 
the action programmes envisaged ia 
the 'National Plan of Action' for 
Intel'll9tional Year of the Child. 

1Dtere.t on PrOvident Fund to TM
cbers of Aldecl Sebools Of Delhi 

1919. SHRI SHIV NARAIN SAR
SONIA: Will the Minister of EDUCA. 
TION, SOCIAL WELFARE AND 
CULTURE be pleased to Itate: 

(a) whether it is a fact that the 
Teachers of aided schools of Delhi are 
getting only 4.50 per cent rate of 
interest on their PrOvident Fund 
whereas the Ministry of Lebour hal 
announced as 8.50 per cent as rate of 
interest on the various categories of 
employees: 

(b) whether it is also a fact that 
these P. F. ,-!ccounts are with the 
nationalised banks; 

(C) has any repre.sentation been re
ceived from some Organi!lationc: in 
thi3 matter; 

(d) if so, the action taken in the 
matte.r; and 

(e) is the action of the netionalised 
banks in allowing low rate of interest 
on P. F. accounts does not amounts to 
cheating of the public? 

THE MINISTER OF EDUCATI.ON, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) The Provident Fund 
Accounts of the te.achers of aided 
schOOls in Delhi are kept in the 
nationalised banks or post offices as 
per the rules applicable to them and 
hence these deposits carry the rate of 
interest as prevalent in the nationa
lised banks/post offices on such 
deposits. 

(b) These provident Fund Accounts 
are with the nationalised banks or 
the post offices. 

(c) Yes, Sir. 

(d) and (e). The matter has been 
taken up by the Delhi Administration 
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with the Regional Provident Fund 
Commissioner to maintain the p. F. 
Accounts of these teachers to enable 
them to earn higher rates of interest 
prescribed by the Government for 
P. F. accounts. The mQtter is also 
under consideration with the Ministry 
of Finance. 

Reports Of Deaths due to Wrong Use 
Of PestiCides 

1920. PANDIT D. N. TIWARY: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) whether any report is kept of 
the deaths due to wrong use of pesti
cides in tbe country; 

(b) whether such reports have come 
from the States; and 

(c) whether Government has found 
out any treatment for pesticide 
poisOning? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARN ALA) : (a) 
and (b) No reort of d'~3th due tf) 
wrong USe of pesticides has been re
ceiVed from the States. The Indian 
Council of Medical Research has, how
ever, reports of four deaths during 
the past ten years. 

(c) The diagnosis and treatment of 
poisoning due to wrong or accidental 
USe of pesticides have been standardis
ed and published. 

Support Price of Potatoes 

1921. SHRI BALWANT SINGH 
RAMOOW ALIA: Will the Minister of 
AGRICULTURE AND mRIGATION 
be pleased to state: 

(a) whether the support price of 
potatoes is likely to be fixed from the 
next crop; 

(b) if not, the reasons therefor; and 

(c) what is the amount of lOIS to 
the farmers due to unfavourable pricu 
of potatoes this year? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRl 
SURJIT SINGH BARNALA): (a) and 
(b) On the reque"t of the Ministry. 
Agricultural Prices CommisslOn have 
glven a report on price policy for 
potatoes wherein the Commission has 
re~ommended a support priCe fOr cer
tain varieties of potatoes. This report 
is under the consideration of the 
Government. 

(C) It is not pos3ible to make any 
estimate of the loss or otherwise to 
the farmers dUe to prevailing prices 
of potatoes because the basic informa
tion necessary for making such an 
as.3essment is not available. 

Thein Dam 

1922. SHRI DURGA CHAND: Will 
the Minister for AGRICULTURE AND 
IRRIGATION be pleased to state: 

(a) what is the progress so fgr 
made in the execution of Thein Dam; 
and 

(b) by what time and in what 
phases the dam is likely to be 
completed? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Work is 
actively in hand for preliminary workl 
like construction of colonies for the 
project Steff at Shahpur Kandi and 
at the Dam Site, railway line from 
Pathankot to Shahpur Kandi, link 
road from Shahpur Kandi to the dam 
site, main Workshop at Shahpur 
Kandi and on the subsidiary Work
shops at the Dam Site etc. The con
struction of an approach road hu 
commenced to enable access of men 
and equipment to the portals of the 
tunnels required to diveJ:t the river 
for undertaking construction of t.he 
dam. Power transmission lines and 
sub-stations are being eracted to ensure 
supply of electric power required for 
the construction operations. Con-
struction and equipment planning I. 
also in hand and some equipment baa 
already been procured. The total eX-
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penditure upto I end of March 1979 is . , 
likely to be over 11 crore rupees. 
Detailed designs for taking up con
struction are being finalised on the 
basis of site investigations. 

(b) The project is likely to be com
pleted in a period of 8 years starting 
from 1978-79. The Completion. of 
works in various phases would be as 
under: 

(i) Colonies, workshops, road and 
rail links and construction power 
transmission lines by end of 3rd 
year. 

(ii) Diversion Tunnels and coffer 
Dams by 4th Year. 

(iii) Penstocks, intake shafts and 
emergency gates by 7th year. 

(iv) Main Dam, Spillway and 
POwer House by 8th year. 

RIR1Ii tmftur h1mr 

1923 . .tt ~ ~ _ : ~ ~ 
31ft n:r.t ~ til ~ ~ ~ ~ 
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~. 
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Amount to J&K for Child Weuare 
Pro(!'BJDlDe 

1925. sHRI ABDUL AHAD 
VAKIL: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether any census for .:hlld 
population has been undertaken, if 
80, the year and if not, whether it 
will be undertaken in future; and 

(b) what amount has been provid
ed to Jammu and Kashmir State for 
Child Welfare Programme in 1978 
and whether there are any child wel-

2 3 , 

45 13 58 
128 58 184 
118 11 127 

5 8 11 
7 3 10 

13 13 
114 13 127 

46 10 58 
103 9 112 

2 2 
130 31 161 

7 7 
331 53 384 
163 6 In 

1988 279 2267 

2 2 
10 10 

1 
1 

3 S 
7 7 

2 2 
5 5 

2 2 

12 21 33 

2000 300 2300 

fare centres in operation in tlie State 
a.nd the location thereof? 

THE MINISTER OF EDUCATION, 
SOCIAL WELF ME AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) Census of child population 
is taken along with the general popu
lation census. The child population 
can easily be culled out from the 
general population census. The lut 
census was taken In 1971 with refe
rence date as 1 April, 1971. The next 
census will be taken in 1981 with 
reference date as 1 March 1981. In. 
the next census, the age ot each Ind!-
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Yldual including' that •. of the chUd 
population will be cOllected. 

(b) A statement is attached. 

statement 

The Annual Plan of the State Gov
ernment of Jammu and Kashmir shows 
a sum of Rs. 2.99 lakhs for Child 
Welfare Programmes for 1978-79 as 
follows:- ' 

(Rs. in lakhs) 

(i) Special Itipend to drsti-
titute and df'pendf'nt 
children 0'96 

(ii) Expansion of Balashram . 2' 03 

TOTAL. II' 99 

2. Besides, several child welfare 
programme!: are implemented in the 
State of Jammu and Kashmir as 
detailed below:-

(a) There is a Jawahar Boal 
Bhavan at Srinagar in Jammu 

and Kashmir which is assisted by 
the Jawaharlal Nehru Memorial 
Fund. 

(b) Central as~istance is provided 
under Family Welfare and MCH 
programme for vaccines required 
for immunisation of pregnant 
mother!l and children against tetenus 
and DPT respectively. Central 
'assistance is also provided for drugs 
required for prophylaxis against nu
tritional anaemia to pregnant 
mothers and chi1dren as well as for 
prophylaxis against night blindness 
caused through vitamin A deficiencY 
i-n children. The value of supplies 
already made during the year 1978-
79 i~ Rs. 3.854 lakhs for Jammu 
and Kashmir state. Stipend money 
is also provided to train PRC doc
tors in MCR at one selected district 
headquarters hospital. FOUT paedia
trict units serve as referral hospitals 
for Primary Health Centres in four 
district hospitals. Child Welfare ser
vices are also provided through 82 
Primary Health Centres, 378 sub-

centres and 17 urban centres in· 
different parts of the State of 
Jammu and Kashmir. 

(c) An amount of Rs. 205 lakhs 
is allocated to Jammu and Kashmir 
for 1978-79 under the Centrally 
Sponsored Accelerated Rural Water 
Supply Programme. The programme 
promotes child welfare by supply 
of safe drinking water. 

(d) Applied Nutrition Programme, 
a Centrally sponsored scheme, is 
being implemented in the State of 
Jammu and Kashmir in nine blocks 
in the districts of Udhampur, Doda, 
Srinagar. Doda. Ladakh, Koathua, 
Baramula. Anantnag and Dada. The 
Applied Nutrition Programme is 
meant to imprOVe the nutritional 
status of children and women. 

( e) In the Centrally Sponsored 
Programme of Integrated Child 
Development Services. two projects 
are located in the State-one at 
Kangan. District Srinagar already 
in operation and the other at Bill'B
war, District Kathura a1ready S1'nc

tioned. One more project is being 
started in 1979-80. The location is 
still to be decided. A sum of 
Rs. 6.73 lakhs has been provided to 
the State of Jammu and Koa~hmir 
in 1978-79. A sum of Rs. 96,000/-
has a]!;O been provided to Indian 
Council for Child Welfare to main
tain the Balsevika Training Institute 
at Miskeen Bagh, Srinagar. 

(f) A sum of Rs. 98,850/- has 
been placE'd at the disposal of 
Jammu and Kashmir State Govern
ment during April, 1978 to Decem
ber. 1978 for di~bursement to volun
tary organi~ations to implement the 
programme for the welfare of 
children in need of care and protec
tion. The allocation to the State of 

Jammu and Kashmir for the year 
1978-79 was Rs. 1.40 lakhs. 

(g) The Balwadi Nutrition Pro
gramme is implemented by the Cen
tral Social Welfare Board and Rari-
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jan Sevak Sangh in 42 and 11 
Balwadis respectively in different 
parts of the State of Jammu and 
Kashmir. 

(h) An amount of Rs. 45,000/- and 
an amount of Rs. 60.000/- were made 
available to the voluntary organisa
tions in Jammu and Kashmir in 
1978-79 for the programme of the 
welfare of mentally retarded and fOr 
the programme of welfare of the 
orthopaedicaJy handicapped child
ren and others. 

BousiDr schemes in pUnjab for 
HatiJans 

1926. SHRI BHAGAT RAM: Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABI
LIT A TION be pleased to state: 

(a) whether hE' is aware of the 
fact that the PU!"l i"" b Government has 
demanded more funds to finance the 
housing schem':! for t.he Harijan!l arid 
the poor; and 

(b) what is tl,~ reaction of the Gov
ernment thereto? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b). Housing is in 
the State Sector and the Centr-al finan
cial assistance to States for State 
Sector programmes. includin!!, 'Hous
ing', is released in the shape of 'block 
loans' and 'blo~k grants'. The state 
Governments are free to utilise the 
block assistance on thp schp.me~ and 
projects, aC'cordin" to their needs and 
priorities. Howe,"'-. the Government 
of Punjab has cte"YIanded an outlay of 
Rs. 10.00 crorl'~ ~'nder Housing which 
includes a sum of Rs. 70 lakhs for 
Harijan houses for 1979-80. 

The allocation of funds for the 
Annual Plan 1979-80 have however 
not been finalised. 

Further, Housing and Urban Deve
lopment Corporation has sanctioned a 
loan of Rs. 177.445 lakhs for construc
tion of 8,946 dwelling units for the 
Harijans in rural areas of Punjab. 

~If~~~ 
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Cirole oftlce for arehaeoloO' at 
BhubanMWu 

1928. SHRI GU~IDHAR GOMAN
GO: Will the Minister of EDUCA
TION SOCIAL WELFARE AND 
CULTURE be pleased to state: 

(a) whether his Ministry got aP
proval from the Planning Commis
sion to create a new circle offic~ for 
archaeology at Bhubaneswar, Orissa; 

(b) if so, when the new circle omce 
will be opened; and 

(c) if not, when the said proposal 
is likely to be finalised by his Minis
try? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) No, Sir. 

Cb) Does not arise. 

(C') The question of creating a new 
,(,jrcle offiC'e at Bhubaneswar came up 
for discussion at the l'9.st meeting of 
the Central Advisory Board of Archa
eolog-y held in December. 1978. The 
Board decided that this issue may be 
reviewed when a reorganization of 
Circle!; including the territories of 

Orissa and Madhya' Pradesh is taken 
up. 

Telephone net work in Korapur 
(Orissa) 

1929. SHRI GIRIDHAR GOMAN
GO: Will the Minister of COMMUNI
CATIONS be ple'llsed to state: 

(a) the telephone net work prllg
Tammes prepared in the Koraput 
district of Orissa by Orissa circle; 

(b) how many of them approved 
by his Ministry have So far bee!l im
plemented by the Circle; 

(c) programmes proposed and ap
proved for the year 1979-80 for tele
phone net work in that district; and 

(d) the measures taken by the Cir
cle to provide the telephone facilities 
in the areas n<lt yet connected due to 
power induction in the Koraput Dis
trict so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI NARHARI PRASAD SUKH
DEV SAl): (a) It is proposed to pro
vide telephone facility at all TehsU 
headquarters, Block headquarters, and 
places with a population of 2,500 or 
more in Koraput district during the 
8th Plan period. A narrOw band 
microwave scheme between Koraput 
and Visakhapatnam has !llso been 
approved as part of Khara·gpur
Madras microwave scheme. 

(b) and (c). The position is indi
c'9.ted in the Statement. 

(d) To prOvide telecommunication 
facilities in areas subject to pOwer 
induction the following U.H.F. and 
Microwave schemes are under consl
deration:-

(i) Jeypore-Balimela-Govind-
palh UHF Scheme; 

(ji) Koraput-Lakhimpur UHF 
Scheme; and 

(iii) Jeypore-Koraput narrow b'9.nd 
microwave scheme. 

The cost of these project~ shall be 
shared between the P&T Department 
and the Orissa state Electricity Board 
for which consultations are in progress 
between the two, 
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Sta ..... , 

TELEPHONE NElWORK IN KORAPUT 

Category of the 
Station 

Total No. Provid. Propo-
No. ed with sals 

Pl'OPO
sals to 
be car-

Remarks 
Telecom. sane-

facilities tioned ried out 
during 
19i9-Uo 

--------------------- -- --
Tehail headquarters. 

Block headquarters. 

Places with a popula
of 2,500 or more 

1I1 

Automatic Telephone Exchange at 
Telllcberry, Kerala 

1930. SHRI C. K. CHANDRAPPAN: 
Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether Government have re
ceived representations from various 
public bodies suggesting that an au
tomatic telephone Exchange should be 
set up at TeHicherry in Malabar re
lion of Kerala; and 

(b) whether the Government h3ve 
also received representations that 
direct trunk telephone facilities should 
be provided between Tellicherry and 
Mannantoddy in North Wynad, as the 
present system of connecting those 
two towns through Calicut has been 
found to be defective and time con
suming to meet thes~ demands and 
details thereof? 

THE MINISTER OF STATE TN THE 
MINISTRY OF COMMUNTCATIONS 
(SHRI NARHARI PRASAD SUKH
DEV SAl): (a) Yes, Sir. The Govern
ment has tentatively planned to take 
up installation of an automatic ex
change during the Seventh Plan. 

(b) No, Sir. However Government 
are aware of the problem !lnd alter

native plans to solve the same are 
being considered. 

7 

ti 

II 

One propOial 
technically not 
feasible at 
present. 

Six proposals 
technically no t 
feasible at 

6 

prr.sr-nt. 

I I three proposals under 
(0'C l"ntILltion. 

Enhanced Water Rates In Deihl 

1~31. SHRI YUVRAJ: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state: 

(8) whether the citizens of Delhi 
will have to pay higher water charges 
this year; 

(b) whether water charges for 
domestic use have been raised during 
the current year; 

(c) whether no increase has been 
made in rates of water used by busi
ness establishments; and 

(d) if so, the justification for 
increasing the rates of water used for 
domestic purposes and whether such 
a proposal for increase will be with
drawn keeping in view the hardship 
being caused to common people as a 
result thereof and if not, the reasons 
therefor? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND HE
HABn.ITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). MCD have in
formed that their Budget estimates 
for 1979-80 do not provide for an In
crease in the rate of water charges 
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for domestic USe but for an increase 
in the rate fori non-ciomestic purposes 
from Rs. 1.5 to Rs. 2 per Kl. for con
sumption of above 100 Kl. per month. 

(d) Does not arise. 
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Financial help from U.G.C. to Colleges 
in J and' K 

1933. SHRI ABDUL AHAD VAKIL: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be p.leased to state: 

(a) which are the colleges recog
niSed by U.G.C. in the State of Jammu 
and KaShmir and how much amount 
they receive as hel.p annually; 

(b) what is the number of Private 
colleges in Jammu and Kashmir re
cagnised by U.G.C. and given financial 
help, and how much annually; and 

(c) whether Islamic college for 
Women Sopore, Kashmir was paid any 

financial aid in 1977-78 and if so, how 
much; if not, what are the reasons? 

THE MI.NISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURF. 
(DR. PRATAP CHANDRA CHUN
DER): (a) A list of colleges in Jammu 
and Kashmir, approved under section 
2 (f) of the UGC Act is attached. The 
Commission provides grants to colleges 
for specified development programmes 
like construction of buildings, purchase 
of books Qnd equipment, faculty im
provement e.tc. No grants are paid 
by the Commission fOr their annual 
maintenance expenditure. 

(b) The following four private 
colleges have been sanctioned deve
lopment grants from the Commission 
'as shOwn against them: 

Rs. in lak"s 

I. Gandhi Memorial College, 
~rinagar. 3. 20 

2. Islamia ColI('g~ of ~cienc(' 
and Commerce, ~rinagar 2·39 

3· Muslim Education Trust 
Tl'ach· rs Colleg .. , ~opor(' 0.60 

4· Vishwa Bhara!i ""omen's 
ColI:'g", Rainawari 1.40 

(c) No grants were paid in 1977-78. 
However, a grant of Rs. 10,000 for 
books and journals has been ap
proved during 1978-79, in relaxation 
of the eligibility condition. 

Statement 

FINANCIAL HELP FROM UGC TO 
COLLEGES I.N J. & K. 

Colleges approved under Section 2 (f) 
of 'the UGC Act-J & K 

S1. No. Name of the college 

1. Gandhi Memorial College, 
Srinagar. 

2. Islamia College of Science and 
Commerce, Sri nagar. 

3. Islamia College for Women, 
Sopore. Kashmir. 

4. Muslim Education Trust Tea
chers' College. Sopore, Kashmir. 
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SI.No. Name of the coUege 

5. Vishwa Bharati Women College, 
Rainawari (Srinagar) . 

6. Arnar Singh College, Srinagar. 
7. Govt. Agriculture College, 

Wadoora, Sopore. 

8. Govt. Degree College, Anantnag 

9. Govt. Degree College, Bara
mulla (Kashmir). 

10. Govt. Degree College, Sopore 
(Kashmir). 

11. Govt. College for Women, 
Nawakadal (Srinagar). 

12. Govt. Degre.e College, Bemina, 
Srinagar. 

13. Govt. College for Women, Mau
lana Azad Road. Srinagar. 

14. Govt. Medical College, Srinagar 

15. Regional Engineering College, 
Srinagar. 

16. Sri Pratap College, Sri nagar. 

17. Govt. College of Education, 
Srinagar. 

18. Govt. Degree College, Bhader-
wah. 

19. Govt. Degree College, Kathua. 

20. Govt. Degree College, Poonch. 
21. Govt. Degree College, Odham

pur. 

22. Govt. College for Women, 
Parade Ground, Jammu. 

23. Govt. College for Women, 
Gandhinagar (Jammu). 

24. Govt. Gandhi Memorial Scien~e 
College, Jammu. 

25. MauIana Azad Memori'Sl Col
lege, Jammu. 

26. S. P. M. Rajput College of 
Commerce, Jammu. 

27. Govt. Ayurvedic College, 
Jammu. 

28. Govt. College of Education, 
Jammu. 

Operation 01 Rip la Jamma Do1ld 
Kashmir lor Underpound Water 

1934. SHRI ABDUL AHAD VAKIL: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) how many rigs are in operation 
in J and K State Province-wise 
(Jammu, Kashmir-Laddakb) for tapp
ing underground water for irrigation 
and drinking purposes and what is the 
progress to-date; 

(b) whether Government are plann
ing to provide further rigs for speedily 
making available water to villages in 
District Baramulla in Kashmir; 

(c) how much land has been pro
vided with irrigation facilities and how 
many villages with drinking water 
facilities by tapping underground water 
to-date; and 

(d) the total cost incurred so far 
in Jammu and Kashmir State? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA). (a) to 
(d). Materia] is being colle~ted and 
will be laid on the Table of the House 
when received. 

Functioning of Telephone Services a' 
Ashoima,ar, M.P. 

1935. SHRI MADHAVRAO SCIN
DIA: Will the Minister of COMMUNI
CATIONS be pleased to state: 

(a) whether a number of complai'ats 
regarding improper functioning of 
TelePhone Services in Ashoknagar, 
Madhya Pradesh were lodged with the 
Director General, P Be T but no 
actiOn has been taken in this regard 
causing inconvenience to telephone 
su bscrlbers; 

(b) if not, facts therein; and 

(c) if so, details of the complaints 
and action taken Or Proposed to be 
taken to Improve the functioninl? 
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THE MINI!:;TER 'OF STATE IN (b). Colony-wise consumption figu-
THE MINISTRY OF COMMUNICA- res have not been maintained. 
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) No C'omplaint 

has been received by the DGP and T 
regarding improper functioning of 
telephone service in Ashoknagar, 
Madhya Pradesh. 

(b) and (c). G. M. Telecom., M. P. 
Circle has, however, received comp
laints and theSe have all been attended 
to. 

The position regarding services is as 
follows:-

(i) fault rectification is satisfac
tory. 

(ii) there is some delay in res
pone from operators. 3 more opera
tors have been recently pos:ed to 
improve the situation. ( 

(iii) the telephone exchange is 
being shifted to a new building with
in two months. Trunk and local ex
changes will be separated and this 
will improve the working of both the 
exchanges. 

Faulty Water SupPly in Delhi 

1936. SHRI MADHAVRAO SCIN
DIA: Will the Minister of WORKS 
AND HOUSING ·AND SUPPLY AND 
REHABILITATION be pleased to 
state: 

(a) whether per capita availability 
of drinking water "in the various 
colonies of Delhi varies from colonies 
to colonies; 

(b) if so, details thereof; 

(e) whether Government propOSe to 
make its availability uniform in all 
colonies in near future; and 

(d) if so, eXPected time by which 
it is to be done? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a). Yes, Sir. 

(c). No, Sir, it is not practicable. 

(d). Does not arise. 

Central Legislation lor Prevention 01 
Bel"ginl' 

1937. SHRI MAIf.iAVRAO SCIN
DIA: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND CUL_ 
TURE be pleased to refer t.o the reply 
given to Un starred Question No. 2027 
dated the 4th December, 1978 regard
ing beggar menace and state: 

(a) whether the Central Legislation 
for the prevention of begging in the 
country and specially in the Union 
Territo'ry of Delhi has been worked 
out; and 

(b) if not, whether it is expected to 
be worked ollt in near future and if 
so, when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION SOCIAL 
WELFARE AND CULURE (SHRI 
DHANNA SINGH GULSHAN): (a). 
Implementation of anti-beggary prog
rammes falls within the jurisdiction of 

State Governments and so far 14 
States and 2 Union Territories have 
enforced anti-beggary measures. There 
is no proposal to enact:1 Central 

Legislation for the prevention of beg
ging in the country. However, Gov
ernment are considering the formula
tion of a Bill for the prevention of 
begging in the UniOn Territc,ries in
cluding the Union Territory of Delhi. 

(b) The detail;: of the proposed Bill 
are being worked out in consultation 
with the concerned Ministries and 
Union Territories. 

Assessment lOr Demand of Fertilisers 

1938. SliBI SURENDER BIKRAM: 
Will the Minist.er o"f AGRICULTURE 
AND IRRIGATION be pleased to 
state: 
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(a) the expected demand of ferti- Slkandrabad in Bulandshahar District, 
lizers in the country by farmers each U.P. with automatic dialling facilities 
year during the next five years; with Delhi; 

(b) how the Government propOSe to 
meet this growing demand of ferti
lizers by the farmers; and 

(c) how much fertilizer is being 
presently imported from abroad and 
at what cost every year? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATIO~ (SHRI 
SURJIT SINGH BARNALA): (a). The 
requirements of fertilizers in the coun
try in terms of plant nutrients (viz .. 
Nitrogen plus Phosphates plus Potash) 
as estimated for the years I !-lT8· Tn to 
198:.!-83 are as fo11oW5:-

---------

(Ill Iakh Tonn rs) 
Y("ar 

----------

I Cl78-i9 
I (li9-Un 
I CjRo-8 I 
I (181-U2 
1 (18~-83 

:'\-·-P-K 

5°-00 
<;6 10 
63'00 
jO'!2(J 

i B-oo 

(b). The requirements .... \·ill be met 
from the domestic production as far as 
pos~ible. The gap between require
ments and domestic production, if any 
would be met from imports. 

(c). The quantity of fertilizers im
ported during 1977-78 and 1978-79 
(upto January. 1979) and its value is 
indicated below:-

Year Quantity C & F 
(in lakh Valu~ 

J9i7-7 f1 
J<178-7C) . 

(up:o Jai,. '79) 

M.T.) (in Rs. 
Crore 

304' 9:. 
385' 79 

Telephone Exchange at Sikandr:'bad 
U.P. and S.T.D. with Delhi 

1939. SHRI SURENDRA BIKRAM: 
Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) reasons for delay in e~tab1ish
ing of a new Telephoae Exchange at 

(b) whether the Government are 
aware of the very bad functioning of 
Sikandrabad Telephone Exchange with 
very poor service; and 

(c) steps taken to extend better 
service to the industrial units ot 
Sikandrabad in respect of communi
cation facilities? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) Due to limited 
availabili:y of suitable autozr.atic 
switching equipment it is not possible 
to take up replacement of all manual 
exchanges immediately. A phased 
programme has had to bp drawn up. 
It is hoped to establish an automatic 
exchange at Sikandrabad sometime 

during the 7th Plan. 

(b) Nor Sir. The teleohone service 
is reported to be general1~ satisfactory. 

(el (i) The trunk circuits between 
Sikandrabacl and Bulandshahar are 
being increased. 

(ii) A 20-line telex exchange is 
planned for installation at Sikandra
bad. 

3'ftlr ~. ~, ~ * tr"i ~ 
q;T.~ 

1940 . .,if \.~ m : ~ ~ 
Jf;fT <n! ~ Of.T ~ q;-f7t ~ : 

(~) ~ ~~ of. ~ ~ or ~ 
rn "r, *}e <0111)11 ~ *' ~ <it 
ml1~;t~m<r*,~~ 
of. m l1trr "fil i ; 

(tor) ~ ~, m ~ ~ ~ ~ ~ 
fli7T ::r.r ~ ~ i' ; 31ii' 

(IT) ~ ~ or m-~ m;m 
<f;~~~~~ ~~ 
~~~? 
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~ ~ ~) : (q,) ~, ~ I 

(~) ~ ~ ~ s:.:g.,,{;'3IU 
<tT~ ~ R. ;f mtm ~ 
;f-~ 1-9-76 crl 1200 ~ 31ft 
~ 3-10-78 <tT 400 ~ ~ T<r.-<t 
~I 

(r,) 3fii' (W). ~ ~ m 
~ If C!iit ~ '1"{r ~3IT i 3fi'r 
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(tti) ~ ~ cf. ~ ~ cf. ~ 
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Be8earch aDd COIIlJILel'CIaI Breed1DI 
aI Ilualuooaa 

1943. SHRl VIJAY KUMAR N. 
PATIL: Will the Minist&" of AGRI
CULTURE AND IRRIGATION be 
pleased to state: 

(a) whether many Agriculturists 
and Kitchen Gardeners in Punjab and 
Haryana have taken up Mushroom 
cultivation; 

(b) if so, whether the Government 
proposed to set up regional labora
tories for conducting research on 
Mushroom breeding; and 

(c) steps Government propose to 
take so as to spread the commercial 
mushroom breeding in other pal"ts (If 
the country? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) Yes 
Sir. Mushroom cultivation has been 
taken up in Punjab and Haryan by 
SOme Agriculturists and Kitchen gar
deners in the recent years. 

(b) The work under a coordinated 
scheme for research on artificial cul
tivation of edible mushrooms is being 
carried out at Himachal Pradesh Agri
cultural University, Solan Campus, 
Indian Institute of Horticultural Re
search, Banglore and Punjab Agricul
tural UniverSity, Ludhiana. Besides, a 
number of other Institutions namely, 
Indian Agricultural Research Institute, 
New Delhi, Regional Research Labora
tory (CSIR), Srinagar (Jammu and 
Kashmir), Chandra Shekhar Azad Uni
versity, Kanpur, Tamil Nadu Agricul
tural University, Coimbatore and Uni
versity ·of Calcutta, Calcutta are work-
ing on various aspects of mushroom 
cultivation. Moreover, Govt. I)f India 

with the help of World Bank and 
UNDP are assisting the Himachal Pra
desh and Jammu and Kashmir States 
for research and development prog
rammes for home consumption and 
export of mushroom in general and 
Button mushroom in particular. 

(c) The recommendations of the 
National Seminar on research, produc-

tion, processing and marketine of 
mushrooms are under the consideration 
of the Government. 

II11ftar i1rtmr ~ ... '" ~ 
1944 . .t 'I"'m'11r ~ : ~~, 
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iIf1IR 
1'945. .t 'f'fR'11f 1(II1f'I": ~ 'i'=i'1Ifar 

:am ~ ~ ~ atft ~ ~ ~ 
~~~~~: 

(~)~~~~ '"" 
~~~~~,~~ 
tmCi' ~ ~ ~ lfqT i" ~ aT1ft 
3Iii" ~ ~ ~ V",imlfft., rrf" r , 
3fft al 
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«1") ~ (if ~arT ~ ~ ~ 
~~~~;fl~~ 
III ~ 'IT 3lii' R ~ ~ ~ 
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Post Offices for Thana (.Maharashtra) 

1946. SHRI R. K. MHALGI: Will the 
Minister of COMMUNICATIONS be 
pleased to state: 

<a) whether it is 11 fact that there 
are not post offices in about fifteen 
hundred (1500) villages in the District 
of Thana (Maharashtra); 

(b) what was the position of the 
same three years before; 

(c) if there is na substantial change, 
the reasons thereof; 

(d) whether it is a fact that villages 
uncovered by post offices is mostly a 
backward area in the District; 

(e) whether it is a fact that Gov
ernment have a proposal of special 

attention for the hilly and backward 
areas in respect of postal facilities; and 

(f) if so, what programme Govern
ment is likely to take up for District 
of Thana to provide post offices to 
every village during a period of next 
three years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI NARHARI PRASAD SUKH
DE'V SAl): (a) to (c). There are 1588 
villages in Thana District out of vrhich 

261 villages have post offices as on 
date. In addition, 120 villages areser_ 
ved by Mobile Post Offices. On 1-4-76, 
200 villages had post offices. Addi
tional Post Offices have been opened in 
the area as justified under existing 
norms. 

(d) Out of the 1327 villages without 
P.O.'s, 268 are in normal rural areas, 
1059 are in tribal and backward areas. 
213 villages in backward and tribal 
areas have post offices, while only 48 
villages in normal rural areas have 
post offices. 22 villages in normal ru-
ral areas and 98 villages in tribal 
areas have the services of M·obile 
P.O.'s. 

(e) Govt. have a phased programme 
for opening of new post offices in hilly 
and backward areas according to the 
plan targets and within the prescribed 
norms. Hilly and backward areas are 
given preference over normal areas for 
opening post offices. 

(f) The target for 1978-79 for Thana 
is 5 for normal rural areas and 30 for 
tribal and backward areas. The tar
gets fOr the next three yean have not 
yet been fixed, 

Organisations for Adult Education 
Scliem.e in IUallarashtra 

1947. SHRI R. K. MHALGI: Will the 
Minister of EDUCATION. SC'CIAL 
WELFARE AND CULTURE be 
pleased to state: 

(a) whether it is a fact that adult 
education scheme has been commenc-
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ed on 2nd October, 1978 in the whole 
of country; 

(b) if so, which organisations in 
Maharaahtra participated in the 
scheme so far; and 

(c) what progress the scheme has 
made so far? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): <a> to (c>. The National Adult 
Education Programme has been laun
ched on 2nd October, 1978. Various 
types of organisations .are participating 
in this programme in all States, includ
ing Maharashtra. These include the 
the State Governments, Voluntary 
Agencies, Universities and Colleges, 
Nehru Yuvak Kendras etC. Th6! target 
for 1978-79 is 1.5 million. The actual 
acthivements in this regard would be
come available after the close of the 
financial year. The current financial 
year has been devoted mainly to tak
ing of preparatory steps, which include 
creation of an environment favl'.urable 
to the Programme. mobilisatIon of the 
various agencies, creation of adminis
trative structures, preparation of tea
ching/learning materials etc. 

Allotment of Type D & m Govt. 
Quarters 

1948. SHRI NAWAB SINGH CHAU
HAN: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
seate: 

<a) the years of appointment of the 
employees in respect of which allot
ment of tYpe II and type III quarters 
is being made at present; and 

(b) what are the rules for allot
ment of quarters on compassionate 
grounds? 

THE MINISTER OF WORKS AND 
HOUSTNG AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Years of priority d:ltes 
covered are as under: 

Type II (B) 

Type III <C) 
1M5 
19M 

(b) Under the existing procedure, 
ad hoc allotments on compassionate 
grounds to the eligible dependents 
are considered on the death of the al· 
lottee who was in occupation of a 
General Pool· accommodation. Ad hoc 
allotments on medical grounds are also 
considered on merit in case of serious 
ailments, such as, T. B. and Cancer and 
physical handicap involving restriction 
of movements subject to fulfilment uf 
prescribed conditions. 
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Recommendation of Inter-Government 
Expert Group on Environment 

]953. SHRI KUMAR I ANANTHAN: 
WiIl'the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) the recommendations made by 
the Inter-Government expert group 
on environment which had a four day 
session in New. Delhi in the last week 
of December, 1978 and discussed the 
increasing pollution of the sea-coasts 
in the countries of Africa-Asian re
gion; and 

(b) whether the Government is 
planning to create "Emergency Posts" 
in the Asian-African region to deal 
with contingencies like the accident 
of oil tankers. oil spills and cleaning 
of oil tankers etc.? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILIT A T.ION (SHRI SIKANDAR 
BAKHT): (a) An Expert Group on En
vironmental Law convened by the 

Asian-African Legal Consultative Com
mittee met in New Delhi from the 18th 
to the 21st December, 1978. The Indian 
representative in the group suggested 
a study of the marine pollution result
ing from exploitation of petroleum re
sources in the exclusive economic zone 
and on the continental shelf of a state. 
However, the Group could not reach 
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any decision or make any concrete re
commendation in this regard. 

(b) There is no such proposal. 
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Free Passage to children for attend

ID, Flnt World Conference of 
Children 

1955. SHRI P. M. SAYEED: 
SHRI NlHAR LASKAR: 

Will the Minister af EDUCATION, 
SOCIAL WELFARE AND CULTURE 

-be pleaSfd to state: 

(a) whether National and Inter
national airlines have been requested 
to provide free passasre to children 
participating in the first World Con
ference of Children to be held in the 
current year; 

(b) if so, whether Union Govern
ment have taken any decision in this 
regard; 
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(c) whether this conference will 
be held in New Delhi; 

(d) whether any date has been 
fixed; and 

(e) what facilities will be provided 
to these participants in India? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) and (b). The International 
Union for Child Welfare had approa
ched the Government of India for pro
viding free passage to children for at
tending the proposed World Confer
ence. Indian Air-lines and Air India 
have indicated their inability to agree 
to iSSue free passages. However, the 
existing concessions in regard to child 
delegatee as available nOW with Indian 
Airlines can also be extending to these 
delegateo. 

(c) :0 (e). The Conference is propo
spd to be organised by International 
Union far Child Welfare from 13th' 
November. J 979 to 23rd November. 1979 
in New Delhi. The Government of 
India will not in any way be associat
ed with the organisation of the Con
fer£'nce itself. However. to the extent 
possible. Government will give moral 
support to the organisers of the Con
ference and extend a token financial 
assistal: ce. 

Housing Plans 

1956. SHR! P K. KODIYAN. Will 
the Mini~tel' of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state: 

(a) the estimated annual require
ments of houses in the country; 

(b) the total number of houses 
now being constructed in the coun
try annually; 

(e) Government's plans to increase 
t.he tempo of house construction in 
the next five years; and 
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(d) the estimated e~penditure to 
be incurred for construction of houses 
in the next five years? 

THE MINISTER OF WORKS AND· 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) The annual estimated 
requirement of housing units in the 
country is of the order of 4.5 million. 

(b) On the baSis of 1961 and 1971 
Census data, the average rate of cOn
struction of houses in the country 
works out to 1.8 million units per an-· 
num. 

(c) and (d), With a view to boosting 
housing activity in the country the 
public sector allocation for housi~g in 
the draft Five Year Plan (1978-83) has 
been increased to 2~ times the al
location made in :his sector in the 
Fifth Five Year Plan. In the 
Fifth Five Year Plan, the allocation 
was Rs. 600.92 crores whereas in the 
Five Year Plan (IH78-8:3) it has been 
increased to Rs. 1538 crores. steps 
have also been taken to attract invest
ment from other sources like (a) pri
vate builders. (b) organisations like 
banks and Life Insurance Corporation 
(c) Cooperative Housing Societies as 
weI] as individuals through the 'Sites 
and Services programme' whiCh con
templates to provide developed plots 
and invites inclividuals to cons~ruct 

their O\\'n houses. 

Grants to Kerala for Literacy Schools' 
under N . .'\..E. Programme 

Hl:i7. SHRI P. K. KODIYAN: Will 
the Minister of EDUCATION. SOCIAL 
WELFARE AND CULTURE be pleased 
to state: 

(a) what is the extent of assistance 
sought by the Kerala Government by 
way of financial grant to voluntary 
agencies/organisations engaged in 
running literacy schools in the State 
as part of the National Adult Educa
tion Programme; 

(b) which are the voluntary agen
cies/organisations approved and re-
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commended by the State Governme"" 
for the purpose ot providing financial 
grants for running literacy schools in 
'the State; 

(c) how ·maQ.y literacy schools are 
·now being 'Fun by each of these agen
cies/organisations in the State and 
what is the total number of adult il
literates covered by all these schools; 

..and 

(d) what is the total amount of 
financial assistance so far &'iven to 
each of the agencies/ organisations? 

THE MINISTER OF EDlTCATION, 
SOCIAL WELFARE AKD CULTURE 
~DR. PRAT AP CHANDRA CHU:-IDER) : 
(a) to (d). The Scheme of Assistance 
to Voluntary Agencies working in the 
field of Aduit Education is directly 
administered b:; the Ministry of Edu

·cation and Social Welfare and funds 
under it are provided to \·oluntary 
agencies on the recommendation of 
the State Go\'ernments. Cn:on Terri . 

. tory Administrations, No Adult Liter· 
ac'y Schools as such are run under 

·the Scheme. Grants are pro':ided for 
organising adult education centres, 

'which are nm on part-tIme basis for 
·about two hours per day at a time 
..convenient to the learners. 

The Government of Kerala have not 
recommended project proposal of any 
voluntary agency for running Adult 
Education Centres during 1978-79. Dur
.ing 1976 a proposal of Kerala Granth
.sala Sangham, Trivandrum was for
warded by the State Government and 
a project of 200 centres for women was 
sanctioned in August, 1976, and the 
grant approved was Rs. 2.50 lakhs. The 
management of the Sangham was taken 
over by the State Government in 

. March, 1977 and hence the Organisa
·tion was able to implement the pro
ject from February/March, 1978 only 
and the project period has been ex
tended upto February, 197Q, Besides, 
in June, 1978, Dakshin Bharat Hindi 

. Prachar Sabha, Madras was approved 

. a project of 120 Adult Education Ceo

.tres for running 30 Centres each in 

Andhra Pr&desh, Karnataka, Kerala 
and Tamillladu. The erant approved 
was Rs. 1.54,400. Thus, the number 
of Adult Education Centres for which 
grant has been provided by the Minis
try for Kerala State is 230 and the 
enrolment in them would be about 
6900. 

In February, 1979. the State Govern
ment has forwarded an application of 
Kerala Granthsala Sangham for con
tinuation of on-going project of 200 
Centres during 1979-80. This proposal 
is under consideration. 

Sugarcane Dues 

1958. SHRI G. M. BANATWALLA: 

SHRI ANANT RAM JAIS
WAL: 

SHRI SHANKER SI~HJI 
VEGHELA: 

SHRI MUKHTIAR SINGH 
MALIK: 

Will the Minister of AGRICULTURE 
AND IRRIGA TlON be pleased to state: 

(a) the total amount due to cane
growers from the Mill owners in all 
the States in the country as on 31st 
January, 1979; 

(b) the date from which this 
amount is outstanding; 

(C) whether Government proposE: to 
give any advance loan to the Mill 
owners to enable them to clear the 
dues; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 

IRRIGATION (SHRI BHANU PRA
TAP SINGH): (a) and (b). According 
to the latest information available, the 
totat amount due to cane-growers from 
the sugar mill owners for the cane 
purchased during 1978-79 season upto 
31-1-1979 is Rs. 95.48 crores amounting 
to 34.8 per cent of the total price pay-

able. In addition, a sum of Rs. 26.24 
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crores is due in redpect ot 1977-78 and 
earlier seasons, A statement showing 
th~ State-wise position of cane arrears 
as on 31-1-1979 is attached, 

necesS'ary, may also be made available 
to them, 

On reauest from U,P, Government, a 
(C) and (d), Government of India loan of Rs. 20 crores has been ad-

do not propose to advance any loans vanced to the state Government for 
to sugar mill owners for liquidating clearance of cane arrears in respect 
their cane dues, However, in the case of cooperative and public sector units 
of 7 out of 10 sugar factories taken in that state. Similar requests re-
over by Government· under the Sugar ceived from the state Governments of 
Undertakings (Taking Over of Andhra Pradesh, Gujarat and Tamil 
Managrment) Act, 1978, loans amount- Nadu for grant of loans to the ex-
ing to 1Ils, 2.97 crores have been sanc- tent of R·s. 5 crores, 1.5 crores and 10 
tioned ,. y Government primarily to crores respectively foOr assisting the 
enable them to clear their cane dues. sugar industry are being examined by 
Further loans, if and when considered the Government. 

statement 
State-1JJise posit'ion Of cane price payab Ie, price paid ande balance outstanding 
for cane purchased duri'lg 1978-79 season upto 31-1-79 as well as the 
arrears of cane price for the previous seasons as on 31-1-79. 

(Figures in LalIh Rupees) 
'0 _______ • _____ _ 

State Total prire Cane price Balance Arrears of cane 
dllt' ror paid upto cane pl'icl:' for earlier 

rane Tlureha<c<'\ 31-1-79 pricl:' O"asons a< on 
during ',8-79 payable :U-I-79 or the 
sl:'a<on UPIO a< on latest available 

31-1-79 31-1-79 date 

'77-78 '76-77 and 
season earlier 

sea.<ons .. __ .- -- --.-. 

2 3 4 5 6 _._-_._. --------. -------_.-
I. West U. P. 2052 '58 1048 '64 1003'94- 583'17 109'88 

2. C('ntral U. P. 2777'29 1375'9° 14-0I'3!l 675'85 148 '39 

3· East U, P. 19°5'33 1218'65 686,168 176'58 109' So 

4· Total U. P. 6735'20 3643' 19 3092 '01 143!,'60 368 '07 

5· Bihar 1668'27 8°4'54- 863'73 54' 32 123'g6 

6, West Bengal 60'00 36'80 2'1' 20 0' 66 0'97 

7, Assam 27'28 9'88 17'4° ()'23 0'31 

8, Punjab 4-5 1'53 251"07 194'4-6 1'26 2'02 

9, Haryana , 61 3.'75 257'33 356'42 1'69 0'03 

1O, Rajasthan 159',,-49 87'14- ,a'3!' 4-0 '42 !l'85 

II, Madhya Pradesh 21 5'06 112'08 102'g8 7'94- 0'36 

l!l, Orissa 99'29 4-9'09 50 '!l0 0'02 0' 06 

13· Maharashtra 10204'45 7885'°7 23 19"38 110'96 1I!l' 53 

--- -_._------ --
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12 3 4 5 6 

..... uujarat 9512'83 ,SI'66 1,1' I, 6"48 i'6g 

15, Karnataka i47 1.' 2·1 15i12 '3 1 94-8'93 42'83 ",8 
16, Kera!a 202'21 138 '01 64'20 10'18 0'08 

I" Andhra Pradesh 16,1' I.J. 114!:l' 36 521 ',8 100'35 43'21 

18, Tamil Nadu 17°4'14 1015'02 698 '82 ,{)'87 5'6,; 

19, Pondicherry 125'92 90' 13 ~5"9 1'60 0,99 

!Ie. Naga!and 50'66 36'9 1 13' 75 

121, Goa 36'51 26'26 10'25 
.. _----

ALL I:,\DIA 2'449'67 17901 '85 95~,'8:2 19,j:2'41 6,1'56 
(3.j.'Il)~~ 

---- ----- ---- .---
NOTE: (i) This d~s not include information In rf'~pf'ct 01 :2 lactorif's which did not report 

figures for 1978-79 season. 

(ii) The information in respect of23 factories was not available for 31-1-79 and that 
available for thl" Jall'st date has bl'l"n laken, 

:H_-availability of Postal Service in 
Villages 

1959. SHRI A. R. BADRI NARA Y AN: 
Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) whether it is a fact that no 
postal service is available in two
thirds of villages in every State in 
the country; 

(b) if so, the main reasons for this 
slow progress of postal service in the 
villages; and 

(c) what steps are being taken to 
provide postal services to the village:'! 
in the Sixth Five Year Plan and 2lso 
during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(8HRI NARHARI PRASAD SUKH
DEV SAl): (a) and (b). No, Sir. 

As on 31-1-1979, against 575936 in
habited villages in the country, there 
were 115727 post oftices, includin& 
mobile post oftices providing counter 

facilities to 73i35 villages. Thus, 

1.89.46:! villages were having postal 

facilities as on 31-1-i9. 

Post Offices are opened as per justi

fication according to a phased pro

gramme in the light of prescribed 

norms which are enclosed. 

99.ii per cent of the villages in the 

country have the facility of receiv

ing the dak daily. 

(C) During the Sixth Five Year 

Plan (19i8-1983) it is proposed to 

open 25,000 new post offices, to pro

vide postal counter facilities through 

mobile post offices to 50,000 villages, 

install .2,50,000 additional letter boxes 

and to appoint 50,000 Extra Depart

mental Agents to strengthen daily 

deli very service to villages and to 

clear letter boxes. The targets fixed 
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for these schemes for 1978-79 are as 
foUowa:--. 

Scheme Target 

I. Opening of poet 5,000 
offices. 

2. Provision of coun· 
ter facilitiell 10,000 v;llagel. 

3. I nalla tion of letter 
bentell 50,000 Nos. 

4. Appointment of 
EXtra Departmen· 
lal Ageat' . 10,000 penons 

---.. -.----
New nonns for opening of post offices 

in rural areas: 

Post offices to be oper.ed in rural 
areas have now been classified into 
two main categories:-

(a) Post Offices in nonnal rural 
areas; and 

(b) Post Offices in hilly. tribal or 
backward areaS. 

1. Post Offices in normal rural areas: 

(i) Post Offices in gram-panchayat 
villages may be opened subject to the 
following condilions:-

(a) There is no other post office 
within the radius of 3 Kms. from 
the proposed post office; and 

(b) The proposed post office is 
expected to yield income to the ex
tent of atieast 25 per cent of its 
estimated cost. -.. 

(ii) Post Offices in non·gram- Pan
chayat villag~s may be opened subject 
to the followmg conditions:-

(a) The population Of the village 
should be 2.000 or more; 

(b) There is no other post Office 
within the radius of 3 Kms. from 
the proposed office; and 

(c) The post office is expected to 
yield income to the extent ot atIeast 
25 per cent of its estimated cost. 

2. Post OtnceB in hiUlI, tribal anc! 
backward areas: 
(i) Post Offices in gram-panchayat 

villages may be opened subject to the 
foUowini conditions:-

(a) There is no other post oftice 
within the radius of 3 Kms. from 
the proposed post office; and 

(b) The proposed post oftlce .is ex
pected to yield income to the ex
tent of atIeast 10 per cent of its 
estimated cost. 

(ii) Post Offices in non-Iram-pan
chayat villages may be opened aubject 
to the following conditions:-

(a) The village should have a 
population of 1,000 or more; 

(b) There should not be another 
post office within the radius of a 

Kms. from the proposed post office; 
and 

(c) The proposed post office is ex
pected io yield income to the ex· 
tent of atleast 10 per cent of its 
estimated cost. 

3. Notwithstanding the above, the 
Postmasters-General are hereby em· 
powered to relax (in consultatIon with 
the Internal Financial Adviser) 
any of the above cited llorrIl$ in 10 
per cent of the cases in opening of 
post Offices every year. 

4. The minimum guaranteed revenuel 
income will continue to be calcu
lated according to the existmg for
mula. 

5. These new norms are operative 
from the date of issue i.e. August, 
1978. ----
Propoal from Southern. Telecom 

0reIe lor esecutioa of AIIlbltious 
Projects 

1960. SHRI A. R. BADRI 
NARAYAN: 

SHRI P. M. SAYEEr>: 
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SHRI R. V. SWAMINATHAN: 

Will the Minister of COMMUNI
CA TIONS be pleased to state: 

(a) whether the Southern Telecom 
Circle propose to execute several am
bitious ItfOjects costing about Rs. 
140 cror •• in the next three years; 

(b) if so, the main features of the 
programme; 

(c) when the same is likely to be 
started; I1l1d 

(d) in which State these projects 
will be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICAIONS 
(SHRI NARHARI PRASAD SUKH
DEV SAl): (a) Yes Sir. it is expected 
that the Southern Telecom. Project 
Circle will execute various projects 
costing a total of about 140 crores in 
next 3 years. 

(b) (i) The Schemes co\'ered will be 
Coaxial Cable Project costing about 
59 crores; 

(ll) M1CrOWaye schemes costing 
about 45 crores; 

(iii) U.H.F. schemes costing about 
6 crores; and 

(iv) Various Exchange projects 
casting about 40 crores. 

(c) The projects are in various 
stages of implementati·on. They are 

expected to be completed at various 
times during the next three years. 

(d) The projects to be executed by 
Souther Telcom. Project Circle cover 
the States of Tamil Nadu. Karnataka, 
Andhra Pradesh and Kerala. 

RanI water Supply ~chema 

1961. SHRI A. R. BADRI 
NARAYAN: 

SHRI SUBHASH CHANDRA 
BOSE ALLURI: 

SURI CHHITUBHAI GAMIT: 
SRR! M. V. CHANDRA-

SHEKBARA MURTHY: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE

HABlLlTATION be pleased to state: 

(a) whether it is a fact that Union 
Government have decided to imple
ment all the rural water supply 
schemes on top priority basis; 

(b) if so, when the same is likely 
to be completed; 

(C) whether the Ministry is trying 
to organise driIling equipment to 
speed up the implementation to realise 
the annual targets set for the purpose; 
and 

(d) whether any directive has been 
issued to the State Governments to 
identify the problems which villages 
are facing and start the work? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPL Y AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Rural Water Supply is 
under the State Sector. The Union 
Government is, however, keen Qn pro
viding drinkmg water supply to pro
blem villages (identified in 1972 sur
vey) within a defined time span. and 
with that in view. an Accelerated 
Rural Water Supply Programme was 
launched by the Central Government 
during 19;7·78 to supplement /the 
efforts and funds under the State 
Minimum Needs Programme. 

(!) It is proposed to cover all the 
remaining problem villages (identifi
ed in 1972 survey) during the present 
plan period, given the required funas 
and other resources. 

(c} With the help of UNICEF assis
tance and also from their own re
sources, the Central and State Gov
ernments are making efforts to arrange 
the supply of the required number 
of drilling equipment to implement 
the programme in all problem villaies. 

(d): Presently. the Centrally spon
sored Accelerated Rural Water Supp
ly Programme is restricted to the 
coverage of problem villages which 
were identifted as a result of the 1972-
survey. 
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.AmeIldmeats to !.aDd cetliq Act, 
1976 

1962. SHRI A. R. BADRI 
NARAYAN: 

SHRI D. D. DESAI: 

SHRl M. V. CHANDRASHE
KHARA MURTHY: 

SHRI MANORANJAN 
BHAKTA: 

SHRI NlHAR LASKAR: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE· 
RABILIT ATION be pleased to state: 

(a) whether Centre has issued new 
·directive to State Governments on 
Urban Land Act; 

(b) if so, whether this is the third 
time since the Act came into force 
that guidelines were issued to UlC 

States by the Centre; 

(C) whether it is also a fact that 
.some State Governments have clearly 
pointed out to the Centre that drastic 
amendments would be needed to 
implement the Act; 

(d) if so, what amendments were 
suggested by them; and 

(e) what is the reaction of the 
Union Government? 

THE iVIlNISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b). The Govern
ment of India has been issuing from 
time to time, guideline:; to the State 
Governments clarifying the intention 
and purpose of the various provisions 
(If the Urban Land Ceiling Act. A 
Compendium containin~ the ~uidelines 
wcs published in February 1977. On 
public demand, the second edition of 
the compendium containing eist of 
the guidelines issued upto 31st May 
1978, was also published. These are 
available for sale to the public. There
after, two guidelines only, dated 

14th June 1978 and 28th August 1978 
were issued relating to the share of 
cO-owners in the jomt Hindu families 

who inherited property and tQ regis
tration of documents presented to 
the registering authority before the 
commencement of the Act even though 
the execution has not been admitted 
before the commencement. A caDY 
each of the guidelines No. 2/19/78-
UCU dated 14th June 1978 and No. 
2/7/78-UCU dated 28th August 1978 is 
laid on the Table of the !louse. 
[placed in Library. See No. LT-
4033179] 

(c) Yes, Sir. 

(d) The suggestions for amendment 
broadly relate to the urban area to 
which the Act should apply, ceiling 
limit for family, paYment of com
pensation, applicability of the Act to 
agricultural lands, criteria for ex
emption, principles for distribution of 
land, removal of restrictions on trans
fer of vacant land or built up proper
ty, simplification of procedures for 
implementing the Act, etc. 

(e) No decision has been taken on 
the lines on which the Act should be 
amended. 

Upgrading of WoOdora Agriculture 
College in Kashmir 

1963. SHRI ABDUL AHAD VAKIL: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether Government of Jammu 
and Kashmir has requested fOr help 
for upgrading Woodora Agriculture 
College in Kashmir to University; 
and 

(b) if so, the reaction of Govern
ment of India? 

THE MINISTER OF AGRICUI,
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) Yes, 
Sir. The Government of Jammu and 
Kashmir has requested the Indian 
Council of Agricultural Research for 
help, both technical and financial. 
for setting up an Agricultural Uni-
versity in Jammu and Kashmir which 
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would include Atricultural Con.le, 
Sopore (Wodoora). 

(b) The Indian Council of Agricul
tural Heseareh has set up an Expert 
Committee to discus. a proposal in 
depth with the State Government with 
reference to previous reports on the 
SUbject to help develop a concrete 
proposal and to advise on the pre
paratory work. tb be done particular. 
ly the Draft Act of the Agric\lltural 
University of Jammu and Kashmir. 
The Expert Committee is likely to 
visit the State soon. 
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Tick.ets lor nct_b Cricket Test Match 

1967. SHRI GYANESHWARPRASAD 
YADAV: Will the Minister of EDU
CATION, ,S()QAL WELF~ A,ND 
CULTURE lle ~ea,!lec;l .to slate: 

(a) whether sale of some forged 

tickets in connection with the Fifth 

Cricket Test Match between India 

and West Indies played at Delhi was 
discovered; and 

(b) if so, whether the incident was 
inquired into; if so, the outcome 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI 
DHANNA SINGH GULSHAN): (a) 
Yes, Sir, 

(b) The Delhi and District Cricket 
Association have lodged a complaint 
with the Police who are investigating 
it. 

Urban and Rural Housing 

1968, SHRI R. MOHANARANGAM: 

SHRI RAMANAND TIWARY: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND HE-
H:~ILITATION be pleased to state: 

(a) the precise policy spelt out by 

Government in regard to solving 

even in some measure the explosive

problem of housing in urban and 

rural areas; 

(b) the extent of success achieved 

by the policy during the l<,lst two 

years; and 

(c) whether Government have any 

reoriented plans to have more houses 
for the comml,J.J)ity particularly in 
view 04. the advantage of larger em

ployment generation? 

THE MINISTER OF WORKS AND 

jiiOUSING AND -SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
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BAKHT): (a) The main thrust in the 
policy spelt out by Government in re
gard to housing has been directed to
wards ameliorating the conditions of 
the economically weaker sections of 
society. This was sought to be achie
ved by augmenting the programmes 
for construction of houses by State 
Housing Boards and by taking lip on 
a large scale a programme for the 
provision of house-sites to landless la
bourers in rural areas. While the bulk 
of this programme was being under
taken in the State Plans. the activi
ties of the Housing and Urban Deve
lopment Corporation in the Central 
Sector were geared up to meet the 
expanding demand. Adequate em
phasis was also placed on research 
and development activities for ~ene
rating better and cheaper designs. 

(b) There has been a substantial in
crease in the approved Plan outlays 
under housing during the last two 
years. The approved Plan outlays 
under housing for the year,s 1977-78 
and 1978-79 have been Rs. 135.30 cro
res and Rs 138.83 crores respectively 
against Rs: 99.85 crores during the 
year 1976-77. HUDCO also sanctioned 
more loans for housing during 1977-78 
and 197ft....79 in comparison to the 
year 1976-77. HUDCO sanctioned 
loans amounting to Rs. 81.56 lakhs 
and Rs. 89.09 lakhs during 1977-78 and 
197ft....?9 (upto 28-2-79) against Rs. 69.44 
1akhs during the year 1976-77. Further, 
the major beneficiaries have been the 
economically weaker sections :and low 
Income group families who account for 
87 per cent of all the houses sanc
tioned by HUDCO. 

(c) Allocation for housing in the 
Public Sector has been stepped up 
from Rs. 600.92 crores in the FIfth 
l'ive Year Plan to Rs. 1538 crores in 
the Five Year Plan 1978-83. Steps 
are also be'ing taken to attract invest
ment from other sources like private 
builders, banks and Life Insurance 
Corporation, Cooperative Housing So
cieties as well as individuals through 
the Sites and Services programme. 
A provision of Rs. 500 crores in the 
I'tve Year Plan 1978---33 has been 

made exclusively for rural housing 
schemes. The Five Year Plan 1978-
83 has the following objectives:-

(i) Promotion and encouragement 
of self-help housing; 

( ii ) Provision of house-sites and 
ass'istance for housing to rural land
less labourers; 

(iii) Formulation of public <lector 
social housing schemes in such a· 
manner as to cater to and elso be· 
within the paying capac'ity of ecO-
nomically weaker sections of the 
'community; 

(jv) Augmentation of resources of 
institutional agenc'ies like HUDCO 
and State Housing Boards to enable
them to provide infrastructural fa
cilities as a means of giving impe
tus for housing by private agencies; 
and 

(v~ Promotion of research in build~ 
ing technology and development of 
cheap and local building material. 

Reduction ill Prices of AgrIcultural 
Inputs 

1969. SHRI ISHWAR CHAUDHRY~ 
SHRI JANARADHAN POO

JARY: 

SHRI BALASAHEB VIKHE 
PATIL: 

SHRI M. N. GOVINDAN 
NAIR: 

Will the Minister of AGRICUL
TURE AND mRIGATION be pleased 
to state: 

(a) whether there is any proporu 
under the consideration of Govern
ment to reduce the prices of agricul
tural inputs to cut production cost of 
farm products; and 

(·b) if so, facilities provided to tb. 
cultivators by the Government such 
as to buy vital supplies Ilke seeds, 
fertilisers, pesticides and irrigation at 
loWer rate? 

THE MINlB'l'ER 0'1' AGRlICUL-
TORE AND IRRIGATION (SHRI 
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SURJIT SINGH BARNALA): <a) and 
(b). In his Budget speech, the Fin-
ance Minister has already announced 
a ~ber of c,bncessi/ons inoluding 
reduction in the excise duty on ferti
lisers, reduction in the excise c1uty 
on light diesel oil and exemption of 
power tillers imported by State AgTo~ 
Industries Corporations from custom 
duties which will help in cutting the 
production cost of farm products con
siderably. The prices of seeds fixed 
by the National Seeds Corporation 
have alrea~ been reduced several 
times. Irrigation rates are fixed by 
the state Governments. A number 
of States have already set up Inter
Departmental Water Rates Review 
Boards for periodic review of the 
water rates. 

Emergency Food Aid to India from 
F.A.O. 

1970. SHRI ISHWAR CHAUDHRY: 

SHRI CHffiTUBHAI GAMIT: 

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state: 

(a) whether co-operation has 
recently been extended by the Food 
and Agriculture Or.ganisation to assist 
with some additional emergency Food 
to India; 

(b) it so, the details regarding the 
quantity; and 

(c) the details regarding its distri
bution to the flood affected area like 
Bihar? 

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI 
SUR.JIT SINGH BARNALA): (a) alld 
(b). The United Nations/FAO World 
Food Programme had as;: reed , in Sep
tember, 1978, to give emergency assis
tance of 1,000 MT of dried skimmed 
milk and 1,000 MT of edible oil for 
about one million beneficiaries in tne 
flood-afl'ected States of Bihar, Uttar 
Pradesh and West Bengal. Sub
sequently in October, 1978 the quan
tum of assistance was increased by the 
WFP by another 1,000 MT of dried 
skimmed milk and 1,000 MT of edible 
oil for the victims of floods in these 
three States and also in the Shtes of 
Orissa and Rajasthan and the number 
of beneficiaries was raised to over 2.0 
million. Recently, the WFP has com
mitted a further assistance of 2.000 
MT of dried skimmed milk 3S flood 
relief, thus bringing the total 'lssist
ance to 4,000 MT of dried skimmed 
milk and 2,000 MT of edible oil. 

(c) The quantities ofl'ered by WFP 
have been allocated to the flood affect
ed States as follows:-

State Beneficiaril"~ Drit"d skimmt"d Edible oil 
(MT) 

Uttar Pradesh 

Bihar 

West Bt"ngaJ 

Orissa 

Rajasthan 

1,010,000 

.ng, 800 

353,535 

101,010 

75,755 

2,020,100 

Milk (l\fT) 

._------

1,800 

1,075 

950 

100 

75 

----
4,000 

---.-------------------

1.000 

.75 

350 

100 

75 

2,000 
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.-abBe Call Oillces la MutplOre III 
Galbarp 

11m. SHRI RAJSHEKHAR KO
LUR: Will the Minister of COMMU
NICATIONS be pleased to state whe
ther it is proposed to open a Public 
Call Oftice in Mangalore village 'in 
Shorapur TalWli in Gulbarga Dis
triet in view of the recent discovery 
of gold deposits in the nearby nreas 
and the pressing demands for cstab
Jiabing telephone links with that 
place? 

'lItE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TIONS (SHRI NARHARI, PRASAD 
SUKHDEO SAl): No. Sir. No request 
or demands have so ar been receiv
ed from local population for opening 
a Public Call Oftice at Mangalore 
viDqe in Shorapur Taluk in Gulbarga 
district. 

~.~. -.-
c..,.. B1*m for DWrilMltIoa of 

JPeodtnIBa 1IIUler ..... fOr 
Workl'rocnmlDe 

19'12. SHRI P. VENKATASUB-
BAIAH: 

SHRI A. K. ROY: 

SHRI C. R. MAHATA: 

SHRI S. R. DAMANI: 

Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased 
to state: 

(a) whether Government have 
drawn up a JCheme to adopt the 
cOUpQn system for distribution of 
foodgrains under 'Food for Work' pro
gramme; 

(b) whether Government have 
made any review with regard to the 
progress made in the implementation 
Of 'Food for Work' programme; 

(c) whether Government propose to 
involve voluntary agencies, Panchayat 
Raj institutions and local organisa
tions in the operation of this pro-

eramme in order to eliminate middle
men and contractors; and 

(d) whether StaLe-wise break-up is 
made in the matter of allotment of 
food grains for 'Food for Work' pro
gramme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGA'rfON (SHRI BHANU 
PRATAP SINGH): (a) and (b). Yes, 
Sir. A draft of model coupon !ly.;tem 
for distribution of foodgrains under 
Food for Work Programme has been 
c'ireulated to all the State Govern
ments. While States have been re
quested to adopt this system as far as 
possible it haa not been considered 
necessary to make it obligatory. 

The progres made in the implemen
tation of Food for Work Programme 
is being reviewed regularly in the 
Department of Rural ~e1opment. 
This was also reviewed recently in a 
meeting of the State representatives 
held on the 6th January 1979 in New 
Delhi. 

(c) Under the guidelines issued 
some time back, the works under Food 
for Work Programme can be entrust
ed for execution to the voluntary agen
cies and Panchayati Raj Institutions. 

(d) Yes, Sir. 

Fish.inc in LaUhadweep and AndanUlD 
and Nicobar Islands 

1973. SHRI KANW AiR LAL GUPTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state: 

(a) whether Government is aWare of 
the fact that good quality of 6aIl Is 
available in Lakshadweep and Anda
man and Nicob8l' Islands; 

(b~ is it also a fact that even allber
men from other countries come to these 
islands for ftshing; 

(c) have Government chalked out 
any scheme to develop the ftahlnc in
dustry in these areas and caning it 
here; 
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Cd) is it a fact that some private per
sons have also applied for permission; 
and 

(e) if so, the details thereof and the 
actiOn taken thereon? 

THE MINISTER OF AGRICUL
TURE AN]) ,lRRIGATl,ON (SHRI 
SURiJ1T SffiGH BARNALA): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) Suitable schemes for develop
ment of flBhing industry have been 
included in tlle Mediwn Term Plan 
for Lakshadweep and Andamans. A 
tuna canning factory with a capacity 
of 10,000 cans a day is in Gp-;!ration 
in Lakshadweep. 

(d) and (e). Three Indian Firms 
have been permitted to operate 70 
cbartered vessels from Thailand in 
the Bay of Bengal including Andaman 
Waters. One private firm was earlier 
given permission to survey the avail
ability of tuna in Lakshadweep and 
Andaman waters but the firm did not 
avail of the permissIon. 

.... tnc Co..opentin Soeieties in 
Delhi Awaitiltc AlIotmeDt ., LaDd 

1914. SHRI KANWAR LAL GUPTA: 
SHRI BHAUSAHEB THO-

RAT: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) how many registered housing c~ 
operative societies have not been al
lotted land by the D.D.A. so far; 

(b) hOw much money haa been 
depOsited by these cooperative socie
ties; 

(c) is it a fact that this money has 
been spent by the D.D.A. and no inte
rest il paid to the cooperative socie
tiea on it; 

(d) is it a fact that no new co-
operative houle buildihg society is 
being registered; and 

(e) if so, why? 

THE MINISTE4R OF WORKs AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) D.D.A. have informed 
that there are 14 such societies to 
whom land was offered and who have 
not made full payment of tJae cost of 
land; therefore, they have not yet been 
allotted land. 

(b) A total of Rs. 23,65,176.00 has 
been deposited by tbe.e 14 societies. 

(c) D.D.A. have informed that they 
have not spent the money and that 
no interest is payable by them on the 
same. 

(d) and (e). Registrar of Coopera
tive Societies has informed that as 
the D.D.A. was not in a position to 
anot more land 101' group housin~ 
societies, it was decided on 5th Fe
bruary, 1973 not to register any nP.W 
cooperatiVe house building society . 

Report of the Committee On workiq 
ofD.DA. 

1975 SHRI KANWAR LAL GUP
TA: Will the Minister of WORKS 
AND HOUSING AND SUPPI.Y AND 
REHABILITATION be pleased to 
state: 

(a) whether Government have re

ceived a report from the Comnrlttee 

which was appointed recently to go 

into the WOl'king of the D.D.A.; 

(b) if so, what are the details of 

it and what recommendations have 

been accepted by the Government; 

(c) is it a fact that D.D.A. is under 

financial crisis; and 

(d) if so, what steps Government 

have taken to meet the situation? 
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THE MINISTER OF WORKS AND 

HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir. 

(b) A statement is laid on the Ta
ble of the Sabha. 

(c) Delhi Devclol;)ffient Authority 
is not under any financial crisis now. 

(d) Does not arise. 

The Committee of Experts on the 
working of the D.D.A. (Baveja Com
mittee: has. intl'r alia, recommended: 

(i) In future, the transfer of new
ly acquired land under the scheme 
for Large Scale Acquisition Deve
lopment and Disposal of land to 
D.D.A. should take place under Sec
Han 15 of Delhi Development Act, 
1957 on payment of acquisition cost 
and not under Section 2'2 of the Act. 

(ii) In order to meet cost of ac
quisition of land and its develop
ment, DDA should be given 3 Seed 

Capital of Rs. 10 crores. 

(iii) The annual requirement of 
houses in Delhi has been estimated 
as 80,000 a year. The DDA should, 
therefore, intensify its housing acti
vity and build 20,000 dwelling units 
every year and for this puropse it 
should be given Seed Capital of 
Rs. 10 crores. In order to meet the 
balanCe of the housing needs ;)f the 
city, other agencies in public, coope
rative and private sectors should be 
involved on a massive scale. 

(iv) DDA has at present 3S many 
as 16,000 houses incomplete. In 
order to complete their construction, 
a loan of Rs. 10 crores should be 
made available to DDA. 

The above recommendations .Jf t1:te 
Committee have been accepted by the 
Government. 

StadeDta Iea1'IIIIlc LIIIapaps In 
DeIhl 

1976. SHRI KANWAR LAL GU
PTA: Will the MInister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleaBed to state: 

(a) the total number ot students in 
Delhi in schools and colleges &epa_ 
rately; , 

(b) how many students are learn
ing Hindi, EngMsh, Urdu and other 
regional la\lguages (give the figures 
separately); and 

(c) what specific steps Government 
propose to take to encourage Urdu 
and other regional languages in 
Delhi? 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTU: 
TURE (DR. PRATAP CHANDRA 
CHUNDER): (a) The total number of 
students in Delhi schools and colleaes 
is 1058.173 and 98,363 respectively.o 

(II) Hindi lo,26,6.j.0 students 

English 5,05.574 stud,'nls 

Urdu 25,254 stud!"n ts 

Other regional 
languag~ . 39,525 studf"nU 

(e) Arrangements far teaching Urciu 
Or any other regional language are 
made in a school if there is a justifi
cation for its introduction, as laid 
down under the rules. 

Vacant Govel'lllDellt Accommodation 

1977. SHRI DAYA RAM ~AKYA: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) the total number of bungalows 
and flats lying vacant with Cel'ltral 
Government and b.e number of tho..e 
rented OUt at market ratell and tke 
total amount received by Government 
by way of reht as on 31st January, 
1979; and 

(b) the area wise number of bunga
lows which have been declared un
safe tor living and whether new 
bungalows or three/tour storeyed 
flats will be constructed after demo·· 
lishing thl."m? 
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Total number of houses 
vacant in New Delhi/Delhi as on 31st 
January, 1979 was 332, 'Out of which 
44 numbers were declared dangerous 
and the rema'ining were in the p.'D-
cess of allotment. Th~ number of 
houses allotted/rented on market rute, 
as on 31st January, 1979, was IDOL 
The market rent assessed for these 
hou3es for the month of January, J!l79 
was Rs. 2,87,711/-. 

This does not include the houses 
occupied by house owning officers who 
were paying licence fee at market 
rate. 

(b) Area-wise number of houses 
declared unsafe Rre as follows:-

D.I.Z. area 10 

R. K. PUTam 16 

Karol Bagh 39 

!\finto Road 2 

Kotla Road 18 

DI':\, ;'Ilagar 30 

--
TOTAL "5 

---. 
There is no proposal for demolition 

of these houses. 1'hese houses would 
be repaired. 
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DeIaOIltieDs In 8bakarp1uo E ..... De1bi 

1981. SHRI M. KALYANASUNDA
RAM~ Will the MiDister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to state: 

(8) whether some houses have been 
demoliahed in Shakarpur Khas (Delhi) 
fallin, in the alignment oJ. road R.O.B. 
36; 

(b) if so, the particulars thereof: 
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4. (a) Sarbhag Singh S/o Sh. Sar

dar Bhagat Singh (U-47) 
(c) whether it is a fact that they 

were not/and have not been given 
any alternative accommodation tempo
rar7/pennan.m for thelt rehabilita
tion; 

(d) if so, the steps taken/being 
taken in the matter; 

(e) whether any r.ompenaation i.s 
being paid to these plot holders and 
on what basis; 

(f) whether Go lel'nment have 
amended the orilinal plan ot conti
nUing this RoO.B. road 36 through 
Laxmi Nagar etc.; and 

(,) if so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPL Y AND RE-
HABILITATION (SRRI SIKANDAR 
BAKHT): (a) Yes, Sir. 

~ b) A list of the structures, which 
were demolished on 9th January, 1979. 
is enclosed . 

(c) Yes, Sir. 

(d) Delhi Administration have in
formed that the persons concerned had 
put up unauthorised constructions 
after the area had been notified for 
arqui.'ition for Road-over-bridge 
No. 36 and, not being the owners of 
land, are not entitled to allotment of 
alternative plots under the 'Scheme fOr 
Large Scale Acquisition, Development 
and Dispo.;al of land in Delhi'. 

(e) Compensation for the acquired 
land will be paid to the rightful owners 
according to the law. 

(f) No, Sir. 

(g) In view of (0, question does 
not arise. 

Lut of Houses Owners/Tenants ccnning 
in the alianment of approaches to 

ROB-36 

1. Hukam Chand U-60 
2. Smt. Sat\'l'ant Kaur W/o Shl"i 

Bwroop SIngh (U-59) 

3. Smt. Bhagwanti W /0 Shri Pyare 
Lal (U-45) (Tenant Sh. Sidhu Ram) 

(b) Sh. Padam Singh S/o Sb. Harak 
Singh (U-43-A) 

5 (a) Sh. Ram Pal S/o Sh. Niadre 
(U,38) 

(b) Sh. Sri Chand S/o Sh. Umrao 
Singh 

(c) Sh. Khachendu S/o Sb. Umrao 
Singh 

(d) Sh. Suraj Bhan S/o Sh. Umrao 
Singh 

6. Sh. N. K. Karnakar (WA-126) 
Tenant (i) Sh. Wilson (ii) Sh. Prem 
Prakash 

·7. Smt. Gurdev Kaur W /0 Sh Ka
rankar Singh (WA-125). 

8. Sh. R. D. Sharma (WA-129) Ten
ants (i) Sh. Oorakh (ii) Sh. Lal Singh 
(iii) Sh. Ram Singh 

9. Swaran Singh (WA-122). 

Allotment of land/Flats to Memben 
01 Parliament in Delhi 

1982. SHRI PRADYUMNA BAL: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) whether previously there was a 
policy of the Government to allot 
land to Members of Parliament in 
Delhi for constructing residential 
houses; 

(b) the reasons for which the 
Members of Parliament are now not 
being allotted land but instead 9l'e 
being allotted flats; and 

(c) whether Government are- think
ing now to allot land to Members of 
Parliament who do not want built up 
flats and if so, the details of the 
pl.'oposal in this regard? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY ANn RE
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b). Yes, Sir. 2 
per cent quota in the matter of allot
ment of plots and 3 per cent quota in 
the matter of allotment of flats was 
l'D!N!rved for the Members of Parlia-
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ment. Plots alld flats are allotted to 
'them according to the options given 
by them. 

(c) The above concession has since 
been withdrawn with effec·t from the 
2nd January. 19;9. No new applica
tions are now taken. 

M.J.G. Houses Built by D.D.A. in 
Rajouri Garden, Delhi 

1983. SHRI P. KANNAN: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA
TION be pleased to state: 

(a) the principles underlying allClt
ment of the 132 houses constructed 
for Middle Income Group by DDA at 
Sector 8, Rajouri Garden reportedly 
taken over by Estate Office; 

(b) whether it is true that these 
new acquisitions were not brought to 
the notice of Government emplayees; 

(c) whether it is also true that ad 
hoc allotments were made to very 
junior Government employees; and 

(d) the number of houses which 
have remained unalJotted and the 
procedure proposed for allotment? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABIUTATION (SHRI SIKANDAR 
BAKHT) : (a) to (c): These fiats 
were categorised as type V and first 
allotted to over 500 officers who were 
in the waiting list, according to the 
dates of priority. Only 6 of these 
officers accepted the allotment. There
after. these flats were allotted to the 
entitled ufficers who volunteered for 
'such allotment. However, in the new 
allotment year, applications were 
called for from Government officers 
specifically interested in these flats and 
allotments were made on the basis of 
:seniority among them. 

(d) No-boo. remains un-anotted. 
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Wild Life Park between SuraJ )tPl1d 
ancJ Badkhal Lakes la Bar,.. ... 

1985. SHRI DURGA CHAND: Will 

the Minister of AGRICULTURE AND 
mRIGATION be pleased to swte: 

(a) whether there is any p:oposal 

to set UP a wild lifoe park between 

the Suraj KUnd and &1khal Lakes in 
Haryana; 

(b) whether he hAs convened a 

meeting Of Haryana Agrieulf.ut'Bl Min
ister and ather technocrat.. iD the 
ftrIt week of January. 1878' to ftJlalize 

the detail. of the proposed park; 
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(c) what progress has so far been 
made in this regard and at what cost 
the park will be set up; arld 

(d) what will be Centre's contribu
tion thereto? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA); (al. Yes, ~ir 

(b); Yes Sir, a meeting was conven
ed on February, 15, 1979. The details 
of the proposed park are to develop 
and establish a wild life park covering 

an area of approximately 2500 hectares 
and other complexes in a phased 
manner over a period of six years. 
This area would be developed in phases 
where afforestation, pasture develop
ment, would be undertaken for creating' 
ecolOgical conditipns before releasing 
of wild animals 

(c) The revised proj ect proposal 
which has been prepared consequent 
to the decision takQn at a meeting held 

at the official level has been received 
recently. It is at present under 
examination in this Ministry. The 
estimated cost of the project as worked 
out by the state Government, is 
Rs. 922 lakhs. 

(d) The Centre's contributio!1 to
wards the project, if any will be known 
only after the proposal has been clear
ed by the Planning Commission and 
the Ministry of Finance. 

Central GOvemmeot Offices located 
at Simla 

1986. SHRI DURGA CHAND; Will 
the Minister of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state: 

(a) whether it ill a fact that the 
Qentn,al Government aCICommodation 
i~ lying vacant in Simla; 

(b) whether it is a fact that the 
Himachal Pradesh has asked the Cen-

tral Government to shift their about 
100 offices at present functioning ia 
private accommodation; and 

(c) if so, what action Government 
have taken in this matt~l? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND f.E

HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No, Sir. 

(b); No such request has been re-
ceived. 

(c); Does not arise. 

S.T.D. Facilitie" between Constant 
Towns of Andhra and New Delhi 

1987. SHRI SUBHASH CHANDRA. 
BOSE ALL URI; Will the Minister 01. 
COMMUNICATIONS be pleased to 
state; 

(a) whether it is proposed to con
nect fiVe towns of coastal areaa 
Andhra-region viz. Visakhapatnam. 
Kakinada, Rajahamundry, Guntur and 
Vijayawada w;th New Delhi through 
Subscriber Trunk Dialling (S.T.D.) 
system; and 

(b) if so, the details of the pro
posal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI NAR-HARI PRASAD SUKH
DEV SAl); (a) and (b) Yes, Sir. 
STD service from these stations to 
Delhi is already available during con
cessional periods. STD in the reverse 
direction will be provided sbort]y. 
This work is on hand and is likely to 
be completed during 1979. 

Opening' of Post Oftices lD Andhra Pra
desh durin~ 1979 

1988. SHRI SUBHASH CHANDRA 

BOSE ALLURI; Will the Minister 
of COMMUNICATIONS be pleased to 
state; 
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(a) the number of Post offices pro
posed to be opened during the year 
1979 in Andhra Pradesh; and 

(b) how, many of them will be 
opened in rural are:lS'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA
TlONS (SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) 350 Post 
Offices are proposed to be opened in 
Andhra Pradesh during the year 
1979. 

(b) 300 Post Offices are likely to 
be oPened in rural areas in thet 
state, while 50 will be opened in 
Urban areas. 

Telephone EltCh¥ge in Andhra 
Pradesh 

1989. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister 
of COMMUNICATIONS be pleased t. 
state: 

(a) the number of Telephone ex
changes proposed to be opened dUl"ing 
the year 1979 in Andhra Pradesh; and 

(b) the location of each Telephone 
exchange? 

THE MINISTER OF STATE IN 
MINISTRY OF COMMUNICATIONS 
(SHRI NARHARI PRASAD SUKH
DEV SAl): (oa) 80 

(b) The location of eaCh exchange 
has not yet been decided. Location 
will be decided as the programme 
progresses On the basis of the follow
ing criteria:-

(i) Number of paid applications. 

(ii) Need to correct regional 
imbaloances, if any. 

(iii) Availability of 
accommodation on rent 
exchange. 

'Suitable 
for the 

(iv) Availability of long dis
tance Public Telephone line. 

Ban on Cow Slaughter 

1990. SHRI VASANT SATHE: 

SHRI GYANESHWAR PRA
SAD YADAV: 

Will the Minister of AGRICUL

TURE AND IRRlGATION be pleased 
to state: 

(a) whether Government have re
ceived a memorandum/represenhtion 
from "Akhil BhartiYa Krishi Goseva 
Sangh" regarding imposit'ion of ban on 
cow slaughter all over the country; 

(b) if so, details thereof; and 

(c) the reaction of the Government 
thereto and decision taken in this re
gard? 

THE MINISTER OF AGRICUL
TURE AND lRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a) 
Yes, Sir. 

(b) The Akhil Bhoartiya Krishi 
Goseva Sangh has suggested that 
the Constitution may be amended 
on following lines after holding dis
cussions with Political parties:-

(1) In Article 48 of the Consti
tution for the words "and prohi
biting the slaughter of the Cows and 
Calves" the words "and prohibiting 
the slaughter of the Cow and her 
progency including calves, bulls and 
(\Xen" should be substituted. 

(2) Item No. 15 of list Il of the 
Seventh Schedule should be 
omitted. 

(3) In list III of the Seventh 
Schedule oaffer item No. 29 the 
following should be inserted "29A

Preservation, protectic'!l and pre
vention (If animal diseases, veteri
nary training and practice". 

(c) Government are not in favour 
of amending the Constitution On the 
lines suggested in the memorandum.. 
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Coaching lor cricketers 

1991. SHRI VASANT SATHE: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state: 

(a) whether the Government are 
considering a proposal to sponsor 
some of the promising young cricke
ters fur a short coaching stint 'in Aus
tralia or other countries; 

(b) if so, details of the proposal, if 
any received by the Board of Control 
for cricket in India or by the Govern
ment 'independently and the importAnt 
details of the decision taken in this 
regard; and 

(c) other steps taken/proposed 1'0 
encourage and build up young and 
promising cricketers in various parts 
of the country and provision of funds 
made and facilities created? 

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCI,AL WELFARE AND CULTURE 
(SHRI DHANNA SINGH GUL
SHAN): (a) to (cl. Government 
haVe not received any proposal from 
the Board of Control for Cricket in 
India for sponsoring' visit of promis
ing young cricketers for short coach
ing stint in Australia or in any other 
country. Under the Indo-Australian 
Cultural Exchange Programme 1978-
'79 which has been finalised recently 
I,ndia has proposed, in consultation 
with the Board of Control for Cricket 
in India, inclusion of an item to in
vite an Australian cricket coach to 
India fOr 6 weeks fOr training pace 
bowlers. 

The Board of ContrOl for Cricket 
in India has a fullftedged coaching 
programme conducted every year by 
their national coach assisted by four 
'Zonal coaches for imparting tl.'8ining 
~nd coaching to young and promis
,lng cricketers in varioUs parts of the 
jeountry. The Board is providing 
,necessary funds and facilities for 
I arranging their coaching camps. It 

has not sought any assistance .from 
the Government in this regard. 

Nanda Devi sanctuary as national park 

1992. SHRI VASANT SATHE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleaSed to state: 

(a) whether atention of the Gov
ernment has been drawn to the news 
report appearing In \he ''Times of 
India" dated the 17th January, 1979 
under the caption "Nanda Devi Sanc
tuary may be national park"; 

(b) if so, the reaction of the Gov
ernment to the various observatIons 
made therein; 

(c) details regarding facts of the 
matter; and 

(d) steps proposed to be taken? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRl SURJIT 
SINGH BARNALA): (a) Yes, Sir. 

(b) to (d). The State Government is 
considering to declare the Nanda Devi 
Basin as a national park; part of this 
area has already been declared as a 
sanctuary since 1939. The Government 
of Uttar PradeSh is fully aware of the 
ecological importance of the area and 
the need to regulate entry of expedi
tions as also control other objectionable 
biotic activity. Orders to eliminate 
grazing specially of sheep and goats 

, from the area have already been issued 
and are being implemented by the Dis
trict and Forest authorities. 

Cross-breeding 1.)1 Goats 

1994. SHRI K. MALLANNA: Will 
the Minister of AGR1CULTURE AND 
IRRlGATION be pleased to state: 

lea) whether on experimental basis 
Indian Scientists have got any success 
so far in the question of cross-breed
ing of goats; and 

(b) if so, to what extent? 
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THE MINISn:R OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, Sir. 

(b) Cross-Breeding of goats has been 
done on experimental basis under the 
All India Coordinated Research Project 
on Goats for Milk, Mohair and Meat. 

In studies on cross-breeding of 
Malabali. e<>ats with Sannan (exotic 
breed) conducted at the Kerala Agricul
tural University, the average lactation 
milk yield of cross-breeds was 135 Kg. 
as compared to 41 Kg. in the native 
goat. At the National Dairy Research 
Institute, Kamal, the maximum milk 
yield per day was observed to be 5.1 
Kg. per Sannan-Beetal Cross at 45 day 

of the second lactation. 

Cross-breed Angora Goats in the firt 
generation did not produce any mohair 
but 75 per cent Angora's yielded at kid 
stage 0.5 Kg. increasing upto 1.0 Kg. 

Research v."Ork on crossing of local 
breeds with indigenous large sized im-
proved Indian breeds (Beetal and 
Jamnapari) for meat has been initiated 
at Avikanagar (Rajasthan), Ranchi 
(Bihar) and Gauhati (Assam). 

Review Of U.G.C programmes 

1995. SHRl K. MALLANNA: Will 
the Minister of 'EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state: 

(a) whether it is a fact that the 
University Grants Commission after 
initial protests, has now bowed to the 
education Ministry's directive for a 
thorough review of its programme; 

(b) whether the Ministry and the 
Planning Commission had felt that 
U.G.C.'s work was purely expenditure 
oriented and that it was not address
ing itself to that task of monitoring 
programmes concerning improvement 
of content ot ,education; and 

(c) it so, the details regarding the 
further progrunme ot Government in 
this regard? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRA TAP CHANDRA CHUNDER): 
(a) to (c) In the context of the for
mulation of the programmes for the 
plan period 1978-83, it was suggested 
to the Commission in March, 1978 
that a comprehensive review of the 
on-going progra:nmes of the Commis
sion was necessary so that programmes 
which have failed to make any impact 
could be discontinued and the available 
resources could be utilised on those 
which are directly related to the 
statutory responsibilities of the Com
mission. Similar views were also eX-
pressed by, two regional Conferences 
of Vice-Chancellors convened by the· 
UGC in May and July, 1978. The 
Public Accounts Committee in its 73rd 
Report submitted in April, 1978 also 
noted that the Commission did not care 
to evolve a regular system of appraisals 
of the various schemes launched during 
the Fourth Plan period. Since results 
of any review based on all these sug
gestions were not forthcoming the 
Government directed the Commission 
in October, 1978 to undertake a com
prehensive review of its programmes. 

The Commission has appointed a 
review Committee as desired and the 
work is in progress. 

Major irrigation projects under CI)IlS-

tructilOn beh'f'ld schedule 

1996. SHRI K. T. KOSALRAM: Will 

the Minister of AGRICULTURE AND 

IRRIGATION be pleased to state: 

(a) the majo1'f 'irrigation proejcts 

now under construction which are 

behind schedule; and 

(b) steps being taken or proposed 

to complete Jhese projects early? 

THE MINISTER OF AGRICULTURE 

AND IRRIGATION (SHRI SURJIT 

SINGH BARNALA): <a) 32 of the;,. 

major projects now under constnlctiOD 

are behino schedule. 
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(b) The important major schemes are 
being carefully monitored and all 
poaible efforts made to provide ade
quate outlays in the State Plans. 
Priority is also being accorded in the 
allocation of scarce materials like steel, 
cement and - explosives in order to 
achieve the targets. 

Rallway Board EmplOYees Cooperative 
lfDasJnr SOCiety 

1997. SHRl SHIV NARAIN SAR'SO· 
NIA: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to state: 

(a) how many members of the Rail
way Board Employees Cooperative 
Housing Society, were placed I'm wait
ing list for bigger size plots in each 
category; 

(b) is it also a fact that 11 "I1em
bers of 200 yards category who \'. ere 
in the waiting Jist were given bigger 
size of plots in the 300 yards :;ategory 

by the Land and Development De
partment of the Delhi Administration; 
and 

(c) is it also a fact that rest .jf the 
members of the same list (12 nos. 
onward) have been denied bigger size 
of plots from 200 yards to 300 yards 
by the Land and Development De-
partment of Delhi Administration, if 
so, the reasons thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR 
BAKHT) : (a) The details are as 
under:-

Category 

1100 Iq. yds. 

goo Iq. yds. 

400 Iq. yeb. 

TOTAL • 

No. of 
memben 

. placed on 
the panel 

16 

110 

10 

46 

(b) Nine members, who were or1gi
nally allotted plots of 200 sq. yds. were 
given plots of 300 sq. yds. by the 
society, subject to the confirmation by 
the Land and Building Department, 
Delhi Administration. 

(c) No, Sir, as waiting list is to be 
exhausted by the society in the order 
of seniority as and when vacancies 
arise. 

Demand of Devanagari Teleprinti .... 
Teleprinter by Maharashtra, ltama

taka and Madhya Pradesh 

1998. SHRIMATI MRINAL GORE: 
Will the Minister of COMMUNICA
TIONS be pleased to state: 

(a) the number of Devanagari tele
printers fOr whiCh demands have been 
placed in MaharasMra, Karnatak:t .. nd 
Madhya Pradesh during the period 
from April, 78 to 31st December, 1978; 

(b) the extent to which this de
mand was met upto 30th October, 
1978; 

(c) the number of places where 
teleprinters have not been installed 
even after making payment; and 

(d) the number of cases in which 
installation of teleprinters has been 
refused due to delay? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF COMMUNICA· 
TIONS ('SHRI NARHARI PRASAD 
SUKHDEV SAl): (a) and (b). Informa
tion is being collected and will be 
placed on the Table of the House. 

(c) The number of places where 
Devnagari Tele-printers have not been 
installed: So far relating to the de
mands placed during the period April, 
1978 to 31st December, 1978 for which 
payments had been made: 

Maharashtra 

Kanaataka • 

MadAya PradeD 

Nil 

Nil 

Four 
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(d) One due to non-availability of 
a channel 

ilTl'dar~~~~~ 

1999 ... ~ 1m'I ~ : ~ 
t;ndar~3ft1RW'U~am~ 
JfoJR' ~ ~ i!Ift \'itIT ~ ~ : 

(<Ii) ~ ~"" i i'Cfi ~ CfiT ~ 
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~ 
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;:ftfr ~ ~ ~ ~ ~m- <fiT 
~CfiT~im~~~1$ 
.r *', ~ ~ f'q.m- ri ~, ~ ~ 
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(~) Jro"O'r n ;nfr ~ I 

Pancent Mystery Gas 

2000. SHRI G. M. BANATWALLA: 
SHRI MUKHTIAR SINGH 

MALIK: 
~I SHANKAR SINH.JI 

VAGHELA: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state: 

(a) whether a pungent mystery gas 
created panic in the North Delhi dur
ing the third week of January, 1979; 

(b) if so, the causes of this gas; 
(c) whether any enquiry has been 

conducted; and 

(d) if so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (d). Some apprehen

sion was caused in the areas in the 
neighbourhOOd of New Police Lines, 
KlnIB\'l-ay Camp, on the 20th January, 

•• Not recorded. 

1979 followioi a routine tear smoke 
exercise when the tear smoke, instead 
of going upward, remained at low level 
that evening due to cloudy weather aDd 
its effects were felt by the residents of 
the neighbourhood. 

12 hrs. 

STATEMENT BY LEADER OF OPPO
SITION HE REPORTED STRIKE BY 
TAXI AND SCOOTER DRIVERS IN 

DELHI 

(Interruptions) 

MR. SPEAKER': Order, order. Please 
resume your seats, all of you. I am 
on my legs now. Some important 
questions have been raised. Shri 
Vayalar Ravi had given me notice 
under Rule 222 saying that there has 
been leakage of the budget. Shri 

Vasant Sathe informs me that he h!ls 
also given the notice, I have not yet got 
the notice: anyway when I get it I 
will call for the comments of the 
Minister because that is the normal 
practice, that is adopted. l will go 
into the matter. Mr. Bosu has given 
me notice of an adjournment motioD 
saying that taxis are not available and 
Members are not able to come. 

SHRr JYOTIRMOY BOSU (Diamond 
Harbour): r did not say that, I said. • • 

MR. SPEAKER': Please, nOW. I am 
not alloVling the adjournment motion~ J 
am allowing a call attention tomorrow. 

(Interruptions)* • 

MR. SPEAKER: Don't record. 

.tn fact the Leader of the Opposition 
came to me and wanted permission to 
make a statement. I have permitted 
him to make a statement on the ques
tion of non-availability of taxis. 

(Interruptions) •• 

MR. SPEAKER: No, No. I am on 
my legs. So far as atrocities on Hari-
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jans in Andhra Pradesh is concerned, 
I wanted to select the notice. The 
Minister sent me a letter saying that 
he has been trying to get Andhra Fra
desh government and that he had uot 
been able to get information; he will 
get in touch with them in the cOurse 
of today or probably tomorrow morn
ing and immediately thereafter we can 
consider it. 

MR. SPEAKER': Don't record. 

(InteTTuptions)* * 
DT. SubTamaniam Swamll and ShTi 

HaTikesh. BahaduT then left the 
House 

SHRI JYOTIRMOY BOSU: On a 
point of order, Sir. 

MR. SPEAK'ER: There is no point of 
order. It is disorder. Which rule has 
been breached? 

SHRI JYOTIRMOY BOSU: You have 
just now stated that my adjournment 
motion is for the inconvenience cau:;ed 

to Members. It is not that all. 

MR. SPEAKER: No; it is to the 
public. 

SHRI JYOTIRMOY BOSU: I have 
said that the Delhi Administration have 
provoked the taxi strike by saying "no 
fare rise" and if any driver charges 
more fare, he will be penalised. (InteT-
ruptions). 

MR. SPEAKER: That is not a point 
of order. Mr. Stephen. 

SllRI C. M. STEPHEN (Idukki): I 
am raising a matter which is of very 
• reat concern and to bring to the 
notice of the House the alarming situa
tion that has arisen in Delhi and accord
ing to my information in the different 
cities throughout the country as a 
reBlilt of the strike by the taxi drivers 
and scooter drivers. . 
(J-ntem.aptiona) , 

**Not recorded. 

SHB.! JYOTIRMOY BOSU: On a 
point of order, Sir. 

MR. sPEAKER:: I have permitted 
him t6 make a statement. I have al
ready mentioned'tbat. This matter has 
been told, to the House earlier. 

(Interruptions). 

SHRI JYOTIRMOY BOSU: Kindly 
anSwer my question? 

MR. SPEAKER: How can I answer 
your question? 

SHRI JYOTIRMOY BOSU: 1 have 
given an adjournment motion and you 
have disallowed it. 

(InteTTuptions) 

MR. SPEAKER: Order, order. This 
question has been raised earlier and 
I have toldl the House that till we have 
got the reports from various countries 
of the Commonwealth and other ooun
tries so far as the position of the Leader 
of the Opposition is concerned,-we are 
analysing it and I have told the House 
that after analysing it I will place it 

before the leaders and we will come to 
certain conventions-until then I am 
allowing the Leader of the Opposition, 
whenever he makes a request to make 
a statement, VI,hich must be very brief, 
to make a statement. 

(InteTTuptions). 

MR. SPEAK'ER: I do not know 
whether YOU should raise this matter 
on every occasion. I have already told 
the House earlier ... 

SHRI JYOTIR'MOY BOSU: Under 
what rule are you allowin, him? 

MR. SPEAKER: Under a convention. 
Don't record . 

SHRI JYOTIRMOY BOSU: ** 
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MR. SPEAKER: Mrs. Goray has 
bas raised two points. One is: what 
is his right to make a statement? This 
question has corr:e before the House 
earlier, and earli().· itself I have announ
ced tbat we are in the process of 
developing conventions. 

SHRI JYOTIRMOY BOSU: rose-
MR. SPEAKER; Don't record any

thing. 

SHRI JYOTIR'MOY BOSU; ** 
(Interruptions). * 

MR. SPEAKING: Secondly. Mrs. 
Goray raised a very important ques

tion saying when a Calling Attention 
DOtice has been given when an Ad
journment Motion has been given, 
wby I allowed a statement to be 
made. I have already sehcted 
• Calling Attention notice. I 
.no~-ed the statement to be made be-
muse I thougbt it was an extremely 
important matter where the Govern
ment must. . . (Interruptions) Don't 
reeord.. 

SHRI JYOTIRMOY BOSU: * • 
•• Not recorded. 

(lnterrupfiona) •• 

MR. SPEAKER': If the members so 
desire, I can have the CaUin, Attention 
notice this evening itself. I have already 
selected a Callin, Attention notice. 1 
will allow it. . 

SHRI C. M. STEPHEN: Sir, tbis is 
a matter which concerns all of us. 
There is no party que:;~ion involved in 
it. tlnteTTUptions} Sir, the point is 
this ... 

(lnterruptaons)** 

MR. SPEAKER: Do not record any
thing. 

(lntnruptions)** 

MR. SPEAKER: I have already said 
that this is not a matter for Adjourn

ment Motion and that I am allowing a 
Call-Attention. Mr. Bosu, E:ven be

fore getting your Adjournment Motion, 
I hld allowed him. 

(lnterruptions)** 

MR'. SPEAKER; Please do not re
cord. 

(Interruptions). * 

MR. SPEAKER; Order, order. Mr. 
Bosu, even before your Adjournment 
Motion came before me, Mr. Stephen 
had come to me and he wanted to say 
that there was a great deal of difficulty 
So far as petrol was concerned. I had 
not received even a single Call-Atten
tion till then so far as that matter was 
concerned. (Interruptions) 

MR. SPEAKER: Why don't you hear 
me? 

SHRI JYOTIRMOY BOSU; At what 
time? . . (Interruptions) 

MR'. SPEAKER: Mr. Bosu, please ... 
U you VI"ant to shout, it is upto you. 

Even yesterday night, Mr. Yadvendra 
Dutt sent me a letter saying that tbey 
were not able to corne to the Parlia
ment House as no taxis were available 
and if I could make some arranlement 
for that. So I immediately tbouikt tbat 
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I ahould gIve an opportunity to the 
House, but there was nO regular motion 
then .. . (Interruption) Then, the Leader 
of the OpPosition came to me and 
said ... 

SHRl JYOTIRMOY BOSU: Atwh,lt 
time? 

MR. SPEAKER: 1 have not noted the 
time. Order, order. I am on my legS. 

(Interruptions) * * 
MR. SPEAKER: No, no. I am on 

my legs. Nothinl: else is being record
ed. 

It was hefore uny motion came to 
me. He said, 'I want to make a 
statement'. 1 said, 'All right, you can 
make a statement but kindly be brief'. 
That is aU that has taken ,JaC'e. Having 
given him the permission, I am not pre
pared to withdraw it because a calling 
attention 1 am allowing. 

(11lleTTllptions ). 

MR. SPEAKER: If your idea is to 
obstruct the proceedings, you go on. 
But I am not going to withdraw my 
orders. That J may definitely tell 
~ou. 

(InteT'1'uptions). 

MR'. SPEAKER: I am not going to 
withdraw my orders. Mr. Stephen. 

SHRI JYOTIRMOY BOSU: At what 
time did you get it? 

MR. SPEAKER: I am not anSwering 
that. 

SHRl C. M. STEPHEN: Is he going 
to cross-examine you, Sir? (Interrup-
tions) 

Sir, I plead vdth the hon. Members ... 
(Interruptions) After all, apart from 
being the Leader of the Opposition, I 
am the Leader ot the Party. Sir, it is 
open to any hon. Member to seek from 
the hon. Speaker, permission to make a 

**Net rec.raed. 

drivers in Delhi (St.) 
statement. . . (1~i'Uptt;ons) Forget I 
am the Leader of the Opposition. Sir, 
Mr. Malhotra soulht the permission 
and he was given the permission and 
the House heatd him. Why don't you 
extend that to me and why should 
they deny it to me? You have heard 
him patiently .. . (Lnterruptions) 

MR. SPEAKER: As he says, the 
other day Mr. Malhotra asked for per
mission and 1 gave him because it was 
a very important matter. 

SHRI JYOTIRMOY BOSU: At what 

time did you get the adjournment 

motion? 

SHRI VA YALAR RAVI (Chirayin
kil): On a point of order, Sir. For the 
first time this issue has come up--this 
new post of Leader of Opposition to 
which you also made a reference. But 
the status of the Leader of the Oppo
sition is yet to be defined. Unfor
tunately, it has been delayed very 
much. But this Parliament has a 
convention. There is sitting there the 
Ruling Party and on this side is the 
OPPOSitiOn and in the middle the 
support of the ruling Party is sitting. 
Whenever a matter of public impor
tance comes up, the Ruling Party mem
bers share the responsibility for the 
actions of the government and its Minis
ters. The whole situation in the 
country has arisen due to the actions 
of the Government on the Budget. 
Because of the Budget a situation has 
arisen but the ruling Party members 
themselves enter into the House and 
start shouting? Against whom-I am 
asking ... 

MR. SPEAKER: This is not a point 
of order. 

SHRI VA YALAR R'A VI: That iii the 
right of the OpPOSition. Now to come 
to the point of order, are you consider
ing the Leader of the OPPOSition as a 
Member with a special status? That is 
the point .. (Interruption$) 
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SHRI C. M. STEPHEN: I ask only 
for the right of a Member. Even that 
is denied. Hon. Speaker has allowed 
me and I \\'as in the middle of! my 
statement. I am not going to resume 
my seat unless 1 complete the state
ment .... 

(Interruptions) 
MR. SPEAKER: I understand all this 

hullabaloo. Whenever any very im
portant matters are brought to my 
notice, I have always allowed them to 
be raised. 1 have allowed other mem
bers also .... (InterTUPtions) Mr. Jyo
tirmoy Bosu makes a statement even 
without my permission. That is a 
different matter. That is his privilege. 
That is a different thing. Mr. Malhotra 
a few days ago sent me a note about 
a matter saying that it W3S very urgent 
and I allowed him .... (Interruptions) 

SHRI JYOTIRMOY BOSU: That is 
not an adjournment motion .. . (Inter-
ruptions) 

Sir, I rise on Q point of order .... 
(Interruptions) . 

SHRI MALLIKARJUN (Medak) : 
When the matter was pending you had 
given permission to shri V. K. Mal
hotra on the 2nd March. 

MR. SPEAKER: I had given the 
perrrusslon. But, here it is only a 
point of disorder. 

saRI JYOTIR'MOY BOSU: Sir, I 
rise on a point of order. (InterTUp-
'tions) . 

SHRl KRISHNA CHANDRA HAL
DER (Durgapur): Sir, I rise on a 
point of order. (Interruptions). 

SHRl M. KALYANASUNDARAM 
(Tiruchirapalli): Sir, you are allo\\ing 
the Leader of the OPPOSition in view 
of the importance of the issue to make 
a statement. Why not allow all the 
other Members who have given notice 
on the callin, attention notice? (Inter-
nt.ptions) • 

SEVERAL HON. MEMBERS: Now 
it8eH. 

MR. SPfP..AKER: Not noW. It can on17 
be taken up at the end of the day. 

SHRI JYOTIRMOY BOSU: 
rise on a point of order. 

Sir, I 

SHRI KRISHNA CHANDRA HAL
DER: I want to know how you allow 
him to make a statement in the House? 

MR. SPEAKER': He has taken my 
permission. 

SHRI JYOTIRMOY nosu: No, no. 
(Interruptions) 

SHRI KRISHNA CHANDRA HAL
DER': Whether it has come to the Table 
or not we do not know. Has he given a 
notice in wTiting to you? 

(Interruptions) 

MR. SPEAKER: He took my per
mission just before your adjourn
ment notice carne to me. 

SHRI JYOTIRMOY BOSU: No, no. 
I have given my notice by 10 O'clock 

. . (InterrUPtiOns) 

SHRI VASANT SATHE (Akola): 
Under Rule 389: 

"All matters not specifically pro
vided for in these rules and all 
questions relating to the detailed 
working of these rules -shall be re
gulated in such manner as ~he 
Speaker may, from time to time, 
direct." 

MR. SPEAKER: Everybody knows 
about this. 

SHRI VASANT SATHE~ It is the 
privilege of the Leader of the Oppo
sition. 

SHRI C. M. STEPHEN: Do you 
want to delay this matter? I have 
been permitted and I have taken the 
flOOr. I am not going to yield until 
I complete my statement. I have 
taken the permission of the Speakel"l. 
Haa not the Spe~ got the right to 
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permit anybody to make a statement 
even at his discretion which he 

thinks is in the interest of the House? 
He has given me the permission. 
am therefore making the statement. 

I will not resume my 'seat unless I 
complete my statement. You cannol 

obstruct me. This is an obstruction 
of the functioning of the House. 

SHRI JYOTIRMOY BOSU: I rise 
on a point of order . . . (Interrup-
tions) 

SHRI C. M. STEPHEN: Sir, the 
point is that it is generally felt that 
there is an alarming 'Situation. The 
alarming situation is . . . (lnt'!r-
ruptions) 

SHRI JYOTIRMOY BOSU: He is 
misleading the House. 

SHRI C. M.STEPHEN: The per

sons coming to the House by train or 
by air are not able to get to their 
respective houses. There is a thin 
attendance to-day during the Ques
tion Hour. The reason was that in 
most cases, the taxis and scooters ar~ 
not available. How did it happen? 

SHRI JYOTIRMOY BOSU: Sir, I 
rise on a point order. (Interruptions) 

SHRI C. M. STEPHEN: How does 
it happen? It is understood that 
petrol price has gone up by about 

20 per cent. It is natural that the 
taxi people demanded an increase in 
the rate. The authorities told them 
to wait. We are going to take any 
time our decision. Until then don't 
raise the rate. This is the statement 
that .has come. Therefore, it is con

ceded by the authorities that there is 

a case for increase in the rate. But, 
they are prepared to pass it on imme~ 
diately and the taxi people are not 

prepared to take the losses. The re
sult is that the commuters are affect

ed and inconvenience is created not 
only in Delhi ,but in different States. 

There is a conflict between two wings 
of the Government-one wing impos
ing a tax and the other wing un
willing to pass on the incidence or 
the tax to the consumer3-both are 
understandable. This must be re
solved immediately. That is what 1 
am asking-either permitting the in

crease or taking away the hike in 

the priCe of petrol-and commuters 

should not be made to pay and be 
inconvenienced, as a result of this 
conflict; it is absolutely irresponsible. 
Three days have gone by or lour 

days have gone by for the authori
ties in Delhi to refrain from coming 
to a conclusion about this matter. 

Immediately a decision must be ar .. 
rived at and the people must be spar
ed of the terrific inconvenience they 

are going through. This is the plea 

I am making. 

IUS hn. 

PAPERS LAID ON THE TABLE 

NOTIFICATION UNDER FERTILISER 

(CONTROL) ORDER 

THE MINISTER OF AGRICUJ:., .. 
TORE AND IRRIGATION (SHRl 
SURJIT SINGH BARNALA): I beg 
to lay on the Table a copy of Noti
fication No. G.S.R. 57 (E) (Hindi and 
English versions) published in Gazet
t-= of India dated the 2nd February, 
1979 regarding the rnBldlnUEB price ot 
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certain fertilisers to be sold to tea, 
coffee and ru.bber plantations or to 
the cultivators, issued under the Fer~ 
tiliser (Control) Order, 1957, [Placed 
in Library. See No. LT-4041/79.] 

CERTIFIED ACCOUNTS AND AUDIT REpORT 
OF I.I.T. NEW DELHI AND ANNUAL RE~ 
PORT ETC. OF SALAK JUNG MUSEUM, 
HYDERABAD FOR 1977-78 AND STATE~ 

MENTS 

THE MINISTER OF EDUCATlm,. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): I beg to lay on the Table:--

(1) (i) A copy of the Certified 
Accounts of the Indian Imtitute ot 
Technology, New Delhi, for the 
year 19i7-78 along with the Audit 
Report thereon, under sub-se(:tion 
(4) of section 23 of the Institutes 
of Technology Act, 1961. 

(ii) A statement (Hindi and Eng
lish versions) (a) showing reason3 
for delay in laying the above Ac-
counts and (b) for not laying the 
Hindi version of the Account3 
simultaneously. 

[Placed in Library. See No. LT-
4015179.] 

(2) (i) A copy of the Annual Re
port (Hindi and English version3) 
of the Salar Jung Museum, Hyder
abad, for the year 1977-78 along 
with the Audited Accounts. 

(ii) A statement (Hindi and 
English versions) regarding Re
view on the working of the Salar 
Jung Museum, Hyderabad, for the 
year 1977-78. 

(iii) A statement (Hindi and 
English versiorl'3) showing reasons 
for delay in laying the papers 
mentioned at (i) of item (2) abOve. 

[Placed in Library. Se.e No. LT-
4016/79.] 

(3) A COpy of the RePort (Hindi 
and English versions) of the Wor
king Group on Technical EducatioD. 
and 1tecOllUlleftdatiGas ef the All-

India Council for Technical Educa
tion on it. 

[Placed in Library. See No. LT-
4017179.] 

(4) A statement (Hindi and Eng
lish versions) explaining reaSOn3 
for not laying the Annual Report 
and Accounts of the Society for the 
National Institutes for Physical 
Education and Sports, for the year 
1977-78 within the stipulated period 
of nine months after the close of the 
accounting year. 

[Placed in Library. See No. LT-
4018/79.] . 

(5) A '~tQtement (Hindi and Eng
lish versions) exp:aining na,llllS 

for not laying the Annual Report 
and Accounts of the Bal Bhavan 
Society, New Delhi, for the year 
1977-78 within the stipulated penod 
of nine months after the close of 
the accounting year. 

[Placed in Library. See No. LT-
4019179.] 

STATEMENT EXPLAINING REASONS FOR 
NOT LAYING AUDITED ACCOUNTS OF THE 
SCHOOL OF PLANNING AND ARCHITEC
TURE AND TECHNICAL TEACHERS' TRAIN
ING INSTITUTE, CALCUTTA FOR 1977-73 

THE MINISTER OF .sTATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA
KATAKI): I beg to lay on the Table: 

(1) A statement (Hindi and Eng
lish version3) explaining reasons 
for not laying the Audited Accounts 
ot the School of Planning and 
Architecture, New Delhi, for the 
year 1977-78 within the stipulated 
period of nine months after the 
close of the accounting year. 

[Placed in Library. Se.e No. LT-
4020/79.] 

(2) A statement (Hindi and Eug-
lish versions) explaining reasons 
for Rot layiag the Audited Accounts 
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of the Technical Teachers' Train

ing Institute, Calcutta, for the year 

1977-78 within the stipulated 

period of nine months after the 

close of the accounting year. 

[Placed in Library. Se.e No. LT-
4021179.] 

STATEMENT EXPLAINING REASONS FOR 
NOT LAYING ANNUAL REPORT OF MOD

ERN BAKERIES (INDIA) LTD., FOR 1977-

78 WITHIN STIPULATED TIME 

THE MINISTER OF STATE IN 

THE MINISTRY OF AGRICULTURE 

AND IRRIGATION (SHRI BHANU 

PRATAP SINGH): I beg to lay on 

the Table a statement (Hindi and 

English versions) explaining reasons 

for not laying the Annual Report of 

the Modern Bakeries (India) Limited 
for the year 1977-78 within the stipu

lated period of nine months after 

the close of the accounting year. 

[Placed in Library. See No. LT-

4022/79.] 

NOTIFICATIONS UNDER I,NCOME-TAX ACT 

SHRI BHANU PRATAP SI~GH: 

Sir, on behalf of Shri Zulfiquarulla, 

I beg to lay on the Table a copy each 

of the following Notifications (Hindi 

and English versions) under section 

296 of the Income-tax Act, 1961: 

(1) The Income-tax (Ninth 

Amendment) Rules, 1978, published 
in Notification No. S.O. 725 (E) in 

Gazette of India dated the 23rd 

December, 1978. 

(2) The Income-tax (Amend

ment) Rules, 1979, published in 
Noti1l.cation No. S.O. 58(E) in 

Gazette of India dated the 30th 
January, 1979. 

[Placed in Library. Se.e No. LT-
4023179.] 

12.40 hrs. 

PUBLIC ACCOUNTS COMMITTEE 

STATEMENTS 
SHRI P. V. NARASINMHA RAO 

(Hanamkonda): I beg to lay on the 
Table the following Statements Eng_ 
lish and Hindi version):_ 

(1) Statement showing final rcp
lies of Government to the ret:om
mendations contained in Ch<lpter 
V ana the action taken replies on 
the recommendations made in 
Chapter I of the Forty-Second Re
port of the Publit: Account:; Com
mittee (Sixth Lok Sabha) regard
ing action taken by Government on 
the recommendations contained in 
their Two Hundred and Tenth Re
port (Fifth Lok Sabha) on Naval 
Dockyard Expansion Scheme. 

(2) .statement showing replies of 
Government to the recommenda
tions contained in Chapter V and 
the action taken replies on the re
commendations made in Chapter I 
of the Fifty-Seventh Report of the 
Public Accounts Committee (Sixth 
Lok Sabha) regarding action taken 
by Government on the recommen
dations contained in their Two 
Hundred and Twenty-Fourth Re
port (Fifth Lok Sabha) on Rail
way Operations and Expenditure .. 

(3) Statement showing final rep
lie3 of Government to the recom
mendations contained in Chapter V 
and the action taken replies on the 
recommendations made m Chapter I 
of the Sixty-Third Report of the 
Public Accounts Committee (Sixth 
Lok sabha), regarding action tnken 
by Government on the recommen
dations contained in their Two 
Hundred and Twenty-Ninth Report 
(Fifth Lok Sabha) on Defence Ser
vices. 
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MESSAGE FROM THE PRESIDENT 

MR. SPEAKER: I have to inform 
the House that I have received the 
following message dated the 13t 
March, 1979 from the President: 

"I have received with great satis
faction the expression of thanks by 
the Members of the Lok Sabha for 
the AddI"eS'3 which I delivered to 
both Houses of Parliament assem
bled together on the 19th February, 
1979." 

n." br& 

MESSAGES FROM RAJYA SABHA 

SECRETARY: Sir, I have to report 
the following messages received from 
the Secretary-General of Rajya 
Sabha:-

0) "In accordance with the pro
vt3ions of sub-rule (6) of ru,e 186 
of the Rules of Procedure and 
Conduct of Business in the Rillya 
Sabha, I am directed to return 
herewith the Copra Cess Bill, 1979, 
which was passed by the Lok Sabha 
at its sitting held on the 20th 
February, 1979 and transmitted to 
the Rajya Sabha for it3 recommen
dations and to state that this House 
has no recommenciations to make to 
the Lok Sabha in regard to the 
said Bill." 

(ii) "In accordance with the pro
vision, of rule 127 of the Rules of 
Procedure and Conduct of Busin~s: 
in the Rajya Sabha, I am dirccted 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 1st March, 1979, agreed with
out any amendment to the Coconut 
Development Board Bill, 1973, 
which was passed by the Lok Sabha 
at its sitting held on the 20th Feb
ruary, 1979." 

(iii) "In accordance with the 
Provisions of rule 111 of the Rule. 

to fulfil C1Bsuran.ces 
given to stude/Its of 

Delhi Universitll College 
of Med. Sc. (CA) 

of Pr~cedure and Conduct of Busi
ness 10 the Rajya Sabha, I am dir
ected to enclose a copy of the 
Brahmaputra Board Bill 1979 
which has been passed by the Rajy~ 
Sabha at its sitting held on the 1st 
March, 19751." 

BRAHMAPUTRA BOARD BILL 

As PASSED By RA.1YA SABRA 

SECRETARY: Sir, I lay on the 
Table of the Hou'3e the Brahmaputra 
Board Bill, 1979, as passed by Rajya 
Sabha. 

12.46 hn. 

CALLING ATTENTION TO MA'rTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED FAILURE OF GOVERNMENT TO 

FULFIL ASSURANCES CIVEN TO STUDENTS 

OF THE DELHI UNIVERSITY COLLEGE OF 

MEDICAL SCIENCES 

SHRI EDUARDO FALEIRO (Mor
mugao): Sir, I want to call the at
tention of the Minister of Health and 
Family Welfare to the reported fai
lUre of the Government to fulfil the 
assurances given last year to the 
students of the Delhi University Col
lege of Medical Science3 in removing 
several handicaps faced by them in 
the college including lack of Hostel 
facilities and the two-week long 
strike launched by the 500 students 
of that College to press for the ful
fiiment of their demands, 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI RABI 
RAY): Sir, it is a long statement, so 
1. lay it on the, Table of the House. 

Statement 

Hon'ble Members will recall that 
'Agreement' was reached by !the Gov-
ernment of India with the Delhi 
Medical students on 19th May, 1878 



285 .Reponed failure PHALGUNA 14 1900 (SAKA) t fulfil ~.o 6 g\ven to .tudent f' • 0 as,urance, ~ 
, 0 Delhi Universittl College 

in're&'ard to a number of demands put 
forward by them. 

2. Most of the decisions taken by 
Government !then have since been 
implemented. However, in regard, 
to the University College of Medi~ 
cal Sciences (UCMS) it has not been 
possible so far to implement a few 
demands mainly because of the fact 
that more than one authority is 
involved in fulfilling them. 

3. The major issue in regard to 
the UCMS pertains to the question 
of appointment of a Director of the 
UCMS. The 'Agreement' dated 19th 
May, 1978 reached by Government 
with the students stipulated as fol
lows:-

"For the University College of 
Medical Sciences, the Delhi Uni
versity would appoint a Director 
from the CeQ/tral Health Service 
who shall function as the Medi
cal Superintendent of the Safdar
jung Hospital as well as the Dir
ector of the University College of 
:vIedical Sciences. The Principal 
will be re-designated as the Dean 
and shall have, only academic fun
and shall have only academic fun
ctions and work under !the overall 
supervision of the Director. The 
Director would be appointed with
in a reasonable time ~nd shall be 
in overall charge of both the Col
lege and the Haspital." 

4. On 22-6-1978 the Union Health 
Ministry ,sent a panel of three names 
to the University of Delhi for con
sideration for appointment as Direc
tor of UCMS. Although the Uni
versity of Delhi were fully associa
ted with the negotiations with the 
students in April/May, 1978 and they 
were a party to the 'Agreement' yet 
it was subsequently revealed by 
them ,that under the University l\'e
~'ulutions it will not be pos~ible for 
them to appoint a "Director" for 

of Med. Sc. (CA) 

the Medical College. Subsequent to 
this development, the Union Health 
Mmistry have been having a regular 
dialogue with the Vice Chancellor of 
the Uruversity of Delhi to see how 
thf: object of the 'Agreement' of having 
an acceptable unified control of the 
college and the hospital could be 
achieved. 

5. Immediately after I took over 
the Health Ministry I had looked 
into the matter and had held meet
ings wi.th the Vice Chancellor of 
the Delhi University as well as the 
Students' Union. On the 24th Feb
ruary, 1979, the Delhi University and 
the Health Ministry reached an 
agreement to provide for coordinat
ed working of the UCMS and the 
Safdarjang Hospital, New Delhi. 
Under this agreement Dr. D. B. 
Bisht, nOw working as Deputy Direc
tor General (Medical) in the Dte. 
General of Health Services will be 
appointed immediately as Medical 
Superintendent of Safdarjang Hos
pital. He will also be made the Vice 
Chairman of the Governing Body of 
the UCMS. This will provide for 
unified control of the College and 
Hospital. The functions of the Medi
cal Superintendent-cum-Vice Chair
man 00' ,the Governing Body as w:ell 
as the Dean-cum-Principal of the 
College were clearly defined and 
mutually agreed to between the 
Health Ministry and the Delhi Uni
versity. A high-powered Joint 
Council to look after any problems 
tha.t might arise in the working of 
the unified authority with the Health 
Secretary and the Vice Chancellor, 
Delhi University as co-Chairman was 
also provided for. However, when 
this formula was put to the stu
dents Union in the presence of the 
Vice Chancellor and the Dean of 
Colleges they fiatly rejected it, as 
they felt ,that in the light of past 
difficulties, the only arran{,'ement 
which would work satisfactorily 
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would be a unified authority for both 
the College and Hospital. The 
Delhi University's request for alot
ting to the College the required num
ber of lbeds in the Safdarjang Hos
pital could not be agreed to by 
my Ministry as such a step would 
adversely affect patient care. It has 
to be kept in mind that Safdarjang 
Hospital is one of the major Hos-
pitals serving the public of Delhi 
and the adjoining areas of neigh
bouring States as well as one of only 
two hospi.tals for the Central Gov
ernment Health Service. It has 
been our experience that divided res
ponsibilities in hospital administra
tion have led to difficulties in work
ing as well as difficulties for the 
patients. In the light of this posi
tion my Ministry told the Students' 
Union in the presence of the Vice 
Chancellor that Government would 
now consider making arrangements 
for the single unified authority and 
in this context would also consider 
the possibility of taking over the 
College. 

6. In their letter received in my 
Ministry on 27-2-1979 the Students' 
Union of the UCMS have reiterated 
that ''the only answer to our college 
problems in the present circumstan
ces is take over of our college by 
Ministry of Health". 

'1. Meanwhile in a communica.tion 
to me dated 28th February, 1979 the 
Vice Chancellar of the Delhi Univer
sity has informed as follows:-

(i) The Delhi University Tea
chers' Association has requested 
the Delhi University to run the 
College. 

Cii) The Academic Council of 
the Delhi University has constitu
ted a Committee to look into the 
whole question. 

-(ill) Government should keep 
the .trDng feeUngs of the teachers 

of .lied. Bc. (CA) 

and the Academic Council Mem
bers in mind while considering 
the alternative solution to the 
problems. 

8. J: may mention that even after 
these developments, the students' 
representatives have met the oftl
cers of the Ministry and have reite-
rated that nothing less than the 
early take over of the College by 
the Ministry would satisfy them. 
That is ,the proposal on which we 
are presently working. 

9. I may point out in this COnnec
tion that as early as October, 1978, 
the Vice Chancellor of the Delhi Uni
versity had written .to my Ministry 
to take over the College in the in
terim period till the regular build
ings for the Collef,1e/Hospital come 
up in Shahdara in a few year's time 
as per Governments earlier decision. 
Government have already decided 
that when the buildings are complet
ed in Shahdara, the College will be 
shifted to that place and the Delhi 
Administration will run the College/ 
Hospital as a permanent measure. 

10. Another important problem 
which my Ministry is trying to solve 
relates to the provision of hostel ac
commodation for the students/inte
rns of the University Colleges of 
Medical Sciences. The 'Agreement' 
of 19th May, 1978 stipulated as fol
lows:-

"The barracks situated opposite 
the UCMS, now with the Defence 
Ministry, will be taken over and 
repaired and modified/adapted to 
the extent necessary, to function 
.s a hostel for the students of the 
UCMS. This work would be com
pleted expeditiously SO that the 
hostel is ready by the 1st January, 
1979." , 

The Union Ministry of Defence had 
agreed to place at the disposal of 
the Union Health Ministry certain 
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barracks in the Factory Road oppo
lite the college provided alternative 
accommodation was made available 
to the Defence personnel now occu
pying the barracks. The Ministry ot 
Works and HoushJg had certain diffi-
culties in allotting General Pool ac
commodation to Defence personnel. 
However, I am glad to inform the 
House that the Ministry of Works and 
Housing have now given physical pos
session to the Ministry of Defence of 
30 units of type I and II quarters 
against the total number of 54 units 
of accommoda.tion needed by them. 
As regards the balance of 24 units 
of type m quarters, the Ministry of 
Works and Housing have allotted the 
quarters but have not yet given phy
sical pOISsession. The matter is be
ing pursued with that Ministry fur
ther. As soon as the Defence per
sonnel move out of the barracks and 
&oive their vacant possession to the 
Union Health Ministry,. the repair / 
renovation work of the barracks 
will start. I may mention here 
that as early as in September, 1978 
the necessary administrative ap
proval and expenditure sanction for 
a sum of Rs. 7.9 lakhs for this work 
had been issued. . 

11. I may also mention that pend
ing the renovation/repairs of the 
barracks, J: have allowed the stu
dents/interru; of the College to uti
lise the Dharmshala opposite the 

college on an "as is where is" basis. 
The students have welcomed this 
gesture. 

12. As regards provision of play 
ground facilities this too has been 
arranged. Administrative npproval 
and expenditure sanction of Rs. 
62,100/- for grassing the play ground 
has been issued on 5-2-1979. 

13 . .Another decision .taken on 
19-5-1978 was in regard to expediting 
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the com::truction of the Out-Patient 
Department Block (Phase n) of 
the Safdarjang Hospital for use ar 
:the college. Here too the Union 
Health Ministry had issued the nec
essary expenditure sanction of~, 

31.125 lakh on 1-11-78. The pro
cedural fQl'malities necessary to be 
completed lbefore the construction 
can be started are being expedited 
by the c.p.w.n. 

14. From the above detailed ac
count which I have given. I am 
sure the House will appreciate that 
the Union Health Ministry has been 
continuously giving attention to this 
matter and has been earnest in its 
desire to settle the problems of the 
students of the UCMS in a satisfac
tory manner. I am hopeful that be
fore long all these problems would 
be resolved to the satisfaction of the 
students. 

SHRI EDUARDO FALEIRO: You are 
laying it on the Table of the House. 
Mr. Speaker, Sir, I take a strong ob
jection to the oft' the cuft' manner In 
which statement is made in para Jot 
at the last page namely, page :-.ro. B. 
I quote: 

"From the above detailed account 
which I have given, I am sure the 
HOUSe will appre.ciate that the 
UniOn Health Ministry has beer' 
continuously giving attention to thi~ 
matter and has been earnest in it~t 
desire to settle the problem of the" 
sudents of the UCMS in a satisfac
tory manner ... " 

Now this is what I call an 'of]' the 
cuff" statement This is a statement 
which does not 'tally with the realities. 
f;ir, having the highest regard fOr the 
hon'ble Minister and the person who 
occupies this office I shou1d give him 
the benefit of doubt as it is drafted 
in a casual manner and, it seems, he 
has not applied his attention to this 
matter because from this portion of 
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the statement several other mis-state
ment and untrue statements arise. 

Sir, this Medical College, as far as 
I know is the most unfortunate Me
dical C~llege in this country and, I 
hope, there are no other Medical Col
leges in such an unfortunate and sad 
position. Let me say at the outset that 
I do not want to confront the hon'ble 
Minister who has taken the office very 
recently but I do hope that he Will 

in this" very first instance show his 
statesmanship and political ability and 
bring about a sound solution to this 
problem. This is a Medical College 
which does not have recognised tea
chers. It does not have a buildIng. 
It does not have hostel facilities at LlIl. 
In 1971 it was proposed to hnye this 
Medical College under the auspices of 
the Delhi Administration and it WaS 

planned that within 18 months from 
that day this college would come up 
in Shahadara, in the trans-Jamuna 
area. Eighteen months passed and 
only in December 1977 the foundation 
stODe for this college was laid and my 
information is that nothing more was 
done and for that matter the founda
tion stone itself was stolen and is Jlot 
to be found there. In 1971 when the 
oollege was to come within a period 
1f eighteen months the Government 
Jf India arranged that during 
·1.&t interim period the College 
.ould function in the premises 

Safdarjang Hospital. It was 
be there for 18 months but 

has been going on far 8 years 
with the result, Sir, that there are no 
recognised teachers in that college at 
all None of its teachers is reror.nised. 
1 ~ talking about All India Mcdi.~al 
Council. There are no recol,nised 
teachers. And for that matte" strictly 
speaking this degree canno+. be rc
cognised by the All India Medical 
Council. But due to political prp.'SsUl·e, 
on an ad hoc ,basis, this degree is being 
recognised from year to year. The 
doctors who work there are not having 
teaching qualifications. These doctors 
themselves have gone on strike. About 
the standard of teaching I do not want 

Delhi Vniverlitll College 
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to comment because I am myself not 
a medical man. But the doctors haft 
gone on strike because their work. 
thl"re is not recognised and they wen 
not having any teaching allowanae 
for the purpose. Sometime in 1977 it 
was agreed that they will get an al
lowance of Rs. 150 per month but this 
allowance itself was dropped in 1978. 
As far as teaching is concerned this 
is the position: They don't have a 
hospital of their own, 1400 beds or 
there abouts are there in this hospital 
but not a sing,le section of the hospital 
is reserved for the medical coIl eRe 
with the result that medical students 
from this college go there, they are 
not welcome, they don't get any train
ing" they are treated as tresspassers 
or transgressors into the wards, the 
doctors don't recognise them, don't 
help them, and they are not welcome. 
The position is this. Mr. Speaker, you 
will kindly bear with me for a few 
minutes until I make out this case of 
mine. The point which 1 wish to 
mention is this. You will see how 
serious the situation is. 

Sir there are no proper cIassroonls 
and there are no proper library facili
ties. In fact there are 500 students 
as mentioned here plus some 100 in-
terns and the library can cater onlY 
to 20 students. The common room 
for students is halt for the students 
and hall for the animals, the animals 
being the guinea pigs and other ani4 
mals on whom they have to operate: 
They are in the same common roODl. 

SHRI HARI VISHNU KAMA1fi 
(Hoshangabad): Animal farm? 

SHRI EDUARDO FALEIRO: That 
is Animal farm from a different point 
of view. Now, Sir, the Union Room 
for the students is 5'X6' (Inten-uptions) 
The HOUSing Minister may also tate 
a note of this instead of cutting jokes 
because the Housing Ministry is a180 
concerned with it. I will come to it 
just in the course of my submissions. 
Now, Sir, many of the teachers are 
having their rooms in the lavatori .. 
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This is the poSition. Since you have 
rung the bell I will just mention their 
demliln!iS. Their demands are to this 
et!eet: ''l'hey want -that hostel facili
ties shouLd be given to them. There 
are no hostel facilities at pre
sent. Secondly, the position is 
this. The whole trouble is this. 
This purticular college is under dual 
authority. It is an University College 
and therefore it is subject to universi
ty rules. However, it is running in the. 
premises of health Ministry, that is, 
Safdarjung hospital and therefore it 
is subject to the (~ontrol of the Health 
Ministry. This conflict is the main rea
son for the trouble and for the preca
rious and unfortunate ~:ituation of this 
college at present. There is absolute 
rift between the Principal and the ViCe 
Chancellor on the one side and the 
Health Secretary and the Superinten
dent of the Safdarjung Hospital on 
the other side. They are not invited 
to each other's functions. They don't 
have any such social intercourse and 
the relationship between them is cut. 
And in this tug-of-war, who suffers? 
It is the students who suffer. Now 
I will point out to you the mis-state
ment made here. Please see para 2. 
I want to point this .and I request the 
hon. Minister to correct them on the 
floor of the House to show us his 
sincerity about which we have had 
full trust upto this time and I hope 
We will continua to have that. In 
Para 2 you will see this. He says that 
most of the decisions taken by Gov
ernment then have since been imple
mented. He was referring to the earlier 
agreement. Then he says "However 
in regard to the University College 
of Medical Sciences it has not been 
possible so far to implement a few 
demands mainly because of the fact 
that more than one authority is in
volved in fulfilling them." This is 
What he says. Whatever demands are 
there, the hon. Minister stated them 
in the Rajya Sabha in reply to Uns
tarred Question No. 819 dated ... 

MR. SPEAKER: You don't exhaullt 
aU your ammunition here. 
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You must reserve something for the 
Health Ministry Demands. 

SHRI EDUARDO FALEIRO: What 
I say is this, Sir. This Unstarred 
Question refers to some Memorandum. 
It is men!ioned here ... 

MR. SPEAKER: Kindly come to the 
question. You have taken a very long 
time. 

SHRI EDUARDO FALEIRO: What 
I say is this: Not a single of these 
demands mentioned here has been 
fulfilled. I am drawing the Minister's 
attention. Please see paragraph 2. I 
am drawing his attention to demand 
Nos. 3 to 8 which concern this col
lege. Not a single demand has been 
fulfilled. This is my first point. So, 
this is a wrong statement. It is a 
mis-statement which has been made. 

The second point on which I wish to 
draw your attention is this. They 
want to appoint one Dr. [Bisht work
ing as Deputy Secretary-General (Me
dical) to coordinate between the insti
tution of the Safdarjung Hospital on 
the one side and the Medical College 
on the other side. Dr. Bisht himself 
has refused earlier, saying that it is 
not possible to do this work. As a 
matter of fact two other persons we!'~ 
suggested, bu't they have refused, 
saying that they cannot do this work. 
In this statement there are a serip.s 
of mis-statements: Sir, you have cut 
short my time. It is your prerogative. 
It may be your right also. But I just 
want to point out this thing. Of course, 
there are many oth~l' things. I would 
like the Minister to come out clearly 
with a statement in this regard. I 
want him to give a definite reply on 
thils) point. The !previous Ministers 
have gone :md it is all to the good. 
We do not want a bure.lUcratic reply 
from you. Simply saying "it is under 
consideration" will not done. Eight 
years have passed like that. That will 
not do. I would like to know from 
the hon. Minister what imme1iate 
steps have been taken to bring this 
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college under the Health Ministry im
mediately. secondly, what steps have 
to be taken to recogni.~e the teachers 
who are working there, or to bring 
frE'sh teachers if the college is to be 
under the U~iversity, on deputation 
to the University. Then, there are the 
hostel facilities. The dharamsala will 
not do. It is a common hall. There 
should be at least some partition, until 
the barracks are given to them as 
hostel Fourthly, there is the question 
of hospital facilities. You must have 
a portion of the hospital for the use 
of the medical college until you have 
a separate hospital. They have asked 
for 600 beds How much are YOll pre
pared to giv·e. You have to give con
sideratiOn to the demands of the stu
dents in a reasonable manner. Finally, 
they do not have a library. The exist
ing library can be useful on1y for 
post-graduate research. So, they should 
be given suitable facilities for a good 
library. Sir, it is not possible for yOll 
to give more time. But I would say 
that the Minister should take this op
portunity not to give a stereotyped 
xeply but to shOW his political 
maturity. "il 

SHRI RABI RAY: My hon. friend 
has made some critical references and 
he was some what harsh against the 
decision of the Government. But I 
want to assure Parliament that after 
I have assumed offtce I took personal 
interest in the matter. If the hon. 
Member has gone through the state
ment he would agree with me that, 
50 fa~ as the agreement that was ar
rived at between the Health Ministry, 
the University and the students in 
May 1978 is concerned, out of the 17 
conditions, 11 conditions have been 
fully implemented, four are in an ad
vanced stage of implementation and 
only two are under conSideration. I 
agree with him when he says that I 
have to take personal interest in this 
matter when the students are suffer
ing. After I assumed office, I did not 
want that under my very nose they 
should suf!er. Hence, the House would 

of Med. Sc. (CA) 

appreciate, I called the Vice-Chancel
lor and the students on the 24th Feb
ruary. I met the students in the pre
sence of the Vice-Chancellor 8D4 th-
was agreement between us, between 
the Ministry and the Vice-Chan
cellor to translate the formal 
agree~ent into action. I t~nk 
the whole thing has been descrlbed 
in the reply. I do not want to go into 
the details In the presence of the 
Vice-Chandellor, I asked the students 
to explain tneir difficulty. They said 
that there should be no dual control 
and that the Ministry should take over; 
since the Vice-Chancellor has failed, 
the Ministry should take over. At 
that stage I intervened and asked 
what I should do, because I did not 
want the students to suffer. Then 
there was discussion. Then the Vice
Chancellor himself wrote a letter to 
me in which he has appreciated what 
I have done. There he says: 

'IDear Rabi Ray, 

We are immensely grateful to 
you for all the kindness and cour
tesy that you have shown for im
proving the situation in the Uni
versity College of Medical Scienc
es since you have assumed office 
of Minister for Health and Family 
Welfare I must say that it is for 
the first time that this matter has 
been discussed thoroughly and in 
g.reat detail with serious attention, 
when the Minister himself has 
kindly spared so much of his time, 
despite his multifarious engage
ments for the resolution of the 
difficult problF'ms which have ac
cumulated during the last 8 years 
in connection with the institu
tion ... " 

The students in their letter received 
by the Ministry on the 27th of last 
month have said that the only answer 
to rtheir college problems is take over 
of the college by the Ministry of 
Health. 

The hon. Memher has raised the 
question of hostel for ~e students. 
This dharamshala was built up t. 
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cater to the needs of the patients visi
ting Safdar~ang hospital. The stu. 
dents have agreed to take the dharam
shala and I have assured them that it 
would be placed at their disposal. 'rhe 
dharamshala would be available to 
them in a week's tbne till the barracks 
are niade available to them. My 
friend, Shri Sikandar Bakbt has taken 
special care to SE'e that the students 
are not put to any difficulty. We will 
see that no unneC'Psr.ary inconvenience 
is caused to the students. The stu
dents have also assured me that they 
would immediately leave the dharam
shala after the barracks are made 
available to them. 

As far .as the Library facilities are 
concerned, the National Medical Li
brary has been maGe available to the 
students of University Colleg.e of Me
dical Sciences. Tht!re is no difficulty 
on that score. Thf' playground will 
also be ready for them very soon. 
About the library if there is any fur
ther difficulty, I' " .. ill look into the 
same. 

The main problem is to have a uni
fied control on the UCMS. The students 
do not want dual control and I think, 
I will have no other go but to take 
over the college so that the students 
are not put to any inconvenience. 

12.52 hrs. 

{MR. DEPUTY-SF1EAKER in the Chair] 

SHRI MALLIKARJUN (Medak): 
Mr. Deputy-Speaker, Sir, it is very 
unfortunate that the Health Minister's 
reply is only an eye wash. He has 
mentioned that out of the 17 demands 
of the students, he has already met 
11 demands. I wou]d like to refresh 
the memory of the hon. Minister 
that it was on the 9th May, 1978 that 
an agreement was reached because of 
the strike of all the medical students, 
not of this particular college. They 
had a number of de~ands and out of 
thOSe demands probably he had met 
some of them. 

of Med. Sc. (CA) 

As far as this University College 
of Medical Sciences is concerned, theY' 
have only three demands. One, they 
wanted that there should be a unified 
control, a single uuthority should have 
the control over it. As it was, it is 
under the dual control of the Univer
sity and the Health Ministry. Their 
second demand was for a hostel and 
the third demanel was for the con
struction of the OPD, phase II. Un
fortunately, for phase II construction, 
nothing has ,been done except sanc
tioning some small amount for this. 
so far as the hostel is concerned, they 
want to keep them in barracks. They 
have now offeretl them dharamshala. 
I do not know, if they are satisfied 
with this. They are also human beings. 
Being medical students, they need 
proper attention to be paid to them. 
They have to devote a lot of time to 
their studies and practical training. 

The students of this college have fa 
go to the Safdarjung Hospital for 
their clinicial trairung. I do now 
know, whether the same doctnrs or 
professors who teach them in their 
college g.o and teach them in so far 
as their practical training in the hos
pital is concerned. And because of 
the dual G.ontrol. We do not. know 
how the doctors and others treat them 
at the Safdarjang hospita1. 

In the light of t:-.e agreement or 
'9th May, 1978, WIIC;l a proposal was 
sent to the Uni\rerJity to appoint a 
Director-cum-MeJl<!al Superinten
dent. they have rejected it ,because 
within the regulatl.ms of the Univer. 
sity, it does not ·ct))'l'e in. Again, the 
Vice-Chancellor has Written last year. 

I think in the m:Jnth of October, a 
letter was there that Government 
must immediately take over the Col
lege, in order to givp proper educa
tion to the pupils, particularly tha 
medical student,;; who are- going to 
save the li,res of the Hr.alth Minister, 
of myself and f'\'etybody' ellie. When 
the Univp.ro;ity Vice-Chancellor him
self has written. I do not know wh!lt 
is the hitch for the Ministry to take 
it over. 
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Again, there is a resolution of an 
associatiOn whicl~ has beep forwarded 
It is at page 4. It says. 

.. (i) The Delhi University Tea
chers' Association has requ~ted the 
Delhi University to run the College. 

(ii) The Acadt'mic Council of tho:! 
Delhi Universit,;r has constituted I!o 

Committee to look into the whole 
question. 

(iii) Govern:ncnt should keep the 
strong feelings of the teachers and 
the Academic Council Members .. " 
What has the teachers of Humani-

ties got to do with medical faculty? 
I do not understand. Here, the Vice 
Chancellor has written a letter sug
gesting taking over. Again. a re
solution was adopted. In the light 
of all these thing\ medical student~ 
were yery restive. They even ghe. 
raoed the Principal. Again, recentl)', 
to have a unified coordination, Dr. 
Bisht woo appointed. For this uni
fied coordination, Dr. Bisht was ap
pointed, but this was also totally 
rejected by the pupils. Now the 
students want complete take over. 
Either you take it over. or let the 
University do it. Since the Univer
sity can only conduct exminations and 
it is an academic institution, it will 
be wise on the part of the Government 
of India to take over the administra
tion immediately and sec that hos
tels are constructed immediately. So 
far as the barracks and their vacation 
by the Defence peopl(" are concerned
the hon. Minister .of Housing was verY 
generous to give some accommodation 
to the Defence personnel-aU these 
things are not going to help the medi
cal profession, with which everybody 
has got some concern. Therefore, I 
request the hon. Minister to let us 
know: withfn ,how muoh prescribed 
time he is going to take over the ins
titution as a whole, and then arrange 
fOr the proper construction ot library 
and hostel facUities and for the pro
~sion of othe,. amenities required for 

the medical students, to continue their 
profession? Or else, You completely 
alose that institution IlIld send all 
those medical stUdents to the Maulana 
Azad Medical College Or some other 
college and teach them regularly there. 
It should be a time-bound programme 

SHRI RABI RAY: I want to remov; 
one misconception which both the 
Members who have put the questions 
have. That misconception relates t~ 
Dr. Bisht. On the 24th of last month 
when we arrived at an agreement it 
was decided that Dr. Bisht would' do 
it. He agreed. Both the Members are 
under a misconception that he refused 
(lmteTT1Lption). Rejection was a pre~ 
vious decision. On the 24th of last 
month, we decided to send him, ,but 
the students rejected the whole agree_ 
ment. That is the problem. I told 
you that Dr. Bisht was to be sent. 

And I think one fundamental thing 
has been lost sight of by both the 
Members. It is that these are all 
interim arrangements. The entire 
medical complex is being built at 
Shahdara, and we have already sanc
tioned Rs. 8.72 crores. The total ex
penditure is Rs. 15.19 crores. It is 
only an interim arrangement and dur
ing this interim arrangement these 
difficulties have cropped up. ' Hence, 
as I told you earlier, the Ministry I 
think, will have no other go but ' to 
take over the institution. 

12.59 hrs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1978-79 

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): I 
beg to present a statement showing 
Supplementary Demands tor Grants in 
respect of the Budget (Railways) for 
1978-79. 

MR. ,DEPUTY-SPEAKER: Now 
matters under rule 377.1>r Vasant 
Kumar Pandlt. We will have the lunch 
hour after We finish matters under 
rule 377. 
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MA'ITES UNDER RULE 377 

(i) NEED FOR A UNIFORM PATTERN OF 

EDUCATION IN THE COUNTRY.· 

DR. VASANT KUMAR PANDIT 
(Rajgarh) : The teachers all over 
tile country are shocked to learn that 
tile Union Government has decided to 
delete education from the concurrent 
list of the Constitution of India. 
Teachers and educationists have all 
along been of the firm opinion that 
fonnulation and implementation of 
a National Educational Policy will be 
well high imPOssible if Education is left. 
tea the States alone. With this aim in 
view the teachers have struggled hard 
to demand e1ucation being placed in 
'he concurrent list. Educationists in 
general and patriots in particular are 
flnnly of the opinion that a uniform 
.. tiona 1 pattern of education shall be 
the most powerful instrument of 
national and emotional integration. 
This can ,be achieved only through the 
joint e1l'orts of the Union and the 
State Governments. Uniform pattern 
ot education also entails uniform 
serviCe conditions" statutory security 
of term and. n,ational payscales of 

ftachers throughout the country. 
Teachers allover the country have 
been agitating since long fOr all these 
demands. With education on the 
Concurrent List the States as well as 
'he Union Government will be en
abled to share jointly the financial 
burden involved in implementing the 
above programme of national import
ance. It is therefore urged that the 
Union Government will kindly recon_ 
sider the abave decision in their 
correct perspective and concede the 
genuine long-standing demands of 
teachers. 

Oi) REPORTED RESENTMENT AMONG 
PEOM.!: OF NORTH BIHAR DUE TO 

CANCELLATION OF CERTAIN TRAINS 
INCLUDING KOSI EXPRESs 

4& " .. '-Wie limn' (~) : ~ 
., ~ ~377~ ~~_ 

~~~'Il~~~~-m 
~~t~~~i\;"-

~~~~m1l"'3f~~ 
50~~~~~~6 
~cti~:q-Nt~~~~ 
om~rl~t~fij'pJ;r1l"'~ 
1l'" ;n;r;/' mfT ~ ~ ~ 
~ "~~,, (673N~68 
~) \:fT ~ ~ I ~ i f'Cf; ~ 
~~~5~~ri\:fT 
;;.~ i' I 
mrn~~~il~cf, 
"R~~~~~~il~ 
1l'" ~ :a:.i1 ~ ~ ~ Ottf ~ Cfft 
~ \rn"f rl ~ t I ~ CfiT ~n 
EIiii mwr \:fT ~ t I 

JI1!': ~ ~ P.i7T ff ~ ~ ~ ctrr 
~~~~tf?lT~ifm 
cnm <nTit ~ ~ miT 1l'" m ~ 
~ ~ <fiT ~ \:fT ~ if ri 
m~;;r;:q~~1 

~~W~~~ 
~ f2fi <fft ~ rll ~ 3rl'l ~ 
~ ~ ~, ~.qr. ~ ~ ~. 
~ <fiT mq; ~ nIT m ~ qr-ft, 
q-m;rr ~ mr-tr ~ q;of ~ om ;;wt I 

3TroT i ~ nr ;p.fl- ~ 3fh ~ 
t<:rr:l ~ T-r~ Cfft r~ Cfif;t I 

MR. DEPUTY -SPEAKER: The 
House stands adjourned till 2.05 P.M. 

13.05 hours 
The Lok Sabha adjourned for Lunci~ 

till five Minutes past Fourteen of 
the Clock. 

The Lok Sabha re-assembled after 
Lunch at ten minutes past Fourteen 

of the Clock. 
[MR. DEpUTY-SPEAKER in the Chaw] 

~ ~ ~ (~ili!\1I,i'P) : ~ \'I"!fi 

~~~~'nl'nfti~~ 
~ ~ r. E<fiid OJ v.rr ~ I qt en arr-t ~ 
~i!Tlt~~~m~~qr 
m.tqtR~~~1 -
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STATUTORY RESOLUTION RE. 
N.OTIFICATIONS INCREASING EX-
PORT DUTY ON RAW COTTON AND 
LEVYING IT O~ TURMERIC. 

THE MINISTER OF STATE IN THE 
KlNISTRY OF FINANCE (SHRI 
SATISH AGARWAL): Mr. Deputy
Speaker, Sir, I be, to move the fol
lowing Resolution: 

"That in pursuance of sub-section 
(2) of section 6, read with sub
section (3) of section 7, of the 
Custams Tariff Act, 1975 (51 of 
1975), this House approves the fol
lowing notifications of the Govern
ment Of Iooia in the Ministry of 
Finance (Department of Revenue),
namely:-

(1) No. GSR (21E), dated the 
9th January, 1979, increasing the 
export duty on raw cotton to 
Rs. 2,500 Per tonne; and 

(2) No. GSR 34(E) dated the 
20th January, 1979, levying an 
export duty at the rate of Rs. 1,500 
per tonne on turmeric in powder 
form and at the rate of Rs. 2,000 
per tonne on turmeric in any 
other form, under the new Head
ing No. 25 in the Second Schedule 
to the said Act, 

from the date of issue of the said 
notifications." 

Sir, prior to 9-1-1979 the statutory 
rate of duty fixed in respect of raW 
cotton under Heading No. 16 Of the 
Second Schedule to the Customs Tariff 
Act, 1975 was Rs. 1,000 per tonne. 
However, the effective rate of duty 
fixed by notification on raw cotton of 
the variety known as Bengal Deshl 
was Rs. 700 per tonne. Owning to the 
comfortable cotton situation in the 
country and the anticipate4 surplus 
of over a lakh bales of Bengal Deshi 
cotton, Government proposed to allow 
exports of about 50,000 bales of raw 
cotton of the variety known u Bengal 
ne.bl. bport price Hllisatioll for 

merie (St. Resn.) 
this variety of cotton 'W8I expected 
to be RB. 6,000 or more per candy. as 
against the domestic market price of 
Rs. 2,600 to Rs. 2,800 per candy. In 
view of the wide margin between the 
internal and international prices, Gov_ 
ernment increased the rate of export 
duty on raw cotton of the variety 
known as Bengal ne..hi from Rs. '100 
to Rs. 2,500 per tonne with effect from 
9-1-1979 so as to mOP up a part of the 
profit. The rates of export duty on 
other varieties of raw cotton remain 
unchanged. 

Export of turmeric was banned since 
January 1978 and, consequently, large 
stocks of turmeric had accumulated in 
some parts Of the country. The 
current crop in the country is expect
ed to be about 1.50 lakh tonnes, i.e. 
25 per cent more than the last crop. 
With the arrival of the new crop, the 
possibility of the indigenoUs prices 
falling substantially cannot be ruled 
out. In order to ease the situation, 
Government have decided to lift tbe 
ban on export and allow exports of 
turmeric under OGL. There is also a 
wide margin between the internal and 
international prices of turmeric. Gov_ 
ernment have imposed an export duty 
on turmeric So as to mop up a part of 
the margin of profit. The rates of 
duties prescribed are Rs. 1,500 per 
tonne On turmeric in powder form and 
Rs. 2,000 pe tonne On turmeric in any 
other form. 

Whcn this particular duty was levi
ed, the first one on cotton on 9th Jan
uary and the sec;:ond one on turmeric 
on 20tli January 1979, we received 
proposals from the a~inistrative 
Ministries that there 1s a Ibig gap 
and the middleman is going to make 
huge profits and 80 we mUlt mop up 
a part of the profit. So, on the recom
mendation of the administrative 
Ministry, the Finance JrfiniItrr in the 
Department of R,evenue a.eceptec! their 
recommenclations and We klYe in-
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creased these duties through noti1lca
tion. As required under the law, 
these notifications have to secure the 
approval of Parliament. So.. I am 
moving this Resolution. 

I do nQt think I have anything More 
to add at this stage. All I can say is 
that, so far as Bengal Deshi cotton is 
concerned, when we imposed this rate 
of duty on the 9th January, 1979, we 
had some calculations before us. The 
domestic price at that point of time 
was Rs. 2,600 that is, Rs. 7.12 per kg. 
while the international market export 
price was Rs. 5,000. The'n we calcu
lated that Rs. 2,500 CQuld be mopped 
up quite easily without any difficulty. 
Now,. prices are ranging between 
Its. 2,700 and Rs. 2,800 internally, and 
in the international market the prices 
are said to be ruling at Rs. 6,800 ap_ 
roximately. They have ,risen from 
Rs. 5,000 to Rs. 6,800. So, there is 
more margin, and there may be a case 
for s:epping up this export duty still 
further SO as to mop up more margin 
of profit from the middlemen who arc 
the exporters. In this particular case 
the estimated exports are to oe re
leased: 50,.000 for export, out of which 
20,000 haVe been released in two lots 
of 10,000 each. The estimatei revenue 
is calculated to be Rs. 1.6 crores so 
far as cotton is cQrlcerned, and Rs. 2 
crores so far as turmeric is concern
ed. Similarly, there is a margin of 
profit in turmeric also because of the 
difference between the domestic price 
and the international price. So, on 
the recommendation Of the adminis .. 
trative ministries, we have mopped up 
these profits. 

Some amendments haVe also been 
moved, and the hon. lady 'Member was 
also raising some points~ The Finance 
Ministry is not directly concerned with 
them, as to what should be the moni_ 
toring system. the arrangement, re
le4lSls, purchases, whatever' it Is, but 
when it came to our notice that there 
was this diftere,pce between domestic 
"if interdatlQlial prlfell, that 'there IS 
• hUIe mar,gin 'from: RI. 8 per kg. ta 

the internal market to :as. 21 per kI. 
in the international market, we have 
mopped up Rs. 2.5 per kg. 

So, I seek the approval of this 
House. If there is any other point 
to which I can reply so far as my 
Ministry is concernei, I shall be happy 
to do that. I commend this resolu
tion fOr passing. 

SHRI HARI VISHNU KAMATH 
(Hoshangabad): On a point of order. 
I am not speaking on the motion of 
the Minister, but I am speaking on 
the violation of article 343 of the 
Constitution. ,Under that article two 
languages, Hindi and English' have 
been recagnised as the official langu
ages of the Union. . 

SHRI K. GOPAL (Karur): I have 
asked for Tamil also. 

SHRI HARI VISHNU KAMATH: 
It will take its own time, We will 
discuss it later on when it comes. 

The House expects, not only expects 
but demands, that Government should 
strictly observe and conform to the 
provisions of this article. 

Will you kindly have a look at the 
notifications issued by the Govern
ment in this connection on the subject 
of turmeric ~nd raw cotton? I am 
confining myself to turmeric. We have 
heen supplied with copies of the ncti
fication issued by the Government in 
the Gazette of India as also the Ex-
planatory Memorandum to the Noti. 
ficatio'n, in English as well as in Hindi. 
I wonder who has be,en remiss in 
this matter, remiss or careless or 
negligent in this matter, whether the 
Minister has had a close loak at this 
particular matter, Or he has not had 
the time or the energy to go into this 
matter. 

SHRI K. GOPAL: Cotton growers 
do not understand Hindi! 

SHRI BAR! VISHNU KAMATH: 
Please have a look at thE! aazeUe 
Notification. In English" at. course, it 
is turmeric. I have no objection to 
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that, but in the Hindi notification also, 
1f1'1f it 'l'rtt{f 2 0 'ii'fqU 
There also you will find in the first 
column the word "~,, Now, 
please have a look at the Explanatory 
Memarandum in Hindi sql6QI~"''''' ~ 

~ ~r~ 'ffif ~T Tttrr ~ ':5);:<tT~f=rf<.1f!,fr i, 
There, the wotv.l used is ,.~., • That 
is the right word. But in the Gazette 
Notification in Hindi, it is .. ~. 
Is it adulteration of language? 

SHRI K. GOPAL: Because turmeric 
is adulterated! 

SHRI HARI VISHNU KAMATH: 
It is not only violative of the Consti_ 
tution but it is also jarring upon the 
ears, and on the mind and spirit. 

aqIGCII~'1'" ~ * "~":U~ ~ i, 
~ '111e'rtm1'1 ;f .. ~., l\;rm t , 
I do not knew what is the logic, why 
this has been done and why this in
consistency. This is a violation of 
article 343 Of the Constitution. I know 
that whenever speeches are made out
side or inside, there is a mixture oi 
languages. That is not adulteration: 
it is mixture only. That can be allow
ed because we speak extempore. But 
when the Government, specially the 
·l4inistries, issue notifications in the 
Gazette in Hindi and English separa
tely, there should not be adulteration 
of language. I am a lover of WOI'::Is, 
Every word is a living entity to me. 
Every word should be taken care of 
and used properly. It is no use hav
ing a mixture of languages. I do not 
know if in Hindi it is called turmeric. 
I do not know; I have not heard. In 
Hindi, it is halad or haldi. 

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): In 
eating no language is used. 

SHRI HARI VISHNU KAMATH: 
The hon. Minister knows that eating 
is unparliamentary inside the House. 

In conclusion, I would request you, 
Sir, to direct the GOVernment, to be 
more careful in future with regard to 
the UIe of 'language. Language is a 

living thing. It should be used pro_ 
perly and correctly. 

MR. DEPUTY-SPEAKER: Aa far as 
the word "turmeric" i.s concerned, I 
suppose, it is an English word. It 
must be a mistake in translation and 
it might be a typist's Or a translator's 
or a printer's devil. But as far as the 
violation Of the Constitution is con
cerned, I do not see any violation at 
the Constitution because the notifica
tion has been issued in Hindi. What 
you are pointing out is a misuse of 
of the word. I think it will be cor-
rected. ' 

SHRI SATISH AGARWAL: I very 
much appreciate the concern of the 
hon. Member and I regret this mistake. 

MR. DEPUTY -SPEAKER: Resolu
tion moved: 

"That in pursuance of sub-sec
tion (2) ot section 8, read with 
sub-section (3) of section 7, of the 
Customs Tariff Act, 1975 (51 ot 
1975), this House approves the fol
lowing notifications of the Govern
ment of India in the Ministry of 
Finance (Department of Revenue), 
namely:-

(1) No. GSH 21(E), dated the 
9th January. 1979, increasing the 
export duty on raw cotton to 
Rs. 2500 per tonne; and 

(2) No. aSR 34(E), dated the 
~Oth Jamjary, 1979, levying an 
export duty at the rate of Rs. 1500 
per tonne on turmeric in powder 
form and at the rate of Rs. 2009 
per tonne on turmeric in any 
other form under the new Head
ing No. 25 i'n the Second Schedule 
to the said Act, 

from the date of issue of the said 
notifications." 
Now, there are amendments to be 

moved. 

SHRI DAJIBA DESAI CKolhapurl: 
I beg to !Dove:-

That in the resolution.
in part (1)-
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for "Rs. 2,500" substitute 
"Rs. 701". (1) 

That in the resolutian.-

in part (2)-
0) for "Rs. 1,500" substitute 

"Rs. 201". and 
(ii)for "Rs. 2,000" substitute 

"Rs. 200". (2) 

SHRI P. RAJAGOPAL NAIDU 
(Chittoor): Mr. Deputy-Speaker, Sir, 
I am quite against this proposal. The 
Government is not having any definite 
export policy with regard to agricul
tural commodities. 

After the Janata Government came 
to power, they made it a duty to see 
that the prices of agricultural com
modities go down. They have totally 
banned the export of agricultural com
modities. If you take any commo'H
ty, the price has gone down. For 
example, in regard to jaggary, it Is 
only one-third. They have banned 
the export of even vegetab1es. They 
say that in the interest of consumers, 
if there is no surplus, it is not pos
sible to export. In the name of con
sumers, instead of' helping them, they 
are helping the capitalists, the indus
trialists and the upper salaried peo_ 
ple. I want to know whether the 
J anata Government is CC\lYlmitted to 
supply of raw materials that is, agri
cultural goods to the capitalists and 
the industrialists and also to the peo
ple who are getting higher incomes at 
lower rates. Is that the policy? Of 
course,. We are committed tCl a policY 
of supplying goods to low-income gro
ups at low rates. In the name of 
poor people, the Janata Government 
has formulated a policy Clf helping the 
capitalists. 

Now, the policy of the Janata Party 
is dictated by the capitalists. With 
regard to agricultural prices, the capi
talists are ruling the country and they 
are dictating terms. With regard to ex
port and import policies also, they are 

doing it. It is high time we had a 
separate Committee to formulate a 
policy o.n export and import, so that 
the agricultural prices' may not come 
down. 

With regard to export of ag,ricul
tura! commodities, we are not having 
any exploration. We are having Em-
bassies, ,but We are not having any 
trade representatives in the Embassies. 
If we can have these trade represen
tatives in Embassies" then they can 
explore the possibility of exporting 
our commodities. 

We are having an Agricultural Pri-
ces· Commission, and the reference 
given to the Agricultural Prices Cc.m
mission is that remunerative prices 
should be given. There is nO diffi
culty about that. But with regard to 
giving incentive prices, the Agricul
tural Prices CommissiCln should take 
into consideration the economic posi
tion of the poor people and also the 
situation in the country. Therefore. 
with regard to giving incentive prices, 
there may be dispute, but with regard 
to giving remunerative prices for agri
cultural cC\!IUllodities, there should be 
ng dispute at all. 

Now, the policy of the Government 
is to fix an arbitrary price. This 
price is fixed without any data. The 
Agricultural Prices Commission is no~ 
having any machinery to collect the 
data. Unless the Agricultural Uni
versities and the independent econo
mic institutes are authorised to collect 
the cost of cultiwtion and unless the 
fixation of prices for agricultural com
modities is based on scientific data. 
the agriculturists will not get any 
justice. 

In this respect I want to say that, 
when sugar was selling at a higher 
rates, when the Government was get
ting Rs. 500 crores per year, they 
transferred the money to the General 
Revenues. Now, sugar is selling at a 
lower rate and Government is saying 
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that the cane..growers should get a 
lower price. If those Rs. 500 crores 
had been transferre-i and constituted 
into an 'Equalisation Fund' then 1t 
would have been possible fo; the Gov
ernment to subsidise. when the prices 
came down, and help the agricul
turists. 

Here, Rs. 2,500 per tonne for raw 
Cotton, Rs. 1,500 per tonne for turme
ric in powder form aDd Rs. 2,000 per 
tonne for turmeric in any other form, 
are sought to be levied as export duty. 
I want the Government to spend it far 
the sake Of those people who produce 
cotton and turmeric: if they do not do 
it. then it is no use. Always the export 
policy will be like this when the prices 
are very low. the agriculturists agi
tate and represent to the Govern
ment; ancl when it is decided tC'. 
export, then all the raw produce will 
come into the hands of the merchants, 
and when export is allowed, the pro
fit will go to the merchants, not to the 
agriculturists. Therefore, Govern
ment should constitute an Agricul
tural Price Stabilisation Corpmation. 
and it must take the responsibility Clf 
purchasing all surpluses and selling 
them in foreign market and algo 
internally through the National Agri
cultural Marketing Federation. If this 
money is not going to be constituted 
to help the producers, then at least it 
can be constituted into an 'Equalisa
tion Fund' and it can be utilised when 
the price comes down. 

Therefore. once again I have to say 
that there must be a revision of ex
port policy in respect of agricultural 
commodities. FOr that, there must be 
a permanent body to look into the 
prices of agricultural commodities 
export, internal consumption and 
other things and suggest ways and 
means and advise the Government 
with regard to prices of agricultural 
commodities and export and impart 
policies. 
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SHRI DAJffiA DESAI (Kolhapur): 

Mr. Deputy_Speaker, Sir, the Govern
ment has come forward to seek the 
approval of this HOUSe to the Dotifi
eationalready issued with regard to 
increasing the export duty on raw 

cotton and levying export duty on 
turmeric in powder form. 

Sir, only a few days back, the Fin-
ance Minister, during his budget 
speech had told the HOuse that the 
export of agricultural products had 
to be encouraged and in this connec_ 
tion, had mentioned some of the items 
also. But at the same time, the Gov_ 
ernment has come here seeking the 
approval of this HOUSe to this en
hancement or levying of the export 
duty. There are only two items on 
which the levy is sought to be im
posed or increased. On the other 
hand, actually, the Government should 
have come with a policy statement 
on the basis of the announcement al_ 
ready made in the House Iby the Fin_ 
ance Minister. 

The Hon. Minister of State while 
moving his resolution in the House 
said that he would reply to certain 
questions concerning his Ministry. Is 
the Finance Ministry concerned with 
the revenue and expenditure only and 
it is not concerned with the economic 
policies of the Government? And if 
the Finance Ministry is concerned 
with the economic policy, is it not 
the concern of the Finance Ministry 
to know what export policy the Gov
ernment Or the varius Ministries are 
adopting? Shri Mirdha and other 
hon. Members have rightly empha
sised that there is need for an export 
policy for the agricultural products. 
They are just exporting or importing 
without any clear-cut policy. 

There is one more important point 
that I would like to place before the 
House. There is discrimination in so 
far as the agriculture and industry 
are concerned. For the industry, the 
Government comes forward from time 
to time with the policy of export con_ 
cessions. There are a number ot 
Export Promotion Councils which 
deal with the encouragement of eX-
port Of industrial products as also 
their input availability. When a 
factory wants to export certain items, 
they can get import licences for raw 
materials, for inputs etc. Then, again 
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there is compensatory support for the 
induatries. There are certain indus
tries where hundred per cent produc
tion is encouraged for exports. On 
the other hand, what is the policy of 
the Government regarding export of 
agricultural products? Thus, there is 
a clear discrimination between the 
two. 

When the agriculturists produce 
more, the produce goes to the trailing 
community and whenever it suits 
them, the trading community can 
export this after getting necessary 
licences etc. And supposing thf"!y get 
something more, then the Govern_ 
ment comes in with this sort of noti
fication for mopping up the proiits. 
Many hon. Members of the House 
have asked as to what about the pro
ducers. Actually, when there is no 
export policy as such for agricultural 
products the agriculturists or the 
cultivators cannot draw up their pro
gramme for production. If the Gov_ 
ernment says that these are the items 
to be exported, cultivators can spe
cially plan their programme of, for 
example, cotton or whatever it is. 
Now, this year many States have 
asked for export of cotton. The Gov
ernment ot Maharashtra have procured 
lakhs ot bales of cotton and have asked 
the Government for permission 
to eXPOrt cotton. What would hap
pen if the Government says that they 
are levying an export duty to mop 
up the profits? In Maharashtra, the 
State Government' Or the Marketing 
Cooperatives Federation is purchas
ing cotton, and they guarantee an 
adequate Or reasonable price. In a11 
the other States, Government must 
come out with a policy that whenewr 
they want to export, they can export 
but that it must be through the state 
trading agency or a cooperati.ve 
agency. 
Th"r~ is the St:lte Trading Corpora_ 

tion. It deals with export~ and im
ports. So, why should it not deal 
'With the export of raw cotton? They 
can pU1'chase frOm the open market 

ere and export, and givp the beneftt 
o the State Trading Corporation, and 

to the country. Mopping of proftt 

4858 L.S.-ll 

need not be done only by taxes. It 
can be done through market opera
tions. Government of India has a 
number of institutions which can 
deal with exports. Even some of the 
cooperatives are doing it. The co
operatives and the STC can do it. In 
spite of aU these institutions, Govern_ 
ment has come out with a proposal 
to support the private trade. 

I want to ask the Minister whether 
this is the policy which is going to 
be adopted in future, with regad to 
agricultural exports-the policy 
which has been announced by the 
Finance Minister. The private trade 
is purchasing it at a cheaper price 
during the production season and it 
is allowed to export agricultural pro
duc~from riCe to cotton; and then 
Government's function is only to levy 
the export-is it the policy of the 
Government? I hope the Finance 
Minister wilI enlighten the House and 
assure us that henceforth the expOl t 
duty will be used not only to mop up 
profits, but to give benefits to the 
agricultural producer. Here they 
actually have the Bengal Desi cotton, 
but 'haldi' is stilI in season. The 
season has started. Government can 
purchase it with the help of the State 
cooperative societies. They can pur
chase and then export. Bengal Dest 
might have been purchased by the 
private traders, but it is not the case 
with 'haldi'. If the Government has 
really any intention to support culti_ 
vators, so that they can get !better ar..d 
remunerative prices and the cost of 
production by harvesting-if it is a 
proclamation ot the Janata Govern_ 
ment-let them say that, and alo;o that 
henceforth agricultural production 
will be exported by the cooperative 
institutions or the STC. That is the 
declaration we want. 

SHRI AMRIT NAHATA (PaID: I 
really sympathize with Shri Satish 
Agarwal. because as he himself has 
said, he is only an executive person, 
to execute what the administrative 
Ministry tells him to do. I wish some
body from the Ministries of Industry 

. and Commeree were here to listen °to 
this debate. Obviously it seems B& if 
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it is a wry reasonable step, that some 
profits of the middle-men are belni 
mopped up; but behind this fecade is 
concealed a long story of lethargy. 
inefficiency and even collusion. I will 
tell you how. I know the whole 
story. It is the story of total incompe
tence of the Cotton Corporation of 
India. Last year, The Cotton Cor_ 
poration of India was allowed to eX-
port 25,000 bales of Be~al Desi cot
ton. It could not do so. With great 
efforts, it could export only 10,000 
bales. 15,000 bales of Bengal Desi 
cotton were lying in the god owns of 
CCI, deteriorating in qualJ.ty and get
ting pink in colour. This year the 
whOle world knew that We were sur_ 
plus in Bengal Desi and that prices 
were crashing, but Government did 
not announce that exports would be 
allowed. It wanted the CCI to clear 
its older stocks first; and then the 
Government would announce permis
sion to export. Meanwhile, the poor 
farmers could not wait. He had to 
sell his cotton at distress price. To
day a very small quantity of Bengal 
Desi cotton is trickling down in the 
market; most of it has already been 
mopped up by the traders befo.e ex
ports were announced. When 'ill this 
cotton had been cornered and gar
nered by the big traders government 
came forward and said: now we allow 
exports, knowing very well that the 
benefits will not go to the farmers 
but it will go to the traders. Whether 
it was the result of deliberate, cons
ciou, collusion or it was incompetent 
effort to protect the operating failures 
of the eel, I do not know but the 
result has been that the total l:>enefits 
of these exports have gone to the 
trader!'> and not to the farmers. 

15.00 brs. 

Even this time. out of 50,000 bales 
of cotton, 10.000 bales have been re
served for CCl Till this day CCI has 
not been able to fetch order for a 
single bale while private traders have 
been alble to fetch orders for many 
mort'! bales than what they haVe been 
allowed. The hon. Minister sPOke of 

international prices. There is no 
no such thing. There is only one 
country which buys our Bengal Desi; 
that is J apan. We do not USe it; 
Japan is a highly industrialised coun
try; it uses it. If Japan does not buy 
anything from the CCI that is the 
tragedy. The Cotton Corporation of 
India has not been able to establish 
its credentials with Japanese importers 
they do not rely on its time schedule 
or quality or its dealings. It is a 
great tragedy. CCI must improve its 
performance and must go to the fields 
and buy cotton of good quality at fair 
price to the farmer, in fact offer 
higher prices to the farmer and buy 
cottton for export; then there would 
not be profiteering by private trade. 
The cel as a public sector under_ 
taking must go in a big way to buy 
cotton and export it and establish 
links with the Japanese importers. 

40,000 bales were allowed for pri
vate traders. What are the conditions 
on traders who want to export this 
cotton? He must deposit Rs. 500 per 
bale with the Textile CommiSSioner. 
No small trader or exporter or farmer 
Who organises into a cooperative. and 
decides to export their cotton directly. 
they cannot do it. It is a big amoun:
Rs. 500 per bale. There is another 
condition that this export must be 
completed !before March end. This 
policy was declared in mid February; 
within one and a half months i'; has 
to be done. It means only big trflders 
can do it with the result that Saksa
rias and such big traders alone would 
benefit from it. Now it is a poor sop 
to us and we are told that We have 
mopped up their profits. 

Japan is thc only buyer of Bengal 
Desi. Incidentally, it is not grown in 
Bengal hut is mainly grown in Pun
jab, Rajasthan and a small qmmtity 
in Haryana also. I find that in Japan 
there is demana not only for Bengal 
Desi but also, a small demand, for. 
hand ginned desi cotton. In good old 
days, cotton used to be ginned by 
hand by our womenfolk in the Yil. 
!ages. There is a charkl and witli I. 
this, our women durin, noon. ti.e 
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used to gin cotton and remove the 
seeds. When mill-ginning came, 
hand-ginning was almost exterminat
ed but still there is some demand for 
this cotton in Japan. I went to my 
people and asked, "Can you revive 
it?" They said, "Yes, we can revive 
it". I told the Commerce Minister, 
"Why don't you reserve some quan
tity for hand_ginned cotton? It will 
giVe employment to four or five 
thousand people in my constituency 
and in other parts of Rajasthan." He 
agreed. 2000 'bales have been reserv_ 
ed for the export; of hand-ginned 
cotton. Today in my constituency in 
six villages in Bikaner, 3000 people 
are employed in hand_ginning only 
because there is a demand in Japan. 
The Textile Commissioner says, this 
also must be cxported by March End. 
Hand-ginning is not mechanised, sO 
you cannot gin 2000 bales in 1-112 
months. This time must be extended. 
Then they say you must deposit HI. BOo 
per bale. This is not possible because 
they are small people. It is true that 
hand_ginned cotton fetches a sHghtly 
highei price and it will give us more 
foreign exchange. But it is not very 
high. The difference is hardly 10 to 
12 cents. per kg. But hand-ginning 
costs are higher and it will give em
ployment to 5000 to 10,000 women in 
remote villages of Rajasthan. I would 
appeal to the Minister to consider 
exempting hand-ginned cotton from 
this export duty because there is not 
much nrofit in it. Even now when 
cotton -has gone out of the hands of 
the farmers, at least a part of it is 
going back to the poor villa~ers in 
the form of emplovment. 

La!;tly. I would !':trongly 5'lpport 
the dt>mand of Mr. Nathuram Mirdha. 
I am not talking of the .general im_ 
port-export poliev which is a larr~er 

issue. But this Rs. 160 lakhs that the 
Government is mopping up is a wind_ 
fall and ~econdly it amounts to de
frauding the poor farmer. Thi!': mar. 
gin at least must have gone back to 
the farmer. This money must be 
earmarked and !riven to the Punjab, 
Rajasthan and Haryana C"TOvernments 
to spend. tor the further development 

and gt'Dwth Of deshi cotton in theae 
States. 

SHRI VASANT SATHE (Akola): 
Sir, most ot the points have been 
covered. While supporting the points 
raised by my han. friends, I would 
suggest that it is high time this atti
tude of dealing with problems in 8 

piecemeal end ad hoc manner, which 
the Government has shOWn by this 
notification, was given up. For years 
Members of Parliament in this House 
and farmers outside have been re
questing for a national cotton and 
textile poYcy. There is no parity bet-
ween cotton prices and textile prices. 
There is no general loot. Whenever 
productiOn goes up in the case of an 
agricultural commodity, whether it is 
sugarcahe, cotton, or turmeric Or any 
item. you find that the prices crash. 
All that the Government says is that 
the Agricultural Prices Commission 
has fixed a certain support priCe and 
We will come to the reSCUe of the. far
mer only if it goes below the support 
price. That means, vou do not want 
the agriculturists to get remunerative 
prices. This year, far example, the 
cotton prices fell. But'did the prices 
of cloth fall? No. What are yoU do· 
itlg with the middle men and the tex
tile industry? When the Government 
themselves haVe a large nlnDoer of 
textile mills under their control, they 
have no poYcy. They just quibble 
about supporting the farmers. Even 
the present budget will go to help 
only the very big farmers, and the 
ordinary poor farmer, like the ordi
nary consumer, would suffer because 
of the rise. Here you are waking up 
and bolting the door of the stable 
after the horse has escpaed. How are 
you going to benefit the agriculturist 
by this mopping up? 

I remember that we examined this 
problem in the PAC. Bengal Deshi is 
exported only to Japan, and 80 to 90 
per cent is exported by only one party 
based at Bombay. I do not want to 
name that party. For years he has 
been doing forward cotltracts. My 
friend Shri Nahata, was .laying that 
Japan'is not willing to purchaae from 
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the STC. It is a conspiracy betweea 
this company here and the only im-
porter, that is, Jap,m, whiCh also be-
lieves in free trade. They would not 
buy from you. I say this is an eye 
wash. 

I welcome the little bit that yOU are 
trying to mop up. Fair enough; but 
who is benefitting? The benefit 
goes to those people who have al
ready minted money by the forward 
contracts. They nave made their loot. 

After all, this is not a party mat
ter. When you are thinking in terms 
of progressive reforms as a national 
policy, are yOU going to allow thia 
policy of letting the traders make the 
loot of the farmers and the consumers, 
although your administrative Minis
try recommended to you and yOU 
agreed to share the loot? So, both 
the Government a'nd the traders want 
to loot the consumers and the small 
people. This attitude of taking a 
share in the loot must be given up. 
It is high time that you must give up 
such a policY and evolve a construc
tive policy and annoUbce it. 

It is not to be taken lightly and yOll 
just bring an ad hoc Resolution say
ing that on a particUlar commodity 
the trade is making a profit alld so 
you increase the duty. Tomorrow 
you will come with a Resolution for 
duty on some other item. So far aa 
critical items which affect the far· 
mers are concerned, why not the State 
itself be trader? When I talk of state 
trading, I do not have in my mind the 
bureaucracy managing State trading. 
That is another fallacy which we 
have. When we talk of nationalisa
tion or taking over, immediately the 
bureaucrats come in, though they do 
not know the difference between dif. 
ferent varieties of cotton or some 
other crop. The result is that they 
fail in the international market. So, 
why do you not utilize the expertise 
of the private trade? There is noth
IDe wrong in it. But tell them that 
ther do it On behalf Of the nation, see 

that the entire marlin of praftt .,. 
to the country and for the bend of 
the farmers. 

Here, I would request only ope 
thing. In keeping wit.h yOUr declar
ed policy Of helping the farmers, let • 
gesture be made by seeing that all the 
moneys that come from this tariff in
cease is put in a development fund 
for the benefit of the farmers produc. 
ing turmeric as well as Bengal Desi 
cotton. You have not mentioned here 
Bengal DesL Tomorrow it may apply 
to other cottons also. I do n"ot see 
"Bengal Desi" in the resolutiO'1l. You 
have said "duty on raw cotton". 

SHRI SATISH AGRAWAL: You 
haye not seen the notiJication. 

SIIi1I VASANT SATHE: I go by 
your resolut:on. Anyway, if it ii 
clear in the notification, it is all right 

There was a. committee of experts 
which had worked out a formula on 
parity. It was submitted to the pre
vious Government just before the 
general elections. You will be hav
ing it with you. Study it work out 
a formula, a national poli~y for the 
productiOn Of raw materials as well at 
finished products mcluding exports. 

SHRI PABITRA MOHAN PHA .. 
DHAN (Deogarh): I rise to support 
the rest'lution tabled by the hon. 
Minister. 

There has been a criticism that the 
Government have no policy On ex. 
ports. I say that the Government 
have followed a general policy of ex. 
port and import. What is this gene
ral policy? The nation exports com
modities for the purpose of acquiring 
and conserving foreign exchange, and 
also to giVe benefit to the producer. 
the cO'l1sumer and the trader, whether 
it is the private trader or a Govern
ment corporation. Altso, the export 
and import policy depends upon more 
production and international prices. 
If these matters are considered, I 
think in exporting Bengal cotton and 
turmeric, Government have followed. 
the. real policy, the general policy ot 
export and import. So, I claim that 
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the Govenurient is not at fault in ex- way, through some other people, the 
port of Bengal cotton and turmeric. Fel agents purchase it at a very much 

As the hon. Minister has stated, les price and they get a profit. They 
Government is getting thousands of do it for their personal ends. 
rupees profit in its turn. If there is I do not appreciate this hUe and 
much profit, as has been suggested by cry that the Government should make 
some hon. Members, let a portion of purchases and carryon the business. 
the money be reserved to give sub- The experience that we have got in 
sidy to th producers when it is need- the last 30 years is that they are not 
ed by them. doing any justice to the producers. 

So far as turmeric is concerned, it Whether it is the Government corpa-
is grown to a great extent in Orissa, ratiOn Or it is the private purchaser, 
Andhra Pradesh and elsewhere. In whoever purchaSes it, they must give 
OrisS'a, mostly the Adivasi3 of the the benefit to the producers. The 
Pulbhani and Koraput districts, which Government should See that the pro-
are hilly districts ,grow it. In Andhra ducer gets a proper price, whoever the 
Pradesh, in the hilly areas, it is grown purchaser may be. In view of the 
widely and mostly by the Adivasis and profit which the Government nOw gets 
the Harijans. They do not get a prt'\Per on the Bengal tyPe of cotton and tur-
price. meric, the area under cultivation of 

It was complained that the middle· these crops should be extended and 
man was taking the lion's share of the the producers must be given all help 
profits. The Tribal Welfare Depart- and aid by the Government for grow-
ment set up cooperative committees to ing more turmeric and Bengal type 
purchase it. As a result, the Adivasis of cotton. 
and the Harijan producers were thrown 
out of the frying pan to the fire. They 
did not do justice to the producers. In 
the last 50 years, even befare Indepen
dence, there has been a hue and cry 
that the middle-man is taking away 
thp profit and the producers do not 
get the benefit. 

The various corporations have been 
set up. I am going to give an example 
of one Corporation, that is, the Food 
Corporation of India. They purchase 
rice. But they are the greiiteat suc
kers and the exploiters in the 
SOCiety. In our side, the rice is har
vested from the month of November 
till January. During this period, the 
FeI agents do not go to the villapa 
and do not purchase rice at all But 
the farmer, the cultivator, the pT04u
cer, is in need of money and, there
fore he is compelled to sell rice or 
a ... y 'sort of produce, whether it is rice 
0, ",heat Or maize or ·bajra or any-
tr.l~lg at lower rate. These Fer agents 
do ')t purchase it. At the nick of 
the moment, when the cultivator, tbe 
producer, requires some money, they 
sell it at a Very much lo~er price aDd 
stealtbtly, secretly and in a concocted 

With these words, I support 
resolution. 

the 
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SHRI SATISH AGARWAL: Mr. 
Deputy-Speaker, Sir, I am veq 
grateful to the hon. Members who
have participated in the debate OIl 
this Resolution. By and large, this 
Resolution has got wide support from 
all sections of the House ... 

SHRI K. GOPAL 
Please go through 
leisurely. 

(Karur): No. 
the record 

SHRI SATISH AGARWAL: The 
hon. Members have availed them
selves of this opportunity to high
light some of the grievances that 
they had in their mind with regard 
to the problems pertaining to the 
growers, and they have highlighted 
them. 1 have benefited very much 
by their views. 

Mr. Dajiba Desai at the very out
set questioned the propriety of what 
I stated in this House and asked as 
to why I should not reply to all the 
points, whether they concerned my 
Ministry or not. I can only say in 
this bebtalf that I am not accustomed 
to encroaching upon the fields ot 
others, and as laid down in the Go
vernment of India Rules of Business, 
I keep myself confined to my own 
subject, and during the last 20 
months the hon. Members would 
not ha~e come across any such dis
cussion anywhere where I have 
crossed thOse limits. But the reply 
was very well given by my friend, 
Mr. Arnrit Nahata. So far as this 
Resolution is concerned, there were 
proposals from the administrative 
Ministries for levying this duty. 
Suppose this House rejects this Re
solution. Then what is the result? 
Do the cotton growers get any bene
fit out of it? Do the growers of 
turmeric get any benefit out of it? 
It is the men who had already made 
certain purchases or who are in a 
position to make purchases hereafter 
will get the benefit of the huge wind
fall gains, that is, the difference 
between the domestic price and the 
international price. So far as this 
Resolution is concerned, the only 
idea behind. this levy bad been onl7 
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this. The Revenue Department ill aicleration. This proposal envisacea 
the Finance M.iIUstry do not do on allotting the quantity to the co-
their own all these things. I quite operative federations of these States. 
acree and l share the concern of There is also a proposal to allot 
many of the hon. Members of this 5,000 bales to CCI to undertake ex-
House, whether it is Mr. Dajiba port of Bengal Desi cotton as agenta 
Desai or Mr. Rajagopal Naidu Or Mr. of cotton growers/primary societies. 
Nathuram Mirdha or Mr. Vasant 
Sathe or Mr. Amrit Nahata Or Mr. 
Pabitra Mohan Pradhan or Mr. Naik. 
I share the concern of all the hon. 
Members, and I say that there is a 
need to have a fresh thinking on 
those lines. For example there 
should be a separate Export Corpora
tion to boost up the exports Of agri
cultural products. Presently, there 
is a separate wing in the concerned 
Ministry-the Ministry of Commerce 
Or the Industries Ministry, to see 
what particular item and what par
ticular agricultural product can be 
exported. But I quite agree with 
Shri Nathuram Mirdha that there is 
a need for having some market sur
veys and there is a need for boosting 
our exports of agricultural products 
and there should be an assessment 
in advance as to what particular 
agricultural products can be exported, 
in what quantities, when and through 
what agencies. The.re is a need for 
it and that is why the HOUse will be 
glad to know that whatever allot
ments have been made to other indi
vidual traders, nOw there is a pro
posal under consideration because 
when this matter was raised in the 
other House also, l assured them 
that we shall take: up .the matter with 
the administrative lfIinistry. 

r. am now told at this juncture that 
from the new crop 20,000 bales of 
hilb-p!1lced Jcot~ 20,000 bale&! on 
ftrst-come-ftrst served basis and 
20,000 bales to CCI have already been 
allotted. But the high priced cotton 
and the flrst-come-ftrst served allot
ment have been released fOr export. 

Now in addition to the above, pro
posals • for allotting 5,000 bales to 
each of the three Bengal Desi cotton
grOwing States of Punjab, Baryana 
8nd Rajasthan are under con-

I think to some extent this will 
help the growers and the export 
corporations of these various Statu 
Or whatever agencies they have in 
their mind. I think they would be 
able to take advantage of this addi
tional proposal. It is under consi
deration of the administrative Minis
try-I have been told just now. So, 
in that case, these three States
Haryana, Punjab and Rajasthan ... 

AN HON. MEMBER: What about 
Gujarat? 

SHRI SATlSH AGARWAL: At 
the moment, I have been informed. 
about these three Statt\! only. I will 
verify and let you know. So if they 
make certain purchases directly from 
the cotton growers and they pass on 
this benefit to them and enter into 
the market, then I think the grow
ers will ·benefit. But under the 
existing circumstances Or the mecha
nism that exists to-day, there is no 
other go for /the Revenue Depart
ment but to agree to the proposal of 
the administrative Ministries, 'Yes, 
this much cotton is being released' 
to-day. They are going to be ex
ported. They are going to make
certain profits and so this mUch levy 
of Rs. 2.5 per Kg. be levied.' The 
domestic price is said to be Rs. 8. 
and the international market price 

'and the price in Japan is Rs. 21. So 
there is a differenCe of Rs. 13. We 
said, 'All right, there is a case for 8 
levy of Rs. 2.5 per kg. by way of 
export duty.' And that we have 
levied. 

Then the other point raised by the 
hon. Members will also be met in 
caSe this proposal is approved by the 
Ministry of Commerce Or the con
cerned administratiVe Ministry. 
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Then there are certain other points 
that have been raisea-wdt there 
should be a market survey, etc. 
That should be there. Sometimes it 
happens in our agricultural economy 
that things are very uncertain end 
nobody knows and I am told that 
this could not be assessed, that this 
will be the cotton surplus. This was 
one good reason why last year we 
were importVtg viscose. under OGL 
and all thoat and there was a 10 per 
cent compulsory obligation on the 
mills to U3e viSCOse but this year 
cotton production has been SO com
fortable that we have done away 
with all that and we use more cot
ton. So We cannot say what will be 
the surplus. But there is a need for 
a survey. I realise the need for 
some agency Or some corporation or 
some mechanism to assess, to have a 
market survey and to boost up our 
agricultural exports and to eliminate 
the middleman from this export 

'business so as to get the maximum 
price for the grower for the pro-
duds we export. 

Then l come to the question of 
creation of a separate fund. Some 
of the hon. Members made a very 
strong pleas that this as. 1.6 or 2 
crores-whatever revenue we get out 
of this levy~ould be created out 
of the Consolidated Fund of India 
and earmarked. If this as. 2 crores 
is suBicient, I will not mind it ... 

SERr K. GOPAL: 
a bcinning. 

But you make 

SBRI SATISH AGARWAL: That 
is why there is a case for the admin
istrative Ministry to frame a scheme 
and set up a corporation and see if 
any budgetary support is required 
for that. I can assure the hon. Mem
bers that if such a proposal comes to 
the FinanCe Ministry, it will receive 
our best attention and sympathetic 
consideration. But, in the absence of 
tlat, only funding this much with a 
separate fund will not help the grow-

era or anybodyelse. Of course, there 
may .be a need, but, it is for the 
Commerce Ministry or the Industries 
Ministry or the Agriculture Ministry 
to frame a scheme in that be
half and put up the proposals to the 
Ministry of Finance for some bud
getary support end that in order to 
boost up the export of agricultural 
p~oducts, this much budgetary sup
port h required, then, of course, 
those proposals will receive our best 
of attention. 

In this particular connection, some 
han. Members were saying-why 
should not the Government export 
and why the poor -farmers are going 
to suffer on this account? As I 
stated earlier, of course, some of the 
exports are done through the S.T.C. 
and other exporting agencies. But, 
so far as this particular case is con
cerned, this is being done through 
the C.C.l. It has been given some 
quota. But, they are not in a position 
to export even that. If they do it 
end if and when the decisiOn is taken 
that these special quotas or allot
ments are made to various respec
tive State Governments and the 
C.C.l., then, I suppose, the position 
will ease out to a large extent and 
the growers will also benefit. But 
under the existing circumstances 
whatever mechanism exists for these 
export. I think there is no other 
option fOr the Revenue Department 
of the Ministry of Finance but to 
have a liWe share of profit. It is 
not a loot all Mr. Sathe illustrated it. 
Suppose We leave it. Who beneftts? 
The grower does not ·benefit here. 

As far the problems of the grow .. 
mr, it is either for the Agricalt1lre 
Ministry, the Com.meree OJ' IndU81r7 
Ministry. We do not come lato 
the pict1lre that wa,.~ 

So, you have to sympathise with 
me, at least, with the Finance Minis
try. So fal' as the general condition 
of the poor farmers is concerned, 
after aD, We are going to do as bed 
as we can. We have done much mON' 
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in the rural lIIector. It is runl1 premium becaUSe of handginning. 
biased budget and not urban -biased Therefore, the exporter of hand-
budget. What is done for the rural g.inned ~engal deshi is not at a par~ 
.ector, I need not reiterate. Now we hcular dJsadvantage and is on par so 
are getting a loi of abuses on account far as profitability of export is 
of the present budget. It is very concerned. 
much in favour of the rural economy. 

Those points have of course no 
validity that way. So far ai the 
point made by Shri Nahata is con
cerned, he made one valid point that 
handginned cotton should be com
'pletely exempted. 1; do not agree 
with this suggestion at the particu
lar moment. As he himself agreed, 
the handginned cotton's cost or its 
price in the domestic market is a 
little bit more. But, then the hand
ginned cotton fetched mOre price in 
Japan. That is also a fact. So fer 
as the margin is concerned, if the 
hon. Members are very mUch in
terested in figures, I can get that 
calculated. On the basis of the 
figures, I can only say that the 
machine ginned Bengal Deshi's cotton 
price is Rs. 3,000; spot to Bombay is 
Rs. 125/-. Loading and Unloading 
charge is Rs. 10.00. The cost of 
transit insurance is Rs. 25; export 
duty at new rate is Rs. 890.00; pur
chase tax at 4 per cent comes to 
Rs. 120.00; the cost of loss in Weight 
at 1 per cent. comes to Rs. 30.00; 
freight and insurance to Japan comes 
to Rs. 400.00; survey fee comes to 
Rs. 5.00 and the shipping expenses at 
port comea to Ra. '15.00. They total to 
Rs.. 4680/-. Realisation is at 105.50 
cents which rives' a figure 01 
Ra. 6,'100/-. It comes to near about 
lIB. 2,000. This is with regard to the 
ginned Bengal Desbi. And then this 
duty we 8l"e charging on expOrts. 

So far as handginned Bengal Deshi 
is concerned, that would require 
deftnitp.ly a further expenditure of 
Rs. 800/- to B.s. 700 on additional 
labour coat fOr employing labour for 
the purpose of ginning. This addi
f.iona-t .-penditure of Rs. 800/- per 
candy can be earned by the expor
ter of bandginned cotton by way of a 

Despite this, it is not possible for 
the Customs Department to distin
guish between the machine ginned 
cotton and the handginned cotton. 
So, it may be misused. But then I , , 
am prepared to giVe this assurance 
that if the administrative ministry 
can certify or if we can come to a 
conclusion that the margin of profit 
or this type of handginned cotton 
will be much less in comparsion to 
that, We can have a much more de
tailed study and examined it. It is 
not going to be exported by March 
end. 

I can only assure you that as re
g-ards the small scale or rural or 
cottage industries for the poor peo
ple, that has to be examined in de-
tails. On this point if the cost is 
more the price in Japan is also more. 
But the margin of Profit fOr both 
types of Bengal Deshl' cotton is prac
tically more. There is no case for 
the outright exemption on this 
account. 

So, I do not agree with you on 
that. At the moment one valid point 
was raised. That is the period is go
ing to expire on 31.3. It is not possi
ble to take advantage of this. It will 
not be POssible for the people to ex
port handginned cotton by March 
end. On that score 1 can only 
assure you the hon. Mem bers, 
through you, the whole House that 
this partieular sector needs sympa
thetic consideration. and I will do 
my level best that this limit of 31st 
March if it is not possible to export 
hand-ginned cotton by that time 
then an extension for a further 
peried neceasary will be considered 
and I will take up the issue" with the 
concerned administrative ministries. 
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AN HON'BLB MEMBER: Time 

gould be Jiven fOr all the varieties. 

SHRI SATISH AGARWAL: How 
can I give an assurance on behalf of 
other Ministries. It is for the 
administrative ministry concerned 
to take a decision. 

So, Sir, the criticism of Mr Anant 
Dave was based on mis-understand
ing about the present levy. This 
present levy tlas been levied parti
cularly in the background that I 
have submitted. There is no ques
tion of funding it separately. There 
is no need for it. It will not serve 
any purpose. If there is a separate 
export council and as to what bud
getary support should be given that 
can be considered separately. 

Lastly, Sir, I once again thank all 
the hon'ble Members who have 
participated in the debate and made 
valuable contributions. I have been 
benefited very much by their views. 
All the relevant points will be taken 
up by me with the concerned minis
ters. So I request all the members 
to pass ihis Resolution unanimously. 

MR. DEPUTY-8PEAKER: There 
are two amendments-amendments 
Nos. 1 and 2-by Mr. Dajiba Desai. 
He is absent. I shall now put them to 
the vote of the House. 

Amendments Nos. 1 and 2 were put 
and negatived. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That in pursuance of sub-section 
(2) of section 8, read with sub
section (3) of section 7, of the Cus

toms Tariff Act, 1975 (51 of 1975) 
this House approves the following 
notificatiOns of the Government of 
India in the Ministry of Finance 

(Department of Revenue). name

ly:-
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(1) No. G.8.R. 21(E) dated the· 

9th January, 1979, increaain8 tile· 
export duty on raw cotton to. 
Rs. 2500 per tonne; and 

(2) No. G.S.&. 34(E) dated the 
20th January, 1979 levying an 
export duty at the rate of Rs. 1500 
Per tonne on turmeric in powder 
form and a t the rate of Rs. 200() 
per tonne on turmeric in any 
other form, under the new Head
ing No. 25 in the Second Schedule 
to the said Act. from the date of 
issue of the said notifications." 

The motion was adopted. 

15.44 hrs. 

RAILWAY BUDGET. 1979-8o-GE
NERAL DISCUSSION 

MR. DEPUTY-SPEAKER: Now, the 
House will take up general discussion 
on the Budget (Railways) for 1979-80. 

SHRI NIHAR LASKAR (Karim
'ganj): Mr. Deputy-Speaker, Sir, I 
think our Railway Minister must have 
been deriving some satisfaction that 
he has been able to present this year 
also a surplus budget. We do not 
grudge his satisfaction. What is sur
prising to note is that in his speech 
On the railway budget he said that 
the increase in freights and fares 'Will 
not affect the railway users. But does 
he realise that by a single stroke he 
has imposed a burden of Rs. 178 
crores on the railway users? In effect 
it represents 7 to 8 per cent. of the 
total traffic receipts of the raDways. 
There is therefore no doubt that pri-
ces of all comodities will go up. In 

fact, it has been calculated-roughly 
of course-that price increase of food
grains will be like these: 

Rice and wheat is likely to rise by 
14 paise more per quintal. 
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In respect of other commodities the 
rise is as follows: 

Pulses:--16 paise. 

Salt for edible use-24 paise. 

Gur Shakkar and Jaggery-35 paise. 

paise. 

Khandsari sugar-35 paise. 

THE MINISTER OF AAILW A YS 
(PROF. MADHU DANDAVATE;: Why 
don't you quote in terms of kilo
grams? It will appear less. 

15.46 hrs. 

(SHRI RAM MURTI in the Chair) 

SHRI NIHAR LASKAR: You can 
calculate this. Increase in edible oil 
is 54 paise. Increase in chemical 
manure like urea is 1.75 rupees. In 
reagrd to chemical manure like sul
phate of ammonia it is Rs. 1.51 and 
in respect of sugar 11 paise. 

Sir, the likely increase in freight 
rate per tonne in respect of other 
commodities is as follows: 

Coal-4.5. 

Iron and steel like angles and 
bars-15.40. 

Iron ore-5.5Q. 

Manganese ore-1.90. 

So, Sir, when they say that that is 
not a burden on the railway users, 
I cannot accept this proposition. 

. This burden will be more so in the 
North Eastern ;Region. The people 
who are living far away from the 
main areas will be hard hit. 

Already we have been gettinj;l fran
tic telephone calls and also telegrams 
that kerosene and other essential 
commodities are out of the market in 
Assam anti Arunachal Pradesh and 
other areas. The etIect of this has 
already been felt on the entire north
eastern region. The people there have 
to depend for their essential goods 

from distant places, from Bihar anel 
other places, which are beYond 5O()O 
K.M. where you haVe imposed the sur
charge of 10 per cent on all goods. 
This will aft'ect the entire economy of 
the entire eastern region. 

For industrial raw materials also 
they depend upon areas far away 
from their own areas. All these cumu
latively will affect the entire economy 
o~ the region. By better and by effi-
CIent administration the Railways 
could have avoided the loss dUring 
the year. . 

We find the Railways expect to' 
carry 205 milliOn tonnes of goods this 
year. <IS against 211 million tonnes 
during last year. This is in effect 
about 40 million tonnes less than the 
target. I may say, this shortfall is 
not out of control of the Railway Mi
nistry. 

We know that there was a demand 
for wagons all over the countrY. But 
the Railways could not supply the 
wagons in time. Number of trains
were also stopped. It was stated in 
the House. It is said that there were 
no coal supplies and So some trains 
were cancelled. But the coal autho
rities say that there were sufficient 
stocks. but the Ra.ilways have failed 

• to lift the coal from the pit-heads. The 
Railway Board did not anticipate all 
these things. There has been lack of 
coordination and so all these losses 
came about. 

Then there are other areas 'Where 
substantial savings could have been 
made. 

My friend, the hon. Railway Minister 
!thould remember that when he used to 
speak from this side of the House as 
an opposition Member he used to speak 
that there is considerable scope for 
reduction of wasteful expenditure in 
the Railway Board. We don't know 
what has happened to him now. I say 
this becauSe expenditure on the Rail-
way Board it is increaSing year by year. 
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SHR1 K. GOPAL (Karur): He still 
.holds the same view; but unfortunately 
he is not able to do anything! 

SHRI NIHAR LASKAR: There is 
substantial scope for reduction in waste
ful expenditure on the Railway Board. 
I don't kn·.Jw why he has failed to do 

.anything in the matter. It is increas
ing year by year. In the last ;, years 
it has increased by 60 lakhs or so. 

PROF. l\'IADHU DANDAVA'fE: Look 
at the entire working expenditure. It 
has gone down. 

SHRI NIHAR LASKAR: When you 
were on this side of the House, you 
used to speak about the Railway Pro
tection Force which is incurring heavy 
expenditure. I think, you have not 
forgotten that you used to say that it 
is not RPF, that is, Railway Protection 
Force but pilferage force. The expen
diture on the R'PF has been increasing 
tremendously. In reply to a question 

in this House, You stated that the GRP 
bas intensifted its efforts and has taken 
all the preventive measures, but in 
spite of that, 1\"e know what has been 
happening. People are afraid of going 
by train. Everyday, we hear about 
reports of robberies, looting of trains 
Bnd other crimes. This all shows that 
in spite of the expenditure having gone 
up on RPF,there is no effect thereof. 
That is because there is mismanage
ment in the Railway administration and 
it is faiHnl to take effective measures 
In this dlftCtlon. 

The number of pilferage and theft 
cales is increasing. Durinl emerlency, 
we all know what happened. In sta
tions like Mughalsarai, we were able 
to minimise the damage, but now again 
it has gone up. The persons engaged 
ID this sort of activities are back on 
ibelr job in a big way. What preven
ftve steps are you going to take in 
-t!ti8 direction? There is nO indication 
:in your speech to this effect. 

Then. we are aware of the extent of 
-corruptl. '1 that is rampant in the Rail
ways. Starting right from the resel"-
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valion of seats, it Is there even at the 
stage of entry into servIce. It has been 
brought to my notice that in the North
Eastern Railways for entry inl0 the 
lowest cadre, people have to pay a 
premium. This is known to the Rail
way Board and the Railway AdminiS
tration. Who has to stop that? We 
hope, the Railway Minister, who is an 
honest man, will look into these things 
very seriously and take some stern 
measures to end corruption. 

The hon. RailVl-ay Minister has taken 
certain very goo a steps, for which all 
hon. Members WOUld, no doubt, con
gratulate him. For example, he has 
introduced long distance classless fast 
moving trains. However, I would like 
to point out that you have not connect
ed the North-Eastern region with any 
classless fast moving train. Tinsukhia 
train is, of course, an important and 
good train, but it is not a classless 
train. In view of the policy enunciat
ed by you in your speech, we expect 
that you will introduce a classless 
superfast fast train right upto Dibru
garh, the farthest eastern point in the 
railway map. Further, you can save 
four to five hours in the journey time 
in the train. This train is for catering 
to the needs of the people in the eastern 
region, compriSing Nagaland, Mizoram, 
Manipur, Tripura etc. For that rea
son, the New Jalpaiguri should be the 
last point. Beyond that, there may be 
less Dumber of stoppages. It can ct'.me 
direct to Delhi with a few stoPPllies. 
In that way, yoU can save another four 
to five hours. 

As I \1I"8S saYing, Tinsukhia mail is a 
very gOOd train. There is a corridor 
system also in that train. SOme time 
back when I was travelling by this 
train, I found that all the corridor waa 
packed with passengers. When all the 
coaches and berths are reserved, I do 
not know, how these passengers could 
get entry into the coaches. This should 
be looked into. These trainS aTe meant 
for long-distance passengers. More 
amenities should be provided and there 
should not be overcrowding. Person. 
and railway otftciall is responllble fOr 



~ should ~ found out, and stepa 
t_k,n .gainst them. 

We are also glad that the Railway 
Minister have visited our area person
ally to study needs of the area. The 
north-eastern region deserves Special 
attention from the Railways. It has 
been neglected all these years. I do 
not know why. Even during the days 
of the previous Government, that area 
has been neglected. It has continued 
to be neglected. About the six projects, 
these are also old projects. You have 
,iven clearance to them. Here also, 
YOur intention is not clear. 

The only project for conversion from 
metre gauge to broad gauge is between 
New Bongaigaon and Gauhnti. For 
that the sanction which was given this 
year is very meagre. I do not know 
whether you can complete that work 
in 1980 as you haVe ·said. If you can 
assure us about it, we will be glad. 

You have taken up 6 projects in the 
north-eastern region for each of 
which you have provided Rs. 70 lakhs. 
Only in one project, that is, the cons.. 
truction of Gauhati-Barnihat, you have 
provided Rs. 1 crOre. I do not know 
within how many years you will be 
able to complete theSe projects. These 
are small projects. .If there is a will 
in the Ministry, it can be completed 
this year alone. What is your inten
tion? Please tell us. 

PROF. MADHU DANDAVATE: I 

will complete it and then go. 

SHRI NIHAR LASKAR: Out of 
these 6 projects, 3 are in my district, 
Cachar, Silchar. You have said that 

you have already appointed a General 
Manager, to look into the new Brahma
putra bridge project, and all these 6 
projects. If possible, you can have the 
headquarter of this new General 
Manager at SHchar. It will help your 
work, and the local people will also 
Bet some benefit. OUr people, i.e., the 
people in the area. are demanding thiI. 

The 3 projects, namely, Lalalbat to-
Bhairavi, SHchar to Jiribam and' 
Dharma Nagar to Kumarghat, have to
start from this district alone. So our 
demand is that the Project d.M.'. 
headquarters should be at Silchar. 

There are certain local problems in 
my constituency. It is said that most 
of the branch lines are running at 
a loss. There are reasons for . that. 
The Railway Administration does not 
lOok after these branch lines properly; 
for example, we haVe the Katakhal
Lalaghat line in my constituency. It is 

really a wonder how the trains move 
there. There is a thread-like track. The 

distance is about 38 Kms. It takes 3 
hours to cover that dis:ance. It comes 
to about 10 to 12 kilometres per hour. 
OUr people call it the bullock cart train. 
Kindly remove this bad impression 
from the people's mind. In the modem 
day"~, E:ven bullock carts go faster, 

That again this branch line, Katakhal. 
Lalaghat branch line which is owned 
by a private company. I have been 
demanding fOr a long time that this 
should be nationalised and I insisted: 
upon the present Railway Minister 
that he should take immediate action 
on it. Last time, when We met, I sug
gested that it should be nationalised 
and in his letter dated June, 22, 1978. 
the hon. Railway Minister had written: 

"During the meeting of Members 
of Parliament in respect of North
east Frontier Railway, you had raised 
a point that the Katakhal·Lalaghat 
line should be nationalised as, with
out nationalisatlon rio improvement 
of the section is possible. Your pro_ 
posal to nationalise this line has 
been noted for examination." 

16 brS. 

But till nOW I have not got any reply 
from him. I hope by this time you 
have taken a decision on it, becau:,e 
the new line which is going to Mizoram 
has to start from Lalaghat and as such 
half of it Is under your operation and 
halt of it will be in private hands.. 
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"This cannot be; so an immediate 
decision sho~d be taken and I hope 
you have already taken a decision on 
this; when you give reply I hOPe and 
expect that there will be some positive 
response to my request. 

Because of partition, our district has 
been cut off from the main area and 
the only communication to Gauhati is 
~o~h the hill areas. After my long 
agItatiOn both in and outside the HouSe 
the fast train from Silchar to Gauhati, 
Barak Valley Express has been intra
·duced. It is a very popular train, 
SO always then is a rush. It is diffi
cult to get entry into this traia and 

·we were therefore demanding another 
fast train. It was conceded once. Now 
when I raised it in the Board's meet
ing, I got a strange reply frorr.. the 
Railway administration and th~y !':aid: 

"One more pair of additional train 
from eachar to Gauhati OR the 
Lumding-Badarpur Hill SectiOIl is 
not possible at present dUe to limited 
sectional capacity of the section and 
non availability of MG diesel .... 

This cannot be the ground for Regating 
4 popular demand from this area. Thia 
is not only serving eachar but also 
entire Mizoram and Tripura. We hope 
that this demand for an additional fast 
train from eachar to Gauhati will be 
conceded. 

Silchar Railway station is an old 
station, it is a terminus also. No im-
provement is there. It is one of the 
'great revenue earning stations. It 
bas only one platform. If there are 
two trains, people are put to a lot of 
difficulties. There is a need for ano
other platform and also provision of 
other passenger arnenitie!!. It needs 
Ir..odernisation and improvement cons
truction of overbridge. etc.' This 
should be done. 

In respect of some other small 
matters, I have had soml'! correspon
deuce with the General Manater of 
that N. r. railway. There is need for 

a flag station between Talbhum and 
Chndkinra on DhArmanagar-Karim-
ganj line. I do not know what hu 
happend. Till now this fieg station 
has not been sanctioned; it should be 
sanctioned immediately. 

There are some other matters which 
should be locally adjusted, such as a 
small crossing to be provided on the 
PWD road just immediately north of 
Kani Bazar on Karimganj-Dhar
managar line. I had raised it in the 
Boards meeting and it was said that 
due to lack of cement it was not taken 
up. It is an astonishing reply; I do 
not understand it. At least by now 
the railway crossing should have been 
provided on the PWD road north of 
Kanai Bazar on Karimganj-Dharma
nagar branch line. The gates should 

be provided there immediately. 

They say because of lack of cement 
they could not do it. It is really 
astonishing. 

In my constituency there are a large 
number of stations where electricity 
connection has not been provided, All 
stations should be provided with 
electricity. 

PROF. MADHU DANDAVATE· We 
have said about that in the Budg~t. 

SHRI NlHAR LASKAR. Whatever 
other suggestions I have m'ade, I hope 
the Railway Minister has taken a note 
of them and he will look into them. 

P;ft ~" ~~ pftT'il~~): ~
qfu ~Rlf, ~cr. CfF f1Ji71l;; f!li 'f.T ~~ q:3fC . .., 
fro 'f."~ T. f;~ it ~ ;r.'(:fT ~T <fiT ~TfG<t; 
ara-rf ~T :qT~?n ~ I m\jfi~T ~, CfT~ ~ 

~T llfcr.T ~, ~ ~;:rnT tfrcl ~: !/TT~ 
it ~it ~ ilT~ ~T ~~ it ~Ia'f( ~ 
arn: li';;r$ CfiT ~ CfiiI?: trw ~ ~ I 

'" ~ ~ m ~ 'ffi sr<tm: "fiT f1f;uzrr 
;:r(t iIlT1fT'I1fJ'fJ I ~~ orr<~ ~ ~ 
it; ~ IfiT Ai<T4fT qy .,.m '11fT t I 
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f g ~)trr ~T ifil'tT ~ f~ ~)?;I' 
:nr-~'n ~ 11'11' it ~ ~ 'liT ~ ~, m 
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SHRr o. V. ALAGESAN (Arko
nam): Mr. Chairman. Sir, I join my 
ether friends in congratulating the 
hen. Railway Minister for having 
presented three consecutive surplus 
budgets. 

AN HON. MEMBER: Hat trick. 

SHRI O. V. ALAGESAN: Some call 
it & hat trick. But r do not believe 
that it is a hat trick. It is a very 
genuine thing. 

PROF. MADHU DANDAVATE: I 
was a r:ri·~1(c1.tr in the p-.~t. 

SHRI O. V. ALAGESAN: If yo.! 
take the two years 1977-78 and 1978-
79 together, though the etltimates 
have varied, if you add up the two, 

it comes up to the same. He has pro
duced a surplus of Rs. 154 crores. For 
the Budget year, he has converted a 
deficit of Rs. 89 crores into a surplus 
of &S. 89 crores by imposing stiff 
lf~\'ies on passenger and carriage of 
goods. If he had avoided that, my 
cl'ngratulations would have been un
reserved. But now it has to be 
qualified. When the hon. Railway 
Minister presented his budget, we dtd 
not have the General Budget before 
liS. Add the levies that have been 
imposed in the General Buciget to the 
kindness of the hon. Railway Minister. 
It presen~s :; huge figure. II is aver:,' 
5tiif dOse of taxation on the people. 
Add the hike on postal charges. it 
easily comes upto Rs. I,OOn crores. 

PROF. MADHU DANDA V ATE: Are 
you suggesting that in future the 
Railway Budget should follow the 
General Budget? 

SHRr O. V. ALAGESAN: I am not 
suggesting that. We now have the 
benefit of a full picture when we 
discuss your Budget. To imagine that 
this stiff dOse of taxation of R~. 1000 
crores and huge uncovered del-kits 
both last year and this year, will not 
push up the prices and the people will 
not suITer more and infiatic\O will not 
ir.l'Tease is to ask for an economic 
miracle. Even with the best of luck, 
the Janata Government cannot have 
such a miracle. All this wilJ add to 
the miseries of the people by increas
ing costs, prices and so on and so 
forth. Another simihrity I found 1s, 
when you add the social costs that 
are credited to the Railways under 
the head concessions to passengers 
in fares, suburban and non-subur
b~n, etc., it comes to about B.s. 70 
crores and he has got this amount by 
taxing the suburban passengers and 
other short distance second class pas
sengers. He is trying to completely 
wipe out the passenger concessions 
and he wants to reap the full benefit . .J 
He does not leave anything WIder that 
head. 
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PROF. MADHU DANDAVATE: 
That is Rs. 36 crores. 

SHRI O. V. ALAGESAN: You add 
up Rs. 22 crores and another lis. 8 
crores. My only hope is my sIster 
here, Mrs. Mrinal Gore ... 

PROF. MADHU DANDAVATE: 
She is the common sister of both of 
us. 

SHRI O. V. ALAGESAN: She has 
r.1J'eady launched an agitation in 
B:.mbay and, I think, slIt;' has already 
persuaded the Railway Minister to 
make a reduction in the hike of the 
suburban fares. 

16.35 brs. 

[SHRIMATI PARV,\TIII KRISHNAN in the 
Chair] 

Madam, I would also like to say 
that I represent a suburban constitu
ency .. 

MR. CHAIRMAN: Another sister 
here. 

PROF. MADHU DANDAVATE: 
Like the other sister, don't start an 
agitation from the Chair! 

MR. CHAIRMAN: I cannot give 
you any promise. 

SHRI O. V ALAGE3i\N: My hon. 
friend to th~ left, Mr. Mohanaran
gam also represents a suburban con
stituency. I earnestly appeal that if 
yrJU cannot completely eliminate the 
hike in the suburban fares, you should 
at least mitigate the severity and the 
hardship of it. 

My hon. friend, Mr. Sheo Narain, 
is an old friend of mine. Perhaps, 
Madam you may be aware that I had 
something to do with the Railways 
at out a quarter century back under 
the affectionate guidance of the late 
lamented Lal Bahadur Shastri. Natu
rally, I am tempted to compare the 
raiiways then and the railways now. 
This is the picture one gets. No. of 

passengers has gone up three times 
from 1275 million to 3500 millions. 
Passenger earnings have gone up six 
times from Rs. 107 crores to Rs. 62~ 
crores. Goods traffic in terms of 
originating revenue traffic has gone 
up two times or slightly more from 
92 million tonnes to 210 million ton
ne!. Goods earnings have increased 
seven times from Rs. 177 crores to 
Rs. 1300 crores. Gross receipts have 
gone up 6l times from Its. 316 crores 
to Rs. 2134 crores. Working expen
ses haVe gone up seven times from 
Hs. 266 crores to Rs. 1781 crores. 
Dividend to general revenue has gone 
up 6~ times from Rs. 36 crores to 
Rs. 227 crores. 

This reflects a tremendous growth. 
If I wa~ a vamana, my hon. friend, 
the Railway Minister is a trivikrama. 
He has grown so much. 

Kow, it is not merely the quantita
th'e development or growth, it is the 
qualitative growth that matters more. 
Our technological capabilities have 
ve,.y much increased. The Railways 
}laVe been attaining progressive self· 
sufficiency in every field except in 
certain critical aspects. For instanC'e, 
the import content in the manu.facture 
of diesel and electric locomotives 
'.'aries between 8' per cent to 15 per 
cent. In those days we were !ltrug
gling to manufacture OUr own steam 
locomotives in Chittaranjan. After 20 
years, you have stopped the manufac
ture of steam locomotives and you 
have switC'hed over to the manufac
ture of diesel and electric locomotives. 
These two tractions, namely, diesel 
traction and electric traction account 
for 8~ per cent-I think, your figures 
&re correct-with regard to gcods 
haulage in terms of gross tonne kms. 
and 43 per cent with regard to pas
senger haulage in terms of train l{ms. 

We had just then started the 
Parambur Coach factory with a capa
city of 3'50 coaches per year. That 
has now grown and now it produces 
double the number. Not only that. 
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'We are in a position to export loco
motives and coaches to countries in 
South-East Asia and Africa. 

The Indian Railways' technical aud 
economic services and construction 
experience are being made available 
more and more abroad, 

The Railways are aiming at greater 
.self-sufficiency and providing for 
expansion by establishing the follow
ing, (1) planning a second Coach Fac
tory besides the one at Madras: (2) 
a Wheel and Axle Plant near Banga
lore· (3) a unit for the manufacture 
of diesel loco spares; and (4) under
taking modernisation of workshops. 

The dependence on foreign imports 
is rapidly decreasing, and I think a 
day will come SOOn when our depen
dence on imports will cClmpletely 
vanish, 

I would also like to congratulate 
the Railway Minister for having given 
the actuals for 1977-78, The Finance 
Minister was not doing it before and 
there Was criticism in the House re
garding that. I am glad that the 
present FinanCe Minister hal) done it, 

I would congratulate the Railway 
Minister also on the decision he has 
taken with regard to railway catering. 
This departmental catering, if I may 
say so, was started by me. The strug
gle that I had to put up to bring the 
departmental catering was very hard. 
The monopolists in the field of rail
way catering on the Railways WEnt 
to all the High Courts in the land; 
they did not leave even one High 
Court· it was such a hard strus;gle 
and ~ltimtely this was started. After 
that, it was in danger of being given 
up because departmental catering was 
incurring losses, Now I am glad to 
find that not only you are expanding 
departmental catering to more stations 
and more long-distance trains but the 
departmental catering is also making 
a sizable profit. I think, your idea to 
have a Railw"l" Catering Corporation 

is a good one, and I hope that you. 
will go ahead. 

Regarding passenger amenities, the. 
hon Railway Minister has enumerat
ed ·in detail, the various measures in' 
hi~ Budget speech itself, He is spend
ing Rs, 5 erores, I do not think that 
he can be proud of that. Because. 
long ago, more than 25 years ago, at. 
my request, the then Railway Minis
ter, Shri N, Gopalaswamy lyenger. 
allotted Rs 3 crores to be spent every 
year, The·refore, his saying that he 
i£ gOing to spend Rs. 5 crores does not. 
enthuse me much, 

He has also talked about lung dis
tance trains like Tamil Nadu Express. 
1 shall give you my experience. The< 
01her day 1 went to the Station to 
receiVe no less a person than my wife 
who was coming from Madras, , . 

PROF. MADHU DANDAVATE: 
Can he quote anyone who is not a. 
Member of this House? 

MR. CHAIRMAN: He is not quoting 
her. He went to meet her, He is 
quoting his experience. I hope you 
z,tand corrected, Mr, Minister. 

SHRI 0, V, ALAGEsAN: It "..\"as; 

such a pell-mell, The train was taken 
to another platform; it was running; 
there was no platform, Shelter". 

MR. CHAIRMAN: Fortunately there 
was no taxi strike at that time, 1 
heJpe. 

SHRI 0, V. ALAGESAN: At that 
time 'no'. 

You have to create such facilitielr 
also like lengthening of the platform. 
the place where each carriage will 
stop and so on. So many other faci
]jtie~ have to 'be provided to make it 
really good. 

MR. CHAIRMAN: You can tell us
what you said to her, but you should 
not say what she said to you, Thai 
is the Minister's point 
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s~,rRI VASeANT SATHE (Akola): I 
wo\:l!d like to know whether he actu
ally met his wife or some one else. 
Was he able to locate her? 

PHOF. MADHU DANDAVATE: 
Ag a lawyer, he is referring to mis
taY-ell identity. 

S!iRI O. V. ,ALAGESAN: While 
the Railway Minister is fully justified 
in r \(~ pride he takes and the euphoria 
he exudes on achieving an all-time 
reec rd surplus of Rs. 126 crOres in 
th~ 125th year of the Railways, 
namely, 1977-78, I would request him 
to see whether the operational eiti
cien':y of the Railways has gone up. 
That is the most important thing. 

Tbe increase in leads he speaks of 
in the Budget speech ill the moVC
ment of foodgrains, fertilisers, cement, 
petrol(:um products and finished steel 
has to he examined from the point ot 
view w'hether there has been unne
ccsFary and uneconomic movements. 
In the above commodities, except 
foodgrains, all others are manufac
tured I~(lods. It has to be seen whe
ther it is due to regional imbalances 
in thek location. If so, such regional 
imbalances should be corrected in 
future. 

Then there is' the usual controversy 
between the Railway Ministry and 
the Em rgy Ministry we are accustom
ed to. On the day whp.n you were 
reading your Budget speech, you 
were cl aiming that' you have moved 
all the coal to the cement plants, the 
~teel plants and other industries. But 
the hon. Energy Minister in the morn
ing wa, telling this House amI assert
ing that huge stocks of coal w~re 
lying at the pitheads without bemg 
moved. I know for want of coal 
hundreds of trains haVe been cancel
led in all the Zonal Railways but we 
also S&l w the spectacle of the hon. 
F.nergy Minister claiming that he is 
having all the coal in the world and 
that it is onlv the railways that are 
not mQving ·it. This spectacle of 

mutual bickering and accusation and 
making mutually contradictory claims 
should cease and I hope the Ministris 
Or the Ministers will set up a co
ordinating cell where they will work 
more co-operatively and see that tru. 
country does not suffer.. . 

SHRI VASANT SATHE: He has aU 
the wagons and they have all the 
coal. 

PROF. MADHU DANDAVATE: 
And you have the bandwagon. 

SHRI O. V. ALAGESAN: Now let 
Us take up some indices of efficiency 
of the railway working ... Mr. Minis
ter, kindly listen. 

'The average revenue earned per 
tOil kilometre has come down from 
!u;a paise in 1976-77 to 8.64 paise ill 
1!l77-78. I will now compare the last 
year of the previous regime with the 
first year when you have taken over~ 
I am not casting any aspersion but I 
<=m only drawing your attention to 
these defi.-ciencies so that you may be 
more vigilant in the future and trY 
to improve them. 

Though there has been an increase 
in the average lead from 677 km. ill 
1976-77 to 713 km in 1977-'i1r anel 
though the freight traffic output iD 
terms of net tOnne kilometres has 
recorded an increase of 4.3 per cent. 
the goods earnings have increased 
only marginally from Rs. 1276 cr0re8 
to Rs. 1299 crares i.e less than 2 per 
cent. What does th'at mean? That 
means the Railways have been catTy"
ing the goods over long distances nnd 
earning less on such carriage. HoW' 
has this happened? 

MR. CHAIRMAN: Hon'ble Mem
ber's time is uP. 

SHRIO. V. ALAGESAN: I have 
just started ... 

MR. CHAIRMAN: I am sorry. I 
have a list of your Party and I ha.cl 
also a reminder from your whip. 
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:;:IRI O. V. ALAGESAN: I want to 
'''''':.' a lat, 'Madam. 

'MR. CHAmMAN: Then you have 
;Co tell your whip. 

SHRI O. V ALAGESAN: I do not 
'know w'hethe~ it is my good fortune 
or misfortune that you are in the 
Chair. 

MR. CHAIRMAN: I am guided by 
~onvention. 

SHRI V ASANT SATHE: You wast-
4!d a lot of your time on your wife! 

'SHRI O. V ALAGESAN: I shdl 
:now quickly go through the rest. You 
:should also take some of the jovial 
·interruptions into account. 

MR. CHAIRMAN: Yes, I have. That 
is why I let you go on without inter
:rupting at all. Now, please conclude. 

SHRI O. V. ALAGESAN: For in
-stance, the engine utilisation in terms 
-()f engine kilometres per day has come 
down in 1977-78 as compared to 1976-'7 both for broad gauge and metre 
.auge. For broad gauge, for diesel it 
has come down from 402 to 396 and 
-electric from 500 to 484. In the metre 
gauge, for electric it has come d(Jwn 
from 380 to 365. So also the average 
speeds of goods grains in Kms/hr. has 
come down both for broad gauge and 
metre gauge. 

Now, we go to wagon turn-round, 
that is, the time taken between two 
8Uccessive loadings of a single wagon 
in days. This was showing improve
ment from 1973-74 to 1976-77 but it 
bas again gone up in 1977-78. For the 
Board Gauge it has gone up to 13.3 
days from 13 days and for the metre 
gauge it has gone up to 11.5 days 
from U,1 days. And then if you 
multip1.f that by 4 lakhs wagons in 
daily use, you will have an idea of the 
time wanted in the wagons remaining 
leu utilised. Now, the Minister was 
patting himself on his back that he 
has brouJlht down the time for settle-

ment of claims from 46 days to 37 
days. But, look at the picture bet
ween 1976-77 and 1977-78. The num
ber of claims went up by 5 per cent; 
the amount of compensation went up 
by 5 per cent. Under iron and steel, 
the claims went up from 85 lakhs to 
111 lakhs of rupees. Iron and steel 
is not a perishable material It is 
('ntirely due to theft and pilierage. A 
huge expenditure is on your R.P.F. 
which comes to Rs. 30 crores What 
is their strength-60,OOO peop·le. 'fhis 
is not at all justified. Either the 
R.P.F. is colluding with the anti-social 
f:lements or they are not doing their 
duty properly. 

Similarly. thefts have increased 
from Rs. 156 lakhs to Rs. 195 lakhs' 
on both the booked consignments and 
also on the railway material and fit
tings. This is also a sad reflection on 
the functioning of your R P.F. I do 
not want to enumerate the unfavour
nble trends further. Suff1ce to say 
that punctuality has suffered. Ticket
less travels are being tackled with 
less vigour. The accidents have 
worsened. The only featUre that is 
we1come. Madam, Chairman, is under 
th~ man-days lost where you have 
claimed that it is only 185~the low
est. This is creditable. I do agree 
that as against the average loss of 
l,~2,828 mandCl\Ys during the previous 
ten years omitting the railway strike 
period of 1974, this is a very good 
record and all should be happy about 
it. But I was scratching my head as 
to what brought about this thing. I 
found that there was only one reason 
namely that we have Shri Madhu, 
as Railway Minister and Shri George 
oS a member of the Central Cabinet. 
Now, I feel, Madam, this is a smaU 
price to pay. These two people should 
be permanent fixtures in the Central 
Guvernment and they should be there 
in future Central Government, also. 
I do not know whether they would 
remain permanently. Our recommen
dations is that these two people 
should be there permanently to main
tain the level of the man-days lost. 
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MR. CHAntMAN: '. They will wait 
for you to become Prime Minister! 

SHRI 0 V. ALAGESAN: Then, 
Madam, h~ talked about classless 
tra\'el. I can understand the reduc
tion in the number of classes and up
grading of comforts to lower class 
passengers. When he claims' that 
classless and comfortable travel has 
been introduced. I think, it is a little 
too much because even in the old 
days we used to have four classes of 
railway travel, name~y, I class, II d'ass, 
Inter. class and HI class. We have four 
rla!'ses of government employE'cs and 
railway employees, that is, class I, 
dass II, class III and class lV. What
ever happens these four classes re
mained. So, what is enshrined in the 
Gita seems to be continuing to 1:;e 
true: 

... ~ IIlPI' ;n:n ~~ , T'T ~ fcI'm1m 

So, you are also left with four! 

MR. CHAIRMAN: I would request 
you to conclude now. 

SHRI O. V. ALAGESAN: I am carn
ine to the subject which is very dear 
to you. 

MR. CHAIRMAN: That makes no 
difference. 

SHRI O. V. ALAGESAN: I know ... 

MR CHAIRMAN: I think the oth~r 
members of your party will do justice. 

SHRI O. V. ALAGESAN: I also 
know it is very difficult to tempt yc.u. 
Regarding the budget, I want to say 
that you have neglecteri the Southern 
region. 

MR CHAIRMAN: You will kindly 
conc1~de now. 

SHlU O. V. ALAGF.SAN; Especial
ly about Tamilnadu ... 

MR. CHAIRMAN: I have to caU 
the next speaker now. I am sorry. 
You conclude now. 

SHRIO. V. ALAGEoSAN: Tamilnadu 
C:oes not find a place with respect to 
any new line. When we talk of con
version of metre-gaug~ line into 
l:roadgauge line or electrification, 
Tamilnadu has got nothing (Jut of 
these things. We have been grantE':i 
a survey of Karur to Dindigul and 
Mathurai to Tuticorin. Many people 
are accustomed to reciting Urdu 
couplet in this House but, I want to 
recite an English couplet which I 
cOmposed for the occasion. I would 
put it like this. 

MR. CHAIRMAN; I think you can 
end with that couplp.t. 

SHRI O. V. ALAGESAN: Nut neces
sariJy so. 

MR. CIlAIR!VIAN: I am sorry, I 
shall have to call the next speaker . 

~ 

SHRI O. V. ALAGESAN: "If there 
is a Will, there is a Railway; 
If there is no will, there is a Survey." 
\Vhat is the survey about a broad
g:mge line conversion? Mr. Minister, 
you should straightway start convert
ing metre-gauge into broad-gauge 
from Trichinopoly ·0 Tuticarin. No. 
survey is needed for the purpose. 

MR CHAIRMAN: I call the next 
speaker, Mr. Mhalgi. 

*~ 3nl. tt. ~ (awrr) ~ 
~,fi;r ~ ~ 3rl1 ~ ~ ~ 
t, ~ ~ trmiT ~ ~ oM ~ 
~~I~~;fvr-=fT~ 
q;f~m<ttornr~~~ 
~ qft rrt q~~ ~l\it'ml ~ ~ ~, m 
~q;uf~~~~l~ 
m~ormi~tI'I>;J'r I ~~~qft 
l'm ~ ~ ~ CJT~ ~ 3li't 
~~~~?ti~~mtr, 
~m~~mq~,~ 
~ ~:~-~, ~ ~ m t1' ~ 
rrtr ~ m" I ~, ~ 31ft ~ ~ 
aq'1OU~~ ~~?ti~~~ 
~ ~ rrtr t I ~ 3ri't ~ qft 



371 RIll. Budget, MARCH 5, 19';;;79~-::19:::79:-:-8:'!'O-G~e-n~I.IIII!D!II!IiB-. -3-7-2 

(wt am. ~. ~] 

1I'ni ~ ~ J:.~ ~ I ~ ~ 
.~~1~~*,3~qr(f 
~*,mi' I *thfr~~m 
wr.~~~ ~?~ 
ri~rt rN ~ 3rffl r f'CJ; ~ ~ 
~il~*,....?:.."~~ 1.'~'" ,~'11 1ft 
~ ~ mil ~ 'l'R q ~ f'CJ; ~.~ 
~ If m en ~ \nWfT ~ 
i,~omr~~d~~~ 
1\r-rl ~ ~ Jf ~ ~ ~ ~. 31ft 
~ m- q ~ ~ ~Pmr ~ mtt 
'R~~~mil~~~ 
tit ~~. ~ q c;rr-.:rr ~ ~ ~ 
I1fqf ~..q;:r ~ ~;rm ~ ~ I 
~ ~ ~ 3~ ~ rir. ~I(':f; ~ 
--l:L. -1-...1.,... • ~ •• • ~ • 
·rfltr c.'1'" q ,(I ::r. o:r .. ., -<f.1'Pi (1 ~ I C I q;-11'f;; 

ltl t\;t"~h:~'ft 3fTff r I ~ ~ ~ nrrl 
mtk!f,<rrRf~lfi"n ~ ~rl 
{nt;r. ~ 300 rn ~ ~ ~ r I 

~ rn ~ 3fr-f ;m;ri' ~ ~ ~ ~ 
ht....;<;I~1 m ~ i I Tc{do.,. 31'n 
~ ~ ~ ~3!i' tn' m ~ 
~~~Imr~~m 
~~~~~~.~I 
V ~ #. ~ tmt ~ ~. 1/3 
~~~~wmt,m ~ 
~ m ~ % tllft;t ~:rnrr i. m 
~ if *'r d" ~ I Idq'1'I~~'Q ~ 
ltl~~~ 10mmr~~ 
tM r. m <;() mmr ~ ~ r I 

~omr~~di~~~ 
rrrt If?i ~ ~~"d I ~ ~ m«r 
i'1#~~~~d"~ 
n <fiT ~ 1962 Jt 35,45 ~ 'IT, 

q 15 ~ ~ ~ 1<,77 ~ 89.50 
~ rl ~ i, Y,l.~ ~ 125 ~ 
., ~ "d i I 'Q"ffi ~ ~ ~ p}ufT $T 

~ ~.c 1962 ~ I 1:85 f0~ 'IT, ~ 

ICT17 * 17.30 ~ rl ~ i ~ 
n*44~~ ~ilmrrt 
~ ~ i' ~. !fmtc/" mnr tr.T iTtrtt eft I 

q~~~~r~.~~ 
trcrrt lfl t:/t ~ ~ ~ ~, ~ 
If1mI"qi'~~~lftq~ 

3fTVTfnr i, ~ ~ ~~ ~ tt frcrit= 
~i <ri rrt am p.1:. ~ fl11ri 0I1I'1";1~~ 
QC ~ {t ~ Ql1ir ~, ~~ f1f 

~~~~r~~~tqr~l. 
~ ~ ~ ,".PT if'f Q1 ~ mr '1lf 
~R~~~~~I~~ 
mtt ~ ~ ~ nit ;;n;fi ~ ari'f 
~Q1qft~d"~~~I~ 
~ ~ 30-40 a:mr ~ ¢ ~ ~ 1ft 

3ffifr~~ ~ m ~ 
~I~~~~qr~
t nr qr m ~. fiI" ~ ~ ~ <t, '1"~ 
~ <mr'1"' <t. qr ~,- CfiT ~ <t I ~ 
<fi)J ~ ~ 3fT ~ i I q;q;r 
"#tf;~~~~~~*rr 
~I~~~~~m~ 
m;fI~d"hI~~28~ 
<nr ~ ~ i~ ~ 88 CIilis en
;pf."J' Ff. m. mqm <ri 60 ~ ~ 
~~IWT1mcr.tqm~i 
~ mrur-ft ~ ~ CfiT ~ ~ ;f. 
l' I ~ 3f1fu iWi qr ~ ~ 'nET 
trTrI- mr ~ ~ ~ -r I Id""f ~ 

" ...l.- ~..!!.l .... <n .... ~ 'l~ ~ ~ ~ r I ~ 

en f:-r.rn'" ~ ~ CfiT;f' en ~ 
~i,~~3.~~ 
~I 

1(}77 ~ hi ~ ~ 2634 ~ lIT 
m I 9'78 ~ 29Cf7 I <1m ~ m-m <tt 

? 

fi'aiT ~ m <ri sit ~t -r 1m 
Jt~~~~~~~~ 
mr~~~;;mrr~I~~ 
~~vr~~I~~~m 
~ 3 ~ ~ t[CIi ~ IdqOjaul' ~ 
~~~mCfiTam~~ 
:a""Eif 3lftrcrni cm;/" ~ ;ri ~'1 q;~!f\'l ~ I 

'*' ~. ~. ~ chi'ttr., •• > : 'hr 
"#tif;f~rr~~~~~ 
q;;r ~ j;j~\'Ihf, -41 ~ ~ am ~ 
~~~~~~Q~~Q'T'lr 
r I i6~4i~(Oje 0\111 ~ ~ ~ ~ 
~ d" 'VIT ~ "t, nr ~ tit ~ 



373 RIy. Budget, PHALGUNA 14, 1900 (SAKA) 1979-80-Genl. Dis. 374 

;rt f;3IT ~ -it n1ri ~ Rt.t \i1'ftrT 
'Ifi ~ t 'VI' ~ (I an ~ or 
~ ~ sft ~ "1'lr~ "fir ~ ~ iiIf 
~~~r~~~ 
~I ~ n~~q3Th ~~ 
;rl;rT ~ ..fl qJ1I' r 1 

~ ...m r 3Th "fI;g Q l(.MT€ (1' r ~ 
m arnf r 3Th'~ 'ttl cnot CfiT ~ 
"fITlf ~ ~ 3'.11 ~ ;f ~ ~ 
"fI'T"f CfiT ~ ~ ~ ~ ~ ~ 
~~I m~;f~lIT-1t~Gm 
~arnfr3',n~~~ ~ 
arnf r ~ am ~ 3'-m ~ tmor ~ 
~ ~ ~ ~ hi OfiI'Hi cnot on arcrm 
;rif~I~~am<rl~rn 
tt I trOfi ~ ~ \t ~ ~;Ofi m 
~;f,~~'lT3!h~~ 
tt ~ 311 ~ ~ n'!mi1 q1 ~ 
li'-1~~~;f<t1tm~'t 
.~ ~ ~ ;;IT ~ lTlIT 'IT ~ ~ 

t~3!h~\t~;f, ~ 
~~ mr~;rif ~ mr~ 
~mrOflt~~~~lT{~ 
~~3IN~'ttl~I~ 
;mot am-<m' <nl t T'et; ~ ~ q( 

~3~<MCfiTwmf~lm 
~~~~;f~<Mct 
~;f~~~'lT3!h~~~ 
,",~~~~~m~~3IN 
Ifqf Cf)"( ~ r. Cf<IT ~ ~ ~ 
~ ~ ~1:. ? ~ m 3f1r Cfir.f <til 
m-~~~,", ••. 

M. ~ mw : Ofi(;j' ~:~ ~ Cfi1' 
~~Cfi1'~~1 

.~.~.~:m~;;r/' 
~t~~~im'-~ 
~ro~t3Tha:-~~~ 
i 1 ~ ~ ~ iJTT ;f ~ tIr.r '<m 

~~~nRT~~I~ 
~Oflt~~~~;f~niTarr 
~ \\;rm ~ 'IT 1 ~ ~ ..fl ~ CfiT 

~ ~ ~rr-r if ~ rd 3Th \1\'il 
~;;rrqrg~~ ~ ~ 1 

m~~~~~~ 

'flt qt;f ~;t ~ ~ ~ an- I" 
~ 1977 ;f ~ ~ ~ ~ ;f;t 
~~~an-I~;f~~ 
~ ~;ftftr~~rtr I~;f ~ 
<f7t 1 ~ ~ 3Th If;8' i' ~ amr R . 
~ iITf ;f ~ ~ ~ lJ<n' i, ~ 
~erRlTtt~~~~ 
~ i 1 rN-f# ~ q( ~ ori 
~~mmi'~~<rl~~ 
~~r~<rrt~~~ 
i~~~~m~~ 
~rl;f-~~~~~~ 
em;/' ~ q( 3IN ~ ~ 1 

"3Ii1~mcT~om;m~ 
<t~'f.f;f;f- ~ ~~I .a:.~ 
\t ~ ~ m-:rr ~ ;f rrt"ic ~ 
~ i I ~ ~~. QCIi ~ ~ 
Oft! ~ ~TT I pr ~ mT Oflt ~ \t 3m/' 
~m-<rrm;f- ~ ~il 

~.~.~.~.~ 
;:ri1 pn ct rm ~ ~ 3Th 
~~r\Pr~~Ofltr¢h~ 
rlrf ct CfiT11lT ~ ~ ~ i I <fif 
am~t~~~~'d 
i I m~~ ~ wi' <m-<m 3fNlri 
~ ~ 3IN ~ ..fl ~ Cfmlt I 

m ~ ;f w CRmr ~ trOfi 
~3IN~d~;f,~~ttl 
'1m qf;f ~ tt ~ ;mot c:rq ~ ~ 
i I r\;r 3fT%! Ofi 'T~ iQ l' tt ~ cnot q( 

ITffl' ;rnr ~ ~ ~ ITffl' ~ f"'fi ~ 
Q"'~ce~ ffi ~ erR ~ i I ~ ~ 
~i'~~~~~If"{;m;rr 
~ r mrw./T tt ~ ~ If"{ i' 
~~ ".~rl(l" ~ ~ ct ~ m ~ mt r I ~ ~ # m'f <rl ~ 6,.:d'ft:< . 
Q ift'f.(i"'n ~TPT ~ qm ~ rt tt ~ 
TltIEIlI"Ht ~ rt tt A ~ ~ ~ 
~ ~ crmf EfiTirr ~ i ... 

1ri. ~ mw: ~ ~ Cfi1' ~~' 
Q.,hi(1&/·c ~ ~ i' 1 



375 RZlI. Budget, MARCH 5, 1979 1979-80-Gen Z. Dis. 376 

-t \lV \lV. ~ : m ~ Jf 3fmit 
~;fm('1 

m M ~ ~ \;ft 3lTQ" ~ I 3lTQ" 

~treT~~~~ ~ .. ~ 

~ Cfrli' ciT <II1"ll(\i.:iSfidT i I ~ * 
~ 3Th re <ffiR1 ~ ~ m i 'Il! 
~~i3Th~~~~il 
~m~~mtNti"~~ 
m~I~~~t~lTG~ 
~~~~~~~m~ 
~~;r~~ ~ Tqoqr 
i I ~~~~('~~~!fC'i 
~ ~ ~ ~ t.l ~ If 5. 6 
fit ~ rn i foi 3fN ~ \Wlf m ~?1 
~13I'N~~~m::iGT~ 
.11('1<11$1 3Th ~ ~ W<.f n0T r, 
~:~ t'Iin- m ~f7 ~ ~ ~ ~ 
<r.n/' r I lhT ~ t TSf> ~ ~ 
CfiT 3ffi \.ll t<:fR' ~ ~ of I 

fqri em' i ~ i ~ 3i~¥l'W"'t 
~ sh;r ct m ~ mr ~ if TSf> 
~,ft~<t~ri'-~n 
Co- ~...~ • 
11'1"'11 lTm ~ 3'n' ~ I~~ ~ ~ 

~itctrfaTl~~~i~ 
~f ~ ~ ~ ~ r.rmrr r;i hi 
ftrm;r ~ * m 'qJ ~ ~ \!IT, 

~m~~~;f~il~ 
~~~iTSf>~~~'~ 
~ mIT ~ i.\;r to; ~, ~ '*" 
~ 3 mrT ~ ~t 31;1 ~i! ~ 
it ¥l fl e=t q:oi to; t I rNt ~ ;f ~r 
~ PI" ~ ~ ~,~ m ~ '$'Tll" 

;r~. 3~;; ~ ~ ~;;mr 
~;frr&~mftl~~t 
nr.Rri ~ :r.f <IT ~ 
;at Ii ¥l EiI'lfIEi t:h;r =n ~~ t<w1 ;f nsf I 

~ ~ ~ ~ -:f-t :;n:r Tit ~ I 
~~m~to;~m ~ 
~ ~ * sn7r en rt ~. wr-t 
~,ft~>.rr~~.w* 
~~~~f!::3ITI~-W1~ 
m i. ~ {,"rt! * ffih? ~ ~ 
,fT~~~I~~t~ 
~ tr1 ,ft h~TPfiT I 

.• q;;u rrft qi ¥1t't'?~ \i.:i l' ciT ~ 'JfiT 3Th 
;;-~ t<:fR' ~ ~ '*" Gill 
<n!iTSf>~~In'~;f-~ 
3~ 3IT?f r. \R ~ <It' r.tT ~ 
q:;n:f q7 If"¢ ~ ~ i I ~ ~ 
i TSf> ""'. ct m i'<r.m ~ ~ ~ If 
~~~~IJf~·mrr(' 
TSf> 3I1"Ti ~ ~ ~ ~ ~ ~ "1', ~ ""I~r 
r.1'. ~ ~ ~ i I ~ In' \ofT t<:fR' 
...L.!. .-!l ,. 
"""fil~cn-I 

~ nr qtf 5 <ftf q;T 3m:!; ~ <i ~ 
"liT $m <it i. ~ ~"1 ;f nr omr <!fiT 
~ ~ 3Th ~ lO!?I'IY'lf..lll r;j t I 
r. ~ ~ vr.rr ~ ~ :;:mrm (' 
TSf> qi IS! i1 €fm l' crl ,ft ~ 3lTQ" <nJ 3Th 
T'nwrrl' <t<f <IT 3ROT riffi' I ~ 20 
~ <i ~ <!fiT ~ ~ cit t 3f1T'{ 

~ ~ ~ 10 3Th 5 <i tI;Q" <fit, \Wt 
~ ~ ~ ~, 3lTQ" <f ~ <IT ~ ~ 
$ms;;r:r. ~ 3Th ~ t'Iin- ~ 
~r~~1 

~ <!fiT ;;mr \;ft r,onT ~ mt ;:/' 
~ tft I Tor m ~ ~ ;;n11 If i 
""' ~ t:7 ~ ~ or:r I m e""f'ElI'1 it! f 
# ,ft ~ en <i 3f7T(' ~ ~ ~ 
~d<ITil11~~~~1 

307 ;¢ ~ 3Th 177 ~T ct 
Q 'Of(~ it:(1 "" <f,T !fC'i ~ ~ <.fil ?A 
.mr.r-r ~ 3ROT ~ ~ i ~ ~ 
~ ~ r. ~ ~~ '5fi11 ~ If ,ft 
3~ m ~, ~ If=' 3TroT <mIT (' I I 



377 RIll. Budget, PHALGUNA 14, 

~~~<t6~~~~ 
wt ~ ~ 3fl"II'"t ~ ~ '(:/' ~ I ~ 
~~~ornri~ q( ~ 
m<rn mw t<n<f <t mil ~ \Pi 
~~~~~arR~cfi~ 
{f~ t.fT orfr t', ~ Jf" ~ 
~ ql m q( ~ ~ ~ .~ f'<t; 
~ :;IT ~ .3fT1r.f ~\IT ~ nrm 
f!, ~ Q1' ~ ~ ~ I ffl ~ 
~ ro.mr ~ fcf; q-T, rn t.fT ~q; ;;ir i I 

tmn WIT <t\ ~ crV Q1 dh:rr3l't "fi1 ~ 
• ~ •• ~ T . 'trnr Il , ~ "l'iT J:;o:rn- <t> I 1'. 6"'11 ~ "I 

tim r I ~ 3fT1:r-'f ~ \1lUm ci m, 
CP,3 ~ orw.f'- ci ~ f~ ~; of, 
i'rP:rfur cr.T 'IT<r ~ t. ~ q( ~ ~ 
If, op.w,f <fiT W~lTT or.T m u ~ ~ 
~ cr.f I WIT ~ tr'm 0fiT ~ 
~ "fiTP," ::rl7I- ~'r ~ ~ ~IT I 

3Il1 1111€ti1 m ;:.I!. ~~"'fTr U ~ <f1'i 

q-T,rn m r,el tf. m tr. W. 3fT:;Jl 

r.r#.- ore ".!; .. r, "~-mr !::~ tf I ~ Q1' 
;f1.fTnrr U mm of, rtm ~ cr.TrIt 
~. nm-..r m % mm ::tT ~JT Tl:rM 
~I 

~ ~ pi'- m ~TT3fT EfiT ~ 
<iT ~ t. ;f=-~ ~ fq; ~ ~ 
~ mqnrr U "I'''i!OiiT"'''I<1 ~. ~ 
~ ~ 3h.~ ~::rt ~ 
<hr ClfhA<IT ~ ~ qrr ~ I 

Po" ~~3-~ ql l=IN'. m ~ 'l72 

ql f't;;p Jf.;ft ~ or.+ ~rrt <N ~. %:/"

~ ~.~ <tm r.: I 

SHRI RAGAVALU MOHANA-
RANGAM (Chengalpattu): Madam 
Chairman, I am really glad today for 
the opportunity being given to me to 
express some of my ideas on the 
railway bu.dget. I congratulate our 
Railway Minister for having 

MR. CHAIRMAN: At 5~30 p.m. we 
will take up the calling atfention. 

SHRI VASANT SATHE: My re
quest is, at the fag end of the day, 
when the House is so thin . . . 
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MR. CHAIRMAN: The Speaker 
announced it in the morning. 

SHRr VASANT SATHE: True, but 
you are in the Chair now and I am 
requesting you and also for the con
sideration of the House, because the 
decision was taken at the instance of 
the House. If the House agrees, we 
can take it up tomorrow, so that if 
~ome concrete measures are taken by 
the Government and tomorrow there 
is some relief, it will be better. 

MR. CHAIRMAN: I think You are 
prejudging the case. 

SHRI VASANT SATHE: No. All of 
Us in whose name the notice stands 
are agreeable to have it tomorrow, if 
the Minister does not disagree and if 
the House does not disagree, so :hat 
mOre people can participate and res
pond to it. None of Us h'ls any 
objection. 

MR. CHAIRMAN: I think ilon. 
members want to have the statment? 

SOME HON. MEMBERS: Yes. 

SHRI VASANT SATHE: Are you 
looking at the Minister? 

MR. CHAIRMAN: Some Min:sters 
like to say yes to everything. So, I was 
not looking at the Minister, I was 
looking at the other Members. ~o, at 
5.30 we Would take up the calling 
attention. Then, a short statc:n<,nt 
will be made before we rise for the 
day by Shri Sher Singh in reply to a 
matter raised under t{ule 377 by 
Shri Malikal'jun. Now, Mr. Moha
narangam n:ay continue. 

SHRI RAGAVALU MOHANA-
RANGAM: I congra'tulate our Hail
way Minister fOr having given us 
continuously a surplus budget fOr the 
past two years. He is very sincere 
and honest in his attempt to 'live 
answers to the points raised by hon. 
Members on the railway budget. Also, 
I want to congratulate him for anotht:'r 
reason. Whenever we write a letter 
to the Railway Minister asking for 
something to be done in our cOllsti-
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AN HON. MEMBER: What about 
[Shri Ragavalu Mohanrangam]. 

. tueney or about some matter, he ~l

ways sends his reply saying that this 

will be dQJle or considered. Whetht'r 
,it is done or not, definitely you will 
get a reply within a week of sending 

yoUr letter. FOr that also, I con
gratulate them. 

My voter, Mr. Alagesan, has el:1bo

zoated on the railway budget and with 

his perSQnal experience, he has r::om
pared the position of the railways 2') 
years before with what exactly is the 

stage at which the railways litar.d at 

present. In fact, I wanted to hear 

more my voter, Mr. Alagesan, but 

unfortunately the perSOn in the Chair, 

as per the rules, did not agree to hear 

his lecture. I want to continue from 
where he has stopped. 

MR. CHAIRMA.:."l: May I correct 
you Mr. Mohanarangam? I bowed to 

the democratic principle of th~ wish!'s 
of that party, becaUSe a large number 

of members of this party wanted to 

speak. 

SHRI RAGAVALU MOHAN~ 

RANGAM: I said "as Per rules". Any

how, I am not going to elaborate on 
that. 

Coming to the railway bud~et, 

want to stress that I am a :'ailway 

passenger, second class as well as 
firsts class. For the pas~ 30 years, 

Irom my fifth class, I have tr3vell"'d 

Irom Tambaram to Beach, first in 

third class and, when I became the 

Chairman of the Municipality, in first 

class. So, I know fUlly well the 

'advantages and disadvantages Of iirst, 

. second and third class travel 

goods train? 

SHRI RAGAVALU MOHANA-
RANGAM: My physical structure 

will not allow me to get into a goods 
train. 

Before dealing with the various 

aspects of the budget, I Would like to 
say something about passengers. As 

far as Tamil Nadu is concerned-I 

have not travelled the length and 

breadth of the country and so my re

marks will be confined to Tamil Nadu 
-if you go to the Central Station and 

want to purchase a ticket and ~ave 

reservataion, they will say t:ler£' is 
no ticket. I went the other day to 

get some tickets for TTivandrunl. 
They said that they are sorry that 

"even though you are an I~P, we arc 

not in a positon to give ticket;; for 

Trivandrum". Within a few cdnutes. 

a friend of mine, just by spending 

Rs. 20 for each ticket, could get five 

tickets in fiVe minutes; tha~ is to say, 

Rs. 100 for five tickets. So, corTuption 

starts with the reservation of tickets. 

Then if yOU go to the toilets in the 
Central Station or the Egmore Station, 

they are in a filthy condition. Taking 

up another passenger amenities, the 

provision of janata food, a passenger 

who tTavels for 24 hours from Madras 

to New Delhi cannot be satisfied with 

the janata meal because ·Jf the quali.ty 

of the rice which is provided by the 

railways. 

MR. CHAIRMAN: Mr. Mohana

rangam, you may continue YOUI 

speech tomorrow . 
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Re: CALLING ATTENTION 

MR. CHAIRMAN: We will now 
take up the Calling Attention Notice. 

Shri Sayeed. 

SHRI P. M. SAYEED (Laksha
dweep): I caU the attention of the 
Minister of Shipping and Transport to 
the following mattet" of , . 

SHRI VASANT SATHE (Akola): 
Where is the Minister? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 

Sir 

SHRI VASANT SATHE: Wh'!re i~ 

the Minister? This is not fair. We were 
requesting for a postponement only 
because of this. 

MR. CHAIRMAN: Mr. Sath~. 

Mr. Chand Ram is bu~ in the other 
House. 

SHRI VASANT SATHE: We knOVI 
that he has written a letter to the 
Speaker that he is busy in the other 
House. That is why we said that it 
should be taken up tomorrow. This is 
not fair. You should not take the 
House for a ride. 

SHRI DHANIK LAL MANDAL: 
The Speaker has permitted it. 

SHRI VASANT SATHE: 1 here is 
no question of the Speaker permitting 
it. 

MR. CHAIRMAN: Shri Chand Ram 
has written to the Speaker, !"tating 
that he is busy in the Rajya Sabha. 
So, he has requested his colleague to 
reply to the Calling Attention to be 
taken up at 5.30 p.m. 

SHRI VASANT SATHE: Under 
which rUle is it permitted? 

MR. CHAIRMAN: The Rules of 
Procedure say: .. 'Minist.er' means a 
member of the Council of Ministers, a 
Minister of State . . ." 

SHRI K. GOPAL (Karur): The 
statement simply S8¥s {iShri P. M. 

Sayeed and others". We do not know 
who are the other Members. 

MR. CHAIRMAN: When the ques
tions are put up you will knc,w. 

SHRI K. GOPAL: It should be 
cirCUlated. 

MR. CHAIRMAN: I will tell you 
the names. They are: Shri P. M. 
Sayeed, Shri Vasant Sathe, Shri 
Balwant Siq,gh Ramoowalia,' Shri 
Jyotirmoy Bosu and Shri M. V. 
Chandrashekhara Murthy. 

SHRI C. M. STEPHEN (ldukki): 
Sir, I rise on a point of order. The 
rule is very clear. It says: 

"A member may, with the pre
vious permIssIon of the Speaker, 
call the attention of a Minister to 
any matter of urgent public impor
tance and the Minister may make a 
brief s:atement Or ask for time to 
make a statement at a later hour 
or date:" 

Here is a Caling Attention Notice 
given to the Minister in charge of 
the Subject And notice was given. 
Mr. Chand Ram took notice Of the 
Call Attention Motion. The Statement 
by Mr. Chand Ram, Minister of state 
in the Ministry of Shipping and Trans
port is before us. The question is, 
the notice for Call Attention Motion 
for which a statement is expected of 
the Minister of Shipping ~md Trans
port, was given to the Minister of 
Shipping and Transport and it was 
taken notice of by the Minister of 
Shipping and Transport. The state
ment was prepared by the Minister 
of Shipping and Transport, The ques
sian is whether that statement can 
be read out by any Minister. It is 
impossible because it does not stop 
with the statement. That is the 
essence of it and questions will have 
to be answered, and the Minister who 
was nothing to do with the Depart
ment, on the basis of the questions 
cannot, with authority, replv to the 
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questions asked. It is not a perfunc
tory exercise. It is a powerful weapon 
in the hands of the members. a very 
fruitful weapon, and the Members 
must not be cheated of it. That is 
what I am to say. Here the heading 
is "Statement". On ;he basis 01' this. 
questions are being put, replies are 
being given. Only the Minister 
conCerned with this can give a reply 
to this. 

Rule 197 of the Rules Of Procedure 
says: 

"A Member may, with tht. prt-
vious permission of the SpeakfT, 
call the attention uf " :\linister to 
any matter of urgent pub:i.c im
portance and the Minister may make 
a brief statement Of ask for time to 
make a statement at a later hour 
or date: 

Pro\'l'ied that no :Vicm:Jer shall 
give more than two such :lotices 
for one sitting." 

Therefore, only the M.nister to 
whom the notice is given can makp. a 
statement and here is another Min
ister coming and reading out the 
statement made by Mr. Chane! Ram. 
He is doing the reading. Why should 
he read :t to \'s? We coan read it (Yelr· 
selves. Who is to reply to the ques
tions is the matter. I submIt it wi! i 
be absolutely a misuse of the proce
dure of the House and the rules and 
an infructuous uti,isation of the rulers 
and the instrumen: given to the 
Men'.bers and if th:s sort of usurption 
by another Minister of !he functions 
which must be performed by a parti
cular Minister is permitted, this pro
cess will become absolutely useless 
and ~he House will get nothing from 
out of the Minister by putting the 
questions. Therefore it cannot be 
permitted. 

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): Madam Chairman ... 

MR. CHAIRMAN: You have anoth~r 
point of order Or you are speaking on 
his point of order? 

SHRI JYOTIRMOY BOSU: I am 
speaking On his point of order. 

Madam Chairman, it has been r£'lld 
out to you what "a Minister" means. 
Therefore. I would not take the time 
of the House on that. Mr. m~ar,ik 
Lal MandaI is the Minister of StJ!te in 
the Ministry of Kome Affair3 and he 
is responsible to the Union Territories 
and Delhi is a Union Territory. There
fore, if he gives a reply on this i3sue, 
i: ready makes no difference. I am 
not losing sight of one very important 
thing that in view of the Jifficl'lties 
and the hardships that are being; ex
perienced by the people in millions 
in general today, it cannot wait, it 
would be done here and now and I 
thank you for listening to me. 

SHRI VASA NT SATHE: But who 
will reply to the questions? 

MR. CHAIRMAN: Are you a'so On 
the same point of order'! 

SHRI VASANT SATHE: Yes, I am 
on the same pOint of order. Kindly 
consider this. In reply, cert::.in things 
have been stated. He says: "I have 
taken up the matter 

MR. CHAIRMAN: You need not 
repeat what Mr. Stephen has said. 

MR. VASANT SATHE: I am not 
repeating. Kindly see that the reply 
contains certain actions which he has 
taken. He has contacted certain 
authorities. All that is there in the 
Statement. Now, when we ask ques
tions, how can the Minister f('r Home, 
who has not taken these steps, who 
does nQt know about these steps, who 
cannot even oWn it uj>, answer those 
questions? Because, in this statement 
it is stated as '1'-"1 have contacted 
these people, 1 have asked thcm to do 
this" etc. So, how can another Min-
ister of state own it and repJy to the 
questions? All our questions will be 
infructuous because he will say: • I 
will refer the matter to the Minister' 
etc. Therefore, in spite of the ur
gency-this issUe has been raised in 
the morning and tlewspapers 



fte. CA. PHALGUNA ·14, 1900 (SAKA) Re. C.A. 

tomorrow will carry how the House is 
agitated-I am not in agreen/ent with 
Mr. Jyotirmoy Bosu that we should 
get a perfunctory reply to our 
questions. Tomorrow he can come with 
better preparation, We do not mind, 
the heavens will not fall during the 
night, but if We get perfunctory 
replies from' the Minister . . . 

SHRI DHAJNIK LAL MANDAL: 
For your mformation, the strike has 
been withdrawn. 

SHRI VASA NT SATHE: Please be 
fair to us. We will not get a fair 
reply. 

SHRI D. N. TIWARY (G:Jpalganj): 
These are all superficial objections. A 
Minister may entrust his work to any 
Minister to reply in Parliament. 

SHRI VASANT SATHE: Only the 
Prime Minister can. 

SHRI D. N. TIWARY: The Speaker 
can allow it. 

MR. CHAIRMAN: There have been 
occasions when one Minister has 
piloted a Bill on behalf of another. 

SHRI VASANT SATHE: That is 
different. 

MR. CHAIRMAN: There is nothing 
to be agitated about. 

SHRI p. M. SAYEED: The Prime 
Minister was sitting there. I did not 
know that he had left. He was i!1 
charge of the Transport Ministry also, 
and so I was under the impression that 
in the absence of Mr. Chand Ram. 
the Prime Minister was goin~ to reply. 
In fact, it was under that presump
tion that I called for the statement. 
Meanwhile I found the Minister of 
State, Home Affairs, Shri Manda1 got 
up to reply. He is in charqe of Union 
Territories, not only Delhi but also 
Andaman] and other areas, but he is 
primarily concerned with the law and 
order situation. As far as transport 
and the Delhi Transport CorporatiQn 

are concerned, he is not at all co~ '. 
cerned. 

MR. CHAIRlI4AN: PleaRe resume 
your seat. I had already called 
Mr. Tiwary whom you interrupted. 

SHRI D. N. TIWARY: The dim· 
culty today is so great that it took 
me more than 30 minutes to come here 
from my house. I do not know how 
I shaH go back. The matter is very 
urgent, and if the Minister wants to 
reply, there should be no bar. He 
knows everything about Dp.lhi. and he 
will reply. Why nflt thiS matter be 
discussed today and be finished? 

SHRI VASANT SATHE: Why 
should not the Prime Minister do it? 

SHRI D. N. TIWARY: Any Min .. 
ister who ~ entrusted with it can do 
it. They have joint responsibility. 

MR. CHAIRMAN: I think we should 
discruss this without .getting heated 

about it. He did not interrupt you 
when you were speaking. Let him 
have his say, because I woulO like to 
hear him even if you would not. 
Otherwise, how am I to decide, unless 
I hear what he has to say? 

.. MPft .. iWijUi ;nq (~) 
~~,Jfffi"~~~~ 
f'<n-hr ~ ~ ~ ~ iiI'UI' ~ ~ 
~ ~ I 3f11(' ~ ~ ~ tefi fir 
~ ~ m '€f7t, ~ '€f7t. ~ ~ 
~ eft' ~ ~ \ifCn1i' <f;f ~ ~ ~ 
~ ~ ~ I ~.~ \ifCn1i' ~ .-n 
~ I ~ <f;f ~ ~"'~Eii(l ij~\\iiij 
~ i, ~ ~ m rl Cfil m r, Jf 
~~~~~ri~~-m
~ ~ ctiPrT ~ I 

SHRI C. M. STEPHEN: I want to 
add one point. If you go through the 
form of notice that we are to give, that 
will show "a minister". We will have 
to mention the name of the particulalt" 
Minister, that has got to be mentioned 
in the notice that we give. That f.a 
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there. Therefore, it is to a Minister 
according to the choice of the person 
concerned that we mention it. Here, 
the question is not whether Delhi is 
under somebody. That is not the 
question. In fact the whole of India 
is under every Minister. But each 
~ister is in charge of some port
folio. Here the portfolio is "trans
port". That is under a particular 
Minister. We want information from 
that particular Minister and therefore 
when We draw up the notice we say 
"such and such a Minister" and if we 
mention a particular Minister, then 
the rules say "the Minister". With 
respect to the other sections, it is 
stated that the mover may authorise 
somebody else. That is specifically 
stated. But as far as chapter 16 IS 

concerned, that is not stated at all. 
This is what I have got to say. In 
fact, as far as the urgency of the 
matter is concerned, this matter is 
e~emely ~gent and that is why I 
tned to raIse it this morning. There 
were some objections and all that. Now 
the Minister shOUld have come here 
or somebody who could answer the 
questions that are going to be put 
should have come here. The question 
and answer is the essence of the 
whole exercise and if the person can
not with authority reply to the ques
tions and can only read what Mr. 
Chand Ram had to tell us, that would 
be a perfunctory sort of exercise of 
the rights and functions of the Mem
bers. Tha: will not serve the purpose. 
I,t is a question of rule. (Interruption) 
I am raising a point of order. My 
point of order is this. When a Call At
tention notice is given, under chapter 
16, it is addressed to a particular Mi
nister. When that is taken up by the 
particular Minister, when the state·· 
ment is prepared by the particular 
Minister, can the word 'the Minister' 
be USt.I!l'ped by some other Minister 
who has nothing to do with it? It is 
a question of rule, of procedures. It 
is not a question of convenience oX' 
expediency. I am saying that the rule 
does not pennit even the Speaker to 

authorise some other Minister to come 
in and take charge of what the other 
Minister must perform. There is no 
provision in the rule which authorises 
the Speaker to give permission to 
another Minister under chapter 16. 
There aTe other chapters which give 
that authority to the Speaker, but not 
under this chartter. Then Prime 
Minister was here. It is a very 
important matter. He is the person 
who is in charge of it. He is the 
person who could give US the infor
mation. 

If you go through the rules regard
ing Bills, you will find that if the 
Minister in whoSe charge it is, is not 
present, he can with the permission of 
the Sp£'aker authorise some other 
Minister. Wherever authorisation is 
coni.€'mplated, there i a provision for 
authorisation. But under chapter 16, 
there is no provision for authorisation. 
The words used aTe "notice to a 
Minister" and "the reply by the Minis
ter." There is no authorisation at all. 
'The Minister' will be guided bY the 
subjects we are dealing with and will 
be gUided by 'the Minister' to whom 
the person giving notice addresses it. 
If the notice is addressed to a wrong 
Minister, the notice is infructuous and 
it cannot he taken note of, taken notice 
of and listed upon. But here, the 
notice was correctly addressed, it was 
correctly taken notice of, the notice 
has been correctly replied to by a 
statement laid on the Table of the 
House. The words used are ''the 
Minister" and therefore, some other 
Minister cannot come in. It is not a 
question of definition. The Minister 
must come and reply to the questions. 
Nobody else can come. 

SHRI JYOTIRMOY BOSU: If you 
allow the same Member to go on 
repeating the same set of arguments, 
consuming the time of the House, .. 

MR. CHAIRMAN: I am sorry. Kindly 
do not make insinuations either 
,against the Member. of the HOUSe Qf 
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against the Chair. If you have any 
point to make, kindly make it. 

SHRI VAYALAR RAVl (Chirayin
kil): Madam Chairman, everybody 
agrees on both the si<ie6, including the 
Chair, that the matter is a very 
important and urgent one. When' this 
matter was raised, in the morning, the 
Speaker said that he had admitted, a 
Calling Attention notice and that it 
will be taken up today in the evening 
itself. 

Considering that the Minister who 
has to anllwer the Calling Attention 
has to give concrete Teplies to the 
House. Whether a Minister of State 
can answer it or a more responsible 
person or the most responsible person 
in the Government, that is, the Prime 
Minister ... 

MR. CHAIRMAN: Here, it is not a 
question of a Minister of Statc but a 
Minister in another Ministry. 

SHRI VAYALAR RAVI: I do not 
think Mr. Stephen's objection is to this 
being replied by Mr. Chand Ram. He 
is not here. The only person who can 
give such a reply is the Prime Minis
ter. He can assume the charge of 
any Ministry. The Prime Minister 
was hcre. Unfortunately, the paTty 
qunrre! has dragged him out. It is 
hcttf'r YOIl summon th(' Prime Minister 
to come and make a statement befOTe 
the Hou!c. 

17.48 hrs. 

[MI!. SI'EAKER in the Chair] 

SHRI K. GOPAL: We asked her to 
summOn the Prime Minister. She has 
summoned you. 

MR. SPEAKER: S~le has a right to 
Summon me also. 

SHRI C. M. STEPHF.N: I suppose 
YOU heard it in your chamber. 

MR. SPEAKER: I was in the Com~ 
mittee. 

SHRI C. M. STEPHEN: I had rais
ed a point of order. She did not give 
a ruling on that. 

This is my point of order. You haVe 
to give a ruling on that. We Blre now 
having a Calling Attention. This is 
under rule 197, Chapter XVI. If you 
see rule 197, the notice will have to 
specifically state "a Minister" in 
charge of it. There are two expres
sions used, "a Minister" and "the 
Minister". It is for the member who 
gives a notice to say, which Minister, 
and if the notice is addre!lsed to a 
wrong Minister, the notice fall 11. It 
says that a member may call the 
attention of "a Minister" to aR urge.nt 
matter of puhlic importance and "the 
Minister" may make a statement 
thereon or aSk for time to make a 
statement later on. Therefore, my 
submission is On a particulaJr subject, 
if the notice is given to "a Minister" 
and if the Minister takes notice of 
it, "the Minister" incharge of that 
particular subject has to make a 
statement. 

Here, it so happens that the Minister 
has prepared a statement and sent it. 
My point of order is that it is for that 
Minister to give a reply. That is 
necessary becauSe we have got to ask 
questions and the concrete replies will 
haVe to be giveo to thOSe questions. A 
Minister who is not in-charge of the 
portfolio will not be able to give the 
replies to the questiOn's that we will 
be putting to him. He can read out 
the reply. But that will not be an 
effective reply and that will not serve 
the purpose. We have got before uS a 
statement by Mr. Chand Ram; he 
admits it i!': his portfolio and he says, 
it concerns the ,Delhi Transport Autho
rity and the Motol' Vehicles Act. That 
is entirely under him. He has stated 
what all things he has done, he has 
made an appeal also. 

We have to put further supplemen
taries on that. In the absence of Mr. 
Chand Ram, the Prime Minister is the 
most competent man to give replies on 
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this very important and urgent matter. 
It so happened that the Prime Minister 
was here and, for some reason Or 
other, the Prime Minister had to go 
..... ay. Either the Prime Minister 
must give a reply to this or Mr. Chand 
Ram must give an answer to the 
queries that We are to put. 

This is the point of order. It is not 
a question of expediency, it is a ques
tion of rules; it is a question of pro
cedure. It is a question of the right 
of the member to get a reply from 
the Minister concerned. A perfunctory 
exercise will be an insult to the 
member concerned who has given 
notice of it. It will be an insult to 
the member concerned. 

SHRI JYOTIRMOY BOSU ... the 
Chair in her wisdom at that time had 
read out ... 

MR. SPEAKER: I think the Chair 
is neuter gender. 

SHRI JYOTIRMOY BOSU: .... the 
definition of "a Minister" which makes 
it amply clear that Mr. Dhanik Lal 
MandaI is quite competent to Teply as 
a Minister on behalf of Mr. Chand 
Ram. It is nothing uncommon; it is 
very often done in this House. 
Secondly, Mr. Dhanik Lal MandaI is 
the Minister of State in the Ministry 
of Home Affairs looking after the 
union territories. The happenings in 
Delhi are well within his domain. 
Since he is the Minister responsible 
for union territories he is amply com
petent to look after this matter and 
reply to the best of his ability. 

Thirdly, thousands of people have 
undergone-.and I gather that they are 
still undergoing-sev~re ha'l'dship due 
to this taxi and scooter strike. There
fore, the matter shOUld be solved as 
quickly as possible. 

Fourthly, this very morning, on the 
ftoer of this House, Mr. Stephen 
thought that the matter was so very 
urgent that he should be allowed to 

make a statement on the ftoor of the 
House, and you in your wisdoni allow
ed him. Now, he says that it can 
wait till tomQlTOw. 

AN HON. MEMBER: No, no. (Inter-
ruptions). 

SHRI JYOTIRMOY BOSU: I would 
strongly suggest that the Call Atten
tion motion be taken up right now, 
and Shri Dhanik Lal MandaI be asked 
to reply. 

MR. SPEAKER: The difficulty here 
is that some Members havll given 
notice to the Home Minister and some 
Members have giVen notice to the 
Minist.er fOr Transport. Which Minis
ter should answer, whether it is 
relevant or not under 197. is for' the 
Member who gives notice to say. The 
Member says, 'I give notice to such 
and such Minister'. Here the diffi
culty has arisen because different 
Mt'mbers have given notices to 
different Ministers, probably because 
of the situation. At any rate, there 
has been a change of opinion in this 
case. In the morning everybody 
thought that it was very urgent. Later 
the urgency has disappeared. First 
Mr. Bosu appears to have represented 
to the Secretary that it may be taken 
up tomorrow .. . (Interruptions). 

SHRJ JYOTIRMOY BOSU: I have 
categorically told your secretariat that 
I am ready to come to the House today. 
You are quoting something which is 
highly improper. Your utterances are 
unwarranted and uncalled for. 

MR. SPEAKER: Anyway, now it Is 
all futile. There are bardly five 
minutes more. 

AN HON. MEMBER: HaVe it 
tomo~row. 

SHRI JYOTIRMOY BOSU: I had the 
Public Undertakin'gs Committee meet
ing from 3.00 to 6.00. I said that it 
would be difficult, but r shall make 
myself available. When your ])epUty 
Secretary telephoned 'to me, I said 
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~~'i ";.'~~ '~~mib~ in five minutes, 
I did not want the matter to wait. 

MR. SPEAKER: Three oth~ Mem
bers have sent a written letter to me 
saYin,g that it may be taken up 
tomorrow. Anyway, there are hardly 
five minutes mon~. One need not 
decide about the matter. We shaH 
take it up. 

Prof. Sher Singh to make a state
ment. 

17.54 hrs. 

STATEMENT m:. PURCHASE G.b' 
TRANSPORT AlHCRAFT G-22::! 
M4\NUFACTURED BY AERITALIA 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHEH. SINGH): Mr. Speaker, Sir, 
Hon'Lle Member, Shri MaJlikarjun, 
made a reference in the Huu;;e un 2nd 
Malrch, 1979, about an Italian transport 
aircraft, G-222, manufactured by 
Aeritalia. 

I regret to have to point out that 
the Hon'ble Member's statement is 
based upon obvious mis-information. 

It is not at all ta:ue that Government 
have taken any decision about the 
purchase either of G-222 aircraft, or 
for that matter of. any other transport 
aircraft, to replace the existing fleet of 
Packets and D~kotas. The question is 
still at a stage of examination far 
removed from that of any such 
decision. 

, We have need fOr a ttransport air-
craft to provide for the ultimate 
replacement of the Packets and 
Dakotas. Half a dozen offers have 
been under consideration in this behalf 
involving as many counttries. 

A team of experts composed of 
representatives of the Army Head
quarters, Air Headquarters. HAL and 
the Defence Research and Develop
ment Organisation, has been set up to 
evaluate all possible optionS. The 
team has yet to collect and put 
together all the necessary infOlI'mation 

(H.A.H. Dis.) 
about various types of aircrafts is 
terms of their operational chatt'acter
istics; prices; costs, and other impli
cations of poduction in India, delivey 
schedules; and other connected mat
ters. Its report will then be consi
dered at an inter-Ministerial level by 
seniOr representatives of the Ministry 
of Defence, Ministry of Finance, Army 
HQrs. Air HQrs, :HAL and the Defence 
Research and Development Organisa
tion. It is only thereafter, that some 
recommendations will emerge and the 
matter will be ready to 'be placed 
before the concerned Cabinet C~-
mittee. 

It will thus be seen that far from 
any decision, no recommendation even 
in favour of any pan-ticular aircraft 
has been evolved yet, at any level. The 
reports which have appeared in 
certain sections of the Press on the 
basis of which the Hon'ble Member 
seems to have thought it fit to mention 
the subject in the House, therefore are 
-. ·tu say the least-erroneous and mis
leading. 

There was a demonstration of the 
Italian G-222 recently. Following 
requests made jointly by representa
tives of the Italian Embassy in New 
Delhi and manufactUirers for the 
demonstration on the ground that the 
nircraft for which they sought per
mission to demonstrate was much 
superior to and an improved version 
of the aircraft considered earlier. They 
claimed that it would meet the 
requirements we had in view; it would 
be competitive with the other air crafts 
under evaluation, and merit considera
tion along with them. The demonstra
tions were allowed on the clean- under
standing that they would not 'Only be 
at the manufacturers expense but 
wholly without any commitment on 
our part. The reports of experts who 
witnessed the demonstrations have yet 
to be drawn up. 

Similar demonstrations have beeR 
given in the past by certain other 
competing parties. 
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I need hardly assure the House that 

tbetre will be no question of making 

any decwon or choice in this matter 

without giving equal opportunity to 

all competing parties; and without the 

most careful, thorough and compara

tive evaluation of all the competing 

pl'oposaIa in the light of expert 

scrutiny. 

GMGl~O-L-33S8 LS 

(H.A.H. Dir.) 
MR. SPEAKER: The House now 

stands adjourned till 11 A.M. tom or-

row. 

18. 1m. 

The Lok Sabha then adjourned till 

Eleven of the Clock on Tuesday, 
March 6, 1979/Phalguna 

(SakaL 
15, 1900 
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